
 हि  Monday,  November  29,  965 Third  Series  Vol,  XLVIII  -  No.  8
 Agrahayana  8,  887  (Saka)

 LOK  SABHA

 DEBATES

 (Thirteenth  Session)

 पन्यमत्र  जाने

 (Vol.  XLVIII  contains  Nos.  37  20)

 LOK  SABHA  SECRETARIAT
 NEW  DELHI

 Price:  Rs.  .00



 CONTENTS
 No.  8—Monday,  November  29,  965/Agrahayana  8,  887  (Saka)

 CoLumMNs
 Oral  Answers  to  Questions—

 “Starred  Question  Nos.  506,  507  and  532,  508,  570  to  ‘512  424!—80
 *  Short  Notice  Question  No.  5  4281-85

 Written  Answers  to  Questions—
 Starred  Question  Nos.  573  to  526  and  528  to  $3I,  $33,  to  535  4285—4304
 Unstarred  Question  Nos.  439I  to  I5I7  मे  4305—94

 Calling  Attention  to  Matter  of  urgent  Public  Importance—
 Reported  intrusion  of  armed  Pakistanis  into  Garo  Hills,  Assam

 and  opening  of  fire  on  an  Indian  village  defence  party  4395—97
 Re  :  Banaras  Hindu  University  4397-98

 Question  of  Privilege  4399-4428

 Massages  from  Rajya  Sabha  4428
 Report  of  Railway  Convention  Committee  4428
 Bills  introduced—

 (i)  Kerala  Appropriation  (No.  5)  4429
 Bill  1965 5  and

 (ii)  Electricity  (Supply)  Amendment  Bill,  7965  4429
 Re  :  Point  of  Order  4429-30
 Delhi  Secondary  Education  Bill  +  4430-4517

 Motions  to  consider,  and  to  refer  to  Joint  Committee  4430—45:7
 Shri  Naval  Prabhakar  :  °  4430-34
 Shrimati  Laxmi  Bai  4435—43
 Shri  Balmiki  हे  मु  4443-50
 Shri  Rameshwaranand  .  4459-56
 Shri  5.  N.  Chaturvedi  @  2  4457-58
 Shri  Man  Sinh  P.  Patel  :  '  445865
 ‘Shri  Kashi  Ram  Gupta.  .  मु  4466-71
 Shri  A.  S.  Alva.  °  Fi  4472--76
 Dr.  Sarojini  Mahishi.  .  .  4476--82

 *The  sign  marked  above  the  name  of  a  Member  indicates  that  the  question vas  actually  asked  on  the  floor  of  the  House  by  that  Member.
 2004  (Ai)  LSD—2



 ii

 Shri  Sheo  Narain
 Shri  Mohan  Swarup.
 Shri  Shree  Narayan  Das
 Dr.  M.  S.  Aney
 Shri  M.  C.  Chagla

 Resolutions  re  :  Indian  Coconut  Committee  and  Indian  Central
 Oilseeds  Committee

 Shri  Warior
 Shri  Man  Sinh  P.  Patel
 Shri  Maniyangadan

 Half-an-Hour  Discussion  re  :  Walk-out  by  Indian  Charge  D’  Affaires
 in  Peking

 Shrimati  Tarkeshwari  Sinha
 Shri  Swaran  Singh

 CoLuMNS
 4482—  86
 4486—91
 4492—98

 4498--45०3
 4503--76

 451  72  6

 45'7—22
 4522—26

 4526

 4527—40,

 4527--33
 4534—40



 LOK  SABHA  DEBATES

 4241
 LOK  SABHA

 Monday,  November  29,  965/Agraha-
 vona  8,  1887,  (Sake)

 The  Lok  Sabha  mez  at  Eleven  of  the

 (Mg.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Cease-fre  in  Chhamb-Jaurlan  Sector

 ी
 °506.  Shri  Madhu  Limaye;

 Shri  Bagri.
 Will  the  Minister  of  External

 Affairs  be  pleased  to  state:
 (a)  whether  it  is  o  fact  that  the

 United  Nations  have  decided  to  put
 supervision  of  cease-fire  in  the
 Chhamb-Jaurian  sector  on  a  different
 footing  from  that  in  the  other  sectors
 such  as  Sialkot,  Lahore,  Kasur  and
 Rajasthan;

 (b)  if  80,  the  reasons  for  the  dis-
 tinction;  and

 (c)  Government's  reaction  thereto?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  and  (b).
 The  U.N.  Secretary  General  has  se-
 Parated  the  supervision  of  the  cease-
 fire  in  areas  outside  of  Jammu  and
 Kashmir  from  the  long  existing  ccase-
 fire  operations  in  Jammu  and  Kashmir
 and  has  set  up  a  separate  organisa-
 tion,  to  ensure  the  observance  of
 cease-fire  in  areas  outside  of  Jammu
 and  Kashmir.

 (c)  The  Government  of  India  have
 objected  to  the  Secretary-General’s
 de  ision  and  have  taken  the  line  that
 the  supervision  of  the  cease-fire  should
 be  a  single  operation  to  be  carried  out
 by  a  sinele  group  of  observers  under
 one  command.

 424?
 शी  चू  लिये  क्या  सरकार  को  इस

 बात  लापता  हैकि  ब्रिटन  &  प्रधान  मंत्री
 हेराल्ड  विल्सन  आदि  सभी  लोगों  ने  और
 संयुक्त  राष्ट्र  संघ  के  महा  सचिव  ने  भी  ca  से
 पाकिस्तान  द्वारा  प्रस्तंराण्ट्रीय  सीमा  का  जो.
 उल्लंघन  किया  गया  |  सितम्बर  को  ौर
 बाद  में  भारत  द्वारा  जे  जवाबो  हमला
 किया  गया  6  सितम्बर  की,  उन  में  हमेशा
 फर्क  किया  है  प्रो  हिन्दुस्तान  को  ग्रामीण-
 कारी  करार  दिया  है,  बार  क्या  इस  बात
 को  ले  कर  ही  छत्त-जरियों  का  भ्र लग
 इन्तजाम  जौर  लाहौर,  तियालकं,ट  शौर
 राजस्थान  का  प्रथम  इंतजाम  किया  गया
 हैं  1  प्यार  ऐसी  बात  है  तो  पया  सरकार  ने
 इस  बात  का  चीरने  किया  है  ?  यदि  हूं  तो
 संयुक्त  राष्ट्र  संघ  द्वारा  जं।  निरीक्षक  भेज  गये
 हैं  उन  को  ढहाने  हम्द-जातियां  इलाके  में
 क्‍यों  जाने  दिया  ”

 Shri  Swaran  Singh:  I  would  like  to
 clarify  that  it  will  not  be  proper  nor
 fair  to  put  the  Secretary-General
 along  with  the  other  leaders  repre-
 senting  the  Governments  of  other
 countries.  The  Secretary-General  is
 a  distinguished  Asian  and  is  highly
 respected  individually  as  well  as
 Head  of  the  U.N.  Organization.  I
 would,  thercfore,  appeal  to  the  mem-
 bers  not  to  say  things  about  lhe  Sec-
 retatry-General  without  proper  verifi-
 cation.  (Interruptions).

 On  this  specific  issue  the  Secretary-
 Gencral  has,  in  his  report,  made  the
 position  clear  that  the  whole  confilct
 is  one  and  cannot  be  separated  from
 from  other.  He  gave  certain  reasons  for
 creating  a  separate  command  for  areas
 outside  Jammu  &  Kashmir  main'y  on
 the  ground  that  the  earlier  Group  in
 Jammu  &  Kashmir  was  functioning
 by  an  agreement  of  the  two  Govern-
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 ments—India  and  Pakistan—and  that
 the  functions  of  that  could  not  be  ex-
 tended  to  other  areas  without  the
 Bgreement  of  the  two  Governments,
 The  whole  initiative  for  restoration
 Of  Peace  was  taken  by  the  Security
 Council  on  their  own  and,  thereafter
 the  Secretary  General  constituted  a
 geparate  Group  for  areas  outside
 Jammu  &  Kashmir.

 श्री  मु  लिमये  :  मेरा  व्यवस्था  का
 प्रशन  है,  प्रत्यक्ष  महोदय  ।  मैं  ने  इसलिये
 दहन  नहीं  दिया  कि  मैं  सुनना  चाहता  था  ।
 में  तो  सिर्फ  उथांट  के  बयान  की  बात  कर
 रहा  है  ।  मैंने  कोई  गैरजिम्मेदारना  बात
 नहीं  कहीं  है  ।  यह  हिन्दुस्तान  तानीस  में
 है।

 प्रत्यक्ष  महोदय  :  यह  दलील  की  बात
 है  भात  दूसरा  सवाल  कीजिये  ।

 श्री  सब  लिमये  :  इसी  को  लेकर  एक
 छोटा  सा  जुमला  है  जिसको  मैं  पढ़ना  चाहता
 हैं  क्योंकि  उस  के  बिना  स्पष्टीकरण  नहीं
 होगा  ny  मेँ  बहुत  ज्यादा  नहीं  पढ़  रहा  हूं  ।

 “Because  of  the  difference  be-
 tween  the  two  operations  U  Thant
 said  that  he  was  separating  the
 supervision  of  the  Cease-fre  and
 withdrawals  in  areas  outside
 Kashmir  from  the  U.N.  Military
 Observers’  Group  for  India  and
 Pakistan.”

 ag  उनका  बयान  है  कि  उन्होंने  दोनों
 प्रापरेशस्स  को  प्लग  लग  माना  है  |  में
 शह  में  जो  बात  कही  वह  इस  से  बिल्कुल
 साबित  हो  जाती  है  ।  न  केवल  हेराल्ड  विल्सन
 बल्कि  महा  सचिव  भो  पाकिस्तान  द्वारा
 छाप  जीरिया  में  जो  आक्रमण  हुआ  उस
 को  काश्मोर  के  झगड़े  का  हिस्सा  मान  रहे
 हैं  ग्रोवर  हम  ने  जो  जवाबी  हमला  किया  उसे
 आक्रमण  समझ  रहे  हैं  ।  इस  लिये  यह
 सात  था  ny
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 यक्ष  महोदय  :  अरब  प्राय  दूसरा
 सवाल  कीजिये  ।  इस  एक्सप्लेनेशन  से  क्‍या
 फायदा  हुआ  ।

 क्रि  सच  लिये:  मैंने  ड्राप  की  जानकारी
 के  लिये  इसे  रखा  ।  मैंने  कोई  मै रजिस् मेदा रान
 बाद  नहीं  कही  ।  मैं  दूसरा  सवाल  कर  रहा
 हद

 यह  जो  निरीक्षक  भेजने  का  काम  है
 खासकर  के नैनो  देशों  के  जो  निरीक्षक  जाये
 हैं,  बया  रूस  द्वारा  इस  की  सात  आलोचना
 की  गई  थी  t  जब  रूस  ने  भी  विरोध  किया
 था  तब  क्या  वजह  है  कि  हिन्दुस्तान  सरकार
 भ्र पनी  बात  पर  प्रो  नहीं  -  एक  प्रो  तो
 हम  मांग  करते  हैं  कि  सुरक्षा  समिति  पाकी-
 स्तान  को  प्राक्रणकादी  करार  दे  लेकिन
 जब  मामला  प्रा  जाता  है  तो  हम  झुक  जाते
 हैं  a

 मै ंइसका  कारण  जानता  चाहता  हूं।

 Shri  Swaran  Singh:  There  is  no
 question  of  giving  in  on  this  issue. I  would  like  to  inform  the  House  that the  UN  Sezretary-General  has  stated that  the  two  operations  will  be  close-
 ly  co-ordinated  administratively  and
 operationally,  He  has  emphasised that.  These  are  his  words:

 “It  is  not  to  be  ussumed  that  in
 this  purely  administrative  action
 there  is  any  suggestion  of  treat-
 ing  the  conflict  between  India  and
 Pakistan  and  the  supervision  of
 the  cease-fire  and  the  withdrawals
 otherwise  than  as  a  whole.”

 He  has  all  along  taken  this  line  that
 the  whole  operation  is  one  and  it  was
 only  for  reasons  whi:h  he  had  given
 that  he  had  to  constitute  a  separate
 command  for  areas  outside  Jammu
 and  Kashmir.  If  the  House  is  inte-
 rested  to  know  the  detailed  reasons,
 I  am  prepared  to  supply  them.

 कीमत  खीमें  :  क्‍या  प्राय  ने  भ्र पनी  बात
 रक्खी  ?  आप  अड़े  क्यों  नहीं  ?



 4245  Oral  Answers

 हम  बिगड़ो  :  कोई  भी  मुल्क  इतना
 कमजोर  तो  हो  सकता  है  कि  उस  का  बस
 चले भ्रौर  लोग  उस  के  खिलाफ  हो  जायें
 लेकिन  फैसला  उस  के  खिलाफ  हो  झीर  उस
 को  मुख़ालिफ़त  भो  काफी  हो  तब  भी  वह
 वेश  इस  बात  को  कहे  कि  यह  ठीक  है,  गलत
 नहीं  है,  तो  फिर  वह  विदेशों  में  किस  प्रकार
 कहेगा  कि  उस  के  साथ  अन्याय  हुआ  जब  कि
 खुद  उस  का  कहना  है  कि  ठीक  है  अलग  अलग
 ऑपरेशन  है।  जब  यू०  एन०  को  में  बात
 आयेगी  तो  यह  कहेंगे  कि  यह  गलत  बात  है  1
 विदेश  मंत्रो  को  दिलेरी  के  साथ  यह  बात
 कहती  चाहिये  कि  हमारे  साथ  बेइंसाफी
 हुई  है  ।

 मध्यक  महिला  :  बहुत  अच्छा  ।

 Dr.  Ranen  Sen:  In  reply  to  part  (c)
 of  the  question,  the  hon,  Minister  has
 said  that  the  Government  of  India
 had  objected  to  the  proposal  of  8  se-
 Parate  command  get  up  by  the  UN
 Secretary-General,  The  question  put
 by  my  hon.  friend  Shri  Madhu  Limaye
 was  why  in  spite  of  the  fact  that  the
 Soviet  Government  had  objected  to
 such  an  action  on  the  part  of  the  UN
 Secretary-General  U  Thant,  the  Gov-
 ernment  of  India  did  not  take  advant-
 age  of  the  Soviet  Government's  ob-
 jection,  and  did  not  stick  to  their
 atand  and  did  not  refuse  to  allow
 these  people  to  come  and  ‘supervise.

 Shri  Swaran  Singh:  With  regard  to
 the  Government  of  India's  objection,
 this  is  what  the  Secretary-General  in
 the  course  of  his  report  to  the  Secu-
 rity  Council  has  mentioned:

 “I  have  assured  the  Security
 Council  and  the  Governments  of
 India  and  Pakistan  that  there
 will  be  close  co-operation  and
 co-ordination  between  the
 UNMOGIP  and  the  UNIPOM
 both  administratively  and  opern-
 tionally,  and,  therefore,  J  have
 asked  the  Chief  Officer,  UNIPOM
 to  establish  and  maintain  the
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 closest  possible  direct  links  with
 Lt.  Gen,  Nimmo  and  UNMOGIP.
 In  view  of  his  long  experience  and
 extended  service  in  the  area,  I
 have  asked  Lt.  Gen.  Nimmo  to
 exercise  8  gencral  over-secing
 function  with  regard  to  both  ope-
 rations.”
 This  was  an  assurance  by  the  Sec-

 retary  General  that  one  will  have
 overall  over-seeing  functiong  over  ~he
 two  operations.  We  thought  that  the
 arrangement  should  be  allowed  to
 work.  The  second  question  asked
 was  why  in  spite  of  the  Soviet  ob-
 jection  we  did  not  take  advantage  of
 it.  The  Soviet  objections  about  this
 were  raised  at  a  much  later  stage,  and
 I  think  it  was  about  five  or  six
 weeks  after  the  commang  had  been
 established.

 Shri  Indrajit  Gupta:  That  was
 about  the  expenses.

 Shri  Swaran  Singh:  Even  about
 that,  it  was  only  in  relation  to  those
 expenses  that  the  Soviet  Delegation
 mentioned  that  a  particular  General
 had  been  sent.  There  was  no  carlier
 objection  to  the  individual  concerned.
 The  General  who  had  been  sent  for
 the  areas  outside  Jammu  and  Knsh-
 mir  is  a  Canadian  General,  and  we
 have  no  particular  reason  to  object  to
 that  on  that  ground.

 Shri  Nath  Pai:  May  I  point  out  to
 the  Minister  that  in  spite  of  the
 many  things  he  has  said  in  the
 House,  he  has  not  been  able  yet  to
 convince  the  House—I  wonder  if  he
 has  convinced  himself—as  to  why  the
 Government  of  India  shifted  its
 ground?  May  I  read  from  the  report
 of  the  briefing  of  the  Government  of
 India:

 “India  is  of  the  view  that  even
 if  for  administrative  reasons  two
 teams  were  required,  they  should
 have  been  under  one  head.”

 The  Government  did  object  to  the  ap-
 pointment  of  two  teams,  Why  did  it
 not  remain  firm  in  this  objection?
 The  implied  meaning  of  two  differ-
 ent  teams  and  insistence  on  Gen.
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 Nimmo  being  the  only  man  in  com-
 mand  is  there.  He  has  not  clarified.
 Did  they  object  or  not?  If  they  ub-
 jected,  why  did  they  withdraw  the
 objection?

 Shri  Swaran  Singh:  We  never  with-
 drew  the  objection.  Notwithstanding
 our  objection,  this  decision  by  the
 Secretary-General  was  there.  ...(In-
 terruptions)

 att  सबू  लिये  :  मेरा  एक  व्यवस्था  का
 प्रश्न  हैँ  fae
 Shri  Nath  Pai:  I  do  not  interrupt.
 Government  appear  to  be  justify-

 ing  it  and  polishing  it  now.  Why  does
 he  not  maintain  that  our  objection  re-
 Mains?  You  should  have  pleaded  your
 helplessness.  But  the  way  he  replied
 makes  it  appear  that  what  has  been
 done  is  something  which  he  wel-
 eomes,  which  he  wanted.  I  am  aure
 that  is  the  impression  you  also  got.

 Shri  Swaran  Singh;  No,  Sir,  if  that
 is  the  impression  got,  I  would  not  be
 a  party  to  it.

 Shri  Nath  Pai:  But  you  did  create
 it.

 Shri  Swaran  Singh:  If  you  carcful-
 ly  see  through  the  record  again,  you
 will  find  that  I  have  quoted  the  Sec-
 retary-General  explaining  it  in  this
 form,  But  we  still  continue  to  hold
 that  the  better  arrangement  would
 have  been  if  there  had  been  only  one
 command.  We  are  opposed  to  two
 commands.

 Mr.  Speaker:  Shri  Sharma:

 Shri  Nath  Pal:  Are  not  Govern-
 ment  free  to  reject  such  an  arrange-
 ment?

 Mr.  Speaker:  No  further  question.
 Shri  D.  C.  Sharma:  May  I  know

 under  what  article  of  the  UN  Charter
 Or  regulation  governing  the  Security
 Council  were  these  two  set-ups  con-
 stituted....
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 Mr.  Speaker:  Artiles  and  regula- tions  are  not  to  be  quoted  and  cited

 here.  He  can  look  into  that.
 Shri  D.  C.  Sharma:  May  I  know

 whether  the  Secretary-General  made
 thse  appointments  off  his  own  bat  or
 he  had  the  Security  Council  and  the
 UN  behind  him  when  he  was  doing 80?

 Shri  Swaran  Singh:  On  an  earlier
 occasion,  I  explained  the  position  on
 that  issue  also,  The  Se-retary-Gene-
 ral  acted  on  his  own  without  the  ap-
 prova]  of  the  Security  Council  in  res-
 pect  of  the  creation  of  the  separate
 command  and  also  with  regard  to  the
 nomination  of  the  general  who  was  to
 head  that  observers  group;  the  Se.re-
 tary-General  claimed  that  he  acted
 by  virtue  of  the  resolution  of  the  Se-
 eurity  Council  where  he  had  been
 authorised  to  take  follow-up  action.
 This  action  of  his,  as  I  explained  on
 an  earlier  occasion,  has  been  objected
 to  both  by  the  Soviet  Union  and  by
 Frane,

 Shri  Kapur  Singh:  Just  now  the
 hon.  Minister  said  that  he  would  be
 willing  to  remove  the  anxiety  of  the
 House  on  any  aspect  of  this  matter.
 May  I  tel]  him  that  the  House  is  en-
 xious  to  know  whether  Government
 bv  now  clearly  realise  that  as  far  a
 the  UNO  is  concerned,  it  does  not
 consider  Kashmir  to  be  an  Integral
 part  of  India?  If  so,  how  do  Govern-
 Ment  propose  to  get  out  of  this  pre-
 dicament?

 Shri  Swaram  Singh:  I  do  not  think
 that  is  relevant  for  this  purpose.

 Shri  Kapur  Singh:  This  is  the  only
 relevant  question  that  can  be  asked
 in  this  context.

 Mr.  Speaker:  When  the  divergence
 is  so  much,  I  cannot  step  in  to  re-
 concile.

 Shri  Indrajit  Gupta:  While  alleea-
 tions  and  complaints  of  cease-fire
 violations  are  being  lodged  almnst
 daily  by  us,  and  perhaps  counter-
 complaints  by  Pakistan  too.  may  I
 know  whether  the  Government  is
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 fully  satisfied  with  the  modus  ope- candi  which  is  being  pursued  at  the
 moment  by  these  observer  teams  in
 the  muatler  of  investigating  into  these
 commaints  and  finding  out  who  is  to
 blame?

 Shri  Swaran  Singh:  |  cannot  say
 that  Government  is  fully  satisfied.
 The  Secretary  General,  |  might  in-
 form  the  Howse,  after  every  week,  or
 sometimes  even  earlier  than  that,
 makes  a  report  to  the  Security  Coun-
 cil  incorporating  a  summary  of  the
 findings  of  the  military  observers
 @roup  both  in  the  Jammu  and  Kash-
 mir  area  and  outside.  There  are  a
 very  large  number  of  cease-fire  viola-
 tions.  I  think  we  have  up  to  now
 jodged  over  1,600  complaints  about
 violations  of  the  cease-fire,  and  a
 very  large  number  has  also  been
 lodged  by  Pakistan.  On  the  basis  of
 the  observers’  group  reports  up  till
 now  about  six  or  seven  reports  have
 already  been  made  by  the  Secretary
 General  to  the  Security  Council,  giv-
 ing  the  findings  of  the  military  ob-
 aervers  on  the  complaints  by  the  two
 countries.

 Shri  Indrafit  Gupta:  My  question
 was  whether  the  modus  operandi  of
 investigating  these  complaints  is
 found  satisfactory  or  not.

 Mr.  Speaker:  He  says  no.
 Shri  Indrajit  Gupta:  He  does  not

 gay  that.
 Mr.  Speaker:  First  he  said  that.
 Shri  Indrajit  Gupta:  He  talks  about

 the  Secretary  General's  report,
 Dr.  L.  M.  Singhvi:  What  are  the

 main  considerations  of  the  Govern-
 ment  to  oppose  the  Secretary-Gene-
 ral’s  move  to  create  these  two  com-
 mands  and  if  these  reasons  remain,
 why  have  Government  allowed  these
 to  be  whittled  down?  Did  they  make
 any  effort  to  resist  the  action  of  the
 Secretary  General  in  creating  two  se-
 Parate  commands?

 Shri  Swaran  Singh:  The  Govern-
 ment  of  India  made  the  following
 Points  in  suppor,  of  their  contention:
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 (l)  The  Security  Council  Resolution
 of  September  6  speaks  of  cessauuon  of
 hustiiiies  in  the  enure  area  of  con-
 flict;  neither  that  resulution  nor  any
 other  provides  for  or  warrants  treat-
 ing  the  conflict  or  the  operations  other
 than  as  a  whole;  (2)  the  operations
 in  the  Kashmir  sector  cannot  be  sepa-
 rated  from  the  operations  by  the  two
 countries  in  the  Punjab  and  other
 areas;  (3)  separation  of  functions
 between  the  two  groups  is  bound  to
 cause  confusion  and  it  will  not  be
 possible  to  achieve  the  necessary
 close  co-ordination,  (4)  the  scope  and
 function  ef  the  UNMOGIP  were  in
 the  past  expanded  by  agreement  pe-
 tween  the  CMO  and  the  local  army
 commanders  of  india  and  Pakistan
 without  any  ref-rence  to  the  Security
 Council  to  include  investigation  of
 border  incidents  across  the  Jammu-
 Sialkot  border.  All  these  were  in-
 corporated  in  a  written  communica-
 tion  that  was  sent  to  the  Secretary-
 General.  It  was  on  receipt  of  this  that
 the  Secretary-General  entrusted  Gen.
 Nimmo  with  what  he  described  as
 general  overseeing  function  with  re-
 gard  to  both  operations.

 Mr.  Speaker:  Next  question.
 Shri  Hari  Vishnu  Kamath:  May  I

 request  that  532  may  be  taken  with
 this?  I  am  sorry  my  question,  which
 wns  worded  differently,  has  been
 clubbed  along  with  this.  However,
 that  does  not  matter  now.

 Shri  Nath  Pai:  Before  you  proceed
 further,  may  I  make  a  very  humble
 request  that  528,  which  was  filed  at
 short  notice  and  for  which  you  have
 discretion  bersause  of  its  importance,
 may  be  answered  in  the  Question
 Hour?

 Mr.  Speaker:  I  have  conveyed  to
 him  that  I  never  promised  that  that
 question  would  be  taken  up.  There
 is  some  confusion  either  in  my  mind
 or  in  his.

 Shri  Nath  Pal:  Having  been  a  dis-
 tinguished  Judge,  you  know  very well  that  if  there  is  a  doubt,  the  bene-
 fit  should  go  to  the  Member.
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 Mr,  Speaker:  He  said  I  promised,  I
 never  did  that.  I  have  consulted  the
 record,  I  do  not  know  where  the  mis-
 take  has  taken  place.

 Reports  on  Defences  in  NEFA
 +

 *507.,  Shri  A.  S.  Alva;
 Shri  Krishnapal  Singh:
 Shri  Harl  Vishnu  Kamath:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  an  article
 in  ‘Bharat  Jyoti’  dated  the  26th  Sep-
 tember,  965  by  Diwan  Chaman  Lall,
 M.P.  to  the  effect  that  one  of  our
 Military  Officers  had  submitted  a  re-
 Port  about  strengthening  our  defences
 at  strategic  points  in  NEFA  and  that
 some  copies  of  the  same  found  their
 way  to  the  Chinese  authorities  through
 Pakistan;

 (b)  whether  Government  have
 verified  the  truth  or  otherwise  of  the
 statement;  and

 (९)  if  the  report  is  correct,  the  steps
 taken  to  trace  the  culprits  and  to  see
 that  such  leakages  as  endanger  the
 safety  of  the  country  are  not  repeat-
 ed?

 The  Deputy  Minister  in  the  Minis-
 try  of  Defence  (Dr,  D.  8,  Raju):  (a)
 Yes,  Sir.

 (b)  There  is  no  basis  for  the  report
 as  all  the  copies  of  the  report  are  in-
 tact.

 (९)  Does  not  arise.

 Eeport  on  Defences  of  NEFA  and
 Ladakh

 "532,  Shri  Hari  Vishnu  MHamath:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  a  copy  of  the  report  of
 the  Study  Group  which  was  appoint-
 ed  in  February,  96]  to  review  the
 problems  concerning  the  defence  of
 N.E.F.A.  and  Ladakh  under  the  Chair-
 manship  of  Lt.  Gen.  L.  P.  Sen,  the
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 then  Chief  of  the  General  Staff  will
 be  laid  on  the  Table;  and

 (b)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Defence  (Dr,  D.  S.  Raju):  (a)
 No,  Sir.

 (b)  The  recommendations  of  the
 Study  Group  are  naturally  of  a  sec-
 ret  nature.  It  would  not  be  in  pub-
 lic  interest  to  disclose  them  on  the
 floor  of  the  House.

 Shri  A.  s.  Alva:  May  I  know  whe-
 ther  Mr.  Chaman  Lal  or  the  previous
 Defence  Minister  has  been  approach-
 ed  in  respect  of  this?

 The  Minister  of  Defence  (Shri  ४.  B.
 Chavan):  No,  Sir.

 Shri  A.  8.  Alva:  In  view  of  the
 strategic  importance  of  NEFA  is  there
 any  move  to  have  a  capital  in  NEFA
 itself  instead  of  administering  it  from
 Shillong?

 Shri  Y¥.  B.  Chavan:  This  question
 needs  to  be  addressed  to  the  EA
 Ministry.

 Shri  Erishnapal  Singh:  In  view  of
 the  alarming  report  —I  am  glad  that
 all  the  copies  are  intact—may  I  know
 if  the  government  will  consider  im-
 proving  the  administration  of  NEFA
 ang  making  it  an  absolutely  indepen-
 dent  State  with  a  separate  capital?

 Mr.  Speaker:  That  might  be  con-
 sidered.

 Shri  Hari  Vishnu  Kamath:  The
 Deputy  Minister,  if  I  hearq  him  a-
 right,  denied  everything  and  said,  no,
 and  that  the  copies  were  intact.  May  I
 invite  his  attention  to  fact  that  a
 veteran  Congressman  whose  name  is
 mentioned  in  the  question  captioned
 his  article  as  “story  of  a  betrayal”—!
 will  call  it  a  foul  betraya  if  it
 were  true—Why  did  not  the  gov-
 ernment  issue  a  contradiction  at  the
 time  when  the  report  appeared  in
 that  paper?  Is  it  a  fact  that  not  mere-
 ly  Lt.  Gen.  Sen  but  before  him  Gen.
 Thimmayyas  also  gave  a  blueprint  or
 plan  for  the  defence  of  NEFA  and
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 that  was  tumed  down  by  the  then Deience  Minister?  Is  this  matter  re-
 ferred  to  in  the  post  mortem  enquiry by  Maj.  Gen.  Hendersun  Brookes?

 Shri  Y.  B.  Chavan:  The  hon.  Mem-
 ber  has  raised  half  a  dozen  questions and  I  will  try  to  answer  them.

 Mr.  Speaker:  In  which  case,  the hon.  Minister  is  at  liberty  to  answer
 any  part.

 Shri  Y,  B.  Chavan:  I  would  like  to
 answer  as  Many  as  I  can,  I  am  not
 complaining  about  it;  I  am  merely
 making  a  statement  of  fact.  The
 point  is  that  I  personally  saw  this  al-
 legation  only  when  I  received  this
 question  and  therefore  there  was  no
 question  of  contradicting  it  when  it
 appeared  in  the  article.  Secondly,
 Gen.  Thimmayya  or  many  other
 officers  who  were  in  charge  of  those
 areas  then,  and  Gen,  Thimmayya
 who  was  Chief  of  Army  Staff  then,
 naturally  had  on  many  occasions  to
 consider  the  question  of  defence  of
 the  area,  and  they  may  have  made
 their  own  suggestions  to  be  cunsider-
 ed  from  time  to  time.  But  there  was
 no  quesiton  of  their  being  made  a
 reference  to  in  the  NEFA  enquiry  has
 not  discloseed  any  discussion  or
 consideration...  (Interruptions.)

 Shri  Hari  Vishnu  Kamath:  If  you
 do  not  want,  we  do  not  compel.  Other-
 wise,  you  must  tell  the  House,  the
 country  and  the  nation.

 Shri  Y.  B.  Chavan:  I  have  no  in-
 formation  as  to  whether  the  then
 Defence  Minister  at  a  particular  time
 specifically  rejected  any  specific  idea.

 Shri  Hari  Vishnu  Kamath:  Flender-
 80n  Brookes's  report  refers  to  jit  or
 not.

 Shri  ¥.  B.  Chavan:  No.

 Mr.  Speaker:  No  fresh  questions  to
 be  solicited  and  answered.

 Shri  Hari  Vishnu  Kamath:  May  I
 submit,  Sir,  that  you  are  too  narrow
 in  your  construction.  Here  is  one
 question  which  helps  the  nation.  Why

 be  restrictive  about  the  scope  of  the question?
 Shri  Nath  Pai:  Before  you  proceed, the  hon.  Defence  Minister  said  that he  did  not  sve  the  article,  Mr.  Speaker, 4  quite  appreciate  it;  I  do  not  expect the  busy  defence  Minister  lo  gv  on reading  everything  but  there  is  a whole  paraphernalia  attachd  to  his Ministry.  Did  not  anybody  read  it?  Do they  read  only  their  own  writings? I  can  understand  if  he  has  hot  read

 it;  what  did  the  department  do?  This Was  such  an  important  matter,  Why did  not  any  contradiction  come  from one  of  the  officials.  He  was  a  veteran
 congressman.

 Mr.  Speaker:  I
 Dwivedy.

 Shri  Surendranath  Dwivedy:  In that  article  it  has  been  specifically mentioned  that  ¢6  maps  which  were all  about  the  strategic  points  of  de- fence  in  NEFA  were  there;  5  of  them were  submitted  to  the  then  Defence Minister  and  one  was  locked  up  in the  Secretariat.  It  states  that  those I5  are  lost;  they  have  gone  over  to
 Pakistan  and  through  Pakistan  to China.  I  want  to  know  specifically about  the  maps  mentioned.  Has  he asked  that  particular  member  now  he came  to  know  about  these  maps?  He
 has  replied  only  about  the  report,  Thig is  about  the  maps  mentioned  in  the
 article,

 Shri  ¥.  B.  Chavan:  I  am  referring
 to  the  reports  and  if  the  reports  have
 any  maps—all  those  appendices  end
 annexures,  whatever  they  had—those
 reports  with  the  annexures  are  intact.
 That  is  what  I  want  to  say.  There  was
 no  question  of  anybody  taking  it,  be-~
 cause  the  maps  that  the  report  con-
 tained  are  not  something  which  are
 not  known  to  the  public;  those  are
 the  general  type  of  maps,  and  sn  the
 feeling  that  somebody  has  conveyed
 them  to  China,  etc.,  is  completely  un-
 founded.  I  know  the  seriousness  of
 the  allegation,  and  the  serious  conse-
 quences,  if  such  a  thing  happens.  I
 would  request  the  hon.  House  and  the

 have  called  Shri
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 hon.  Members  to  believe  me  when I  gay  that,  because  this  certainly  in-
 volves  a8  very  important  national  se-
 curity  problem,  if  there  was  any  truth
 in  jt,  16  would  never  try  to  conceal  it.

 Shri  Hari  Vishnu  Kamath:  He  led
 a  delegation  of  Members  of  Parlia-
 Ment  to  Africa.  (Interruption)  ,

 Mr.  Speaker:  Order,  order.  They
 should  not  interfere  in  this  manner.
 ig  some  hon,  Members,  without  being
 called,  put  the  question,  ag  they  like,
 how  can  I  go  on?  I  have  requested
 80  many  times  that  there  ought  to  be
 orderliness  and  some  discipline.  (In-
 terruption),  Order,  order.  There  is
 one  thing  that  I  would  ask  of  the
 Minister.  Even  though  they  had
 found  that  everything  was  intact,  and
 nothing  has  been  lost,  then  too,  why
 should  a  responsible  Member  who  is
 teally  leading  one  of  our  delegations
 to  represent  our  case  outside,  in  for-
 eign  countries,  say  that?  What  justi-
 fication  had  he  to  give  that  article?
 That  alsn  should  be  enquired  into  at
 least  by  the  Government.

 Shri  Y¥.  B.  Chavan:  That  certainly
 needs  to  be  done.  I  quite  agree,  but
 I  will  have  to  personally  contact  him
 and  find  out  whether  he  has  any  spe-
 cial  evidence.  I  will  do  that.

 Shri  Hiri  Vishnu  Kamath:  Will  the
 Prime  Minister  do  it?

 Sbri  Vidya  Charan  Shukla:  That  the
 strategic  points  in  NEFA  had  to  be
 defended  was  mentioned  in  that  arti-
 cle.  May  I  know  if  the  Government
 have  noteg  that  a  large  group  of  Naga
 hostiles  have  again  crossed  over  into
 Burma  and  then  to  Pakistan  from
 these  very  gaps,  which  are  sought  to
 be  closed,  for  further  training—and
 that  has  been  happening  for  the  last
 six  {o  seven  years—and  may  T  know
 what  action  Government  propose  to
 take?

 Mr.  Speaker:  How  is  that  relevant
 here?
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 Shri  Indrajit  Gupta:  Will  the  hon, Defenze  Minister  Kindly  finally  dispel our  anxieties  on  this  point  by  telling us  specifically  whether  the  number

 of  copies  which  is  put  in  that  allega- tion  by  Mr.  Dewan  Chamanilal  as I6—of  which  he  says  5  were  missing and  the  Deputy  Minister  has  stated that  all  the  copies  are  intact—ig  ac- tually  6  or  is  less  or  more  than  that?
 Dr.  D.  s.  Raju:  24  copies  were  pre- pared  and  all  of  them  are  intact.
 Shri  P.  om  Bervoah:  Both  in  man- ner  and  customs,  the  people  of  NEFA who  are  residing  on  the  Indian  side of  the  border  are  akin  to  those  who are  living  on  the  Tibetan  side  of  the border  and  the  Chinese  agents  do find  it  convenient  to  contact  those

 People  for  indoctrination  and  so  on,
 and  therefore,  may  I  know  whether
 the  Government's  attention  has  been
 drawn  to  this  fact,  and,  if  not,  will
 the  Government  kindly  make  enquir- ies?

 Shri  ¥.  B.  Chavan:  I  will  require notice  about  this  particular  thing,  be-
 cause  he  has  mentioned  certain  facts,
 of  which  I  have  no  information.

 श्री  यशपाल  सिंह  :  जैसा  कि  पंडित
 नेहा  शौर  करनल  नासिर  की  कारेंसपांडेंस
 के  मामले  में  हुआ  कि  कापियां  ज्यों  की
 त्यों  रहीं  लेकिन  शादी  लाल  कपूर  ने  रात  को
 जा  कर  दुश्मन  को  सारी  नकल  करा  दी,
 बेते  ही  इस  मामले  में  कापियां  आप  के  पास
 रहे  लेकिन  मेटर  दुश्मन  के  पास  ग्ह्च  जाए
 इसका  क्‍या  उपाय  है  ?

 प्रत्यक्ष  महोदय  :  यह  सवाल  तो  रपट
 का  है।

 Shrimati  Savitri  Nigam:  May  I
 know  whether  one  of  the  recommenda-
 tions  in  this  report  was  in  regard  to
 the  raising  of  two  mountain  battalions
 immediately  for  the  security  of
 NEFA.
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 Mr.  Speaker:  This  is  not  what  is
 contained  in  the  report;  this  is  about
 information  being  passed  on  to  China.

 Indian  Policemen  killed  by  Chinese
 +

 "508.  Dr.  L.  M.  Singhvwi:
 Shri  P.  R.  Chakravertl:
 Shri  P.  C.  Borooah:
 Shrimati  Tarkeshwarl  Sinha:
 Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  Whether  it  is  a  fact  that  the
 Chinese  troops  killed  three  Indian
 policemen  who  were  reported  missing
 after  a  firing  incident  at  Jaskar  in
 Ladakh  on  the  i9th  September,  1965;

 (b)  if  so,  the  circumstances  in  which
 the  three  Indian  policemen  were
 abducted  and  killed  by  the  Chinese;
 and

 (९)  the  action  taken  by  Govern-
 ment  in  regard  thereto?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  and  (eo.  On  September  19,  965
 a  party  of  30  Chinese  soldiers  intrud-
 ed  across  the  “Line  of  Actual  Con-
 trol”  and  forcibly  kidnapped  and  kil-
 led  3  Indian  policemen  who  were  on
 routine  patrol  duty  near  our  Tsaskur
 Post.  The  Government  of  India  pro-
 tested  against  this  and  demanded  the
 bodies  of  the  policemen  which  were
 returned  by  the  Chinese  on  October
 10.

 Copies  of  notes  exchanged  between
 India  and  China  regarding  the  Chinese
 intrusion  at  Tsaskur  are  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-5250/65).

 Dr.  L.  M.  Singhvi:  Since,  from  the
 copy  of  the  correspondence  which  has
 been  laid  on  the  Table  of  the  House,
 it  appears  that  not  only  did  the
 Chinese  intrude  into  our  territory  but
 thev  ransacked  the  civil  post  well
 Within  the  Indian  territory  and  ab-
 ducted  Indian  policemen  and  killed
 them,  may  I  know  whether  the  Prime
 Minister  or  the  Defence  Minister  is
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 in  a  position  to  say  Why  no  retaliatory
 or  punitive  action  was  taken  in  res-
 pect  of  these  Chinese  activities  inside
 the  Indian  territory?

 Shri  Swaran  Singh:  All  defensive
 actions  have  been  taken  from  time  to
 time;  in  spite  of  that,  some  incidents
 have  happened  at  the  border,  and  if
 the  dates  are  kept  in  view,  it  will  be
 noticed  that  this  is  the  time  when  the
 Chinese  had  given  that  highly  provo-
 eative  ultimatum  and  the  highly  pro-
 vocative  note,  to  India;  we  were  in
 the  height  of  our  conflict—India  and
 Pakistah—at  that  time;  the  conflict
 was  at  its  height  at  that  time.

 Dr.  L.  M.  Singhvi:  The  last  note
 sent  by  the  Government  of  India  to
 the  Chinese  Government  says  that  the
 Government  reserves  the  right  to  de-
 mand  full  compensation  for  the  dam-
 age  done  to  Indian  life  and  property
 inflicted  by  the  intruding  Chinese
 troops.  But  what  action  has  been
 taken  or  is  proposed  to  be  taken  in
 this  respect?

 Shri  Swaran  Singh:  The  action  that
 has  been  taken  is  what  is  mentioned
 in  the  note.  No  separate  action  has
 been  taken,  and  what  is  proposed  to
 be  takey  also  is  indicated  there:  that
 we  reserve  the  right  to  claim  com-
 pensation.

 Dr.  L.  M.  Singhvi:  Sir,  on  a  point  of
 order.  The  statement  that  they  re-
 serve  the  right  is  not  the  action  that
 is  proposed  to  be  taken.  We  want  to
 know  whether  any  action  in  pursu-
 ance  of  this  reservation  made  by  the
 Government  is  proposed  to  be  taken.
 That  must  categorically  come  before
 the  House.

 Shri  Swaran  Singh:  The  action  pro-
 posed  to  be  taken  is  to  claim  com-
 pensation  at  some  appropriate  time.
 That  is  what  has  been  mentioned  here
 also.

 Shri  P.  C.  Borosah:  In  view  of  the
 fact  that  the  intrusions  into  पातल,
 territory  bv  the  Chinese  forces  have
 of  late  herome  a  daily  feature,  may
 I  know  if  the  Government  १९७९  the
 inevitability  of  a  renewed  attack  on
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 India  by  China  and,  if  so,  have  the
 Covernment  brought  this  mutter  to the  notice  of  the  Colombo  powers  if
 the  Colombo  powers  proposals  are
 atull  in  force?

 Shri  Swaran  Singh:  The  hon.  De-
 fence  Minister  has  been  informing  the
 House  from  time  to  time  about  the
 Chinese  intrusions;  these  intrusions
 have  assumed  a  serious  proportion.  In
 reply  to  the  last  question  about  in-
 formation  being  given  to  the  Colom'o
 powers,  we  did  inform  the  Colombo
 powers  at  the  time  when  the  Septem-
 ber  provocation  in  the  Chinese  nole—
 the  Chinese  ultimatum—  had  been  de-
 livered  to  us.  We  have  not  informed
 them  about  the  continuing  intrusion
 ints,  our  territory.

 Shri  Hari  Vishnu  Kamath:  In  what
 manner  has  Government  reacted-—to
 the  hypocritical  Chinese  blabla  and
 balderdash  about  humanitarianism
 and  friendship  with  India,  while
 agreeing  to  the  return  of  the  dead-
 bodies,  and  is  it  a  fact  that  on  this
 occasion,  when  they  returned  the
 dead-bodies—just  as  they  did  on  an
 earlier  occasion  of  the  then  Prime
 Minister's  birthday—l4th  November,
 950—the  Chinese  made,  cynically
 made,  hectoring  speeches  and  shot
 scenes  with  their  cameras  for  their
 own  base  propaganda  purposes?

 Shri  Swaran  Singh:  I  cannot  say  if
 they  shot  any  scenes  or  prepared  any
 pictures.  T  cannot  give  any  informa-
 tion.

 Shri  Hari  Vishna  Kamath:  In  what
 way  did  you  react  to  their  blabla
 about  friendship  and  all  that?  No
 reaction?

 Mr.  Speaker:  Order,  order.  Next
 question.  Shri  P.  C.  Borooah:

 Shri  A.  P.  Sharma:  Question  No.
 635  may  also  be  taken  up  with  this

 An  hon.  Member:  What  about  Ques-
 tion  No.  5097

 Mr.  Speaker:  That  has  been  put
 off,  transferred,  to  8th  December.
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 *5l0.  Shri  P.  C.  Borooah:
 Shri  D.  J.  Naik:
 Shri  Yashpal  Singh:
 Shri  Subodh  Hansda:
 Dr,  L.  M.  Singhvi:
 Shri  Ram  Sewak  Yaday:
 Shri  Madhu  Limaye:
 Shri  Bagri;
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Linga  Reddy:
 Shri  Basumatari:
 Shri  Sidheshwar  Prasad:
 Shri  Gulshan:
 Shri  Onkar  Lal  Berwa:
 Shri  Buta  Singh:
 Shrimati  Maimoona  Sultan:
 Shri  Hem  Raj:
 Shri  Kajrolkar:
 Shri  Hukam  Chand  Kachha-

 valya:
 Shri  Jashvant  Mehta:
 Shri  Kishen  Patinayak:
 Shri  Bhanu  Prakash  Singh:
 Shri  M.  L.  Dwivedi:
 Shri  8.  C,  Samanta:
 Shri  Parashar:
 Shri  S.  N.  Chaturvedi:
 Shri  Basappa:
 Dr.  Ram  Manohar  Lohia:
 Shri  R.  s.  Pandey:
 Shri  Mohammed  Koya:
 Shrimat|  Renuka  Barkataki:
 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh  Siddhanti:
 Shri  Vasudevan  Nalr:
 Shri  8.  K.  Das:
 Dr.  Mahadeva  Prasad:
 Shri  Ram  Harkh  Yadav:
 Shri  P.  0,  Deo  Bhanj:

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  special  delegations
 consisting  of  members  of  Parliament
 have  been  sent  to  certain  countries
 following  cease-fire  between  India  and
 Pakistan  on  the  23rd  September,  965,
 to  bring  home  the  Indian  stand  te
 these  countries;

 tb)  if  so,  to  which  countries;  and
 (c)  what  art  the  reports  of  these
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 delegations  about  the  reactions  of  the
 respective  foreign  Governments?

 The  Minister  of  External  Affairs (Shri  Swaran  Singh):  (a)  Yes,  Sir.
 (b)  Eight  good-will  delegations  con-

 sisting  of  Memberg  of  Parliament  are
 being  sent  to  the  following  regions:

 qa  East  and  Central  Africa:
 (Kenya,  Uganda,  Tanzania, Zambia  and  Malawi).

 (2)  Eastern  Europe:  (Poland,
 Hungary,  Rumania  ang  Bul-
 garia.

 (3)  North  Africa:  (Algeria,
 Tunsia,  Morocco,  Senegal  and
 Mauritania).

 (4)  West  Asia:  (Kuwait,  Lebanon,
 Cyprus,  Jordan,  Iraq  and
 Iran).

 (5)  West  Africa:  (Guinea,  Mali,
 Congo  (Brazzaville  and  Leo-
 poldville).

 (6)  South  East  Asia  ang  Far
 East):  (Thailand,  Laos,
 Cambodia,  Malaysia  and
 Singapore).

 (7)  North  and  East  Africa:
 (Libya,  Sudan,  Ethiopla,  and
 Somalia).

 (8)  West  Africa:  (Giana,  Liberia,
 Sierra  Leone  and  Nigeria).

 This  list  Is  subject  to  slight  modifica-
 tions  owing  to  unavoidable  cirumst-
 ances.

 (c)  A  few  of  the  delegations  have
 returned,  and  =  preliminary  reports
 show  very  satisfactory  results.  The
 delegations  have  been  able  to  mect  the
 ledding  statermen  and  to  understand
 the  views  and  attitudes  of  the  coun-
 tries  visited  by  them.  They  have
 Presented  India's  point  of  view  on
 both  internal  and  external  matters.
 making  it  clear  that  as  a  secular
 Multilingual  demo-racy  we  stand
 against  all  aggression  from  any  quar-
 ter,  and  that  we  reject  totally  any
 linking  of  an  individual’.  religion  with
 his  national  status.

 Shri  Vasudevan  Nair:  Sir,  before You  allow  supplementaries  on  this
 question,  I  want  to  point  out  that

 something  has  been  left  out  from  the
 reply.  The  question  relates  to  special delegations  consisting  of  Members  of Parliament.  There  is  the  single- woman-delegation  of  Shrimati  Vijay Lakshmi  Pandit.  She  is  also  a  Mem- ber  of  Parliament.  We  read  from
 Papers  that  she  has  been  visiting various  countries  as  the  special  re-
 Presentative  of  our  Prime  Minister. There  is  no  reference  about  that  in the  statement  that  the  hon.  Minister has  just  read  out.

 Mr.  Speaker:  He  can  put  that  when he  gets  the  opportunity,
 Shri  P.  0.  Borooah:  May  I  know

 whether  the  necessity  of  sending  these
 special  delegations  abroad  arose  pri-
 marily  from  the  fact  that  our  embas-
 ales  and  high  commissions  abroad
 have  failed  to  rise  to  the  occasion  in
 proving  India's  case  in  the  Indo-Pak
 conflict  vis-a-vis  Kashmir  forming  a
 part  of  India........

 Mr.  Speaker:  Every  supplementary should  not  be  a  speech.
 Shri  P.  C.  Borooah:  The  reply  was

 also  very  long,  Sir.
 Mr,  Speaker:

 question  now.
 Shri  P.  C,  Borooah:  May  I  know

 whether  any  change  has  been  noticed
 noticed  in  the  attitude  of  UAK,
 France  ang  U.K.  after  the  visita  of
 our  special  delegations  or  envoys  to
 those  countries?

 Shri  Swaran  Singh:  With  regard
 to  the  first  part  of  the  question,  my
 answer  is  “no”,  With  regard  to  the
 second  part,  the  countries,  UAR  and
 France,  were  visited  by  snoecial  envoys
 on  behalf  of  the  Prime  Minister.  Shri
 Krishna  Menon  vis.ted  UAR  and
 Shrimati  Vijay  Lakshmi  =  Pandit
 visited  France.  Both  of  them  explain-
 ed  India's  view  point  and  both  the
 visita  were  successful.

 Shri  P.  C.  Borooah:  Mav  ह  know
 whether  Government's  attention  has
 been  drawn  to  the  report  from  Leba-
 non  that  the  Indian  Parliamentary

 He  might  put  the
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 delegation  visiting  that  country  has
 cut  no  ice  in  that  country,  and  its
 performance  there  invited  remarks
 from  the  Chairman  of  the  Foreign
 Affairs  Committee  of  Lebanon  to  the
 effect  that  the  task  of  explaining  a
 complicated  issue  like  Kashmir  should
 ibe  left  to  professional  diplomats;  if
 so,  Government's  reaction  thereto?

 Shri  Swaran  Singh:  The  Press  is  at
 liberty  to  make  their  own  assessment.

 Mr.  Speaker:  It  is  ‘not  the  Press
 making  the  assessment...

 Shri  Swaran  Singh:  It  is  the  Press
 report  of  a  statement  having  been
 made  by  that  diplomat,

 Shri  Surendranath  Dwivedy:  He
 has  quoted  the  Foreign  Minister  of
 Lebanon.

 Mr.  Speaker:  Has  the  hon,  Minister
 any  ground  to  say  that  he  has  not
 been  correctly  reported?

 Sbri  Swaran  Singh:  No,  Sir;  th-
 delegation's  report,  I  think,  will  be  the
 important  thing  from  which  we  can
 make  some  assessment,  and  the  report
 has  not  yet  reached  me.

 Some  hon,  Members  rose—

 Mr,  Speaker:  Shri  Yashpal  Singh—
 Shri  Nath  Pai;  Sir,  I  rise  to  a  point

 of  order.
 Mr.  Speaker:  Let  us  hear  the  point

 of  order,

 ah  बागड़ी  :  अध्यक्ष  महोदय,
 श्यो  रामेदबरानन्द  :  प्रध्यक्ष  महोदय.

 थी  बा गढ़ो  :  घघ्यन्न  महोदय,  सफल
 चाहिए  t

 wet  महोदय  :  जब  मैं  माननीय
 सद्य  को  बुलाऊंगा,  तब  बह  पूछें  |

 आर  बागडोर  :  जो  साल  चल  रहा  है,
 उस  के  बारे  में,  जिस  को  झंगवी  में  कावेरी-
 फीकेशन  कहते  ऐ,  उस  की  सफाई  के  नाते  में
 एक  बात  पूछा  चाहता  हूं  ।
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 worm  महोदय  :  ct 7  ई  हाने  वाले

 माननीय  सदस्य  को  सब  से  पहले  में।का  मिलता
 है  ।  लेकिन  जी  माननीय  ET  इस  के  लिए
 पहले  भी  खड़ा  लुच्चा  है,  गट  इसी  बसों
 शुरू  करे,  जब  मैं  उस  भा  नाम  लूं--सिर्फ
 वहीं  माननीय  सदस्य  लना  शुरू  करें,
 जिस  का  मैं  नाम  ले  |  खड़ा  तो
 हो  जाए  पनी  जगह  पर  लेकिन
 बोलेगा  नहीं  जब  तक  में  बताऊंगा  नहीं  1
 अब  बाप  बोलिये  कया  रुपए  चाहते  है  ?

 शी  बा गढ़ो  :  जो  संसदीय  दल  भारत
 से  गए  हैं,  इनके:  बारे  में  में  यह  जानना  हाइट
 हैँ  कि  इनको  चलने  का  अधिकार  किस  को
 हाता  है  ?  मैं  समझता  हू  )क  सई,  प्रति-
 निधि  मंडलों  को  चुनते  et  afar  are
 के  प्रध्यक्ष  को  होदा  है  !  मै  रह.  जानना
 चाहता  हूँ  कि  झंडा  तथा  चुनाव
 छापने  किया  था  या  ये  acer  बे  प्रताप
 मंडल  थे  ?  इस  में  बड़,  भत भद  है  t  ae
 बारे  में  थोड़ी  सी  सका?  हो  नामी  कहिये  कि
 मापकों  इनके  चुनाव  का  भ्र धि कार  हैया  ये
 सरकारी  प्रतिनिधि  मिल  थे  या.

 अध्यक्ष  महोदय  :  प्राय  यहां  नहीं  थे  ।
 यह  इत्तिला  दी  जा  चुकी  हैं  हाउस  को

 Shri  Nath  Pal:  Mr.  Speaker,  the
 hon,  Minister  of  External  Affairs  has
 tried  to  evade  the  previous  quest:on
 by  taking  shelter  under  the  well-
 known  euphemism  that  the  press  is
 free  to  say  what  it  likes.  Will  he  tell
 us  then  that  it  is  his  contention  that
 the  remarks  attributed  by  the  States-
 man  reporter  to  the  Foreign  Minister
 of  Lebanon...

 An  hon.  Member:  Not  Foreign
 Minister  but  the  Chairman  of  the
 Foreign  Affairs  Committee.

 Shri  Nath  Pal:  It  is  equally  impor-
 tant  in  a  democracy,  If  those  remarks
 are  not  well-founded  or  true,  is  he
 going  to  depend  upon  the  repor:  of
 the  delegation  or  does  he  promise  that
 he  will  get  a  clarification  from  our
 Ambassador  whether  those  remarks
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 regarding  the  performance  of  the
 high-powered  delegation  were  uttered
 or  not?

 Mr.  Speaker:  There  is  no  point  of
 order.

 Shri  Nath  Pal:  Sir,  he  said....
 Mr.  Speaker:  I  cannot  give  any

 Tuling  on  it.  A  point  of  order  is  one
 that  is  within  the  cognizance  of  the
 Speaker,  It  must  relate  to  some
 article  of  the  Constitution  or  the
 Rules  of  Procedure  on  which  the
 Speaker  can  give  a  decision.  Unless
 that  is  so  connected,  it  is  certainly
 not  a  point  of  order  and  in  spite  of
 being  repeated  day  after  day  my
 appeal  in  this  respect  has  fallen  on
 deaf  cars.  At  least  during  the  ques-
 tion  hour  it  should  not  be  done.

 Shri  Surendranath  Dwivedy:  Then
 it  may  be  treated  as  a  supplementary
 question,

 Mr.  Speaker:  For  that  he  should
 wait  for  his  turn.

 भी  पापा  सिह  :  जो  प्रतिनिधि
 मंडल  गए  हैं  उनके  बारे  में  क्या  सरकार  के
 पास  केसा  कोई  एकाउंट  है  कि  इनके  जाने
 की  वजह  में  इतना  दुनिया  हमारे  हक  में  हुई
 है  ?  क्या  उन  जागो  को  किस  किया  गया
 है  प्रो  उन्होंने  हमारे  हक  में  कटना  शु
 किया  है  या  शिर्क  ट्रांसिस्ट्ज  ही  की  सरकार
 रहती  है  ?

 प्रधान  मंत्री  तथा  भ्रण्॒दाक्ति  मंत्री
 ूची  लाख  बहादुर  शास्त्री)  :  हैती गे शन

 भेजने  का  यह  सव तलब  नहीं  है  कि  दुनिया
 को  ही  वे  बदल  देंगे  या  सब  की  राय  को
 हो  बदल  देंगे  ।  एक  खास  स्थिति  में,  एक
 खास  मौके  पर  यह  फैसला  लुभा  कि  वे  अपनी  बात
 कहें  और  समझाये।  बहुत  जोरों  से  पार्लीमैंट
 4  ो  यह  करा  जाता  रहा  है  कि  हमें  प्रगति
 प्र  तख्तियों  का  अर  मो  ढंग  प्रखत्यार  करना
 चाहिये इसा वए  एक  यह  निर्णय  लिया  गया,
 एक  यह  फैसला  जिया  गया  t  मैं  यह  नहीं
 कटना  हू  कि  इससे  कोई  जादू  हों  जाएगा  I

 लेकिन  हां,  जितने  वार्टंबट  की,  जितने  सम्पर्क
 की  बात  हो  सकता  है  यह  की  जा  रही  है  t

 Dr.  L.  M.  Singhvi:  I  should  like  to
 know  whether  the  Government  have
 tried  to  verify  or  ascertain  the  cor-
 rectness  of  the  repart  in  the  Staresman
 of  yesterday  and  whether  Govern-
 ment  are  in  a  position  to  contradict
 that  report,  particularly  the  very
 highly  pli  nt  of
 the  Chairman  of  the  Foreign  Affairs
 Committee  of  the  Lebanese  Parlia-
 ment?  If  that  is  not  so,  would  the
 Government  not  defer  its  actual  con-
 clusion  in  respect  of  the  work  done
 by  our  Parliamentary  delegation  in
 Lebanon?

 Shri  Swaran  Singh:  We  will  verify
 the  correctness  of  that  report.

 entary  state

 श्री  मच  लिमये  :  विदेशों  में  जो  ये
 प्रतिनिधि  मंडल  भेजें  गये  थे  बया  उन  से  यह
 कहा  गया  था  कि  वे  सरकारों  नीति  से  उन
 देशों  को  अ्रथगत  करें  या  उन  से  यह  कहा
 गया  था  कि  जनता  की  आयामों  से  प्रौढ़
 हिन्दुस्तान  के  दृष्टिकोण  से  झठगत  कराये  ?
 इसका  कारण  यह  है  कि  दूसरी  चीज़  व्यापक
 है,  पहली  सोम भित  है  ।

 क्रि  स्वर्ण  सिंह  :  जरूर  दोनों  चीजों
 का  खयाल  रखेंगे  ने  ।

 श्री  बागड़ी  :  ये  जो  प्रीति  मंडल  भेजे
 आये  हैं  feat  में  इनके  बागें  में

 एक  माननीय  सदस्य  :  प्रीति  मंडल  *

 चली  बागड़ी  :  7  क्या  कहूं  ?

 इषयल  महो  ड्राप  सवाल  करे ।
 उनका  आप  खयाल  कारे  ।

 चो  आगड़ा
 चन्दा  है  |

 जिनका  खयाल  करना

 झटका  महू वध:  उनको  तरफ  में  भाष
 काम  बन्द  का  में  1
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 श्री  बागड़ी :  इन  मंडलों  को  चुनते  का
 तरीका  क्या  था  7  मैं  भो  विदेशों  में  हो  प्राया
 हूं,  मैं  भो  कई  मुल्कों  में  गया  हूं  ।  एक  तो  वे
 मुल्क  हैं  जो  कि  न्योता  देते  है  कौर  उस  न्योते
 को  जब  स्वीकार  कर  लिया  जाता  है  तब
 मंडलों  को  भेजा  जाता  है|  भगर  इस  तरह  का
 न्योता  नहीं  था  तो  क्या  वे  मुल्क  श्री।  के
 खिलाफ  थे  या  हम  में  थे;  कुछ  सड़कों  के
 मतों  ने  मुक्त  से  कहा  है  कि  हमारे  देशों  में
 इनको  नहीं  झा  ता  चाहिये  क्योंकि  हो  सकता  है
 कि  वहां  इसका  क्‍झ्रप्मान  हों।  सम  जानना
 चाहता  हूं  कि  किस  दृष्टिकोण  मे  ये  बनायें
 गये  थे  ?  इत  पर,  इनमें  से  एक  एक  प्रावमी
 पर,  एक  एक  मंडल  पर  खर्च  क्‍या  हुमा
 घौर . . .

 were  महोदय  :  प्रव  प्राय  खत्म  भी
 करें  कब  तो सवाल  बहुत लम्बा

 थी  बागड़ी  :  मेरे  पान  ही  के  बारे
 मे,

 अ्रध्यक्ष  महोदय  :  भौरों  के  लिए  भी  मेँ
 कह  रही  हूं  1

 नो  बागड़ोर  मैं  घूम  कर  ग्रा पा  हूं  दौर
 मैंने  दे  आ  है  कि  के  सी  इसकी  वहां  इज्जत  होती
 हैं।  हतों  दृष्टिकोण  से  मैं  कहता  हूं  कि  श्राप
 यह  ari  कि  कितना  बसा  इन  मंडलों  पर
 खर्ज  सवा  है,  जोर  किस  तरह  से  मंडल  भेजें
 गये  हैं,  दफा  चुनाव  किस  जंग  से  किया
 गया  हैं  ?

 प्रष्परज्त  समोवार  :  काफ़ी  सारा  पोत
 ं; डचटरो  है  ।  यही  जता  दिया  जाये  कि
 कितना  बच  किया  गया  है  शरीर  किस  तरीके  से
 भेजे  गये  हैं  ?

 Shri  Swaran  Singh:  Only  a  few
 of  them  have  gone;  so,  I  cannot  give
 Tewlly  the  tolal  expense  on  this.  If
 a  separate  notice  is  piven,  I  will
 colleet  that  information.  As  regards
 selection,  Members  were  selected  for
 the  various  delegations,  some  from  the
 Oppusition  and  some  from  the  Gov-

 ernment  side,  keeping  in  view  their
 suitability  for  the  countries  to  which
 those  delegations  were  to  be  sent.

 श्री  बिगड़ो  :  मेरा  एक  व्यवस्था  का
 सवाल  हैं।  सवाल  का  पूरा  जवाब  भी  नहीं
 प्राया  है;।  इनको  पता  ही  नहीं  है  कि  खर्च
 कितना  हुसना  है  ?  जितना  हो  चुका  है  उतना
 ही  बता  दें?  एक  एक  चीज़  के  लिए  अलग  क़सम
 सवाल  दिये  जायेंगे  तो  #4  काम  चल  सकता
 है  ।  कौन  कौन  गये  थे,  उसके  लिए  भी  प्रति
 सै नोटिस  दो  |  यह  तो

 झच्यकष  महोदय  :  अरब  कप  बैठ  तो
 जायें  ।

 इस  तरह  से  सवाल  नहीं  हो  सकता  है
 नहीं  इस  तरह  से  जवाब  दिया  जा  सकता  है  1
 बेशक  मैं  समझता  हूं  कि  जवाब  भूरे  रहते  हैं।
 लेकिन  उस  में  कसूर  सिर्फ  मिनिस्टर  का  ही
 नहीं  होता  है  कि  जवाब  घूरे  रहते  हैं  ।
 सवाल  का  जो  पग्रागाज़  होता  है  जब  तक  वह
 सवाल  प्रणाम  पर  पहुंचता  है,  प्रा गाज  ही
 भूल  जाता  है  ।  यह  कुदरती  बात  है  a  मैं
 खुद  भूल  जाता  हूं  ।  झगर  मिनिस्टर  भी  भूल
 जायें  तो  इस  में  कौन  सी  प्रणब  बात  है  |

 श्री  बागड़ी  :मुझे  भी

 अध्यक्ष  महोदय  :  इस  तरह  से  नहीं  चला
 जा  सकता  है।  मैं  सुई  पर  खयाल  रखना  v
 जब  एक  मिनट  हो  जायेगा  मै  उस  वक्‍त  बन्द
 कर  La  an  ;  मैं  इसको  देखूंगा  कि  एक  मिनट  से
 प्रतीक  का  कोई  सवाल  न  हो  ।  इसका  जवाब
 उन्होंने  दिया  है  |  इससे  ज्यादा  नहीं  हो
 सकता  है  |

 श्री  क०  ato  तिवारी  :  विदेश  मंत्री  बौर
 प्रधान  मंत्री  ने  कहा  है  कि  जो  हैलगेंशन  सके
 थे  उससे  फायदा  हुमा  है  कौर  भारत  का
 दृष्टिकोण  दूसरे  देशों  ने  समझा  है  ।  क्या
 सरकार  इस  बात  पर  विचार  कर  रही  है  कि
 जागे  भी  इस  पद्धति  को  कायम  रखा  जाये  ?
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 wit  स्वर्ण  सिह  :  प्रभी  तो  कुछ  जाने
 बाते  हैं।  जे  जरूर  के,  जिन  का  तप  डभरा
 हैँ  ।

 श्री  बाग हो  :भाईपतीजें

 अध्यक्ष  महोदय  :  किस  तरह  से  में
 बार  बार  कहूं  कि  यह  कोई  तरीका  नहीं  है  कि
 दर्म्पनि  में  बोलते  चले  जाये  ।  जब  किमी  की
 मर्जी  हो  रहे  बोलना  शुरू  कर  दे  ।

 Shri  Vasudevan  Nair:  May  I  know
 whether  the  attention  of  Government
 was  drawn  to  many  statements  made
 by  Shrimati  Vijay  Lakshmi  Pandit
 which  were,  according  to  some  of  us,
 gToss  distortions  of  the  foreign  policy
 of  this  country;  if  so,  whether  the
 Government  hus  instructed  her  that
 she  should  not  make  statements  in
 other  countries  to  the  liking  of  the
 Tulers  of  those  countries,  and  whether
 shv  was  asked  to  visit  West  Berlin
 also?

 Mr,  Speaker:  The  second  one  is  only
 a  suggestion.

 Shri  Vasudevan  Nair:  Was  she
 instructed  to  visit  West  Berlin?

 Shri  Swaran  Singh:  Shrimati
 Pandit  is  an  experienced  diplomat  and
 she  is  a  leader  of  the  country  who
 understood  the  country's  policy  very
 well.

 Shri  Vasudevan  Nair:  Sir,  how  can
 we  be  satisfied  with  such  answers?  I
 asked  a  specific  question.

 Mr.  Speaker:  Unless  the  answer  is
 finished  how  can  I  interrupt  it?

 Ghri  Swaran  Singh:  She  has  been
 making  statements  which  are  consis-
 tent  with  India’s  policy.  Any  instruc-
 tion  of  that  type  for  a  person  of  that
 ‘eniority  is  not  necessary  be  she
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 Shri  s.  N.  Ohaturvedi;  May  I  know
 if  after  the  reaction  produced,  as  ex-
 pressed  by  a  high  dignitary  of  Jorden,
 about  the  performance  of  our  Dele-
 gation  there,  has  the  Government
 decided  to  give  a  rethinking  to  this
 matter  about  sending  our  delegations
 to  foreign  countries,  because  of  the
 way  in  which  they  are  being  received?

 Shri  Swaran  Singh:  The  reaction  in
 one  country  should  not  be  the  deci-
 sive  factor  in  taking  a  decision.  They
 go  there  and  they  explain  our  view-
 point.  The  measure  of  success  may
 not  be  uniform  in  all  countries.

 को  Ae  लाक  द्िवेयी  :  &  यह  जानना
 चाहता  हैं  कि  कोई  सदस्य  किसी  डे  लिबरेशन  में
 जाने  के  योग्य  था  या  प्रयोज्य  था  जौर  किस
 बात  बोत  के  लिये  बह  ठीक  था  प्रो  किस  के
 लिये  नहीं,  इस  पर  सरकार  को  परामर्श  देने  के
 लिये  क्या  सूत्र  चे  मैं  यह  भी  जानना  चाहता
 हैं  कि  ब्रिटिश  हाउस  झाक  कारमेल  में  या  इंग्लैड
 में  इस  के  लिये  क्‍या  प्रथा  है  ।

 बबन  संधि  तथा  मनु  छत  मंत्री  (ली
 लाल  बहादुर  शास्त्री)  :  पार्लियामेंट  के
 नम्बरों  को  gs  हम  लोग  भी  जानते  हैं  ।
 काफी  उन  के  सम्पर्क  में  ब्याने.  हैं।  हम  यदि
 कृमि  पार्लियामेंट  के  मेम्बरों  को  हस  काबिल
 समझते  हैं  कि  उन  को  कोई  जहरों  काम
 सुपुत्र  किया  जाये  ता  किया  जाता  है  ।

 Shri  P.  K,  Deo:  In  view  of  the  fact
 that  in  those  various  countries  India
 has  got  its  dipl  tic  repre  ives
 and  they  are  quite  competent  to
 explain  India's  stand  on  these  issues,
 may  ह  know  how  far  is  it  consistent
 with  the  Government  of  India's  stand
 that  we  should  mobilise  our  foreign
 exchange  resources  and  how  Is  it
 justified,  in  spite  of  the  acute  short-
 age  of  foreign  exchange,  to  scnd  these
 people  to  those  countries  where  our

 has  been  going  on  behalf  of  Govern-
 ment  as  the  Prime  Minister's  special
 envoy.  It  is  wrong  to  suggest  that
 she  has  made  any  statements  which
 are  inconsistent  with  India's  policy.

 200l  (Ai)  LSD—2

 dip!  ts  are  there?

 Shri  Swaran  Singh:  The  Members
 of  Parliament  with  their  experience
 and  being  elected  representa‘ives
 have  contribution  of  their  own  to
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 make.  They  very  well  supplement
 the  efforts  that  might  be  made  by
 diplomats.  We  fully  appreciate  that
 foreign  exchange  has  to  be  conserved.
 But  where  the  interest  of  the  country
 can  better  be  served  by  expenditure
 in  any  Particular  direction,  we  should
 not  hesitate  to  incur  that  expenditure.

 Shri  D.  C.  Sharma:  May  I  know  if
 in  view  of  the  wonderful  work  done
 by  these  delegations  and  appreciated
 by  the  Ministry,  the  country  and  all
 over  the  world,  the  Government  5
 going  to  close  down  some  of  the
 Embassies  or  is  going  to  reduce  the
 strength  of  some  of  the  Embassies?

 Mr.  Speaker:  Shri  Kamath.

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 a  fact  that  at  no  stage  of  the  forma-
 tion,  the  constitution  and  the  despatch
 of  these  teams  of  Members  of  Parlia-
 ment  to  foreign  countries.

 Shri  D.  C.  Sharma:  No  answer  to
 my  question!

 Because  that  was  not Mr.  Speaker:
 allowed.

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 a  fact  that  at  no  stage  of  the  forma-
 tion,  the  constitution  and  the  despatch
 of  these  teams  of  Members  of  Par-
 liament  to  foreign  countries,  either  to
 the  foreign  countries  mentioned  by
 the  External  Affairs  Minister  or  in
 the  case  of  the  team  which  went  to
 Moscow  under  the  leadership  of  the
 Minister  of  Communications  was  the
 Speaker  consulted  at  all  and  is  it  not
 a  fact  that  in  the  course  of  a  discus-
 sion  on  the  request  of  the  team  of
 Members  as  Pari  ary  Deleg  tio
 that  went  to  Nagaland  you,  Sir,  ruled
 in  the  House—is  not  the  Minister
 aware  of  it?—that  the  Government's
 right  to  send  a  team  of  Members  of
 Parliament  was  not  disputed  but  that
 it  could  not  be  called  a  Parliamentary
 Delegation,  How  is  it  then  that  these
 teams  of  Members  of  Parliament  have
 een  described  in  the  Indian  press  as
 well  as  in  the  foreign  press  as  Par-
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 liamentary  Delegations  and  not  merely as  teams  of  Members  of  Parliament?
 What  is  the  reason?  Who  described
 them  so  when  you,  Sir,  were  not
 consulted?

 Mr.  Speaker:  The  first  part  of  the
 question  has  already  been  closed.
 That  need  not  be  answered.  The
 second  one,  if  it  is  possible,  might  be
 answered.

 Shri  Swaran  Singh:  This  Question
 is  whether  special  delegations  consist-
 ing  of  Members  of  Parliament  have
 been  sent  to  certain  countries.  This
 is  how  the  Question  starts....

 Mr.  Speaker:  The  only  question
 that  arises  is  whether  the  Govern-
 ment  authorised  these  press  people  to
 describe  them  as  Parliamentary  Dele-
 gations  or  whether  they  did  it  of  their
 own  accord.  That  is  all.

 Shri  Bwaran  Singh:  We  have  not
 authorised  them  to  call  themselves  as
 Parliamentary  Delegations.

 Shri  Baril  Vishnao  Kamath:  In  a
 letter  to  my  colleague,  Shri  Hem
 Barua,  it  was  described  as  a  Parlia-
 mentary  Mission.  How  can  it  be  a
 Parliamentary  Mission  when  you  were
 not  consulted  at  all?  That  is  atro-
 cious.  Will  the  Government  give  an
 assurance  that,  in  future,  they  will
 not  do  so  unless  you  are  consulted?

 Mr,  Speaker:  The  Prime  Minister
 has  agreed  to  it  the  other  day.

 श्री  रामेदबरानन्व  :  प्रत्यक्ष  महोदय,  कब
 प्रश्न  का  घंटा  समाप्त  हो  रहा  है।  मैं  हर  एक
 प्रशन  के  ऊपर  प्रवेश  वार  खड़ा  हुआ  1  मुझे
 यह  पता  नहीं  है  कि  ग्रुप  के  चश्मे  से  कुछ  कम
 दिखता  है  या  भाप  जान  कर  मुझे  मौका  नहीं
 देते  है  -  मेरा  यह  प्रश्न  प्राय  से  है  1

 झध्यपक  महंवर  :  दोनों  बाते  ठीक  है  at

 at}  रामेइबरानग्द  :  तब  दूसरा  चीमा
 लगवा  खोजिये  L
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 Agreement  regarding  Non-intervention
 in  Internal  Affairs  of  States

 *5il.  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  External  Affairs
 be  pleased  to  state  whether  major
 powers  have  come  to  any  agreement
 not  to  interfere  in  the  internal  affairs
 ef  other  sovereign  countries  in  the
 context  of  the  discussion  on  the  sub-
 ject  in  the  U.N.  last  September?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  A  Special
 Committee  established  by  the  United
 Nations  General  Assembly  consider-
 ed  the  question  of  non-intervention  in
 the  internal  affairs  of  States  from
 August  to  October  ‘1964,  at  Mexico
 city.  The  Committee  was  unable  to
 arrive  at  a  consensus  on  the  applica-
 tion  of  this  principle  of  international
 law  in  view  of  differences  among
 major  powers  on  the  question  and  it
 submitted  a  report  on  its  deliberations
 to  the  XIX  session  of  the  General
 Assembly.  The  report  was  not  consi-
 dered  as  the  XIX  session  recessed
 without  conducting  its  normal  busi-
 ness.  This  matter  is  now  before  the
 General  Assembly  at  its  current
 session.

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  is  the  nature  of  inter-
 ference  and  intervention  which  is  in
 view  of  the  countries  where  such
 intervention  is  taking  place  and  the
 countries  responsible  for  such  imter-
 vention?

 Shri  Swaran  Singh:  This  was  one
 of  the  important  points  for  which
 a  consensus  could  not  be  deve-
 ‘oped,  iLe.,  what  should  be  the  defini-
 tion  or  content  of  intervention,  Some
 eases  ate  obvious—where  interven-
 lion  takes  place  in  other  countries;
 but  there  can  be  other  surreptitious
 or  creeping  types  of  intervention  and
 efforts  are  being  made  to  find  some
 formula  which  should  cover  all  types
 of  intervention.  But  unfortunately.
 no  consensus  could  be  achieved.

 Shri  Harish  Chandra  Mathor:  What is  the  Government's  own  view  regard-
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 ing  the  question  which  I  have  put
 ie,  regarding  the  intervention?  What
 is  India's  contribution  in  the  matter?

 Shri  Swaran  Singh:  The  Govern-
 ment  of  India's  representative  parti-
 cipated  in  this;  he  made  an  effective
 contribution  and  took  a  very  effective
 part  in  this.  We  feel  that  all  types
 of  intervention  should  be  covered.

 Shri  Harish  Chandra  Mathur:  I
 want  to  know  whether  the  Govern-
 ment  of  India  have  a  clear  mind  as
 to  what  is  the  nature  of  intervention
 which  they  would  consider  to  be  an
 intervention,  what  is  their  own  con-
 tribution  and  what  have  they  done
 in  the  matter.

 Shri  Swaran  Singh:  As  I  said,  our
 representative  took  a  very  active  part
 and  we  are  of  the  view  that,  not  only
 armed  intervention,  but  all  other
 forms  of  intervention  by  sending  8
 saboteur  or  creating  conditions  which
 may  be  described  as  subversive
 should  be  covered  by  the  term  ‘inter-
 vention’.

 Pakhtoon  Movement

 Will  the  Minister  of  External
 Affairs  be  pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  to  support  the  Pakhtoon
 movement;  and

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  in  the  Mints-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  and  (b).  The  Govern-
 ment  of  India  have  on  a  number  of

 clearly  lated  its  sup-
 port  for  the  legitimate  aspirations  of
 the  Pakhtoon  people.



 4275  Oral  Answer

 Shri  D.  C,  Sharma:  If  I  had  under-
 Stoog  the  Minister  aright,  he  had  said
 that  he  was  going  to  invite  Khan
 Abdul  Ghaffar  Khan  to  India  in  order
 that  he  could  carry  on  his  activities
 here.  May  I  know  whether  any  invi-
 tation  has  been  sent  to  Khan  Abdul
 Ghaffar  Khan  and  if  so,  what  is  his
 reaction?

 Shri  Dinesh  Simgh:  As  has  already
 been  mentioned  in  this  House,  he
 would  be  most  welcome  in  this  coun-
 try  whenever  he  likes  to  come.

 Shri  Surendranath  Dwivedy:  The
 question  is  whether  any  invitation  had
 been  sent.

 Sbri  D.  C.  Sharma:  If  no  invita
 lion  has  been  sent  to  the  great  pat-
 riot,  Khan  Abdul  Ghaffar  Khan,  may
 I  know  in  what  way  the  Government
 of  India  and  the  Ministry  of  Exter-
 nal  Affairs  are  going  to  support  the
 Pakhtoon  movement?  Will  they  have
 4  liberation  government  here  or  will
 they  five  some  funds  or  will  they
 send  some  emissaries  or  will  they  do
 something  else?
 12,00  hrs.

 Shri  Dinesh  Singh:  The  question
 of  an  invitation  to  Khen  Abdul
 Ghaffar  Khan  is  not  linked  with  the
 main  question,  As  I  have  mentioned,
 this  has  been  conveyed  to  Khan  Abdul
 Ghaffar  Khen  thet  he  would  be  most
 welcome  whenever  he  wants  to  come
 here,  and  the  Ambassador  has  con-
 veyed  it  I  am  not  quite  clear  about
 what  is  referred  to  by  ‘invitation’  as
 such.

 So  far  as  the  support  to  the  move-
 ment  for  Palhtoonistan  is  concerned,
 the  Government  of  India  have
 announced  that  they  have  every
 sympathy  with  the  legitimate  aspira-
 tions.  Now.  it  depends  on  how  the
 events  develop,  what  action  is  taken
 and  what  is  asked  for.

 Shri  5.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  some  organi-
 sation  has  been  formed  here  to  help
 the  Pakhtoonistan  movement,  which  is

 a  4000-men-strong  movement  in
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 Pakistan?  May  I  know  also  whether
 it  is  true  that  the  Government  of
 India  have  devided  to  support  and
 patronise  this  particular  organisation
 and  help.Khan  Abdul  Ghaffar  Khan?

 Shri  Dinesh  Singh:  There  is  an
 Organisation  called  a  jitga,  Pakhtoo-
 Nistan  jirga  or  something  like  that.
 It  consists  of  some  Indian  citizens
 some  people  from  Afganistan  and
 some  people  from  the  Pakhtoonistan
 area.  We  have  not  discussed  the
 question  of  any  specific  help  with
 them;  they  have  not  asked  for  any
 specific  help.

 Mr.  Speaker:  Now,  we  shall  take
 up  the  short  notice  question.

 Shri  Hari  Vishou  Kamath;  On  a
 point  of  order,  Sir.  I  did  not  want
 to  take  the  time  of  the  House  during
 the  Question  Hour  by  raising  the
 point  of  order.  As  far  back  as  the
 23rd  March,  1965,  that  is,  about  seven
 or  eight  months  ago,  you,  Sir,  had
 observed:

 “Therefore,  I  hope  that  in
 future,  when  a  parliamentary
 delegation  is  sent  outside  or  inside
 the  country,  the  Speaker  at  least
 would  be  taken  into  confidence
 and  he  wil)  be  consulted.”,
 Mr.  Speaker:  That  was  for  the

 future
 Shri  Hari  Vishnu  Kamath:  You

 said  so  in  March,  that  is,  about  six
 or  seven  months  ago,  Even  now,  you
 were  not  consulted.  Why  is  it  that
 your  direction  is  not  being  complied
 with?.

 Mr.  Speaker:  I  had  said  that  Gov-
 ernment  had  got  that  right  and  after-
 wards  the  Prime  Minister  had  agreed
 that  the  Speaker  would  be  consult-
 ed.

 Shri  Hari  Vishno  Kamath:  That
 was  at  that  time  in  March.  It  was
 said  then  that  this  would  be  consider-
 ed  for  the  future.  May  I  know  why
 Government  did  not  consult  you  now?

 Mr,  Speaker:  I  cannot  allow  it  to
 be  raised  m  this  manner  now.
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 Shri  Hari  Vishnu  Kamath:  Your

 authorily  is  being  set  at  naught;  your direction  is  being  disregarded  by  Gov-
 ernment.  Will  you  allow  this  to  con-
 finue  in  this  parliamentary  set-up? What  will  happen  to  good  parliamen-
 tary  traditions?  Are  they  to  be  set
 at  naught?

 Shri  Harish  Chandra  Mathur:  Since
 you  have  permitted  Shri  Kamath  to
 raise  this  point,  may  I  make  one  sub-
 mission?  This  is  a  very  important
 issue.  There  are  certain  precedents
 m  this  regard.  It  is  not  here  only
 that  this  question  is  being  raised.  I
 think  that  we  are  going  just  the  wrong
 way.

 The  Speaker  has  his  own  limitations
 and  his  own  powers.  I  have  made
 enquiries  about  it  and  I  understand
 that  the  Speaker  in  the  UK  never
 interferes  in  the  appointment  of  any
 delegations  whatsoever,  Therefore,  if
 we  have  to  devise  certain  set  rules,
 then  let  us  sit  down  and  find  out  how
 it  is  going  to  be  worked  out.

 As  a  matter  of  fact,  there  are  cer-
 tain  Government  delegations,  and
 there  are  certain  parliamentary  dele-
 gations.  I  do  not  think  that  any
 impression  should  be  created  here
 that  all  that  is  being  done  here  Is
 being  done  in  the  wrong  way.  I  think
 that  there  is  a  lot  of  correspondence
 Foing  on  between  you,  Sir,  and  the
 Minister  of  Parli  tary  Affairs  on
 this  subject.  Therefore,-  the  Prime
 Minister...

 Mr.  Speaker:  Even  earlier  I  said
 that  Government  had  got  that  right
 to  send  delegations.  I  have  never
 denied  this  right.

 Shri  Harish  Chandra  Mathor:  Let
 certain  decisions  be  taken  and  let  all
 the  Members  be  informed  of  them  so
 that  there  may  be  no  suspicion  and
 doubt  in  the  mind  of  anybody  as  to
 where  we  stand,  where  the  Speaker
 stands  and  where  the  Government
 stand.

 Shri  D.  C.  Sharma:  May  I  submit
 very  respectfully  that  in  every  demo-

 cratic  country  of  the  world,  the Speaker  has  the  sole  right.  T  do  not know  from  what  source  my  hon, friend  Shri  Harish  Chandra  Mathur has  drawn  his  information,  but  I would  submit  that  even  in  the  UK it  is  the  Speaker  who  selects  the Parliamentary  delegations.
 Shri  Harish  Chandra  Mathur:  No.
 Skri  D,  C.  Sharma:  and  he  is responsible  for  their  conduct  abroad and  he  is  responsible  for  getting reports  from  them,  and  he  is  res- ponsible  far  creating  a  good-will  in this  country  as  well  as  abroad.  I  do not  know  why  it  is  being  said  that the  Speaker  should  keep  himself  away from  everything  and  the  Speaker should  only  sit  in  the  Chair  here  for an  hour  and  a  half  and  then  do

 nothing  more.  [I  submit  that  it  is your  prerogative  to  appoint  these
 Parliamentary  delegations.

 Shri  N.  C.  Chatterjee  (Burdwan): Why  should  we  blindly  follow  the Speaker  of  the  House  of  Commons even  if  he  does  not  exercise  his  pre- rogative?  Certainly,  you  have  said
 something  which  we  all  welcome,  I
 hope  Government  will  abide  by  that. A  healthy  precedent  should  be  intro- duced.

 Some  hon.  Members  rose—
 Mr,  Speaker:  I  do  not  think  it

 should  be  carried  any  further,
 Sbri  Marl  Vishnu  Kamath:  Why not?)  This  is  an  important  matter.
 Mr.  Speaker:  We  are  discussing  it

 here  now,  I  have  very  cordial  rela-
 tions  with  the  Minister  of  Parliamen-
 tary  Affairs,

 Shri  Hari  Vishnu  Eamath:  Gov-
 ernment  as  a  whole,  nol  one  Minister
 as  such.  What  has  the  Prime  Minis-
 ter  got  to  say  about  the  future?

 The  Prime  Minister  and  Minister
 ef  Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  In  so  far  az  parliamentary
 delegations  are  concerned,  it  is  entire-
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 ly  your  prerogative,  Sir,  to  appoint  or
 to  select  the  members.  I  have  no
 doubt  about  that.  But  Government
 has  equal  right  and  authority  to
 send  delegations  abroad;  they  can
 nominate.  But  as  the  Speaker  had
 expressed  his  wish  in  this  House  that
 he  should  also  be  consulted  when
 Members  of  Parliament  are  selected,
 I  ssid  we  would  abide  by  it,  and  we
 would  certainly  consult  the  Speaker.

 Shri  Hari  Vishnu  Kamath:  They
 should  not  be  described  as  parliamen-
 tary  delegations.  That  is  the  point.

 Several  hon.  Members  rose—
 Mr.  Speaker:  Order,  order,  Hon.

 Members  will  please  resume  their
 seat,  Shri  Sharma  would  also  ait
 down.

 It  does  not  look  nice  that  we  should
 pursue  this  matter  in  the  open  House
 in  this  manner.  There  is  nothing  that
 has  to  be  discussed.

 Shri  Vasudevan  Nair:  If  there  are
 complaints  about  the  Members  of
 Parliament  who  are  selected,  that  per-
 haps  does  not  come  under  you.

 Mr,  Speaker:  No,  no....(Interrup-
 tions).  Order,  order.

 Shri  Bari  Vishno  Kamath:  You
 are  the  paramount  officer  of  Parlia-
 ment.

 Mr.  Speaker:  Order,  order.  Short
 Notice  Question.  Shri  Nath  Pai.

 Shri  Dajl:
 that,  please  hear  us,
 anxious  to  be  heard.

 Before  you  pass  on  to
 We  are  also

 Mr.  Speaker:  Everyone  has  not
 been  heard.

 Shri  Dajl:  The  same  question  crop-
 ped  up  in  connection  with  the  dele-
 gation  to  Nagaland  and  their  report.

 I  submit  that  we  are  not  here  to
 challenge  the  right  of  Government  to
 send  their  own  delegation.  But  there
 are  two  types  of  delegations  which
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 we  should  clearly  clearly  under-
 stand.  One  would  be  the  parliamen-
 tary  delegation.  This  would  be  there
 only  if  it  has  been  sanctioned  by  you. The  other  would  be  a  delegation  of
 Parliamentarians.  When  a  delegation of  parliamentarians  goes  about,  it  is
 described  as  a  parliamentary  delega-
 tion.  That  is  what  we  object  to.  We
 do  not  object  to  any  number  of  dele-
 gations  of  parliamentarians  going
 about,  nominated  by  Government.
 But  there  is  a  distinction  which  has
 to  be  observed  between  a  govern-
 ment  delegation  consisting  of  parlia-
 mentarians  and  a  _  parliamentary
 delegation.

 Mr,  Speaker:  He  has  explained  it.
 There  is  nothing  more  to  be  discus-
 sed.

 Shri  Hari  Vishnu  Kamath:  We
 should  build  up  a  parliamentary
 democracy  here.  They  are  not  help-
 ing  us  to  do  it.

 Mr.  Speaker:  If  the  hon.  Member
 exercises  restraint,  things  will  be  easy.
 Shri  Nath  Pai.

 Shri  Nath  Pai:  Mr.  Speaker,  if  I
 remember  aright,  you  called  me  three
 times.  If  I  have  not  been  able  te
 earry  out  our  wish  and  put  the  ques-
 tion,  it  is  not  due  to  any  disrespect
 to  you  but  only  due  to  the  respect
 for,  and  fear  of,  the  stentorian  voice
 of  those  who  preceded  me.

 Mr.  Speaker:  It  was  my  inefficiency
 and  incapacity  to  control  the  House
 thet  was  responsible  for  it.

 Shri  Nath  Pai:  I  was  just  pleading
 my  inability  to  follow  your  advice
 immediately  you  called  me.  You
 called  me  three  or  four  times,

 Mr,  Speaker:  I  am  confessing  my
 incapacity.

 Shri  Hari  Vishnu  Kamath:  Who
 doubts  your  capacity?
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 Ssorr  Norice  Question
 Joint  Indonesian-Pakistani  Naval

 Exercises
 +

 8.N,Q.  5.  Shri  Nath  Pai:
 Shri  Muthiah:
 ‘Shri  Parashar:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  fact  that Joint  Indonesian-Pakistani  naval
 exercises  are  going  to  be  held;  and

 (b)  if  so,  Government's  reaction
 thereto?

 The  Minister  of  Defence  (Shri  Y.  8.
 Chavan):  (a)  Yes,  Sir.

 (b)  Joint  Naval  manoeuvresjexer- cises  are  not  un-common  between
 nations  friendly  towards  each  other..
 It  is,  therefore,  premature  to  attach

 such any  significance  to  joint
 exercises.

 Shri  Nath  Pai:  In  view  of  the  fact
 that  these  exercises  are  being  carried
 out  by  two  nations,  one  of  whom  is
 an  aggressor  and  the  other,  abettor  of
 the  aggressor,  does  not  Government
 think  that  this  may  not  be  just  joint
 exercises  of  two  friendly  nations  but
 part  of  an  understanding  on  joint
 military  moves  not  limited  to  the  sea
 only  but  extending  to  the  air  and
 land  too?  If  this  is  Government’s
 appreciation  of  it,  what  are  Govern-
 ment’s  reactions  to  it?

 Shri  Y.  B.  Chavan:  As  I  said,  all
 these  aspects  are  always  before  any
 administration.  As  such,  this  parti-
 cular  aspect  also  is  before  the  Gov-
 ernment.  But  we  do  not  want  to
 attach  any  premature  significance  to
 this,  and  thereby  create  unnecessary,
 and  imaginary  difficulties.

 Shri  Nath  Pai:  Will  the  Defence
 Minister  still  insist  on  saying  that
 this  is  premature  in  view  of  the  fact
 that  during  Pakistan’s  invasion  of
 India  in  August  and  September,  the
 Indonesia  went  to  the  extent  of
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 offering  to  send  military  help  to
 Pakistan,  and  if  so,  may  I  know  what
 will  be  his  reaction  in  view  of  the
 superior  naval  strength  of  the  Indo-
 nesians,  and  does  he  contemplate
 taking  immediate  steps  to  strengthen
 the  Indian  Navy?

 Shri  Y.  B.  Chavan:  That  is  a  sepa- rate  question  about  strengthening  the
 Indian  Navy  about  which  we  are
 taking  steps.  This  hon.  House  dis-
 cussed  this  very  question  here  only
 two  days  before,  and  Government  has
 given  the  necessary  information  about
 the  steps  we  are  taking.

 Shri  Vidya  Charan  Shukla:  The
 other  day  when  the  development  of
 the  Indian  Navy  was  discussed,  one
 hon.  Member  of  the  House  mentioned
 that  Indonesia  had  given  two  sub-
 marines  to  Pakistan  during  the  war
 we  had  with  Pakistan,  and  the  hon.
 Deputy  Minister,  replying  to  the
 debate,  assured  the  House  that  they
 would  make  enquiries  about  it  and
 let  the  House  know  about  it.  May  I
 know  whether  the  Government  have
 verified  this  statement  made  in  this
 House  by  the  hon.  Member  Shri
 Ravindra  Varma?  Have  they  got  any
 definite  information  about  these  two
 submarines  which  are  alleged  to  have
 been  supplied  by  Indonesia  to
 Pakistan?  ‘

 The  Deputy  Minister  in  the  Mini-
 stry  of  Defence  (Dr.  D.  8.  Raju):  No,
 Sir.  We  are  still  making  enquiries
 in  that  respect.

 Shri  Indrajit  Gupta:  In  view  of  the
 Defence  Minister’s  original  reply  to
 the  effect  that  joint  exercises  are  not
 uncommon  between  friendly  nations,
 may  I  know  whether  Government  pro-
 pose  to  continue  our  joint  naval
 exercises  with  Pakistani  and  UK
 navies  as  we  have  been  doing  every
 year  till  last  year?

 Shri  Y.  B.  Chavan:  The  point  about
 it  is  that  we  did  participate  in  the
 Commonwealth  exercises  as  they  are
 called,  but  strangely  enough  Pakistan
 itself  has  ceased  to  participate  in
 these  exercises.



 4283  Oral  Answer

 Shri  Joachim  Alva:  Is  Government
 aware  that  among  the  numerous
 claims  made  by  Indonesia,  they  have
 laid  claim  to  Andaman  Islands,  and
 are  we  taking  sufficient  precaution
 in  or  around  the  Indian  Ocean,  just  a8
 we  have  protested  against  the  Ameri-
 eans  and  British  having  a  base  in  the
 Indian  Ocean?

 Shri  ¥.  B.  Chavan:  Indonesia  has
 not  made  any  claim  to  the  Andamans

 श्री  बड़े  :  जिस  प्रकार  से  अभी  चाइना
 जौर  पाकिस्तान  कौ  ज्वाइंट  एक्स  रसाइजेज
 हो  रही  हैं,  क्या  इसी  प्रकार  से  गए  साल  मी
 हुई  थीं  ?  क्‍या  ऐसा  नहीं  है  कि  हिन्दुस्तान
 कौर  पाकिस्तान  को  युद्ध  होने  से  चाइना
 पाकिस्तान  को  प्रशिक्षण  दे  रहा  है  ?

 प्रत्यक्ष  सरोवर  :  यह  इंडोनेशिया  शौर
 पाकिस्तान  का  सवाल  है  |  बाप  तो  शायर  हैं
 बई  साहब,  क्‍या  रेलवे  है  इसका  खयाल  रखे  ।

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  these  joint  exercises
 of  the  Pakistani  and  Indonesian
 Navies  are  usual  every  year,  or  ia  it
 specially  this  time  that  they  are  tak-
 ing  this?

 Shri  Y.  B.  Chavan:  This
 be  a  new  innovation.

 seems  to

 श्री  बड़े  :  प्रत्यक्ष  महोदय,  मैं  इंडोनेशिया
 कहना  चाहता  था,  गलती  से  चाइना  कह
 गया  |  उसका  कारण  यह  हो  गया  था

 प्रत्यक्ष  जहोषव :  उसका  नुकसान  मैं
 मड़ाऊँं  |

 बरी  बई  :  मैं  पूछना  चाहता  भा  कि  क्‍या
 गए  साल  भी  यह  हुमा  था  ?

 प्रत्यक्ष  महोदय  :  दाई  ताईर  ।

 गनी  मघ  लिमये  :  मैं  यह  जानना  चाहता
 3  कि  क्या  सरकार  को  इस  बात  का  पता  है
 कि  प्रधान  मन्त्रों  विल्सन  ने  हिन्दुस्तान  को
 अ्राक.मक  ठहराया  या  प्रौढ़  यहां  पर  उनके
 जो  उच्चायुक्त  हैं  उन्होंने  कहा  कि  गलत
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 जानकारों  के  कारण  उन्होंने  ऐसा  किया  ।
 तो  क्‍या  ब  तक  भी  उनको  सही  जानकारी
 नहीं  मिली  है  ?  और  अगर  मिली  है  शौर
 फिर  भी  वह  हमको  आक्रामक  ठहराते  हैं  तो
 एसे  देश  के  साथ  इस  तरह  के  कार्यक्रमों  में
 हिस्सा  लेना  कहां  तक  उचित  होगा  ?

 प्रत्यक्ष  महोदय  :  यह  सवाल  नहीं
 उठता  t

 श्री  बागड़ी  :  सवाल  तो  उठता  है  |

 भ्रध्यक्ष  भमहोवय  :  श्राप  इसका  फैसला
 करेंगे  या  मैं  करूंगा  |

 श्री  मधु  लिये  :  यह  सवाल  तो  इसमें
 कराता  है|

 प्रत्यक्ष  महिला  :  यह  सवाल  यहां  नहीं  है  -

 Shri  Shinkre:  In  reply  to  my  hon.
 friend  the  hon,  Defence  Mimister  said
 that  Indonesia  has  not  laid  any  claim
 to  the  Andaman  Islands.  We  do  not
 know  whether  Indonesia  has  not  laid
 any  claims  to  any  other  =  islands.
 There  might  have  been  some  mistake
 regarding  the  islands.  I  want  to
 know  from  the  hon.  Defence  Minister
 whether  Indonesia  has  laid  claim  to
 any  of  our  islands  or  territories.

 Shri  Y.  B.  Chavan:  Certainly  I  will
 have  to  make  it  clear.  I  meant  to
 say  that  Indonesia  has  not  made  claim
 to  any  of  the  islands  to  Andaman  and
 bar.

 Shri  Hari  Vishnu  Kamath:  Has  the
 government  received  reports  that
 after  the  recent  upheavel  in  Indo-
 nesia  the  new  government  of  Indo-
 nesia  has  become  a  little  less  friendly
 to  China  and  also  to  Pakistan  and,  if
 ao,  are  they  contemplating  any
 change  of  relationship  with  India?

 Mr.  Speaker:  That  in  an  exercise.

 Shri  0.  0.  Sharma:  As  regards  the
 purpose  of  the  joint  naval!  exercises
 on  the  part  of  Indonesia  and  Pakis-
 tan  is  it  not  that  Pakistan  should  get
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 familiar  with  the  naval  craft  of  Indo-
 nesia  and  that  when  Pakistan  takes
 offensive  action  against  India,  they
 should  be  able  to  manipulate  it  with
 the  utmost  efficiency?

 Shri  Y,  B.  Chavan:  Normally,  the
 manoeuvres  or  joint  exercises  are
 undertaken  to  acquaint  each  other
 with  the  naval  craft  used  by  both
 mavies  and.  naturally,  such  gcquaint-
 ance  certainly  leads  to  the  knowledge
 af  tactics  etc.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 पाकिस्तानी  सेला  से  पकड़ा  गया  सामान

 *513.  शीस०  ला०  द्विवेदी  :
 शीस०  do  am  :

 श्री  शिव  चरण  गुप्त  :
 भरी  सघु  लिये  :
 हरी  बागड़ी  :

 क्या  प्रतिरक्षा  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  पाकिस्तान  के  टैंक,  बकतरबन्द
 गाड़ियां,  शस्त्रास्त्र  प्राणी  एवं  अरन्य  सैनिक
 सामान  जो  भारतीय  सेना  के  हाथ  लगा,
 उसमें  किन  किन  देशों  का  सामान  था;

 (ख)  क्‍या  पाकिस्तानी  सेना  से  इस
 प्रकार  पकड़ा  गया  सामान  पाकिस्तान  को
 भारत  के  बिरुद्ध  प्रयोग  करने  के  लिए  दिया
 या  था  ;

 (ग)  मदि  नहीं,  तो  पाकिस्तान  द्वारा
 इस  सामान  के  भारत  के  विरुद्ध  प्रयोग  किये
 जाने  की  शौर  उक्त  देशों  को  सरकारों  का
 ध्यान  प्रकृष्ट  किये  जाने  पर  उनकी  क्‍या
 प्रतिक्रिया  है  ;  कौर

 (9)  क्‍या  भविष्य  में  इस  सामान  का
 भारत  के  विद्ध  प्रयोग  किया  जाना  रोकने  के
 लिए  उक्त  देशों  को  सरकारों  से  अनुरोध  किया
 गया  है  और  इस  पर  उन  सरकारों  की  क्‍या
 प्रतिक्रिया  है  ?

 प्रतिरक्षा  मंत्री  (श्री  गदावन्तराध
 चित्रण)  :  (क)  यू०  एस०  Te,  य  के०,
 पश्चिमी  जर्मनी,  चीन  कौर  फ्रांस  के  बने  हुए
 हथियार,  गोला  दारूद  प्र  साज़ सामान
 भारतीय  सैनिकों  द्वारा  हाल  के  भारत-पाक

 युद्ध  क ेदौरान पकड़े  गए  थे।

 (ख)  टैंक  शौर  विमानों  जैसा  साज़-
 सामान  प्रा किर तान  को  Yo  एस०  T  द्वारा
 भारत  पर  आक्रमण  करने  के  लिए  नहीं  दूसरे
 विभिन्न  उद्देश्यों  क ेलिए  दिया  गया  था।
 कई  वर्षों  से  भारत  के  प्रति  पाकिस्तान  की
 शत्रुता  की  नीति  को  सामने  रखते  हुए
 सम्बन्धित  देशों  को  इन  हथियारों  कौर  साज-
 सामान  के  भारत  के  विरुद्ध  श्रयृबत  किए  जाने
 की  सम्भावना  का  ज्ञान  होना  चाहिए  था  |

 (ग)  तथा  (घ).  भारत  के  प्रति  चीन  की
 शत्रुता  भावना  के  संदर्भ  में  कौन  को  किसी
 प्रकार  की  अपील  करने  का  कॉट  लाभकारी
 फल  नहीं  होगा  कि  बह  प्रपने  साज़  सामान  के
 भारत  के  विऋद्ध  भविष्य  में  प्रयोग  करने  से
 पाकिस्तान  को  रोके  ।  तदपि,  qo  एस०
 सरकार  ने  पाकिस्तान  को  कौर  प्रतीक  सैनिक
 सहायता  देना  बन्द  कर  दिया  है  बौर  उसने
 भारत  को  प्रा श्वा सन  दिया  है  कि  उसने  नाटो,
 सीटों  शौर  सेन्टी  संधियों  के  अन्य  मित्र  राष्ट्रों
 को  मन्त्रणा  दी  है  कि  वह  पाकिस्तान  को  प्रम रिकी
 सहायता  से  साज़  सामान  कौर  हथियार  सप्लाई
 न  करें  |  पाकिस्तानियों  से  पकड़े  गए  मु०  कोन
 में  निहित  हथियार  दूसरे  विश्वयुद्ध  दौरान
 के  बने  हुए  थे  |  तर पि यू  के०  सरकार  ने
 युद्ध  शुरू  होने  के बाद  से भारत  कौर  पाकी-
 स्तान  को  हथियारों  की  सप्लाई  स्थगित  कर
 दी  है  जमनी  की  संघीय  गणतन्त्र  सरकार  ने
 कहा  है  कि  भारत  और  पाकिस्तान  के
 दरमियान  युद्ध  छिड़ने  के  बाद  से  उन्होंने  पाकी-
 स्तान  को  सैनिक  हथियारों  के  निर्यात  वे:  लिए
 कोई  लाइसेंस  नहीं  दिया  है  ।  प्रिय  लॉइगैग
 जो  पहले  दिए  जा  चुके  थे,  परन्तु  जो  सम्पर्क
 नहीं  किए  गए  थे,  निरसित  कर  दिए  गए  थे।
 पाकिस्तानियों  से  पकड़ा  गया  केसीसी  खाज-
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 सामान  पाकिस्तान  को  सम्भवतः  उन  सन्धियाँ
 के  अन्तर्गत  दिया  गया  था,  कि  जिनका  वह
 सदस्य  है  ।

 Memorial  for  Jawans
 Shri  Kam  Sewak  Yadav:
 Shri  Yashpal  Singh:
 Shri  Bhanu  Prakash  Singh:
 Dr.  Ram  Manohar  Lohia:
 Shri  Bagri:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  under  consideration  a
 proposal  to  build  a  memorial  in  Delhi
 for  those  Jawans  who  have  laid  down
 their  lives  for  the  country  during  the
 recent  Pakistani  aggression  on  India;

 (b)  if  so,  whether  the  location  of
 that  memorial  has  been  selected;  and

 (९)  the  estimated  amount  which  is
 likely  to  be  spent  for  the  same?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  A  proposal  to  build  a
 mational  memorial  to  commemorate
 all  our  war  dead  after  Independence
 4s  under  consideration.

 (b)  and  (ec,  These  matters  are  still
 under  consideration.

 भारत  प्राधिकृत  पाकिस्तानी  राज्य  क्षेत्र

 *5i5.  श्रोंप्रकातवीर  शास्त्री:
 जी  जगदेव  सिह  सिद्धान्त  :
 किस  लॉस  डि बेदी  :
 किस  wo  सामन्त  :
 श्री  fo  मो०  बनर्जी  :

 श्री  विद्या  चरण  शुक्ल  :
 श्री  गुलशन  ४
 श्री  बूटा  सिह  :
 श्री  सेझियान  :
 श्री  शिव  चरण  गुप्त
 श्री  प्र०  Wo  बरुआ  :
 थी मधु लघु  लिमये  :

 क्या  प्रतिरक्षा  मस्ती  यह  बताने  की
 पा  करे  कि  :

 *5l4,
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 (क)  भारत  पाकिस्तान  संघर्ष  में  भारत
 ने  कुल  कितने  पाकिस्तानी  राज्य  क्षेत्र  पर  दौर
 पाकिस्तान  ने  कुल  कितने  भारतीय  राज्य  क्षेत्र
 पर  कब्जा  किया  है  ;

 (ख)  क्‍या  यह  सच  है  कि  पाकिस्तान  ने
 युद्ध-विराम  होने  के  बाद  भी  कुछ  भारतीय
 राज्य  क्षेत्र  पर  कब्जा  किया  हैं  ;  शौर

 (ग)  यदि  हां,  तो  वहां  से  पाकिस्तानी
 सेना  को  निकालने  के  लिए  क्या  कार्यवाही  की
 गई  है  ?

 प्रतिरक्षा  मंत्री  (श्री  यहावन्तराब
 चिल्ला):  (क)  युद्ध  विराम  के  समय  23
 सितम्बर,  i965  को  भारतीय  सेनाओं  ने
 पाकिस्तान  में  लगभग  470  वर्ग  मील  क्षेत्र  शौर
 पाकिस्तान  प्राधिकृत  काश्मीर  में  270  वर्ग
 मील  क्षेत्र,  इस  तरह  कुल  मिला  कर  740  वर्ग
 मील  पर  पदाधिकार  कर  लिया  था  ।  उसी  समय
 पाकिस्तानी  सैनिकों  ने  भारतीय  सत्ता  क्षेत्र  का
 2i0  7  मील  क्षेत्र  प्रौढ़  राजस्थान  में
 मुना वा धो  की  सीमा  स्थित  चौकी  पर  कब्जा
 कर  लिया  था  ।

 (ख)  जी,  हां  1

 (ग)  कई  स्थानों  से  पाकिस्तानी  पति-
 लंघनों  को  साफ  कर  दिया  गया  है  |

 Transmitter  from  U.S.3.E.
 #516,  Shri  8.  C.  Samanta:

 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda;
 Dr.  Mahadeva  Prasad:
 Shri  P.  com  Borooah:
 Shri  C.  K.  Bhattacharyya:
 Shri  Basappa:
 Shri  D.  C.  Sharma:
 Shri  Vishwa  Nath  Pandey:
 Shri  Vasudevan  Nair:
 Shri  R.  S.  Pandey:
 Shri  Rajeshwar  Patel:
 Shri  Hari  Vishnu  Kamath:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
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 No.  l0  on  the  l6th  August,  965  and
 state:

 (a)  the  further  progress  made  in  the
 negotiations  for  obtaining  a  transmit-
 ter  of  one  thousand  Kilowatt  from
 U.5.S.R.;

 (b)  whether  any  preliminary  work
 on  its  design  has  already  started;

 (c)  whether  any  technical  expert
 from  U.S.S.R.  visited  India  for  the
 purpose  or  is  likely  to  visit;  and

 (d)  if  so,  when?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi);  (a)  A  contract  for  the  sup-
 ply  of  a  000  kw  mw  transmitter
 and  for  rendering  technical  assistance
 for  its  construction  has  been  entered
 into  between  the  Government  of
 India  and  the  All  Union  Excport-
 import  Corporation.  Prommash  export,
 Moscow  on  26-10-1965.  in  New  Delhi
 A  site  has  been  requisitioned.

 (b)  Yes,  Sir.  Discussions  on  the
 project  design  have  been  completed
 with  Soviet  Experts.  Other  prelimi-
 mary  work  on  the  design  has  com-
 menced.  A  survey  of  the  site  and
 geological  tests  are  in  progress.

 (९)  and  (d),  Yes,  Sir,  Three  experts
 from  U.S.5.R.  arrived  in  India  on
 3i-8-965  to  di  the  prel  ry
 project  design,  to  approve  the  site
 selected  and  to  finalise  the  contract.
 Later  on  a  geologist  joined  the  team.
 Two  experts  have  returned  to  Mos-
 cow  to  work  out  the  detalled  design.
 Two  other  experts  are  working  at
 the  aite  along  with  our  engineers
 and  will  leave  the  country  after
 completing  preliminary  investigations
 and  coll  of  ty  data.
 According  to  the  contract,  specialists
 for  rendering  technical  assistance  in
 the  construction,  erection,  setting  up
 and  putting  the  centre  into  opera-
 tion  will  come  to  India  as  and  when
 required.
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 Independence  for  British  Guiana
 *5l7.  Shri  Bagri:

 Shri  Madhu  Limaye:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  the  present  situation  in  regard

 to  the  attainment  by  British  Guiana
 of  a  Ind  id  and

 (b)  the  help  which  Government
 have  so  far  given  or  intend  to  give  to
 the  British  Guiana  in  the  matterr

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  After  the
 constitutional  conference  which  was
 held  recently  in  London  from  Novem-
 ber  2,  to  November  18,  985  the
 British  Government  announced  that
 Guiana  would  become  independent
 on  May  26,  1968,

 (b)  The  Government  of  India  has
 been  pressing  for  the  independence
 of  Guiana  through  the  Special  U.N.
 Committee  for  decolonisation  (the
 Committee  of  24).

 विवादों

 *sig.  श्री  कृष्ण  देव  त्रिपाठी  :
 ओ  किशन  पटनायक  :

 शो  गलजोत  सिह  :
 डा०  राम  मनोहर  लोहिया  :
 क्रि  रामसेवक  यादव  :
 श्री  to  fo  पुरी  :

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की
 करेंगे  कि  :

 (क)  भ्रक्तूबर,  lo62%  चीनी  प्राण
 मत  के  बाद  कब  तक  विभिन्न  देशों  से  कितनी
 सैनिक  सहायता  प्राप्त  हुई  है  शौर  इसमें  से
 कितनी  तत्काल  सहायता  के  रूप  में  तथा
 कितनी  दीघंकालीन  सहायता  के  रूप  में  प्राप्त

 हुई;

 (पर)  कितनी  सहायता  मंजूर  की  गई
 तथा  कितनी  सहायता  का  उपयोग  किया  गया;
 बौर

 से  सेनिक  सहायता
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 (4)  सैनिक  सहायता  से  भारत  की
 प्रतिरक्षा  शक्ति  क्षीण-किन  क्षेत्नों  में  किस  हद
 तक  बढ़ी  है  ?

 प्रतिरक्षा  मंत्री  (श्री  यशवंत  रावत  ण)  :
 (क)  तथा  (ख)  l962  9  चीनी  झ्राक़मण  के
 दौरान  तथा  पश्चात  कई  मित्र  देशों  से  प्रदान
 के  ग्रा धार  पर  सहायता  की  पेशकश  की
 गई  थी,  शौर  स्वीकार  की  गई  थी  |  वचन  दी
 गई  तथा  अद्यतन  प्राप्त  हो  चुकी  सप्लाइयों
 के  मूल्य  सम्बन्धी  सूचना  देने  वाला  एक  शिव-
 रण  मैं  सभा  के  पटल  पर  रखता  हूं;  [पुस्तकालय
 में  रखा  गया  लिखिये  सेंधवा  LT.
 5251/65)

 (ग)  इन  देशों  द्वारा  दी  गई  सलिक
 सहायता  मुख्यतः  झायात  सामान  की  अपनी
 कौरी  भ्रावश्यकतायें  पूरा  करने  के  लिए
 प्रयोग  में  लाई  गई  हैं  यू  के०  शौर  यू  एस०
 ए०  की  हालत  में  इससे  सेना  के  कुछ  पर्वतीय
 डिवीजनों,  कुछ  परिवहन  विमानों,  प्रशिक्षण
 विमानों,  सिगनल  साज  सामान  शौर  भारतीय
 वायु  सेना  के  लिए  फालतू  पुत्रों  तथा  सीमा
 सड़क  संगठन  के  लिए  मिट्टी  हटाने  के  साद
 सामान  के  लिए  सहायता  प्राप्त  हुई  है।  इसके
 प्रति रिक्त  यू०  एस०  No  से  हमें  एक  स्माल
 आम  गोली  बाद  सन् यन्त्र  बौर  स्थिति  रडारों
 का  साज.  सामान  प्राप्त  हम  है  t

 सोवियत  संघ  तथा  झा मस रोका  से  सैनिक
 सहायता

 *sig.  भरी  किसान  पटनायक  :
 Wo  रास  मनोहर  लोहिया  :
 को  रामसेवक  मानव  :

 क्या  प्रतिरक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रक्तूबर,  .962  में  चीनी  तक
 मत  के  बाद  सोवियत  संघ  तथा  प्रक्रिया  से
 कितनी  सैनिक  सहायता  मिली  है  ;  भौर

 (्)  किस  विशिष्ट  कप  में  इसका  उप-
 योग  किया  गया  है  ?
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 प्रतिरक्षा  मंत्री.  (भी  यहावन्तराव
 चह्वाण)  :  (क)  तथा  (ख)  सैनिक  सहायता,

 अनुदान  आधार  पर,  ह द  एस०  ए०  से  अक्तूबर,
 962  9  प्राप्त  है  ।  अरब  तक  उन्होंने  76
 करोड़  रुपये  के  मूल्य  की  सप्लाई  सहायता  देने
 का  वचन  दिया  था  ।  इसमें  से  लगभग  45
 प्रतिशत  सितम्बर,  i965  तक  प्राप्त  हो  चुकी
 थी,  जब  यू  ०  एस०  सरकार  ने  चरागे  से  सहायता
 भेजना  स्थगित  कर  दिया  ।  यह  सहायता  सेना
 के  कुछ  पैंतीस  डिवीजनों,  परिवहन  विमानों,
 सिगनल  साज़  सामान  और  भारतीय  बाय
 सेना  के  लिए  फालतू  पुच,  तथा  सीमा  सड़क
 संगठन  के  लिए  मिट्टी  हटाने  का  साज  सामान
 जुटाने  क ेलिए  सीमित  सहायता  के  लिए  प्रयोग
 में  लाई  गई  थी  a  इसके  भ्र ति रिक्त  यू०  एस०
 ए०  से  एक  गोली  बारूद  सन् यंत्र  भी  प्राप्त  हुमा
 था,  और  स्थिति  रडार  के  लिए  साज़  सामान
 भी।

 यू०  एस०  एस०  कार  में  इस  देश  को
 उचित  क्रम  शर्तों  पर  सैनिक  साज़  सामान
 सप्लाई  किया  था,  962  से  पहले  भी  शौर
 पश्चात  भी  t  झ्र धिक  विस्तार  देना  लोकहित  में
 नहीं  होगा  i

 Use  of  Anti-Tank  Missiles  by
 Pakistan

 "520,  Shri  Mahesh  Dutta  Misra:
 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  anti-
 tank  missiles  were  used  by  the  Pak-
 istan  forces  for  the  first  time  in  the
 Lahore  sector  soon  after  the  American
 transport  planes  landed  at  Lahore  air-
 port  to  take  away  the  American  citi-
 zens;

 (b)  whether  these  American  trans-
 port  planes  were  under  N.A.T.O.
 command;

 (९)  whether  such  missiles  were  used
 prior  to  this  date  on  any  other  front;
 and
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 (d)  whether  there  is  any  reason  to

 suspect  that  the  transport  planes
 brought  the  anti-tank  missiles  to  help
 Telease  the  pressure  on  Pak.  forces?

 The  Minister  of  Defence  (Shri  ¥,  B.
 Chavan):  (a)  Government  have  no
 report  about  the  use  of  this  weapon
 in  the  Lahore  Sector  prior  to  the
 i5th  September,  1965,  on  which  day

 the  American  transport  planes  landed
 at  Lahore  for  evacuation  of  American
 citizens.

 (b)  Government  have  no  informa-
 tion.

 (९)  No,  Sir.
 (d)  No  evidence  has  come  to  light

 which  may  suggest  that  the  planes
 “were  used  for  bringing  in  anti-tank
 missiles.
 Execution  of  American  Prisoners-of-

 War
 *521  Shri  Hari  Vishnu  Kamath:

 Will  the  Minister  of  External  Affairs
 he  pleaged  to  state:

 (a)  whether  the  South  Vietnam
 Government  recently  lodged  a  protest
 with  the  International  Control  Com-
 mission  in  Vietnam  against  the  alleg-
 ed  execution  of  American  prisuners-
 of-war  by  the  Vietcong;

 (b)  whether  the  said  execution  did
 in  fact  take  place;

 {c)  if  so,  the  reaction  of  the  L.-C.C.  to
 the  execution  of  prisoners-of-war  35
 well  as  to  the  South  Vietnam  Govern-
 ment's  protest;  and

 .(d)  what  further  action,  if  any,  has
 been  taken  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes,  Sir.

 (b)  It  may  be  presumed  that  the
 alleged  execution  took  place  as  it
 Was  announced  over  the  radio  and  In
 the  presa

 te)  and  (d).  The  International
 Commission  has  not  yet  announced
 its  decision  on  the  South  Vietnamese

 Government's  request.  In  the  normal
 course,  the  decisions  of  the  Inter-
 national  Control  Commission  are
 communicated  to  the  Co-Chairmen  ia
 its  periodical  reports.

 gat  पाकिस्तान  में  ग्रा स्वी लग
 522,  श्री  जगवेव  हु  सिद्धान्त  :

 क्रो  प्रकाशकों  शास्त्री
 थो  So  Wo  बदला:
 कमी  बासप्पा  :

 क्या  «  बेसिक-कार्य  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि:

 (क)  क्या  पूर्वी  पाकिस्तान  में  स्वतन्त्रता
 के  लिए  बड़ा  झान्योलन  हुमा  है  :

 (ख)  क्‍या  पूर्वी  पाकिस्तान  के  निशा-
 सीटों  ने  भारत  सरकार  से  समर्थन  मांगा  है  ;
 पौर

 (7)  यदि  हां,  लौ  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  हैं?

 बंद  शिक-कार्य  मंत्री  (भी  era  तीन)  :
 (क)  ऐसी  कुछ  ख़बरें  हैं  जिनसे  यह  संकेत
 मिलता  है  कि  पूर्व  पाकिस्तान  में  स्वतन्त्रता
 को  भावना  जोर  पकड़ती  जा  रही  है  |

 (ख)  जी,  नहीं।

 (ग)  प्रश्न  नहीं  उठता  ।
 Gurantee  against  Nuclear  Threat

 *523.  Shrimati  Tarkeshwarl  Sinha:
 Shri  Harish  Chandra  Mathur:
 Shri  9.  C.  Sharma:
 shri  B.  8.  Pandey:
 Shri  Eajeshwar  Patel:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  he  has  taken  note  of
 repeatedly  publiciseq  U.S.  and  U.K
 thinking  and  re-thinking  for  provid-
 ing  a  guarantee  to  India  against
 nuclear  threat  and  blackmail  by  thoae
 that  have  atomic  weapons;
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 (b)  what  is  the  nature  of  these  pro-
 posals;  and

 (९)  Government's  reaction
 matter?

 in  the

 The  Minister  of  Externa)  Affairs
 (Shri  Swaran  Singh):  (a)  to  (ed.
 Government  have  seen  reports  of  var-
 ious  statements  attributed  to  repre-
 sentatives  of  the  U.  8,  and  U.  K.
 Governments  regarding  the  need  to
 asssure  the  security  of  non-nuclear
 powers  in  order  to  check  the  spread
 of  nuclear  weapons  to  these  powers.
 However,  neither  of  these  Govern-
 ments  has  made  any  concrete  pro-
 posals  in  this  regard,  There  is  an  in-
 creasing  awareness  that  the  extension
 of  nuclear  protection  to  non-nuclear
 states  is  difficult  of  implementation
 and  does  not  by  itself  constitute  an
 effective  check  against  the  prolife-
 ration  of  nuclear  weapons,  Govern-
 ment  consider  that  the  only  effective
 guarantee  against  the  nuclear  threat
 would  lie  in  the  elimination  of  nu-
 clear  weapons  and  their  delivery
 vehicles  and  Government  have,
 therefore,  proposed  that  a  treaty  on
 non-proliferation  of  nuclear  weapons
 which  provides  for  substantial  nuclear
 disarmament  by  the  nuclear  powers
 should  be  concluded  without  further
 delay.
 Withdrawal  of  Kashmir  Question  from

 U.N.O.
 “524.  Shri  Himatsingka:

 Shri  Rameshwar  Tantla:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 is  urgently  considering  to  withdraw
 the  Kashmir  question  from  the  U.N.O.
 and  take  a  fresh  question  to  U.N.O.
 that  Pakistan  has  attacked  on  India;

 (b)  if  not,  the  reasons  therefor;  and
 (c)  if  so,  when  the  final  decision  in

 this  regard  is  likely  to  be  taken?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  No,  Sir.

 NOVEMBER  29,  965  Written  Answers  4296

 (b)  and  (९),  India  lodged  a  com-
 plaint  against  Pakistan's  aggression.
 This  aggression  has  not  been  vacated
 and  so  the  complaint  continues  on  the
 agenda  of  the  Security  Council.

 Pak  firing  in  Dograi
 *525.  Shri  Rameshwar  Tantia:

 Shri  Himatsingka:
 Will  the  Minister

 pleased  to  state:
 of  Defence  be

 (a)  whether  it  is  a  fact  that  one
 Major  was  killed  by  the  Pakistan
 firing  in  Dograi  on  the  5th  November,
 1965;

 (b)  if  so,  whether  any  protest  has
 been  lodged  with  the  U.N.  Military
 Observers  and  also  with  the  Pakistan
 Government;

 (९)  if  so,  their  reaction  thereto;
 (d)  whether  any  compensation  has

 been  demanded  by  the  Indian  Gov-
 ernment;  and

 (e)  whether  Government  are  consi-
 dering  to  take  any  retaliatory  action
 against  this  kind  of  action  of  the
 Pakistan  military  forces  during  the
 cease-fire?

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  (a)  Yes,  Sir.

 (b)  to  (d).  This  incident  took  place
 as  a  result  of  the  breach  committed
 by  Pakistani  troops  of  an  agreement
 Teached  in  October,  965  by  both
 sides  that  certain  bunkers  South  of
 Dograi  on  the  East  bank  of  the  B.R.B.
 Canal  would  not  be  occupied  by
 either  party.  Despite  this  agreement,
 Pakistan  forces  occupied  the  bunkers
 on  Sth  November,  1965.  A  cease-fire
 violation  complaint  was  lodged  with
 the  UN  Observers  about  this  flagrant
 violation  of  the  agreement.  However,
 the  Observers  attempts  to  persuade
 Pakistan  forces  to  withdraw  from  the
 bunkers  did  not  meet  with  any  suc-
 cess.  Not  content  with  this,  Pakis-
 tani  troops  opened  fire  with  recoilless
 guns,  medium  machine  gums  and
 small  arms  from  area  south  and
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 north  of  Dograi  in  the  afternoon  of
 November,  5.  Our  troops  returned
 the  fire.  The  exchange  of  fire  con-
 tinued  for  about  four  hours.  Pakis-
 tani  troops  continued  to  fire,  even
 after  agrecing  to  stop  it  at  the  inter-
 vention  of  UN  Observers  and  only
 stopped  firing  when  again  approach-
 ed  by  UN  Observers.  As  a  result
 of  this  firing,  one  Indian  Major  was
 killed  and  one  soldier  injured.

 (e)  As  the  Pakistani  troops  vacated
 the  bunkers,  no  retaliatory  action  was
 taken.  However,  all  precautionary
 measures  have  been  taken  to  ensure
 that,  as  far  as  possible  such  incidents
 do  not  recur.

 Printing  of  Broadcast  Recelver  License
 Pass  Books

 “526,  Shri  Mohammad  Elias:
 Shri  Warior:
 Shri  s.  M.  Banerjee:

 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 contract  for  the  printing  of  broadcast
 receiver  license  pass  books  newly  in-
 troduced  by  the  P.  &  T.  Department
 was  given  to  one,  Shri  J.  C.  Jain  of
 M/s,  Bennett  Coleman  &  Co.  who  is
 said  to  be  a  relative  of  one  of  the
 Members  of  the  P.  &  T.  Board;

 (b)  if  so,  whether  the  tender  of
 Shri  J.  C,  Jain  was  the  lowest;  and

 (c)  if  not,  the  special  reasons  for
 giving  contract  to  Shri  J.  C.  Jain  ig-
 noring  the  lowest  tender?

 The  Deputy  Minister  in  the  Depart-
 men  of  Commanications  (Shri  Bhaga-
 vati);  (a)  No  Sir;  the  contract  was
 given  to  Mls.  Sanj  Vartaman  Preas
 under  the  proprietorship  of  Mls,
 Rustom  N.  Vatchagandhy  &  Co.  Shri
 J.C.  Jain,  a  constituted  attorney  of
 the  above  firm  is  a  brother  of  one  of
 the  Members  of  the  P  &  T  Board.

 (b)  The  tender  was  the  lowest
 amongst  valid  tenders  and  was  accep-
 ted  after  normal  scrutiny.

 (९)  Does  not  arise.

 Soviet  Offer  of  Mediation  im  Indo-
 Pakistan  Conflict

 +528,  Shri  Nath  Pai:
 Shri  Vishwa  Nath  Pandey:
 Shri  Kindar  Lal:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavalya:
 Shri  Bade:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  accepted  the  Soviet  offer  of
 mediation  in  the  Indo-Pakistan  con-
 flict;  and

 (b)  if  so,
 thereto?

 Government's  reaction

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Govern-
 ment  have  seen  newspaper  reports
 to  this  effect.

 (b)  Government  have  agreed  in
 principle  to  discuss  our  total  relations
 with  Pakistan  at  an  appropriate  time,
 and  have  intimated  their  willl
 to  do  so  to  the  Soviet  Union.  The
 Prime  Minister  has  made  it  clear  in
 Parliament  that  no  territorial  claims
 on  India  will  be  entertained  during
 these  talks  and  that  there  can  be  no
 deviation  from  the  Government's
 stand  that  Jammu  and  Kashmir  is  an
 integral  part  of  India.

 भारतीय  प्रतिनिधि  मंडल  हारा  सुरक्षा
 परिषद्‌  से  उठ  कर  चल  जाने  के  धारे  में

 टेलीविजन  कार्य-ऋम

 ‘#529.  a  हुकम  चंद  कन बाप  :
 शी  प्रकाश वीर  शास्त्री:
 ी  Tilo  wT  :
 ी  गुलदान  :
 नबी  प्रकार  लाल  बैरवा  :
 किस  मो०  बनर्जी  :
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 श्री बूटा  सिह  :
 की  किशन  पटनायक  :
 Wo  रास  मनोहर  लोहिया  :
 श्री नरेगा  सिह  सहारा  :
 श्री  श्यामलाल  सरीफ  :
 कभी  सिद्धनंजप्पा  :
 को  दलजीत  सिंह  :

 क्या  सूचना  और  प्रसारण  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  केन्द्र  से  टेलीविजन
 पर  कोई  ऐसा  कार्यक्रम  पुनः  प्रसारित  (रिले)
 किया  गया  था  जिसमें  यह  कहा  गया  है  कि
 वैदेशिक  कार्य  मन्त्री  तथा  भारतीय  प्रतिनिधि
 मण्डल  को  सुरक्षा  परिषद  से  उठ  कर  बाहर
 जहां  जाना  चाहिए  था  ;

 4299

 (@)  क्या  यह  भी  सच  है  कि  इस  कार्य-
 क्रम  में  यह  दिखाया  गया  था  कि  भारत  के
 वैदेशिक-कार्य  मन्त्री  का  यह  कार्य  दूरदर्शिता-
 पूर्ण  नहीं  था;  शौर

 (ग)  यदि  हां,  तो  इसके  विरुद्ध  क्या
 कार्यवाही  की  गई  है  ”

 सूचना  शौर  प्रसारण  मंत्री  (भी सती
 सिरा  गांधी):  (क)  टेलीविजन  पर  वर्तमान
 विषयों  के  सम्बन्ध  में  4  नवम्बर,  965,  को
 एक  चर्चा  के  प्रसारण  के  सिलसिले  में  पाकिस्तान
 के  विदेश  मन्त्री  द्वारा  सुरक्षा  परिषद्‌  के  अधि-
 बेशक  में  कश्मीर  का  प्रश्न  उठाने  के  विरोध  में
 भारतीय  प्रतिनिधिमण्डल  के  सभा  त्याग  का
 जिक्र  आया  था  ।

 ख)  यह  चर्चा  साधारण  झस्तर्राष्ट्रीय
 राजनीति  शौर  नियम  पर  थी  चर्चा  में  एक
 यक्‍ता  ने  प्रतिनिधिमण्डल  के  सभा  त्याग  का
 विरोध  किया  था,  तो  दुसरे  बकता  ने  उसका
 जोरों  से  समर्थन  किया  ।  जैसा  कि  साफ  बता
 दिया  गया  था  यह  उनके  निजी  विचार  थे  ।
 इस  कार्यक्रम  में  खुल  कर  स्वतंत्र  विचार
 प्रकट  किये  जा  सकते  थे  और  सब  मिला  कर
 देखने  वालों  पर  यह  प्रभाव  नहीं  पड़ा  कि  हमारे
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 प्रतिनिधि  मण्डल  का  उठ  कर  चला  कराना
 अ्रनुचित  था  a  कार्यक्रम  में  कहीं  पर  भी  ऐसा
 संकेत  नहीं  था  कि  भारत  के  विदेश  मंत्री  का
 कार्य  या  प्रतिनिधि  मण्डल  का  उठ  कर  बाहर
 जाता  दूरदर्शिता  का  काम  नहीं  था  ।

 (ग)  प्रश्न  नहीं  उठता  |

 जाओ  Aid  from  Foreign  Countries
 “530.  Shri  Harish  Chandra  Mathor: Shri  Sham  Lal  Sarat:

 Shri  Madhu  Limaye:
 Shri  D.  D.  Puri:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  the  promised  military
 supplies  from  different  countries  were
 affected  in  the  context  of  the  Pak,
 aggression;  and

 (b)  if  so,  to  what  extent  and  why?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b),  Supplies  of
 military  equipment  promised  by  the
 U.S.  and  U.K.  Governments  under
 their  Military  Assistance  Programmes
 have  been  suspended  since  Septem-
 ber,  1965,  after  the  Pakistani  aggres-
 sion  against  India.  The  Government
 of  USA  has  also  imposed  an  embargo
 on  supply  of  arms  and  ammunition  to
 India  and  Pakistan.  The  Government
 of  U.K.  has  suspended  all  supplies  of
 atms  and  ammunition  on  Government
 to  Government  basis,  and  has  also
 imposed  restrictions  under  which
 before  certain  types  of  Defence  stores
 are  exported,  an  export  licence  has
 to  be  obtained.  Procurement  of  eup-
 plies  from  Canada,  France,  Switzer-
 land  and  West  Germany  had  also  been
 affected  by  embargoes  or  bans  on
 exports.  The  Government  of  India

 ider  that  ition  of  a  ban  on
 supply  of  Defence  equipment  to  India.
 equating  it  with  Pakistan,  is  unjust
 inasmuch  as  it  treats  both  India,  the
 victim  of  aggression,  and  the  Pakistan.
 the  aggressor,  on  the  same  basis.
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 मिग  विधान  कारज्षाते

 *S532.  डा०  राम  सतो हर  लोहिया  :
 स्त्री  किसान  पटनायक  :
 हरी  रामसेवक  चावल:

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सोवियत  संघ  के  सहयोग  से
 मिग  विमान  कारखाने  की  स्थापना  के  लिए
 नासिक,  कोरापुट  तथा  हैदराबाद  स्थानों  को
 चुनने  में  क्‍या  औचित्य  है;

 (स्व)  क्या  इस  चुनाव  से  परियोजना  की
 शिष्टता  से  स्थापना  करने  में  रुकावट  पड़ेंगी;
 ग्रोवर

 (ग)  क्‍या  इसके  परिणामस्वरूप  परिवहन
 लागत  तथा  न्य  व्यय  में  वृद्धि  हुई  है  ?

 प्रतिरक्षा  संचालक  में  प्रतिरक्षा  उत्पादन
 मंत्री  (भी  स०  'पास)  :  (कफ)  इन
 स्थानों  के  चुने  जाने  के  बहुत  से  कारणों  में  से
 कुछ  विचारणीय  बातें  थीं,  भावी  विस्तरण  के
 लिए  गु  जाइए  सुनिश्चित  करने  के  लिए  पर्याप्त
 बड़े  क्षेत्रों  की  प्राप्पता,  जल  निमग्न  न  होना,
 भूकम्पीय  कम्पन  का  अभाव,  बाघिनों  को
 अभाव,  भूगर्भ  जल  का  निम्न  स्तर,  तथा
 आंधियों  का  प्रभाव  |  इंजन  फैक्ट्री  की  हालत
 में  कोरापुट  को  कौर  बातों  के  प्रति रिक्त
 इसलिए  चुना  गया,  कि  वहां  समुद्र  के  स्तर  से
 3000  फूट  की  ऊंचाई  पर  भावी  विस्तरण  के

 लिए  बहुत  बड़ा  क्षेत्र  प्राप्य  है।  इलेक्ट्रानिकी
 फैक्ट्री  की  हालत  में  भारती  विचारणीय
 विषय  था,  रक्षा  भनुसंघान  तथा  विकास
 प्रयोगशाला  का,  पास  होना,  जो  हैदराबाद  में
 इलैक्ट्रानिकी  तथा  प्रज्षेपणास्त्रों  सम्बन्धी
 अनुसंधान  कार्य  कर  रही  है  t  यह  चुनाव
 सोवियत  विशेषज्ञों  स ेसलाह  मशविरे  के  साथ
 किये  गये  थे  ।

 (ल)  नी  नहीं  t

 (7)  थी  हां,  कुछ  हद  तक  ।
 209]  (Al)  LSD—S
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 Broadcasts  of  Speeches  of  Lead  of

 Political  Parties  from  A.LR.
 "533.  Shri  Madha  Limaye:

 Shri  Kishen  Pattnayak:
 Will  the  Minister  of  Information  and

 Broadcasting  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  during

 August-September,  ‘1965,  the  All-India
 Radio  broadcast  a  number  of  sperches
 by  the  leaders  of  various  political
 parties;

 (b)  whether  it  is  aleo  a  fact  that  the
 All-India  Radio  did  not  invite  any
 SSP.  leader  in  Parliamem  and  out-
 aide  to  make  broadcast  speech  over  the
 Radio;  and

 (९)  if  ao,  the  reasons  for  this  dis-
 crimination?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir.

 (9)  No,  Sir.  One  Member  was
 invited  and  he  broadcast  on  the  l9th
 October,  1965,

 (c)  Does  not  arise.

 U.  E.  Ministers’  Visit  to  India
 5,  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  who  among  the  Senior  Cabinet
 Ministers  from  U.K.  visited  India  dur-
 ing  last  one  year;  and

 (b)  when  the  Prime  Minister  of
 U.K.  is  likely  to  reciprocate  the  visit
 of  Indian  Prime  Minister?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Rt.  Honourable  Mr.
 Douglas  Jay,  President  of  the  Board
 of  Trade  and  Rt.  Honourable



 4303  Written  Answers

 Mrs,  Barbara  Castle,  Minister  of
 Overseas  Development  visited  India
 during  the  last  one  year.

 (४)  The  British  Prime  Minister  has
 accepted  the  Prime  Minister's  invita-
 tion  to  visit  India,  but  no  dates  have
 yet  been  fixed  for  the  visit.

 Raitway  Minister's  Visit  Abroad

 *535.  Shri  Madhu  Limaye:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  the  nature  and  scope  of  the
 Railway  Minister's  mission  abroad  e-
 peelally  in  USA;  and

 (b)  whether  he  was  authorised  by
 Government  to  explain  India’s  stand
 on  Indo-Pak  relations  and  Kashmir  to
 the  representatives  of  the  US  and
 U.K.  Governments?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  and  (b).  Shri  8.  K.  Patil
 was  deputed  to  certain  countries  to
 explain  India’s  position  in  relation  to
 the  recent  Indo-Pakistan  conflict.  A
 statement  sent  to  me  by  Shri  Patil
 stating  the  scope  of  his  discussions
 abroad  is  given  below:

 Statement
 As  desired  by  you,  I  visited  some

 countries  of  Latin  America  and  the
 U.S.A.  to  explain  to  important  per-
 sonalities  in  these  countries,  our  posi-
 tion  regarding  the  recent  Indo-Pak.
 conflict  in  Kashmir  and  certain  other
 issues  of  importance  to  us  and  our
 relations  with  these  countries.  On
 my  return  journey,  I  visited  the
 United  Kingdom  also,  I  wrote  to  you
 while  I  was  abroad  and  I  made  an
 oral  report  also  on  my  return  home.
 I  am  now  sending  this  brief  note.

 The  discussions  which  I  had,  cover-
 ed  a  number  of  subjects  which  crop-
 ped  up  as  matters  of  momem  and
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 interest.  I  might  categorise  the  main
 subjects  under  five  heads.  These  are:

 (i)  Kashmir  being  an  integral
 part  of  India,  nobody  outside
 India  has  any  right  to  sit  im
 judgement  over  this  issue.

 (i)  All  talk  about  plebiscite  is  2
 loose  talk  and  neither  legally,
 constitutionally,  practically
 nor  psychologically  the  plea
 for  plebiscite  can  be  sustained
 even  for  a  minute,  The  con-
 sequences  of  plebiscite  would
 ibe  so  disastrous  that  no
 Indian  Government  could  ever
 subscribe  to  it.

 (iii)  Pakistan  dared  commit  a
 naked  aggression  against
 India  because  of  the  modern
 and  sophisticated  arms  which
 she  received  in  plenty  for
 practically  nothing  from
 countries  which  were  friendly
 to  India.  The  least  these
 friendly  countries  could  do
 was  to  stop  supplies  of  arms,
 whether  new  or  in  replace-
 ment,  to  Pakistan  until  dur-
 able  peace  could  be  guarante-
 ed,

 (iv)  The  economic  aid  to  India
 both  in  the  pipeline  and  in
 the  shape  of  new  commit-
 ments  must  continue,  notwith-
 standing  this  unfortunate
 eonfilct,

 (v)  The  month-to-month  supplies
 under  PL  480  have  defeated
 the  most  important  purpose
 for  which  public  Law  480  was
 enacted  by  the  Congress  of
 the  U.S.A.  There  ought  to  be
 a  long-term  agreement  of
 these  supplies  to  stabilise
 prices  at  a  reasonable  level.

 I  have  reason  to  believe  that  a
 detailed  personal  enunciation  of  our
 stand  has  helped  in  its  better  appre-
 clation.  cae
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 Berder  Roads

 ‘se.  Shri  Bagri:
 Shri  Madhu  Limaye:

 दि.  the  Minister  of  Defemre  be
 pleased  to  state:

 (a)  the  expenditure  incurred  by
 Government  on  the  salaries/allowances
 of  the  Officers  who  had  been  suspend-
 ed  on  account  of  their  involvement  in
 the  Border  Road  construction  cases;
 and  Zul

 (b)  whether  Government  had  re-
 quisitioned  the  services  of  these
 Officers  for  front-line  duties,  pending
 the  completion  of  the  prosecutions
 against  them,  during  the  recent  fight-
 ing  between  India  and  Pakistan  in
 August-September  9657

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  The  information  is
 being  obtained  from  the  concerned
 authorities,  and  will  be  placed  on  the
 Table  of  the  House.

 (b)  No,  Sir.

 Amenities  im  Tellichery  Telephone

 (SARA)  Written  Answers  4306
 LNA.  Warakkal

 1393.  Shri  A.  EK.  Gopalan:  Will  the
 Mimijster  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  #  fact  that  N.S.
 Varekkal  is  proposed  to  be  shifted  to
 Coimbatore;  and

 (b)  Lf  ~™,  the  reasons  therefor
 The  Minister  of  Defence  (Shri  ९.  B.

 Chavan):  (a)  The  Petty  Officers’
 Leadership  School  formerly  known  a
 LN.S.  Varakkal  (and  since  re-named
 INS.  <Agrani)  has  already  been
 shifted  to  Coimbatore.

 (b)  The  decision  to  shift  the  School
 was  taken  on  considerations  of
 administrative  convenience.

 BSundornagar-Tatanagar  Telephone
 Exchange

 1304.  Dr.  Sarojinit  Mahishi:  Will
 the  Minister  of  Communications  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  700  on
 the  30th  August,  965  and  state  at
 what  stage  the  installation  of  the  tele-

 Exchange
 1392.  Shri  A.  EK.  Gopalan:  Will  the

 Minister  of  Communications  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that
 dormitory,  rest-room  and  recreation
 facilities  at  Tellichery  Telephone  Ex-
 change  are  lacking.  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  and  (b).  Temporary
 arrangements  have  been  made  for
 Provision  of  some  amenities  by  allot-
 ting  a  portion  of  a  separate  building
 Tecently  rented  for  offices.

 Sanction  for  construction  of  new
 telecom.  building  has  been  accorded
 at  a  cost  of  Rs.  +1,81,400.  This  pro-
 Vides  for  amenities  also.

 phone  exchange  at  Sundernagar-
 Tata  (Singhbhum)  stands  at
 present?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  A  building  for  the  exchange
 has  been  rented  and  the  installation
 of  the  exchange  equipment  is  in  pro-
 gress,  It  is  expected  that  the  exchange
 will  be  commissioned  in  service  is
 December,  1965.

 महाराष्ट्र  में डाक  व  तार  प्रशिक्षण  केरा

 1395.  ft  बे०  शिल्‍  पाटिल  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  महाराष्ट्र  में  डाक  वे  तार
 का  प्रादेशिक  प्रशिक्षण  केन्द्र  स्थापित  करने  का
 कोई  प्रस्ताव  है;

 खि)  यदि  हां,  तो  इस  कार्य  के  लिये
 कौनसा  विशिष्ट  स्थान  घने  जाने  की  संभावना
 है;  कौर
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 (7)  कब  तक  इसके  स्थापित  हो  जाने
 को  संभावना  है  ?

 संचार  विभाग  में  उपमंत्री  (भी  भगवती  ):
 (क)  शौर  ख).  महाराष्ट्र  में  कोई  भी
 हाक-तार  प्रादेशिक  प्रशिक्षण  केन्द्र  स्थापित
 नहीं  किया  जायेगा  t  इंजीनियरी  सुपर-
 बाइजरों  के  प्रशिक्षण  के  लिए  नागपुर  मे  एक
 दूरसंचार  प्रशिक्षण  केन्द्र  स्थापित  करने  का
 प्रस्ताव  है  |

 (ग)  उक्त  केन्द्र  स्थापित  करने  को
 अभी  तक  कोई  प्रति  तारीख  निश्चित  नहीं
 की  गई  है,  किन्तु  उसके  लगभग  दो  महीने  या
 उससे  भी  कम  समय  के  भीतर  चालू  कर  दिये
 जाने  की  संभावना  है  1

 Pak.  Infiltrations
 1396.  Shri  Krishna  Deo  Tripathi:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  there  have  been  any
 infiltrations  of  Pakistani  armed  per-
 sonnel  !n  Jammu  and  Kashmir  since
 the  cease-fire;  ey

 (b)  the  number  of  infiltrators  killed
 and  arrested  so  far  in  Jammu  =  and
 Kashmir  and  in  other  parts  of  the
 country;  and

 (c)  whether  the  captured  infiltrators
 will  be  treated  as  prisoners  of  war
 keeping  in  view  the  fact  that  ther
 are  irregulars?

 The  Minister  of  Defence  (Shri  हर.  8.
 Chavan):  (a)  One  or  two  fresh
 groups  of  infiltrators  have  been  noticed
 after  the  cease-fire.

 (b)  About  200
 been  killed  ao  far.

 infiltratora  have

 (c)  Those  who  qualify  for  treat-
 ment  as  prisoners  of  war  under  the
 Geneva  Convention  are  given  all
 necessary  facilities  provided  for  under
 #hat  Convention,  All  other  prisoners
 are  also  treated  with  consideration
 aad  bemanity.
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 Post  Offices  in  Rented  Buildings  in

 Orie
 1397.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Will  the  Minister  of  Communi

 tions  be  pleased  to  state:
 (a)  the  number  of  Post  Offices  in

 Orissa  State  housed  in  rented  build-
 ings  at  present;  and

 (b)}  the  total  amount  of  rent  paid
 by  Government  for  varivus  Post
 Offices  go  far  during  the  Third  Five
 Year  Plan?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  307  Post  Offices.

 (b)  Rs.  742,992"  577  upta  October,
 1965.

 Staff  Quarters  for  A..R.  Employees
 ‘1398.  Shri  Dhuleshwar  Meema:

 Shri  Ramachandra  Ulaka:
 Wil)  the  Minister  of  Information

 and  Broadcasting  be  pleased to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No,  3366  on  the  l0th  May,  906
 and  state:

 (a)  whether  the  proposals  for  the
 eonstruction  of  staff  quarters  at
 various  centres  of  the  All-India  Radio
 have  since  been  considered;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Information  and
 Broadcasing  (Shrimati  Indra
 Gandhi);  (a)  and  (b).  Provision  for
 the  construction  of  staff  quarters  at
 various  centres  of  All  India  Radio  has
 been  proposed  for  inclusion  in  the
 Fourth  Five  Year  Plan.  The  details
 will  be  known  only  after  the  Plan
 has  been  finally  approved.

 Deposits  in  Post  Offices  in  Rajasthan

 1s.  Shri  Dhuleshwar  Metaa:
 6hri  Ramachandra  Ulaka:

 Will  the  Minister  of  Commaunica-
 tions  be  pleased  to  state  the  total
 amount  of  gross  deposits  in  the
 various  Post  Offices  of  Rajasthan  unde
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 fhe  amall  savings  scheme  as  on  =the
 20th  September,  9657

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  The  total  amount  of  gross
 deposits  made  in  post  offices  in  Rajas-
 than  during  the  period  from  the  lst
 January,  965  to  30th  September,  965
 in  Savings  Bank,  C.T.D.  and  Certi-
 ficates  is  Rs.  5,66,03,447.

 Outstanding  Telephone  Rovenus
 Rajasthan

 ae.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandr,  Ulaka:

 Will  the  Minister  of  Communica-
 hens  be  pleased  to  state:

 (a)  the  amount  of  telephone  revenue
 outstanding  at  present  in  Rajasthen;
 and

 (b)  the  steps  taken  to  recover  the
 same?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  Rs,  288  thousands  as  on  Ist
 October,  965  in  respect  of  bills  issued
 upto  38  March.  1985.

 (b)  Steps,  such  as,  personal  contact
 with  the  defaulting  subscribers,  re-
 course  to  legal  action,  where  neces-
 sary,  are  taken  with  a  view  to  secure
 setilement.  Action  has  also  been
 taken  to  enforce  the  disconnection  of
 telephones  of  defaulting  subscribers
 both  private  and  Government.

 Postal  Services  in  Rajasthan
 M40L  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 चाता  the  Minister  of  Communica-

 tions  be  pleased  to  state  the  number
 ef  villages  covered  by  the  postal  ser-
 vices  in  Rajasthan  till  the  end  of
 September,  19657

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  A  statement  is  given  below:

 +  Statement
 All  the  inhabited  villages  in  Rejas-
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 than  have  the  facility  of  delivery  of
 mails  either  through  the  regular
 delivery  staff  of  a  post  office  or
 through  special  mazdoors.  During  the
 Third  Plan  period,  improvements  have
 been  made  in  the  frequency  of  delivery
 service.  The  position  as  on  30th  Sep-
 tember,  965  is  indicated  below:

 Frequency  of
 delivery  service

 Number  of
 villages  served

 as  on  30th
 September,  965

 Daily  8,762
 Tri-weekly  B16
 Bi-weekly  7,923
 Weekly  9,096
 Over  a  week  239

 As  regards  extension  of  postal  ser-
 vices  by  opening  post  offices,  there
 were  4  Head  Offices,  52l  Depart-
 mental  Sub-offices,  95  Extra-depart-
 mental  Sub-offices  and  4,999  Branch
 offices  in  Rajasthan  as  on  30th  Sep-
 tember,  1965.

 Uri-Poonch  Road
 i402.  Shri  Ram  Harkh  Yadav:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the  35-
 mile  long  road  link  from  Uri  to  Poonch
 has  been  thrown  open  to  the  publie and  vehicular  traffic  recently;  and

 (b)  ig  so,  the  importance  and  public
 utility  of  the  road?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  The  road  link  between
 Uri  and  Poonch  was  completed  on
 2nd  November,  1965.  This  road  has
 not  been  thrown  open  to  the  general
 public  and  to  vehicular  traffic  es  it
 passes  through  restricted  areas.
 Civilian  traffic  can,  however,  use  this
 road  with  special  permission.

 (b)  When  this  roed  is  thrown  open
 to  public  it  will  shorten  the  distance
 between  Poonch  end  Uri  and  betwee
 Poonch  and  the  Srinagar  valley,  as
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 otherwise  the  route  from  Poonch  to  (e)  Lf  ao,  when  this  will  be  finally
 Uri  and  Srinagar  is  via  Jammu  and  éemef
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 the  Banihal  Pase—ea  much  longer
 distance.  The  Prime  Minister  and  Minister  of

 Atemie  Energy  (Shri  Lal  Bahadur
 Ghastri):  (a)  and  (b).  As  already wore  mee  में  प्रांरभिक  शऐलौफोब  ५३६८०  by  me  in  the  Lok  Sabha  on

 (te  Wo  wie)  80th  August,  1965,  in  answer  to  Star-
 red  Question  No.  270  by  Smt.  Savitri
 Nigam  and  others,  Government  ‘have
 accepted  in  principle  that  Nagaland
 being  an  integral  part  of  India,
 matters  relating  to  Nagaland  fall  out-
 side  the  usual  scope  of  the  functions
 of  the  Ministry  of  External  Affairs.
 They  should  more  appropriately  be
 dealt  with  by  the  Ministry  of  Home
 Affairs.  However,  in  the  context  of
 the  existing  situation,  a  change  in  the
 present  arrangement  would  have  to
 wait  for  some  more  time.

 L403.  at  सरजू  पाण्डेय  :  क्या  संचार
 जंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  तीसरी  पंचवर्षीय  योजना  के  लिये
 चतर  प्रवेश  में  कितने  सार्वजनिक  हेखीफोब
 बचाने  का  लक्ष्य  निर्धारित  है;

 (छा)  वें  जिला यार  किन-किन  स्थानों
 बर  हैं;  प्रौर

 (ग)  सार्वजनिक  टेलिफ़ोन,  जिलावार
 किल-कित  स्थानों  पर  तथा  कुल  कितने  खगाये
 जा  चुके  हैं  ?

 संचार  विभाग  में  उपलब्ध  (और  भगवती)  :
 (क)  तीसरी  पंचवर्षोय  योजना  के  दौरान

 चत्तर  प्रदेश  में  o74  दूरवर्ती  सार्वजनिक
 इंचो फोन  घर  खोलने  का  कार्यक्रम  था  1

 पाकिस्तानी  झाकसण  में  हताहत  व्यक्तियों
 के  बच्चों  को  गोव  लिया  जाना

 i405.  >  fro  पाटिल  :
 शी  तुल शो दास  जाधव  :

 क्या  पता  मंत्रों  यह  बताने  को  कृपा
 (छ)  लोक-सभा  के  पटल  पर  एक  करेंगे  कि  :

 वितरण-पत्र  रखा  जाता  है  [पुस्तकालय  में
 ना  गया  |  देखिये  संख्या  एल.टी.  53  /65]  7

 (क)  पाकिस्तानी  भ्राकृमण  के  शिकार
 जिसमें  उनके  स्थानों  का  जिलेवार  ब्यौरा  हुए  व्यक्तियों  के  प्रसाद  बच्चों  को  गोद  लेने
 दिया  गया  है  1  के  सम्बन्ध  में  नेताओं  द्वारा  की  गई  अपील  के

 (  7  )  i28  बुलवाती  सार्वजनिक  टेलीफोन  प्रत्युत्तर  में  अरब  तक  कितने  सम्पन्न  परिवारों  ने
 ऐसे  बच्चों  कों  गोंद  लेने  की  पेशकश  की  है; we  पहले  ही  छोले  जा  चुके  हैं  ।  जिलेवार

 उनके  नाम  इस  प्रश्न  के  पैरा  (ख)  के  उत्तर  शौर
 के  साथ  सं  लग्न  विवरण-पत्र  में  दिये  गये  हैं।  (ल)  य  तक  इस  प्रकार  गोंद  लिये

 ये  बच्चों  की  राज्यवार  संख्या  कितनी  है  ?

 प्रतिरक्षा  मंत्री (भी  यशवंतराव  चव्हाण):
 (क)  इस  प्रकार  की  केवल  एक  पेशकश  है

 जो  सहारनपुर  में  एक  स्कूल  के  निस् सन्तान
 हैडमास्टर  से,  संक्रिया  में  मारे  गये  सेवा  के
 से वि वर्ग  के  एक  लड़का  पौर  लड़की  को
 दत्तक  लेने  सम्बन्धी,  प्राप्त  हुई  है  ।  अन्य
 सभी  पेशकर्णे  ऐसे  से वि वर्ग  के  बच्चों  की

 Magaland  Affairs
 I444,  Shri  Lakhmu  Bhawani:  Will

 the  Prime  Minister  be  pleased  to  state:
 (a)  whether  it  has  since  been  decid-

 ed  by  Government  that  the  question
 of  Nagas  and  their  status  will  now
 be  dealt  with  by  the  Ministry  at
 Home  Affairs  and  not  by  the  Ministry
 of  Externe!  Affairs  as  is  being  dome
 se  fur.  aml
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 शिक्षा  के  लिए  वित्तीय  सहायता  देते  के  लिए,
 कथा  उनके  कुटुम्बों  के  भरन  पोषण  के  ए
 भ्रनुदान  देने  के  लिए  हैं  ।

 (ख)  कोई  भी  नहीं  ry

 N.  C.  C.  Cadets
 ‘1408,  Shri  Lakhmo  Bhawani:  Will

 the  Minister  of  Def  be  pleased  to state:
 (a)  the  tota)  number  of  N.C.C

 Cadets  (both  senior  and  junior  divi-
 sions  separately)  in  Madhya  Pradesh;

 (b)  the  ber  of  girl  cadets  im
 each  division;  and

 (०)  whether  the  scheme  has  been
 made  compulsory  in  all  schools  and
 eolleges?  ‘

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  and  (b).  On  the  30th
 September,  1965,  the  strength  of
 N.C.C.  Cadets  in  Madhya  Pradesh  and
 number  of  Girl  Cadets  in  each  Divi-
 sion  there  was  as  follows:

 Senior  Junior
 Division  Division

 N.C.C.  N.C.C,

 Total  number  of  N.C.C.
 Cadets  67,200  33,950,

 Total  number  of  Girl
 adets  3,600,  45250

 (c)  The  NLC.C.  is  compulsory  for
 all  able-bodied  male  under-graduates
 in  Colleges  and  Universities  only.

 डाक  तथा  तार  कर्मचारियों  के  लिए  मंहगाई
 भत्ता

 l407. भी  सिद्धेश्वर  प्रसाद:  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  प्रतीत
 भारतीय  डाक  तथा  तार  कर्मचारी  संघ  ने
 महंगाई  भत्ता  बढ़ाये  जाने  की  भांग  की  है;

 (ख)  यदि  हा,  तो  किनारों  संध  की
 मांग  का  ब्योरा  जया  है;  गौर
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 (7)  दास  भा योंग  की  सिफारिशों  को
 ध्यान  में  रखते  हुए  सरकार  ने  इस  सम्बन्ध  में
 क्या  कार्यवाही  की  है  ?

 संचार  विभाग  में  उप-मंत्री  (भी  भगवती)  ।
 (क)  प्रमिला  भारतीय  तार  इंजीनियरों
 कर्मचारी  संच,  श्रेणी  TI]  ने  ऐसी  मांग  पेश
 की है।

 ख)  संघ  ने  यह  मांग  की  है  कि
 रहन-सहन  के  खर्च  में  हुई  वृद्धि  को  खत्म  करने
 के  लिए  co-359  रुपये  के  वेतन  वर्ग  में
 50  रुपये  पर  पूरा  महंगाई  भत्ता  दिया  जाना

 चाहिए,  i50-300  wat  के  वेतन  वर्ग
 वाले  कर्मचारियों  को  वेतन  के  प्राकार  पर
 बढ़ी  हई  महंगा:  खत्म  करने  के  लिए  पूरा
 भत्ता  दिया  जाना  चाहिए  स्कोर  300-500
 रुपये  के  वेतन  वर्ग  वाले  कर्मचारियों  को  बढ़ी
 महंगाई  के  आधार  पर  75  प्रतिशत  की  दर  से
 भत्ता  दिया  जाना  चाहिए  बचतें  कि  उन्हें
 दिया  जाने  वाला  महंगाई  भत्ता  300  पये
 वेतन  पाने  वाले  कर्मचारी  को  दिये  जाने  वाले
 महंगाई  ते  से कम  न  हो  1

 (ग)  सावधानी  से  विचार  करने  के
 बाद  ौर  महंगाई  भत्ता  जांच  आयोग  की
 सिफारिशों  को  ध्यान  में  रखते  हुए  महंगाई
 भत्ते  की  मौजूदा  दरें  बढ़ा  दी  गई  हैं।  प्रति
 दरों  में  संशोधन  करने  की  संघ  द्वारा  की  गई
 मांग  को  स्वीकार  करना  सम्भव  नहीं  था  ।
 तदनुसार  संघ  को  उसकी  सूचना  दे  दी  गई है।

 Bestile  Action  of  Eebel  Nagas
 18.  Shri  Sabodh  _ झाज छकती:

 Shri  Mohammed  Roya:
 Shri  N.  R,  Laskar:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:
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 (a)  whether  it  ia  a  fact  thas  the

 hostile  activities  of  the  rebel  Nagas
 have  increased  in  the  present  times
 im  the  Nagaland;

 (b)  if  so,  the  number  of  people
 abducted  from  Manipur  and  other
 Places;  and

 (८)  the  steps  being  taken  to  mee
 the  situation?

 The  Minister  of  External  Affaire
 (Shri  Swaran  Singh):  (a)  There  has
 been  an  increase  of  hostile  activities
 in  Nagaland  during  the  last  two
 manths.

 (b)  2I9  persona  have  been  abduct-
 ed  in  Nagaland  and  36  in  Manipur
 during  the  months  of  September  and
 October.

 (c)  The  civil  administration  is  tak-
 ing  necessary  steps  in  accordance
 with  the  law  for  protecting  life  and
 property.  Whenever  the  violation  of
 terms  of  ceasefire  agreement  by  the
 underground  Nagas  amounts  to  com-
 mission  of  offence  under  the  normal
 laws,  legal  police  action  is  being  taken
 against  the  offenders.  The  Peace  Mis-
 sion  is  also  being  informed  from  time
 to  time  to  take  up  the  matter  in  a
 suitable  manner  with  the  underground
 leaders  to  stop  recurrence  of  such
 incidents.

 N.D.F.  Centributions  by  Detonms
 1409.  Shri  8.  M.  Banerjee:  Will  the

 Prime  Minister  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the

 BALK.  detenus  in  Trivandrum  (Kerala)
 belonging  to  the  left  communist  group
 ave  donated  some  money  towards
 the  National  Defence  Fund  from  their
 allowances;  and

 (by  00  =  @e  sou  of  those
 @emations?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  Yes.

 (b)  Ra,  82,37  P.

 N.0.0.  Stullents
 4I0.  Shri  Karni  Singhji:  Will  the

 Minister  of  Defence  be  pleased  to
 mtate:

 (a)  the  total  number  of  N.C.C.
 students  in  the  country  at  present
 and  the  number  af  they
 fire  per  year  per  student  with  .22  and
 303  rifles  respectively;  and

 (b)  whether  Government  have  pro-
 posals  to  intensify  this  training?

 The  Minister  of  Defence  (Shri  Y,  B.
 Chavan);  (a)  The  total  number  of
 N-C.C.  cadets  in  the  country  on  the
 30th  September,  1965,  is  given  below:

 Senior  Division  NCC
 Junior  Division  NCC

 10,18,486
 (5,25,655

 The  number  of  cartridges,  NCC
 cadets  fire  per  year  per  head  with  .22
 and  .303  rifles  is  as  under:

 SENIOR  DIVISION
 Army  Wing  (Bays) 22  Rifle

 +203,  Rifle
 Naval  Win

 +22  Rifle
 +303  Rifle

 Arr  Wing
 7903,  Rifle

 Officers  Traming  Unit
 "33  Rifle

 +303  Rifle

 4  Rounds  per  cacct  per  year. 2  Rounds  per  cadet  per  year.
 20  Rounds  per  cadet  per  yeer.
 25  Rounds  per  cadet  per  year.

 as  Rounds  per  cadet  per  year.
 25  Rounds  per  cadet  per

 (ist  year  cadet)
 30  Rounds  per  cadet  per  year.

 year
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 Girls  Division

 ‘aa  Rifle
 JUNIOR  DIVISION

 Army  Wing  (Boys) न्यय  Rifle
 Nawal  Wi ्य
 Air  Wing 22  Rifle
 Anas  Wing  (Girls) 22  Rifle
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 39  Rounds  per  cadet  per  year.

 20  Rounds  per  cadet  per  year,
 20  Rounds  per  cadet  per  year.
 20  Rounds  per  cadet  per  year,
 io  Rounds  per  cadet  per  year.

 (b)  There  is  no  proposal  to  increase
 the  number  of  rounds  of  ammunition
 to  be  fired  by  NCC  cadets.  However,
 the  NCC  training  has  already  been
 intensified  in  the  context  of  the  pre-
 sent  situation.  Greater  emphasis  is
 now  laid  on  weapon  training,  fleld
 training  and  subjects  like  civil  defence,
 fire  fighting,  traffic  control,  evacuation
 of  casualties,  rescue  work  and  man-
 ning  of  posta.

 हारिस  क्षेत्रों  में डाक  व  तार  विभाग  के
 कर्मचारी

 24i..  भी  To  ato  तिवारी  :  क्‍या
 संचार  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रेरित  क्षेत्रों  मे ंतैनात  डाक
 व  तार  विभाग  के  कर्मचारियों  को  कोई
 विशेष  सुविधायें  प्रदान  की  गई  हैं;  शौर

 (ख)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या
 हे?

 संचार  विभाग  में  उपसंत्री  (भी  भगवती):
 (क)  जी  हां,  पंजाब  के  कुछ  क्षेत्रों  में  ।

 (ख)  प्रदान  की  गई  विशेष  सुविधाएं

 कौ रोज पुर  :--डाक-तार  दफ्तरों  के  भहाते
 में  रहने  के  खाली  बबाटंरों  को  कर्फ्यू  क ेसमय  के
 दोरान  कर्मचारियों  के  इस्तेमाल  के  लिए
 शयनागार ों  में  बदल  दिया  गया  था,  जिनमें
 कमोजर  भावी  की  व्यवस्था  नहीं  वी  ।

 फाजिल का  :--(क)  टेलीफोन  एक्सचेंज
 की  इमारत  में  समूचे  स्टाफ  के  ढददरने  कौ
 व्यवस्था  कर  दी  गई  थी  ।

 (ख)  सरकारी  काम  साथ  ही  स्टाफ  के
 लिए  दैनिक  झ्रावश्यकता  की  जरूरी  चीजें
 प्राप्त  करने  के  लिए  स्थानीय  प्र सैनिक  भ्र धि-
 कारियों  की  सहायता  से  सवारी  को  व्यवस्था
 कर  दी  गई  थी  t

 (ग)  स्थानीय  प्र सेनिक  भ्र धि कारियों
 की  सईद  से  डाक-तार  कर्मचारियों  को  देने  के
 लिए  लगभग  एक  सप्ताह  के  गल्ले  चाय,  चीनी
 तथा  दुग्ध-चूर्ण  की  व्यवस्था  कर  दी  गई  थी  ।

 गम्य  स्थान  :--  जहां  कहीं  जरूरी  समझा
 गया  कर्मचारियों  के  लिए  विभागीय  साथ  ही
 प्रसैनिक/संनिक  सवारी  दी  गई  ।  इन  सवारी
 गाड़ियों  में  हथियारबंद  गार्ड  भी  भेजे  गये  t

 Riets  in  Adem
 4l%  Shri  FP.  C.  Borooah:

 Shri  Holla  Venkaiah:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  during

 the  recent  riots  in  Aden,  the  rioters
 attacked  the  Ind  end
 their  property;  and

 (8)  if  so,  what  i=  the  official  infor-
 mation  regarding  the  damage  to  the
 Indian  people  and  property  theref

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (b).
 During  the  recent  riots  in  Aden,  cars
 and  property  owned  by  some  Indians,
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 roughtly  valued  at  Ra.  2  lakhs,  got
 damaged  but  no  Indian  national  was
 attacked.

 परमाणु  हथियार

 14is.  Bro  राम  मनोहर  लोहिया  :
 जौ  रास सबक  यादव  :
 ह ।  किशन  पटनायक  :

 क्या  प्रधान  मंत्री  यह  बताने  के  बरपा
 करेंगे  कि

 (क)  क्‍या  सरकार  के  पास  प्रभु  बम
 के  विस्फोट  की  लागत  के  बारें  में  ठोक-ठीक
 झांकने  हैं;

 ख)  क्‍या  सरकार  कबाड़ा  के  सहयोग  के
 बिना  परमाणु  हथियारों  का  निर्माण  करने  की
 स्थिति  में  हैं;

 (ग)  क्या  परमाणु  स्रावों  का  कार्यक्रम
 आरम्भ  करने  के  लिए  देश  में  पर्याप्त  शक्ति
 तैयार  की  जाती  है;  प्रौढ़

 (घ)  क्‍या  इस  समय  तैयार  होने  बाली
 शक्ति  का  प्रभु  बम  के  निर्माण  के  लिए  प्रा सानी
 @  प्रयोग  किया  जा  सफता  है  ?

 प्रधान  मंत्री  तथा  णु  शक्ति  मंत्री
 adi  लाल  बहादुर  हस्ती :  (कफ)  ठीक  ठीक
 प्रां कड़े  कई  बार  परीक्षण  करने  के  प्राधार
 पर  ही  निकाले  जा  सकते  हैं  ।  भारत  की
 नीति  परमाणु  बम  बनाने  तथा  परीक्षण  करने
 की  नहीं  है।

 (ख)  भारत  को  इस  क्षेत्र  में  तकनीकी
 सहयोग  के  लिये  कनाड़ा.  या  किसी  प्रत्य  देश
 पर  निर्भर  रहने  की  प्रा वश्य कता  नहीं  है  ।

 (ग)  तथा  (घ).  जी  हां  ।  देश  में
 पैदा  की  गई  शक्ति  यू-235  को  अलग
 करने  थे!  लिये  एफ  पेशीय  विसरण  संयंत्र  को
 जलाने  के  लिये  काफी  है  लॉगिन  सरकार  का
 सा  संयंत्र  स्थापित  करने  का  विचार  नहीं  है।
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 Use  of  Captured  Arms

 i4l4.  Shri  8.  हू,  Das:  Will  the  Minis
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  it  is  «  fact  that  India
 has  been  asked  by  the  U.S.A.  not  to
 use  any  arms  which  were  supplied  by
 that  country  to  Pakistan  and  captured
 by  the  Indian  forces  during  the  Indo-
 Pakistan  conflict;

 (b)  whether  Government  have  ao
 cepted  that  position;  and

 (c)  if  go,  the  reasong  therefor?
 The  Minister  of  Defence  (Shri  १  B.

 Chavan):  (a)  No,  Sir.
 (b)  and  (९),  Do  not  arise.
 Damage  doe  to  Indo-Pak  Conflict
 ‘Ms.  Shri  P.  B.  Chakravertt:

 Shri  K.  N.  Tiwary:
 Shri  Balakrishnan:

 Will  the  Minister  of  Commanics-
 tions  be  pleased  to  state:

 (a)  the  steps  taken  by  the  Posts
 and  Telegraph;  Board  to  make  its
 Fourth  Plan  and  other  development
 programmes  more  defence-oriented;

 (b)  whether  the  Board  has  decided
 not  to  open  Post  Offices  or  Telegraph
 Offices  in  small  villages  and  at  new
 places  except  when  required  for

 or  civil  d  needs
 (९)  whether  the  Posts  and  Tele-

 graphs  Department  has  suffered  any
 damage  due  to  the  Indo—Pakistan  con-
 flict;  and

 (a)  whether  during  the  Emergency
 and  heavy  enemy  attacks,  the  coun-
 try’s  lines  of  communications  had
 been  regularly  maintained?

 y  Minister
 ment  of  Communications  (Shri  Bhaga-

 (a)  The  P.  &  T.  Board  has
 under  consideration  provision  of  an
 extensive  telecommunication  net-work
 for  the  defence  authorities  in  the
 fourth  Plan.

 (b)  With  a  view  to  ensuring  the
 maximum  economy  in  the  present  fin-
 ancial  stringency  and  for  conserving
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 mores  for  defence  needs  it  has  bean
 decided  that  (i)  sxtra-departmental
 branch  post  offices  will  not  be  open-
 ed  except  where  a  firm  commitment
 has  already  been  entered  into,  (ii)
 talegraph  offices  will  not  be  opened
 except  where  they  are  necessary  28
 a  defence  requirement  and  (iii)  no
 long  distance  public  cal]  offices  will
 be  opened  except  where  the  work  has
 already  been  started  or  some  financial
 commitment  has  been  entered  into.
 This  will  not  apply,  however,  to  long
 distance  public  call  offices  required
 ag  part  of  the  defence  effort.  The
 restriction  will  not  also  apply  to  long
 distance  public  call  offices  required
 by  State  Government  for  civil  defen-
 ee  purposes  in  the  border  areas.

 fe)  The  Posts  and  Telegraphs  De-
 partment  has  suffered  losses  amount-
 ing  to  Ra.  2,19,912,40,,  so  far  as  infor-
 mation  is  available,  besides  various
 articles  of  stock  destroyed  due  to  the
 Indo-Pakistan  conflict  The  break-up
 ef  this  figure  is  as  below:—

 Postal  Rs.  4,796.40
 Telegrah  Rs.  (1,75,527.00°
 Telephone  Rs.  39,589.00

 (d)  The  lines  of  communications
 were  generally  maintained  satisfac-
 torily,  but  some  unavoidable  delay  to
 certain  mails  in  the  border  areas  was
 eaused  owing  to  the  following  rea-
 sons;

 (i)  Cancellation  of  night  air
 flights  on  trunk  routes  and  cancella-
 tion  of  @  number  of  flights  on  branch
 lines  by  TAC,

 (i)  Cancellation  of  some  mail
 carrying  trains  on  the  trunk  routes,
 on  Northern  Railways  in  Punjab
 Circle.

 Gil)  Black  out  restrictions  in
 traing  and  sorting  offices  at  Railway
 Stations.

 (iv)  Disruption  of  road  services
 in  border  areas  due  to  heavy  shelling
 by  the  enemy.

 (v)  Air-raid  alarms  which  due
 to  their  frequency  caused  dislocation
 of  work.

 Entertalament  by  Film  Artistes  at  the
 Freat

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  Government  have  call-
 ed  upon  film  artistes  to  make  periodi-
 cal  trips  to  the  front  to  entertain  the
 troops;

 (b)  whether  Government  have
 evolved  a  scheme  to  help  the  pro-
 ducers  to  produce  war  films;  and

 (ed  whether  the  A.LR.  artistes  and
 other  musicians  have  been  apewally
 allowed  to  visit  the  front?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indra
 Gandhi):  (a)  The  Government  have
 not  called  upon  any  film  artistes  to
 make  periodical  trips  to  the  forward
 areas  to  entertain  troops.  However
 some  artistes  have,  on  their  own
 request,  been  permitted  by  the  Def-
 ence  authorities  to  visit  forward  areas
 to  entertain  the  troops.

 (७)  The  Films  Division  has  assign-
 ed  the  production  of  a  few  documen-
 taries  bearing  on  the  present  emer-
 gency  to  private  producers.  In  addi-
 tion,  it  has  been  decided  that  where
 a  private  producer  wants  to  produce
 a  film  for  donation  to  Government,  he
 may  be  supplied,  on  his  request,  stock
 shots,  free  of  charge,  from  the  stocks
 of  the  Films  Division,  subject  to  the
 condition  that  the  total  length  of  the
 stock  shots  will  not  exceed  25  per
 cent  of  the  length  of  the  film.  The
 Ministry  of  Defence  also  pro-
 vide,  on  Payment,  assistance  to
 private  producers  by  the  armed feature forces  in  the  production  of
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 film  relating  to  the  emergency,  sub-
 ject  to  certain  conditions.

 (c)  Whenever  there  are  large  con-
 centration  of  services  personnel  and
 adequate  commercial  and  public
 arrangements  for  it  are
 not.  available,  it  has  been  the  prac-
 tice  with  All  India  Radio  to  organise
 concerts  and  variety  programmes  for
 the  troops  in  their  own  camps  and
 cant  t  areas.  Entertai  t  of
 troops  by  radio  artistes  has  thus  been
 a  regular  feature.  Some  radio  artistes
 have  already  visited  the  forward
 areas  for  ‘the  purpose.
 Publicity  of  Acts  of  Bravery  of  Jawan

 ‘1417.  Shri  Shree  Narayan  Das:  Will
 the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  any  and  if  so,  what
 steps  have  been  taken  to  compile  and
 publicise  the  acts  of  bravery  and  hero-
 ism  displayed  by  our  armed  person-
 nel  during  the  fight  with  Pakistan  in
 the  various  scctors  during  the  months
 of  August  and  September,  1985;  and

 entert

 (b)  if  so,  whether  a  copy  of  the
 compilation  will  be  laid  on  the  Table?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  Acts  of  bravery  and
 heroism  of  Armed  Forces  personnel
 in  various  sectors  during  the  opera-
 tions  against  Pakistan  in  the  months
 of  August  and  September  last  have
 been  publicised  from  time  to  time
 through  the  Press  and  over  the  Radio.
 Arrangements  have  also  been  made
 to  display  photographs  at  various
 exhibitions  highlighting  such  acts,
 Documentaries  and  newsreels  on  the
 subject  have  also  been  released  for
 exhibition  in  cinema  houses.

 A  pamphlet  entitled,  “Harvest  of
 Glory”  and  its  Hindi  version,  “Viron
 Ki  Gaurav  Gatha",  have  been  pub-
 lished  and  copies  are  being  widely
 distributed;  the  Urdu  edition  is  under
 print.  It  is  proposed  to  bring  out
 another  pamphlet  on  the  basis  of
 further  material  which  is  being  com-
 piled.
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 (b)  Copies  of  the  pamphlets,  “Har-

 vest  of  Glory”  and  “Viron  Ki  Gaurav
 Gatha",  as  also  Press  releases  dated
 पक  and  9th  November,  1965,  have
 been  placed  in  the  Library  of  Parlia-
 ment.

 Anti-aircraft  Guns
 ‘1418,  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  jn  the  situation  created
 by  Pakistani  aggression  and  Chinese
 threat,  any  estimate  has  been  Made  as
 to  our  requirements  of  anti-aircraft
 @uns  for  the  protection  of  our  cities
 and  important  eir-bases;

 (b)  if  so,  the  result  thereof;  and

 (c)  the  gteps  taken  to  meet  the  re-
 quirements?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  to  (c).  The  need  for
 protecting  areas  vulnerable  to  air
 attacks  and  the  requirements  of  anti-
 aircraft  guns  is  kept  constantly  under
 review,  more  so  after  the  recent  Indo-
 Pakistan  hostilities.  It  will  not  be  in
 public  interest  to  disclose  results  of
 such  reviews.

 Production  of  Aircrafts  at  LAL.

 ‘1419,  Shri  5.  M.  Banerjee:
 Shri  Sidheshwar  Prasad:
 Shri  P.  0.  Borovah:
 Shri  D.  9.  ह
 Shri  Basappa:
 Shri  Mohsin:
 Shrimatj;  Maimoona  Sultan:
 Shri  Linga  Eeddy:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  the  production  of  air-
 crafts  at  the  Hindustan  Aircraft  Limit-
 ed,  Bangalore  has  increased;

 (b)  if  a0,  to  what  extent;  and
 (ey  the  steps  taken  to  produce  new

 types  of  fighting  planes  and  to  achieve
 self-sufficiency  in  regard  to  the  com-
 ponents  which  are  imported  from
 abroad?
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 The  Minister  of  Def  Production in  the  Ministry  of  Defence  (Shri  A,  M.

 Thomas):  (a)  Yea,  Sir.
 (b)  It  will  not  be  in  public  interest 40  disclose  details  of  production,
 (c)  At  present  there  is  no  proposal to  produce  new  types  of  fighting planes  As  regards  self-sufficiency, an  Accessories  Division  is  being  set

 up  at  Hindustan  Aircraft  Limited
 (Bangalore  Division)  for  manufacture of  certain  aircraft  parts  and  acces-
 sories,  e.g,  whecls  and  brakes,  under-
 carriages,  hydraulic  equipment,  instru-
 ments  and  accessories,  air-condition-
 ing  and  pressurisation  equipment, etc.  which  were  hitherto  being
 imported.
 Pension  Eules  for  Defence  Establish-

 ment  Empleyces
 ‘1420.  Shri  s.  M.  Banerjee:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  pension  rules  for
 the  civilian  employees  in  defence  es
 tablishments  have  been  revised;

 (b)  if  not,  why;
 (c)  whether  it  is  «  fact  that  only 50  per  cent  of  the  extra  temporary

 service  prior  to  the  lst  August,  2949
 is  counted  for  pension;

 (d)  if  so,  the  reasons  therefor;  and
 (e)  the  steps  taken  to  rectify  this

 anomaly?
 The  Minister  of  Defence  (Shri  Y.  B.

 Chavan):  (a)  and  (b).  Yes,  Sir.  The
 Pension  rules  for  civilians  in  Defence
 Establishments  have  been  revised  on
 the  basis  of  the  orders  issued  on  the
 tivil  side  from  time  to  time.

 (c)  Yes,  Sir,
 (d)  and  (e).  Since  the  ETE  staff

 Was  recruited  on  ‘as  required’  basis
 locally  and  generally  on  daily  rates
 of  pay,  the  ETE  service  has  been  held
 as  inferior  in  category  to  regular
 temporary  service,  The  nature  of

 ir  ployment  itself  approached
 the  ‘casual’  category.  The  Second  Pay

 Commission  also  did  not  recommend
 Parity  between  the  ETE  staff  and
 regular  temporary  staff.  Its  recam-
 mendation  was  that  while  temporary service  should  count  in  full  for  pur-
 Pose  of  pension,  extra  temporary
 service  should  count  as  half  only.

 Wage  Board  for  Engineering  Industry
 ‘1421,  Shri  s.  M.  Banerjee:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Engineering  Wage
 Board  has  submitted  its  report;

 (bb)  if  not,  the  reasons  for  the  delay;

 (९)  when  the  report  ig  likely  to  be
 submitted?  {i

 The  Minister  of  Labour  and  Employ-
 ment  (Shri  D.  Sanjivayya):  (a)  No.

 (b)  The  Wage  Board  was  constitut-
 ed  in  December,  1964,  Tt  hag
 to  deal  with  8  large  industry
 comprising  diverse  lines  of  produc-
 tion.

 (९)  It  is  difficult  to  say  precisely  at
 this  stage  when  the  Board  will  be
 able  to  submit  its  report.  But  the
 Board  is  proceeding  with  its  work  as
 expeditiously  as  possible,

 mere  में  कर्मचारियों  का  बिग

 l422.  भी  बागड़ी  :

 किस  भो०  अनर्जी  हम

 क्या  झाम  कौर  रोजगार  मंत्री  यह  बताते
 की  कृपा  करेंगे  कि  :

 (क)  कया  कारखानों  में  नियोजकों  शौर
 कर्मचारियों  के  बीच  के  सम्बन्धों  को  सुधारने
 लथा  कर्मचारियों  को  अपने  अपने  कारख़ानों
 के  प्रबन्ध  में  साझेदार  प्रवीण  हिस्सेदार  बनाते
 के  सम्बन्ध  में  सरकार  द्वारा  तैयार  की  गई,
 योजना  को  प्रति  रूप  दिया  जा  चुका  है;
 जौर
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 (=)  यदि  वां,  तो  उसका  व्यौरा  क्या
 ह ल

 अम  ौर  रोजगार  मंत्री  धी  संजिवे या)  :
 (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  1

 Territorial  Army
 1423,  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  jt  is  8  fact  that  on  8
 substantive  posting  in  the  Territorial
 Army,  an  officer  does  not  get  any  ad-
 ditional  or  deputation  allowance;

 (b)  whether  it  is  proposed  to
 rationalise  and  rectify  the  service
 conditions  in  the  Territoria!  Army;

 (c)  if  so,  on  what  lines;  and
 (d)  if  not,  the  reapong  therefor?

 The  Minister  of  Defence  (Shri  YY  B.
 Chavan):  (a)  The  term  ‘substantive
 posting’  is  not  applicable  in  the  Terri-
 torial  Army.  <A  Territorial  Army
 Officer,  when  embodied,  gets  pay  and
 allowances  on  the  same  scales  as  are
 applicable  to  equivalent  ranks  of  the
 regular  Army,  except  in  the  case  of
 Government  servants  whose  civil
 emoluments,  if  higher,  are  protected.
 Territorial  Army  Officers  belong  to
 the  Territorial  Army  and  are,  there-
 fore,  not  entitled  to  an  additional  or
 a  deputation  allowance  while  serving
 in  this  organisation.

 (b)  to  (da).  The  terms  and  condi-
 tions  of  service  of  personnel  of  the
 Territorial  Army  are  based  on  the
 consideration  that  the  Territorial
 Army  offers  only  part-time  employ-
 ment,  intended  for  citizens  who  have
 other  gainful  vocations.  However,
 their  terms  and  conditions  of  service
 are  being  examined  to  remove  ano-
 malies  ond  possible  hardships.
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 Automatic  Telephone  Exchanges
 144,  Dr.  L.  M.  Simghvi:  Will  the

 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  Government  have  for-
 mulated  a  comprehensive  plan  for
 converting  existing  manual  telephome
 exchanges  into  automatic  telephone
 exchanges  and  whether  it  jis  being
 satisfactorily  implemented  according
 to  targets;

 (9)  whether  it  would  be  possible
 for  Government  to  have  automatic  ex-
 changes  in  all  cities  with  a  population
 of  more  than  two  lakhs  within  the
 next  two  years;  and

 (c)  if  so,  the  cities  likely  to  be
 के

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  No  decision  has  been  taken
 for  converting  all  manual  exchanges
 to  automatic  working.

 (b)  No.

 (c)  Only  the  following  manual
 exchanges  are  likely  to  be  converted
 to  automatic  working  during  the  next
 two  yedrs:

 (l)  Vijayawada,
 (2)  Surat.
 (3)  Nasik.
 i)  Jamshedpur.
 (5)  Tiruchirapalli.
 (6)  Dharwar  exchange  in  Hubli-

 Dharwar  area.
 (7)  Ernakulam  exchange  in

 Cochin-Ernakulam  area.

 Removal  of  Boundary  Pillars  by
 Pakistan

 1485,  Shri  8.  (0.  Samanta:
 Shri  Subedh  Hanada:
 Shri  M.  L.  Dwtvredl:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given
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 to  Starred  Question  No,  im  on  the
 Bird  August,  965  and  state:

 (a)  whether  cases  of  removal  of
 boundary  pillars  from  some  Wea
 Bengal  border  areas  were  discussed  in
 the  @2nd  Conference  of  the  Directors
 ef  Land  Records  and  Surveys,  West
 Bengal  and  East  Pakistan  held  in
 Calcutta  on  the  Mth  and  3let  August,
 mes;

 (b)  if  so,  the  decisions  taken;
 (c)  whether  any  further  incident

 has  happened  after  the  3lst  August,
 1965;  and

 (da)  if  so,  where?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  Yes,  Sir.
 (b)  It  was  decided  that  all  the  mis-

 sing  pillars  in  the  sector  concerned
 would  be  replaced  immediately  after
 the  other  fleld  work  in  the  sector  is
 complete  and  the  restoration  of  the
 missing  pillars  would  be  completed
 by  the  30th  June,  1966.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 fort  ferret  कारज्षाता

 1426.  भी  सूद  लिये  :
 श्री  बागड़ी  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  हिन्दुस्तान  एरोनॉटिक्स  लिमिटेड
 के  ौर  स्थित  मिग  विमान  कारखाने  का
 निर्माण  पूरा  हो  जाने  के  बाद  उसमें  कुल  कितने
 कर्मचारी  रखे  जायेंगे;

 (ख)  भोर  में  बनाई  जाने  वाली  नई
 बस्ती  पर  कुल  कितनी  लागत  करायेगी;

 (ग)  केन्द्रीय  सरकार  कौर  राज्य
 सरकार  किस  अनुपात  में  व्यय  बहन  करेंगी;
 शौर

 (3)  इस  नई  बस्ती  के  लिये  पानी  को
 क्या  व्यवस्था  है  शोर  इसके  लिये  कोन  राधिका र
 उत्तरदायी  होगा  ?

 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  were
 मंत्री  (भी  Go  Mo  चामस)  :  (क)  निर्माण
 कार्यों  की  सम् पूर्ति  के  पश्चात्‌,  सोपर  में
 काम  पर  लगाये  जाने  वाले  कार्मिकों  की
 प्रत्यार्पित  सीमा  लगभग  7500  हैं  |

 ख)  निर्माण  कार्य  की  पहला  प्रावस्था
 में  हास्य-भवनों  के  निर्माण  के  लिए  2  करोड़
 रपये  की  स्वीकृति  जारी  कर दी  गईं  है  ny
 सरी  शौर  तीसरी  प्रावस्था  में  प्रति रिक्त
 प्रा वश्य कता  पर  बाद  में  विचार  किया
 जायेगा  |

 (ग)  कस्बे  पर  उठने  वाला  समान  व्यय
 हिन्दुस्थान  वैमानिकी  लि०  बहन  करेगा  |

 (घ)  किये  के  जल-संभरण  का  प्रबन्ध
 पझ्रदायगी  पर,  महाराष्ट्र  सरकार  करेगी  ।

 झाँझर  में  सिंगर  विमान  कारखाने  के  लिए
 भूमि  का  बात

 1427,  भी  सूद  लिये  :
 की  बागड़ी  :

 क्या  प्रतिरक्षा  मनत  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  प्योसर  में
 मिग  विमान  कारखाना  स्थापित  कर  ने  के  लिए
 जिन  व्यक्तियों  की  भूमि  का  अजन  किया  गया
 है  उनके  बच्चों  की  शिक्षा  के  लिए  3  लाख
 रुपए  की  राशि  मंजूर  की  गई  है  ;

 ख)  यदि  हां,  तो  क्‍या  उस  क्षेत्र  के
 स्कूल  कौर  प्राम  पंचायत  से  यह  सुझाव  प्राप्त
 हा  है  कि  यह  धनराशि  ग्रोवर  के  हाई  स्कूल
 को  तकनीकी  स्कूल  में  परिवर्तित  करने  के  लिए
 ही  वी  जानो  चाहिये  ;  ौर

 (ग)  यदि  हां,  तो  इस  बारें  में  सरकार
 को  कया  प्रतिक्रिया  है  ?

 प्रतिरक्षा  मंत्रालय  में  प्रतिरक्षा  उत्पादन
 मंत्री  (भी  Wo  Ho  ora):  (फ)  जी,  हां  I
 3.  32  लाब  रुपये  की  स्वीकृति  दे  दी  गई  है

 दौर  राशि  सम्बन्धित  कुटुम्बों  के  लड़कों  को  OW



 4331  Written  Answers

 उद्देश्य  से  आरम्भिक  तकनीकी  शिक्षा  देने  के
 लिए,  कि  अन्त  में  उन्हें  प्रशिक्षणार्थियों  के  तौर
 चर  तकनीकी  केन्द्र  नासिक  में  खपा  लिया  जाए,
 महाराष्ट्र  सरकार  के  हवाले  कर  दी  गई  है  ।

 (@)  जुलाई  i963  में  नवीन  एंग्राजी-
 शाला  को  एक  तकनीकी  स्कूल  आरम्भ  करने
 की  अनुमति  देने  सम्बन्धी  राज्य  सरकार  से
 एक  प्रार्थना  प्राप्त  हुई  थी  ।  एक  ऐसी  प्रार्थना
 नवीन  एंग्राज  से  भी प्राप्त  हुई  थी,  जिसमें
 यह  इच्छा  व्यक्त  की  गई  थी  कि  हाई  स्कूल  को
 एक  तकनीकी  स्कूल  में  बदलने  के  लिए  एक
 अनावर्ती  अनुदान  .के  लिए  आश्वासन  दिया
 जाए  |

 (ग)  यह  प्रार्थना  राज्य  सरकार  को
 भेज  दी  गई  है,  जिन्होंने  इसे  चौथी  पंच-वर्षीय
 योजना  में  इस  पर  विचार  करना  मान  लिया
 =  I

 इंगलिस्तान  में  काले  रंग  के  लोगों  सें  सुरक्षा
 की  भावना

 428 ,  श्री  बागड़ी  ४
 थी मधु  लिये  :

 क्या  बेंदेशिक-कार्य  मन्त्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  पिछले  कुछ  सप्ताहों  -में
 ब्रिटेन  में  कू-क्लक्स  क्लान  जैसे  जाति परक
 संगठनों  की  हिंसात्मक  गतिविधियों  में  वृद्धि
 हुई  है  जिसके  फलस्वरूप  काले  रंग  के  लोगों  में,
 जिनमें  भारतीय  भी  शामिल  हैं,  श्रयुरक्षा  की
 भावना  बढ़  रही  है  ;  और

 (ख)  यदि  हां,  तो  ब्रिटेन  की  सरकार
 इस  प्रकार  की  गतिविधियों  को  रोकने  की
 दृष्टि  से  क्या  कार्यवाही  कर  रही  है  ?

 बेदशिक्त-कार्य  मंत्री  थी  स्वर्ण  सिह)  :
 (क)  और  (@).  ब्रिटेन  में  कू-क्लक्स-कलान

 जैसे  जातीय  संगठनों  की  ऐसी  हिसात्मक  कारे-
 “भाइयों  में  बुद्धि  होने  की,  जिनसे  भारतीयों  में
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 प्रसुरक्षा  की!  भावना  बढ़ी  हो,  सरकार  को  कोई
 रिपोर्ट  नहीं  मिली  है  ।

 भारत-लंका  करार

 i429.  st  बागड़ी
 श्री सच  लिये  :
 शिरास  सहाय  पाण्डेय  :
 ओर  दी०  Wo  wat:
 aft  caer  वर्मा  :
 ओऔमतो  रेणुका  बड़ कटक फी  ;
 श्री  रामेश्वर  टाटिया  :
 श्री  हिस्मतसिहका  :
 श्रीधर  चे  बरुआ  :
 श्री  कोयला  वेंकैया:
 श्री  रामचन्द्र.  वीरप्पा  :
 क्रि  रा०  बच्चा  :
 श्री  राम  रख  यादव

 क्या  वैदेशिक-कार्य  मन्नी  30  अगस्त,
 965  के  तारांकित  प्रश्न  संख्या  289  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  भारतीय/लंका  की  नागरिकता  के
 बारे  में  सितम्बर,  .965  में  नोटिस  जारी  किये
 जावे  के  सम्बन्ध  में  क्या  कार्यवाही  की  गई  है  ;
 बौर

 (ख)  भारत-लंका  करार  को  क्रिया-
 कवित  करने  के  लिए  क्या  कार्यवाही  की  गई  है
 अथवा  करने  का  विचार  है  ?

 वैदेशिक-कार्य  मंत्री  (श्री  स्वर्ण  सिह)  :
 (क)  और  (घर).  करार  में  जिस  सम्मिलित

 समिति  (ज्वाइंट  कमेटी)  की  व्यवस्था  है,
 उसकी  नियमित  रूप  से  बैठकें  होती  रही  हैं
 और  भारत/श्रीलंका  की  नागरिकता  से  सम्बद्ध
 सार्वजनिक  नोटिस  जारी  करने  के  बारे  सें
 अभी  बातचीत  चल  रही  है  1  जैसी  झ्शा  की
 जाती  थी,  तोटिसें  सितम्बर  में  जारी  नहीं  की
 जा  सकीं  ।  ऐसी  प्रत्याशा  की  जाती  है  कि  बे
 966  के  आरम्भ  में  जारी  कर  दी  जायेंगी  ।
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 भूमि  के  नीचे  किये  गये  [५  विस्फोटों
 का  पता  लगाने  के  लिये  दक्षिण

 भारत  में  स्थान

 1430.  श्री  To  ना०  तिवारी  :
 श्री  आकार  लाल  बैरवा  :
 श्री  हुकूम  छन्द  कछवाय  :
 श्री बड़े  :
 श्री  युद्धवीर  सिह  :
 श्री जगदेव  सिह  सिद्धान्त  :
 श्री  विश्वनाथ  पाण्डेय  :
 श्री  किन्नर  लाल  :

 क्या  प्रधान  मंत्री  यह-  बताने  की  कपा
 करने  कि  :

 (क)  क्या  भूमिगत  आण्विक  विस्फोटों
 का  पता  लगाने  के  लिए  दक्षिण  भारत के  किसी:
 स्थान  पर  संयन्त्र  लगाने  के  लिए  कोई  खास
 स्थान  चुन  लिया  गया  है  ;  और

 (ख)  यदि  हां,  तो  यह  स्थान  कहां  पर
 a? 2

 प्रधान  मंत्री  तथा  अणु  शक्ति  मंत्री  (श्री
 लाल  बहादुर  शास्त्री)  >  (क)  तथा  (@).
 जी  हां।  और  बातों  के  साथ  साथ,  न्यूक्लिक
 विस्फोटों  का  पता  लगाने  के  लिये  मैसूर  राज्य
 में  बंगलौर  से  50  मील  उत्तर  में  गौरिबिदनूर
 नामक  स्थान  पर  भूकम्पमाषियों  का  एक
 सुग्राही  विन्यास  स्थापित  किया  गया  है  |  इस
 केन्द्र  ने  29  अक्तूबर,  1965  को  पल्यूशन
 द्वीप  (अलास्का  )  के  ग्रमचितका  नामक  स्थान
 में  किये  गये  भूमिगत  न्यूक्लिक  विस्फोट  को
 रिकार्ड  किया  ।

 Indian  Navy
 43l.  Shri  P.  R.  Chakraverti:

 Shri  P.  ©.  Borooah:
 Will  the  Minister  of  Defenee  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Indian  Navy  successfully  bottled  up
 the  entire  Pakistan  Navy  inside
 Karachi  Port  during  the  hostilities;  and
 200il  (AI)  LSD—4

 (b)  whether  the  Indian  Navy  took
 upon  itself  the  task  of  checking  évery
 ship  sailing  “into  the  Indian  Ports?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a).  -and  (b).  Yes,  Sir.
 During  the  hostilities,  the  Pakistan
 Navy  did  not  venture  out  of  Karachi
 port  except  on  one  occasion  when  one
 of  the  ships  of  the  Pakistan  Navy  was
 disguised  as  a  merchantman.

 An  Examination  Service  was  insti-
 tuted’  at  the  ports  of  Bombay,  Goa,
 Cochin,  Madras,  Vishakhapatnam  and
 Calcutta  with  the  object  of  stopping
 and  examining  any  vessel  entering
 any  of  the  above  ports.

 Diplomatic  Missions
 1432.  Shri  P.  R.  Chakraverti:

 Shri  K.  N.  ‘Tiwary:
 Will  the  Minister  ‘of  External  Affairs

 e  pleased.  to  state:
 (a)  the  countries  where  Government

 ropose  to  set  up  Diplomatic  Missions
 during  the  year  1965-66;

 (b)  whether  there  is  any  scheme  of
 upgrading  the  foreign  missions  in
 some  countries;  and

 (c)  if  so,  where?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  A  Mission
 was.  established  in  Jordan  during  the
 current  year.

 (b)  and  (c).  The*Mission  in  Singa-
 pore  has  been  upgraded  to  that  of  a
 High  Commission.

 Construction  of  Frigates
 1433,  Shri  Vidya  Charan  Shukla:

 Shri  P.  C.  Borooah:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  594  on  the  13th
 September,  965  and  state  the  pro-
 gress  so  far  made  for  the  construction
 of  Leander  Class  Frigates  FSA-34
 in  India?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence  (Shri  A.  M.
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 Thomas):  The  work  on  the  augmen-
 tation  of  facilities  required  for  the
 construction  of  the  Frigates  in  the
 Mazagon  Dock  Limited,  Bombay,  is
 being  executed  on  a  priority  basis,
 The  training  of  the  officers  and  tech-
 nicians  of  the  Mazagon  Dock  Limited,
 Bombay,  for  the  Frigate  project  is
 progressing  in  the  shipyards  of  the
 collaboratora,  M/s.  Vickers  Limited
 and  M/s.  Yarrow  &  Co,  Limited.
 Orders  for  the  supply  of  machinery
 and  equipment,  of  the  collaboratora’
 manufacture,  for  the  first  Frigate,
 have  been  placed  on  them.  Orders
 for  the  supply  of  special  steel,  re-
 quired  for  the  first  Frigate,  too  have
 been  placed  in  the  U.K.

 Freedom  Fighter  Planes  from  U.S.A.
 44¥¢,  Shri  Vidya  Charan  Shukla:

 Shri  R.  8,  Pandey:
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Defence  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  569  on  the  l3th
 September,  965  and  state  the  progress
 made  with  regard  to  the  procurement
 of  Freedom  Fighter  planes  for  LAF
 from  the  U.S.A.  Government?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  The  US  Government  have
 suspended  the  shipment  of  all  mili-
 tary  supplies  to  India  against  out-
 standing  commitments  and  have
 deferred  consideration  of  new  pro-
 posals  for  military  assistance.  In  this
 context  the  procurement  proposal  has
 made  no  progress.

 भारत-पाकिस्तानः  सोचा  पर  सामरिक
 निर्माण

 1435.  थी  गुलाम  :
 श्री  बूटा  सिह  :
 नी  बचा पाल  तति हू  :

 क्या  रक्षा  मस्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पाकिस्तान
 सरकार  ने  भारत-पाकिस्तान  सोमा  पर
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 लाहौर  चंचल  में  इल्छोगिल  नहर  पर  पनी
 और  मजबूत  सामरिक  निर्माण  कर  रखा  था  ;

 (ख)  इससे  भारत  सरकार  को  क्‍या
 अनुभव  प्राप्त  हुआ  है;  प्रौढ़

 (ग)  क्या  पंजाब  सीमा  पर  भी  ऐसे  ही
 प्रतिरक्षा  प्रबन्ध  करने  का  विचार  है  ?

 प्रतिरक्षा  मंत्री  (चली  यशवंतराव
 चण्डाल)  :  (क)  से  (ग).  यह  सच  है  कि
 पाकिस्तान  सरकार  ने  सीमा  के  अपनी  शोर
 लाहौर  क्षेत्र  में  कई  रक्षा  संरचनाप्ों  का
 निर्माण  कर  रखा  था  1  अपनी  ओर  रक्षा  प्रबन्ध
 करने  में  इन  पर  विचार  किया  जाता  है,  कौर
 किया  जाएगा  ।

 Pak.  Paratroopers
 Ms.  Shri  B,  S.  Pandey:

 Shri  Jashvant  Mehta:
 Shri  Hari  Vishnu  Kamath:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Government  have
 assessed  the  number  of  Pakistani
 Paratroopera  released  through  the
 planes  by  Pakistan;  and

 (b)  if  so,  the  number  of  the  Para-
 troopers  captured  so  far?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b),  A  few  hundred
 Pakistani  armed  paratroopers  were
 dropped  near  airfields  close  to  the
 India-West  Pakistan  border  on  6th
 September,  The  bulk  of  the  para-
 troopers  dropped  by  Pakistan  has  been
 accounted  for,  either  by  killing  or
 capture  of  escape  back  to  Pakistan.

 Bank  of  China
 1437.  Shri  R.  3.  Pandey:  Will  the

 Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  China
 has  recently  protested  against  the
 elosure  of  the  Bank  of  China  and
 about  its  assets;
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 (be)  if  so,  the  contents  of  the  Chi-
 nese  protest  note;  and

 (९)  the  reaction  of  Government
 thereto?

 The  Minister  of  External  Aifairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (9)  and  (c).  The  Chinese  note
 together  with  Government  of  India's
 teply  dated  the  29th  October,  1965,
 are  being  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-5253/65).

 Recruiting  Centres  in  Punjab
 1438.  Shri  Daljit  Singh:  Will  the

 Minister  of  Defemce  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  young-
 men  are  coming  in  very  large  num-
 bers  at  the  Recruiting  Centres  in
 Punjab,  especially  in  the  backward
 areas,  but  a  few  of  them  are  recruit-
 ed  and  others  return  disappointed; and

 (b)  if  so,  whether  Government  will
 set  up  more  recruiting  centres  in  the
 above  area?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  From  recruitment  angle
 there  is  no  backward  area  in  Punjab,
 In  the  Army  candidates  who  conform
 to  the  physical  standards  and  usage
 limits  are  enrolled  subject  to  the
 availability  of  demands  irrespective
 of  the  area  they  come  from.  In  the
 Air  Force,  however,  recruitment  is
 made  on  the  basis  of  psychological
 tests  administered  to  the  candidates
 and  those  who  make  the  minimum
 grade  for  selection  and  are  medically
 fit  are  recruited  against  the  available
 vacancies.  Those  selected  candidates
 who  are  not  covered  by  the  available
 vacancies  are  kept  on  the  waiting
 lists  for  absorption  in  the  subsequent
 courses  subject  to  their  fulfilling  the
 tonditions  of  enrolment  at  that  time.
 Response  to  recruitment  in  Punjab  in
 both  the  Services  is  satisfactory,

 (b)  In  view  of  the  satisfactory  res-
 Ponse  as  stated  in  reply  to  part  (a)
 tf  the  question,  it  is  not  intended  to

 set  up  any  additional  Recruiting Offices  either  for  Army  or  Air  Force
 in  any  part  of  the  Punjab,

 Sikkim-Tibet  Border
 Mis.  Shri  Yashpal  Singh;

 Shri  P.  C.  Borooah:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  state:
 (a)  whether  Government’,  attention

 has  been  drawn  towards  the  declara-
 tion  by  the  Chinese  Foreign  Minister
 that  the  Sikkim-Tibet  border  does  not
 come  within  the  purview  of  the  Sino-
 Indian  border;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  External  Affatra
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  present  Chinese  attitude  is
 a  complete  change  from  China's  ear-
 lier  stand  on  this  issue.  As  is  well-
 known,  special  treaty  relations  exist
 between  India  and  Sikkim,  and  as  re-
 cently  as  1960,  the  Chinese  Premuicr.
 Mr.  Chou  En-lai,  speaking  at  a  press
 conference  in  New  Delhi  had  endorsed
 this  relationship.  He  declared  at  this
 press  conference,  ‘China  respects
 India's  relations  with  Sikkim  and
 Bhutan".

 Telephone  Exchanges  in  Border
 Areas

 1440.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Communications  be  plens-
 ed  to  state:

 (a)  whether  It  is  a  fact  that  a  spe-
 cia]  study  of  the  working  of  the  Tele-
 phone  Exchanges  in  border  areas  har
 been  made;

 (b),  if  so,  the  general
 arrived  at;  and

 (c)  the  steps  belng  taken  to  protect
 the  existing  as  well  as  new  Telephone
 Exchange  buildings  from  enemy
 bombing?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  Shri
 Bhagavatl):  (a)  and  (b).  The  work-

 conclusions
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 ing  of  Telephone  Exchanges  in  the
 border  areas  is  continuously  under
 special  watch  and  observation  and  all
 possible  steps  are  taken  to  maintain
 the  service  efficiency.  The  services
 in  such  areas  have  been  working  quite
 satisfactorily.

 (c)  Required  steps  as  advised  by
 Civil  Defence  authorities  and  in  con-
 sultation  with  them  are  taken,

 Indian  Residents  in  Ceylon
 ‘1441.  Shri  Kajrolkar:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  the  two  new  Bills  in-
 troduced  in  the  House  of  Representa-
 tives  in  Ceylon,  caused  dismay  and
 annoyance  in  the  minds  of  the  non-
 citizens,  mainly  Indian  residents  in
 Ceylon;

 (b)  if  so,  the  steps  proposed  to  be
 taken  at  diplomatic  level  to  safeguard
 the  rights  of  the  non-citizens  as  per
 the  agreement  recently  entered  into
 between  the  Prime  Minister,  Shri
 Shastri  and  Shrimati  Bandaranaike
 former  Prime  Minister  of  Ceylon;

 (९)  whether  it  is  diffcull  to  produce
 birth  ceric  estes  of  parents  and  grand-
 Parents  to  secure  citizenship  rights  of
 non-residents;  and

 (d)  whether  this  excuse  gives  room
 to  oust  the  genuine  citizens  from
 Ceylon?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  It  is  not
 clear  as  to  which  bills  the  hon.  Mem-
 ber  is  referring  to.  However  Gov-
 ernment  are  not  aware  of  any  distress
 amongst  the  Indian  residents  in  Ceylon
 on  ac-ount  of  any  new  bills.

 (b)  Does  not  arise.
 (c)  This  depends  on  the  facts  of

 each  case.
 (d)  The  High  Commission  of  India

 in  Colombo  takes  steps  to  confirm
 Indian  nationality  of  the  deportees
 before  their  deportation  to  India.
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 Arab  Press

 ‘1442.  Shri  Heda:  Will  the  Minister
 of  External  Affairs  be  pleased  to  state:

 (a)  whether  Government  have
 studied  the  Arab  Press  in  the  Arab
 countries  on  their  attitude  on  Pakis-
 tan's  aggression  on  India;

 (b)  if  so,  what  is  their  assessment;
 and

 (९)  the  counter-measures  taken  to
 get  over  the  misunderstanding  and
 misconceptions?

 The  Minister  of  External]  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  By  and  large,  the  sober  section
 of  the  Arab  Press  fell  in  line  with  the
 declaration  of  the  Arab  Summit  Con-
 ference.  They  expressed  concern  at
 the  Indo-Pakistan  conflict  and  appeal-
 ed  to  both  the  countries  to  seltle  their
 differences  by  peacefu]  methods.  How-
 ever,  some  newspapers  emphasised
 religious  affinity  with  Pakistan.

 (c)  Our  missions  in  the  Arab  coun-
 tries  took  steps  to  keep  the  Heads  of
 Governments,  Ministers,  Editors,
 Journalists  and  important  persumiit-
 tics  of  their  areas  fully  informed  of
 developments  and  to  explain  the
 issues  at  stake.  Twelve  pamphlets
 were  brought  out  in  Arabic  and  were
 distributed  in  the  Arab  countrics,  Two
 goodwill  delegations  of  Members  of
 Parliament  are  now  visiting  the  Arab
 countries  to  explain  our  case.

 Visit  of  Military  Attaches  to  Forward
 Areas

 1443.  Shri  Heda:
 Shri  Kajrolkar:

 Will  the  Minister  of
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  visit  of
 Military  Attaches  of  few  diplomatic
 missions  was  arranged  to  the  areas  in
 the  Punjab-West  Pakistan  sector;

 (9)  if  so,  the  names  of  the  countries
 represented;  and

 (c)  the  purpose  of  their  visit  and
 their  reactions?

 Defence  be
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 The  Minister  of  Defence  (Shri  ४,  B.
 Chavas):  (a)  Yes,  Sir.

 (b)  The  names  of  the  countries
 which  were  represented  are:

 Burma
 Canada
 France
 Germany
 Indonesia
 Iraq
 Italy
 Japan
 Nepal
 U.S.A,
 USSR,
 UK.

 13,  Yogoslavia.

 sere

 ok

 we

 oo  we

 Oo

 (c)  The  purpose  of  their  visit  was
 to  give  them  first  hand  information  on
 the  performance  of  our  armed  forces
 in  the  recent  conflict  between  India
 and  Pakistan.  Their  reactions  were
 favourable.

 Force-landing  of  Indian  Air  Force
 Fighter  in  Pakistan  Territory

 i444.  Shri  R.  S.  Pandey;
 Shri  Rajeshwar  Patel:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  Government  have  com-
 Pleted  the  investigations  into  the
 causes  leading  to  the  force-landing  of
 the  Indian  Air  Force  Fighter  of  Fit,
 Lt.  ह: भ  L.  Sikka  in  Pakistan  territory
 on  the  24th  June,  1965;  and

 (b)  if  so,  the  revelations  of  the  in-
 vestigations  in  the  matter?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (b).  On  the  basis
 of  the  conclusions  reached  as  a  result
 of  the  investigationg  carried  out  in
 the  case  of  Fit.-Lt.  R.  L.  a  Sikka's
 alleged  forcelanding  in  Pakistan,  he
 has  been  dismissed  from  Air  Force
 service  on  the  I9th  October,  1965.  It
 is  not  in  the  public  interest  to  give
 further  details.

 Commercial  Broadcasting  by  AIR
 M5.  Shri  R.  S.  Pandey:

 Shri  Eajeshwar  Patel:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  whether  Government  have  fina-

 lised  consideration  of  the  proposal  re-
 garding  the  introduction  of  Commer-
 cial  Broadcasting  by  the  AIR;  and

 (b)  if  so,  the  details  of  the  decision
 taken  in  this  connection?

 The  Minister  of  Information  aad
 Broadcasting  (Sbrimati  Indira
 Gandhi):  (a)  No,  Sir.  The  Govern-
 ment  is  awaiting  the  recomendations
 of  the  Committee  on  Broadcasting  and
 Information  Media  also  in  this  regard.

 (b)  Does  not  arise.

 ‘Kiran’  Jets
 t446.  Shri  P,  C,  Borooah:

 Shri  Madhu  Limaye:
 Shri  Yashpal  Singh;
 Shri  Prakash  Vir  Shastri:
 Shri  Kapur  Singh:
 Shri  9,  D.  Purl:

 Will  the  Minister  of
 Pleased  to  state:

 Defence  be

 (a)  whether  it  is  a  fact  that  a  new
 type  of  jet  fighter  nameg  ‘Kiran’  is
 being  developed  at  Bangalore:

 (b)  if  so,  its  salient  features,  espe-
 clally  relating  to  its  speed  and
 manoeuvreability;  and

 (९)  when  the  production  of  this  type of  jet  will  commence?
 The  Minister  of  Defence  Production

 in  the  Ministry  of  Defence
 (Shri  A.  M.  Thomas):  (a)  Yes.

 (b)  ‘Kiran’  is  a  two  seater  ingle
 engined  fully  aerobatic  Jet  Trainer
 aircraft,  designed  for  basic  traning
 of  pilots  in  Jet  aircraft  flying.  It  has
 an  all  up  weight  of  about  7,500  {is
 Its  maximum  speed  at  sca  level  ix
 780  KM  per  hour.  The  service  ceil-
 ing  of  the  aircraft  is  12,800,  metres.

 (c)  The  initial  batch  of  pre-produc-
 tion  aircraft  will  be  coming  out  of  the
 production  line  by  March,  966
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 U.N,  Observers
 1447,  Shri  P.  BR.  Chakravertl:

 Shri  P.  C,  Borooah:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  any  instances  of  the

 U.  N.  Observers,  for  maintenance  of
 cease-fire  between  India  and  Pakistan,
 having  taken  sides  with  Pakistan  have
 come  to  Government's  notice  since  the
 acceptance  of  the  cease-fire  on  the
 22nd  September,  1965;

 (b)  if  so,  how
 details  thereof,  and

 (c)  the  reaction  of  Government  to
 each  of  these  incidents?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  ta)  to  (ec),  Government
 have  moj  noticed  any  partiality  in
 favour  of  Pakistan  on  the  part  of
 UN  Observers.  For  varicus  reasons,
 and  partly  on  account  of  late  accopt-
 ane  of  the  ceuse-fire  by  Pakistan,  it
 was  not  possible  for  the  UN  Secretary
 General  io  organise  a  sufficient  num-
 ber  of  Observers  on  the  spol  to  en-
 able  him  to  know  the  real  state  of
 affairs,  including  the  positions  occu-
 pied  by  Pakistan  at  the  time  of  cease-
 fire.  Pakistan,  however,  made  a
 number  of  intrusions  after  the  cease-
 fire,  esperially  in  Rajasthan,  Fazilka
 and  Chhamb  Sectors,  before  the  arri-
 val  of  the  UN  Observers  to  these
 areas.  Because  of  these  facts,  our
 action  to  throw  the  intruders  out  of
 the  areas  treacherously  occupied  by
 Pakistan,  has  not  been  fully  undet-
 stood  by  the  Observers.

 many  and  the

 संयुक्त  राष्ट्र  प्रकार

 taag.  श्री  सिद्धदवर  प्रसाद  :
 कली  गर धा पाल  सिंह  :
 शी  कपूर  सिंह  :

 क्या  प्रतिरक्षा  मस्ती  यह  बताने  की

 कृपा  करेंगे  कि  :

 (=)  क्‍या  यह  सच  है  कि  हाल  में  हजरत-
 बल  में  हुई  जनमत  संग्रह  मोर्चा  की  बैठक  में  कुछ
 सयुक्त  काली  पद्य  उपस्थित  थे  ;
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 (ख)  यदि  हां,  तो  उसके  क्या  कारण
 हैं  ;  शौर

 (ग)  यह  सुनिश्चित  करने  के  लिये  कि
 संयुक्त  राष्ट्र  प्रेक्षक  भारत  के  प्रान्त रिक  मामलों
 में  हस्तक्षेप  न  करें;  क्‍या  कार्यवाही  की  गई
 है?

 प्रतिरक्षा  मंत्री  (श्री  यज्ञदत्त  राज  चव्हाण  )  :
 (क)  से  (ग).  हाल  ही  सरकार  के
 नोटिस  में  संयुक्त  राष्ट्र  के  प्रेक्षकों  के काश्मीर
 में  राजनयिक  मीटिंगों  में  जाने  की  दो  रिपोर्टे
 झाई  थीं  ।  मामला  संयुक्त  राष्ट्रों  के  मुख्य
 सैनिक  प्रेक्षक  के  ध्यान  में  लाया  गया  था,
 जिसने  यह  मानने  से  इंकार  किया  है  कि
 कोई  प्रक्षक  राजनयिक  चोटियों  में  गया  था  t
 उसने  आश्वासन  दिलाया  है  कि  प्रेक्षकों  को
 पहले  से  निदिष्ट  कर  दिया  गया  है  कि  वह
 किसी  सार्वजनिक  मीटिंग  में  न  जायें  |  इस
 ग्रा श्वा सन  को  सामने  रखते  हुए  मामले  को
 बागें  बढ़ाना  ग्रावश्यक  नहीं  समझा  गया  |

 Arrest  of  Secretary  of  Karimganj
 District  Congress  Committee  by

 Pakistan
 1449.  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Pakistan  Government  have  arrested
 the  Secretary  of  the  Karimganj
 District  Congress  Committee  at  Sylhet
 under  the  Pakistan  Security  Act;  and

 (b)  if  so,  whether  he  has  been  re-
 leased  by  the  Pakistan  Government?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  and  (bd.
 Government  had  seen  reports  about
 the  arrest  at  SyIhet  of  the  Se:retary
 Karimganj  District  Congress  Commit-
 tee  but  it  has  not  been  possible  to
 obtain  confirmation  of  this  report.

 Pakistanis  in  Territories  of  Pakistan
 Occupied  by  India

 1450.  Shri  M.  R.  Krishna:  Will  the
 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a  larre
 number  of  persons  from  the  territories
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 occupied  by  India  in  Pakistan  have
 refused  to  remain  in  Pakistan  and  ex-
 Pressed  their  desire  to  shift  to  the
 Indian  territory;

 (9)  if  go,  the  number  of  such  Pakis-
 tani  nationals  who  have  expressed  the
 desire  to  come  over  to  this  side;  and

 (९)  the  areas  from  where  large numbers  desire  to  change  over?
 The  Minister  of  External  Aflairs

 (Shri  Swaran  Singh):  (a)  to  (c).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  House.

 सैनिक  कमजोरियों  के  लिए  चिकित्सा
 कौ  सुविधा

 L452.  श्री  झंकार  लाल  बेचता  :
 शो  बृजराज  सिंह  :
 श्री  गोकरन  प्रस्ताव:

 क्‍या  प्रतिरक्षा  मंत्रो  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  सैनिक  कर्मचारी
 ईस्ट  विनय  नगर,  मेन  विनय  नगर  तथा
 नेताजी  नगर  नई  दिल्‍ली  में  रहते  हैं;

 (ख)  क्‍या  यह  भी  सच  है  कि  इन
 बस्तियों  में  एम०  कराई  रूम  न  होने  के
 कारण  इनको  चिकित्सा  के  लिये  बड़ी  प्र सुविधा
 होती  हैँ;  बौर

 (ग)  यदि  हां.  तो  क्या  इन  बस्तियों  में
 एम०  कराई  रूम  खोलने  का  सरकार  का
 विचार  है  ?

 प्रतिरक्षा  मंत्री  (शी  यहवन्तराब
 चव्हाण:  (क)  जो,  हां  ।

 ख)  ऐसी  कोई  कठिनाइयां  संबंधित
 अधिकारियों  के  ध्यान  में  नहीं  लाई  गईं  ।
 इन  दोनों  कालोनियों  में  रहने  वाले  सेना
 सेविवर्ग  नई  ढिल्लों  के  विभिन्न  भागों  में
 खोले  गये  एम०  कराई  रूपों  में  ऐसी  सूची  गधों
 से  लाभ  उठा  सकते  हैं  '  रामकृष्ण पुरम  का
 एम०  झाई०  रूस  ऐसे  सेविवर्य  के  लिए  सहज
 प्राप्त  है  7

 (ग)  जी  नहीं  ।  सभी  कालोनियों  में
 जहां  सेना  सेविवर्ग  रहते  हैं,  एम०  कराई  रूम
 खोलना  सम्भव  नहीं  है  t

 बं  few  की  समिति

 1452,  क्रि  कियान  पटनायक

 क्‍या  प्रधान  मारी  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  इन्होंने  विदेशी
 मशीनों  को  बदलने  के  लिये  देश  में  मशीनों  का
 निर्माण  करने  के  लिये  एक  योजना  बनाने  के
 लिये  बैजा निक,  क।  एक  समिति  का  गठन
 किया  है  ;

 (@)  इस  समिति  के  सदस्य  कौन  कौन
 हैं;  झोर

 (ग)  इस  कार्य  में  अब  तक  क्या  प्रगति
 की  गई  हैं  ?

 प्रधान  सूत्रों  तथा  णु  शक्ति  मंत्री
 (श्री  लाल  बहादुर  शास्त्री):  (क)  नहीं।

 (ख)  जौर  (7).  प्रश्न  ही  नही  उठता  t

 Submarines  for  Indian  Navy

 1453,  Shri  T.  Subramanyam:
 Shri  RK.  8,  Pandey:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  when  the  submarine  arm  of  the
 Navy  will  be  commissioned;

 (b)  the  countries  which  propose  to
 help  India  in  this  regard;  and

 te)  whether  Government  are  con-
 sidering  the  question  of  manufactur-
 ing  submarines  in  India?

 The  Minister  of  Defen'c  chard  ¥  B.
 Chavani:  fa)  and  th)  The  swbrisring
 arm  of  the  Navy  wili  be  established
 after  the  submarines  are  acquired



 4347

 These  are  being  purchased  from  the
 U.SS.R,

 (c)  No,  Sir.
 Conference  of  Muslim  States

 1454,  Shri  C.  K,  Bhattacharyya:  Will
 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  Pakistan  is  going  to
 convene  a  conference  of  Muslim  States
 to  discuss  the  Kashmir  dispute;

 (b)  the  reaction  of  such  States;  and

 (c)  the  steps  taken  by  Government
 to  Tequest  these  States  not  to  meddle
 in  India's  internal  affairs?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  to  (ce).  The
 Government  has  seen  press  reports  to
 this  effect.  No  confirmation  is  avail-
 able  regarding  these  reports  and  it
 has  not  been  considered  necessary  to
 make  any  formal  approaches,  How-
 ever,  Government  is  opposed  to  any
 reactionary  step  to  introduce  religious
 emotions  in  the  consideration  of  puli-
 tical  questions,  and  hope  that  people
 in  these  countries  will  not  be  misled
 by  false  Pakistani  propaganda,  Gov-
 ernment  take  steps  to  keep  the  Gov-
 ernment  and  people  of  these  countries
 informed  of  the  reality  of  Indo-Pakis-
 tan  conflict  and  the  secular  character
 of  the  Indian  democracy  which  gua-
 rantees  equality  of  treatment  and  in-
 dividual  liberty  to  all  its  citizens,

 Fair  Price  Shop=  in  Industrial
 Establishments

 1455.  Shri  Brij  Raj  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  423  on  the
 6th  September,  965  and  state:

 (a)  the  response  df  the  defaulting
 industrial  establishments  in  the  month
 of  opening  of  Fair  Price  Shops  for
 their  employees  till  the  end  of  Sep-
 temver,  1965;  and

 (b)  whether  Government  propose
 to  introduce  any  legislation  for  the
 purpose  in  the  light  of  their  response?
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 The  Minister  of  Labour  and  Em-

 Ployment  (Shri  D.  Sanjlvayya):  (a)
 Up-to-date  2329  consumers’  co-opera-
 tive  stores  and  fair  price  shops  (TT
 consumers’  co-operative  stores  and  550
 fair  price  shops)  are  functioning  in
 3842  industrial  establishments,  In
 addition  there  are  62  branch  stores,

 (b)  A  coverage  of  about  6]  per  cent
 has  been  achieved  so  far.  It  is  pro-
 posed  to  consider  the  question  of
 undertaking  legislation  after  watching
 the  progress  in  setting  up  such  co-
 operatives  and  fair  price  shops  for
 another  six  months.

 Acckient  in  Dhori  Colliery
 1456.  Shri  R.  8.  Pandey:

 Shrimati  Jyotsna  Chanda:
 Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  Inquiry  Commis-
 sion  constituted  by  Government  to
 inquire  into  the  causes  of  explosion
 in  Dhori  Colliery  has  since  completed
 its  work  and  submitted  a  report  to
 Government;

 (b)  if  so,  the  findings  of  the  Inquiry
 Commission;  and

 (eo)  the  action  taken  by  Govern-
 ment  in  the  light  of  Commission's
 findings?

 The  Minister  of  Labour  and  Em-
 Pioyment  (Shri  D.  Sanjivayya):  (a)
 Yes.

 (b)  According  to  the  Report  of  the
 Commission  the  main  cause  of  the
 accident  was  fire-daniyp  explosion  ini-
 tiating  a  series  of  cual-dust  explosions,
 the  seat  of  ignition  being  near  the  dead
 body  of  a  worker,  presumed  to  be  a
 haulage  khalasi,  found  in  5  south
 Jevel  of  BI.  I0A  incline  of  the  mine
 The  contributory  causes  of  the  acci-
 dent  were:  (a)  lack  of  ventilation  plus
 the  use  of  naked  light  in  the  mine,
 and  (b)  coal  dust  and  the  failure  to
 treat  it  properly  to  prevent  liberation
 and  accumulation.

 (९)  The  Report  is  under  examina-
 tion.
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 सैनिक  झल् पताल

 1457.  श्री  राम अना  वीरप्पा  :  क्‍या
 रक्षा  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  देश
 में  कितने  तथा  कहां-कहां  सैनिक  अस्पताल
 हैं?

 प्रतिरक्षा  मंत्री  (भरी  यशवबन्तराव
 चव्हाण):  78  सैनिक  हस्पताल,  4  नौसैनिक
 हस्पताल,  ४  बाय  सैनिक  हस्पताल  जौर  32
 सामान्य  हस्पताल  है|  उनके  स्थान  दर्शाने  वाला
 एक  विवरण  सभा  पटल  पर  रखा  गया  है  |
 पुस्तकालय  में  रखा  गया,  वेलियम  संख्या
 LT  5254/65]  |

 Pak  Firings  in  Nadia  District
 1458,  Shri  8.  M,  Banerjee:

 Shri  Kajroikar:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  the  Pakistani  Armed

 Forces  attacked  the  civilian  popula-
 tion  in  Nadia  District  on  the  60
 October,  l985;

 (b)  whether
 killed;  and

 (९)  if  so,  the  steps  taken  by  Gov-
 ernment  to  meet  the  situation?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (६)  Pakistani  armed  police
 forces  fired  at  Betai  and  Bhatupara
 areas  under  police  station  Tehatta,
 District  Nadia  on  the  l8th  October,
 1965,

 (b)  No,
 (c)  The  fire  was  returned  by  our

 Security  Forces.  Government  have
 lodged  a  series  of  protests  against
 firing  by  Piukistani  armed  forces  in
 these  areas.

 some  civilians  were

 युद्ध  सल-चित्रों  का  प्रदर्शन

 1459.  श्र  योगेश  जा:
 श्री  go  राम  :

 क्या  सूचना  बौर  प्रसारण  मन्त्री  यह
 बताने  की  कृपा  करेंगे  कि  सरकार  ने  चीनी

 |  कौर  पाकिस्तानी  प्राक् रमण  के  सिद्ध  में
 जनता  को  युद्ध  भित्ति  की  युद्ध  चल-चित्रों  के

 :  प्रदर्शन  द्वारा  जानकारी।  दन  के  थि  कब  तक
 क्या  कार्यवाही  की  है  ?

 सूचना  ौर  प्रसारण  मंत्री  (भी सती
 इन्दिरा  गांधी i  झ्बतूबर,  r962  के  चीनी
 आक्रमण  के  बाद  से  फिल्म  डिवीजन  ते  32
 बहुत  छोटी  जौर  77  छोटी  फ़िल्में,  बनाई
 व  दिखाने  को  दी  हैं  जो  प्रत्यक्ष  या  प्र प्रत्यक्ष  रूप
 से  चीन  और  पाकिस्तान  के  पभ्राक्रमणों  तथा
 राष्ट्रीय  संकट  से  सम्बन्धित  हैं।  फिल्म  डीबी-
 जन  द्वारा  निमित  फिल्में  2  भारतीय  प्राकारों
 कौर  प्रंग्रज़ी  में  सिनेमा  घरों  व  केसर  तथा  राज्य
 सरकारों  के  क्षत्रीय  प्रचार  संगठनों  द्वारा
 दिखाई  गई  हैं  तथा  उनके  विशप  शो  भी  किए
 गए  हैं  ।  इसके  ग्रतिरिष्त  समय  समय  पर
 साप्ताहिक  भारतीय  समाचार  सामना  ब्यूरों
 में  भी  ऐसे  समाचा  तक  चित्र  होते  है,  जिनमे
 प्रत्यक्ष  या  अप्रत्यक्ष  रूप  से  इस  विषय  से
 सम्बन्ध  होता  है  |

 News  in  Bural  Areas
 1480,  Shri  Bibhut!  Mishra:

 Shri  N.  ९,  Yadab:
 Will  the  Minister  of  Information

 and  Broadcasting  be  pleased  to  state:
 (a)  whether  it  is  a  tact  that  the

 hunger  for  news,  particularly  in  rural
 areas,  since  the  recent  conflict  with
 Pakistan,  is  increasing;  and

 (b)  if  so,  whether  Government
 have  evolved  any  scheme  to  provide
 the  Village  Panchayats  with  radio  sets
 either  fico  or  at  @  subsidised  rate?

 The  Minister  of  Informa  and
 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  Yes,  Sir.  The  desire
 for  the  latest  news  is  noticeable  in  all
 areas  whether  rural  or  urban  since
 the  recent  conflict  with  Pakistan.  A
 few  additional  news  bulletins  have
 consequently  been  introduced  buth  at
 the  all  India  and  the  regional  ievels
 to  ketp  listeners  informed  of  the  latest
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 developments.  In  addition,  all  stations
 impart  information  (including  news)
 in  a  number  of  other  wayse.g.  through
 talks,  commentaries,  discussions  und
 features,  etc,

 (b)  Yes,  Sir.  Under  8  subsidy
 scheme  evolved  by  the  Ministry  of
 Information  and  Broadcasting  in  1954,
 community  listening  sets  are  being
 supplied  to  the  States  for  instal!ation
 in  rural  areas,  Under  this  St:eme,
 the  Governnient  of  India  pran‘s  a
 subsidy  equel  to  50  per  cent  of  the
 initial  cost  of  a  community  listening
 set,  subject  fo  a  ceiling  of  Rs.  25  per
 set;  the  balance  is  met  by  the  Stats
 Government:  and  the  village  Pan-
 chayats.

 However,  in  respect  of  the  sets  sup-
 plied  to  the  Union  Territories,  the  en-
 tire  cost  is  borne  by  the  respective
 Administrations.

 Since  the  outbreak  of  hostilities
 with  Pakistan,  special  arrangements
 have  been  made  to  supply  commu-
 nity  listening  sets  particularly  in  the
 border  areas,

 पंजाबी  कार्यक्रमों  का  प्रसारण

 1461:  शी  गुलज़ार:  क्‍या  सूचना
 प्रौढ़  प्रसारण  मंत्री  30  झगड़ा,  965  के
 तारांकित  प्रश्न  संध्या  275  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आकाशवाणी  के  दिल्‍ली  बौर
 जालन्धर  केन्द्रों  से  पंजाबी  कार्यक्रम  प्रसारित
 करने  के  सम्बन्ध  में  इस  बीच  क्‍या  प्रगति
 हुई  है  ;  गौर

 (ख)  यदि  हां,  तो  उसका  ब्यौरा  कया
 7 है

 सूचना  कौर  प्रसारण  मंत्री  (श्रीमती
 इदि  गांधी)  :  (क)  शोर  पुख,  एक
 विवरण  सभा-पतल  पर  रख;  गया  है  [देखिये
 संख्या  LT  8255/65]
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 Wage  Boarg  for  Cotton  Textile
 Industry

 ‘1462,  Shri  Dinen  Bhattacharya:
 Dr,  Eanen  Sen:
 Shri  Kishen  Patinayak:
 Shri  Bagri:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  the  progress  made  by  the  Se-
 cond  Wage  Board  for  the  Cotton
 Teatile  Industry;  and

 (b)  when  the  work  of  the  Wage
 Board  is  likely  to  be  completed?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 The  Board  has  held  seven  meetings  so
 far.  A  comprehensive  questionnaire
 was  issucd  in  May,  1965.  A  session  to
 take  oral  evidence  was  scheduled  to
 be  held  at  Bombay  from  22nd  to  24th
 November.

 (b)  It  is  difficult  to  say  precisely  at
 this  stage  when  the  Board  will  be
 able  to  complete  its  work.

 Strafing  by  Pak,  Plane  over  Jaisalmer
 1463.  Shri  Krishnapal  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  fact  that  a  Pakis-
 tan  Plane  strafed  certain  areas  of
 Jaisalmer  26  miles  inside  our  border
 on  the  l3th  October,  ‘1965;  and

 (b)  if  so,  the  number  of  casualties
 and  the  extent  of  damage  done  to
 property?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  Yes,  Sir.

 (b)  (i)  One  soldier  killed,
 (ii)  Four  lorries  completely  destroy-

 ed  and  two  partialiv  damaged,  and
 (ili)  Assorted  stores,  including  yas

 dyums  anc  a  small  ammunition  «ump,
 destroved.
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 Geneva-type  Conference  on  Cambedia
 1464,  Shri  Sidheshwar  Prasad:  Will

 the  Minister  of  External  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 international  Control  Commission  for
 Indo-China  has  recommended  a
 Geneva-type  Conference  on  Cambodia;
 and

 (b)  if  so,  when  it  was  recommended
 and  since  then  what  progress  has  been
 made  in  this  direction?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  International  Commission
 for  Supervision  and  Control  in  Cam-
 bodia  in  its  special  report  dated  5th
 July,  965  to  the  Co-Chairmen  of  the
 Geneva  Conference  on  Indo-China
 drew  the  attention  of  the  latter  tu  the
 tact  that,  in  view  of  the  prevailing
 circumstances  und  in  particular  the
 wish  of  the  Cambodian  Government,
 there  might  be  advantage  in  conven-
 ing  a  Geneva-type  Conference—pro-
 vided  there  was  general  unanimity  on
 the  port  of  all  concerned  to  partici-
 pale—to  consider  the  question  of
 Cambodia's  neutrality  and  territorial
 integrity.  No  progress  has  been  made
 towards  the  convening  of  such  a
 sonference,
 Repatriation  of  Assets  from  Borma

 1465,  Shri  P.  C.  Borooah;
 Shri  Jashvant  Mebta:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  refer  to  the  reply  given to  Starred  Question  No,  335  on  the
 it  September,  965  and  state:

 (a)  whether  any  agreement  has
 since  been  arrived  at  between  the
 Governments  of  India  and  Burma  for
 the  repatriation  of  the  assets  of  the
 Indian  repatriates  from  Burma;  and

 (b)  if  ao,  the  details  thereof?
 The  Minister  of  External  Affairs

 (Shri  Swaran  Singh):  (a)  No,  Sir: “se  matter  is  still  under  considera-

 (b)  Does  not  arise.

 Visit  of  U.S.  Congress  Team

 14666.  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  sfite:

 (a)  whether  it  is  a  fact  that  a  US.
 Congress  team  visited  India  on  the  Ist
 November,  965  to  discuss  problems
 pertaining  to  economic  and  social  de-
 velopments  in  the  country;

 (b)  if  so,  how  far  their  visit  has
 proved  successful;

 (ce)  how  many  places  they  visited;
 and

 (d)  the  main  points  discussed  with
 them  and  with  what  results?

 The  Minister  of  Externe]  Affairs
 (Shri  Swaran  Singh):  (a)  One  Sena-
 tor  and  two  Congressmen  were  in
 Delhi  from  ist  to  Sth  November  to
 discuss  problems  of  mutual  interest.

 (b)  The  Government  consider  this
 visit  was  useful.

 (९)  They  visited  the  Airforce  Sta-
 tion  at  Halwara,  some  farms  and  small
 stale  industries  in  the  Ludhiana  Dis-
 trict  and  the  Ludhiana  Agriculture
 College.  They  also  visited  Agra.

 (d)  The  Senator  and  the  Congress-
 men  had  discussions  with  the  Vice-
 President,  the  Minister  of  Food  and
 Agriculture,  Minister  of  State  in
 External  Affairs,  the  Commissioner  of
 the  Family  Planning,  a  number  of
 Members  of  Parliament  and  represen-
 tatives  of  the  Press.

 It  will  be  seen  from  their  pro-
 gramme  that  they  met  a  wide  range
 ef  people  with  whom  purposeful  dis-
 cussions  were  held.  India's  view-
 point  on  the  Kashmir  question,  the
 Tndo-Paun  confiet  and  the  skins  we
 were  taking  to  prow  mare  food,  were
 thoroughly  explained  te  them
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 Civilian  Store-keepers  in  Armed
 Forces  Headquarters

 ‘1467,  Shri  Hukam  Chand
 Kachhavalya:

 Shri  Bade:

 Will  the  Minister  of  Defence  be
 peased  to  state:

 (a)  the  basis  on  which  civilian
 Store-keepers  are  being  retaineq  in
 Armed  Forces  Headquarters  and  how
 they  differ  trom  LDCs/UDCs;

 (b)  whether  civilian  store  keepers
 are  part  of  the  unit  establishment; and

 (c)  if  so,  the  reasons  for  their  not
 being  transferred  from  one  unit  to
 another?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  Civilian  Store-keepers in  AFHQ  are  employed  against  speci-
 fically  sanctioned  posts  of  Store-
 keepers.  However,  in  certain  offices
 in  AFHQ,  Civilian  Store-keepers  are
 also  employed  against  the  20  per  cent
 quota  of  ‘Combatant/Departmental Civilian  Clerks  under  specific  Govern-
 Ment  sanction,  Civilian  Store-keepers
 on  Corps  rosters  are  employed  in
 AFHQ  for  a  normal  tenure  of  four
 years  extendable  in  special  circum-
 stances,

 The  duties  of  Store-keepers  are
 semi-technical  whereas  those  of  LDC/
 UDC  are  clerical.

 (b)  Yes,  Sir,  except  one  post  of
 Store-keeper  Grade  II  in  the  E-in-C’s
 Branch  which  is  borne  on  the  Armed
 Forces  Headquarters  cadre.

 fe)  Store-keepers  borne  on  Tinit
 Establishments  are  liable  for  transfer
 from  one  Unit  to  another  and  to
 Armed  Forces  Headquarters  and  they
 are  so  transferred  as  and  when  exi-
 gencies  of  service  demand.
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 Civilian  Store-keepers  in  Armed
 Forces  Headquarters

 1468,  Shri  Hukam  Chang
 Kachhavaiya:

 Shri  Bade:
 Will  the  Minister  of  Defenee  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  civilian

 store-keepers  do  not  come  within  the
 purview  of  the  Union  Public  Service
 Commission  for  confirmation  and
 whether  they  are  not  appointed  by
 the  Chief  Administrative  Officer,
 Ministry  of  Defence,  New  Delhi;

 (b)  how  40  per  cent.  or  so  of  quota
 of  working  establishment  hag  been  al-
 located  for  Armed  Forces  Head-
 quarters;

 (९)  whether  the  grade  of  civilian
 store-keepers  IV  is  higher  than  that
 of  the  lower  division  and  upper  divi-
 sion  clerks  recruited  in  the  Armed
 Forces  Headquarters  by  the  Chief
 Administrative  Officer;  and

 (d)  if  so,  the  reasons  therefor?
 The  Minister  of  Defence  (Shri

 ¥.  B.  Chavan):  (a)  The  post  of  Civil-
 ian  Store-keeper  are  Class  TII  and  do
 not,  therefore,  come  within  the  pur-
 view  of  U.P.S.C.  There  is  only  one
 post  of  store-keeper  Grade  J]  in  the
 Engineer-in-Chief's  Branch,  borne  on
 the  A.F.H.Q.  cadre  for  which  Chief
 Administrative  Officer  is  yhe  appoint-
 ing  authority;

 (b)  No  quota  as  such  is  fixed,  How-
 ever,  in  certain  offices  in  A.F.H.Q..
 Civilian  Store-keepers  are  also  em-
 ployed  against  20  per  cent  quota  of
 combatant/Department  civilian  clerks
 under  specific  Government  sanction;

 (c)  There  is  no  Civilian  Storekeeper
 Grade  IV  in  A.F.H.Q.  except  in  “ir
 Headquarters.  Posts  of  Civilian
 store-keeper  in  Air  Headuarters  art
 tenable  by  Store-keepers  of  Unit
 Cadre.  The  grade  of  Civilian  Store-
 keeper  Grade  IV  in  Air  Headquarters
 is  higher  than  that  of  LDC/UDC.

 (a)  Because  of  nature  of  duties  and
 responsibility,  the  minimum  education
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 nal  qualification  for  the  post  of  Store-
 keeper  Grade  IV  in  Air  Headquarters
 is  a  University:  Degree,  whereas  for
 a  Clerk  L.D.,  it  is  Matriculation.  No
 direct  recruitment  is  made  to  the
 grade  of  U.D.C.,  to  which  promotion
 is  made  from  L.D.  Clerks.

 Promotions  of  L.D.Cs.  in  Air
 Headquarters

 1468,  Shri  Hukam  Chang
 Kachhavaiya:

 Shri  Bade:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  in  how  many  years,  8  lower

 division  clerk  appointed  against  an
 Airman's  vacancy  in  the  Air  Head-
 quarters,  New  Delhi  is  promoted  as
 upper  division  clerk  and  the  benefits
 he  derives  in  getting  such  promotion;
 and

 {by  whether  these  are  two  overlap-
 ping  scales?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  It  takes  about  8  years
 for  a  Lower  Division  Clerk  appointed
 against  an  Airman's  vacancy  in  Air
 Headquarters  to  become  Upper  Divi-
 sion  Clerk.  On  his  promotion,  he  gets
 a  higher  scale  of  pay.  The  pay  scale
 of  L.D.C,  is  Rs.  ]0-3-/3-4-55-EB-
 4-175-5-180°  and  that  of  an  U.D.C.  is
 Rs.  30-5-60-8-200-EB-8-256-EB-
 8-280-10-300.

 (b)  Yes,  Sir.

 Outer  Space  Programme
 1470,  Shri  Hari  Vishnu  Kamath:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  India's  outer  space
 Programme  is  proceeding  according  to
 Schedule;

 (b)  if  go,  the  details  thereof;
 (c)  whether  it  is  being  co-ordinated

 with  that  of  other  countries  which  are
 collaborating  with  India  in  this  fie'd:
 and

 '  (d)  if  80,  the  modus  operandi  there-
 of?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadur
 Shastri):  (a)  The  space  programme
 commenced  during  the  period  of  the
 Third  Plan  and  is  proceeding  accord-
 ing  to  schedule.

 (b)  Information  regarding  the  space
 research  programme  is  contained  in
 the  Annual  Reports  of  the  Department
 of  Atomic  Energy  for  the  years  1983-
 64  and  1984-65.

 (९)  and  (d).  The  Department  is  cu-
 operating  in  research  in  and  explora-
 tion  of  space  for  peaceful  purposes
 with  the  National  Aeronautics  and
 Space  Administration  of  the  United
 States,  the  Hydroge.corologiral
 Service  of  the  Union  of  Soviet  Socia-
 list  Republics,  and  Centre  National
 d'Etudes  Spatiales  of  France.  The
 first  rockets  fired  from  the  Thumba
 Equatorial  Rocket  Launching  Station
 were  Nike-Apache  rockets  supplied
 by  the  National  Aeronautics  and  Space
 Administration  of  the  United  States.
 Information  regarding  the  manufac-
 ture  of  the  French  Centaure  rockets
 in  India  with  French  co-operation  has
 already  been  given  to  the  Lok  Sabha
 in  answer  to  Starred  Questions  No.  6
 and  No.  849  answered  on  September
 7,  1064,  and  April  12,  1965,  respecti-
 vely.  Copies  of  the  following
 exchanges  of  letters  and  memoranda
 of  understanding  relating  to  co-ope-
 ration  with  these  organisations,  and
 the  modus  operang;  thereof  are  laia
 on  the  Table  of  the  House.  [Plared
 in  Library.  See  No.  LT-5256/65]
 Between  the  National  Acronautics  and

 Spaces  Administration  of  U.S.A.
 and  the  Department  of  Atomic
 Energy.
 Gi)  Exchange  of  letters  dated

 August  qd  and  September  7,
 i96.

 (ii)  Memorandum  of  Understand-
 ing  dated  October  il,  1962.

 (ii)  Memorandum  of  Understand-
 ing  dated  December  31,  963.

 (iv)  Exchange  of  letters  dated
 October  23  and  November  23,
 ‘1964,
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 (४)  Memorandum  of  Understand-
 ing  dated  July  ,  1965.

 Between  the  Hydrometeorological  Ser-
 wice  of  USSR  and  the  Department
 of  Atomic  Energy.
 (vi)  Memorandum  of  Understand-

 ing  dated  January  13,  1964.

 Between  the  Centre  National  D'Etudes
 Spatiales  of  France  and  the  De-
 partment  of  Atomic  Energy.

 (vii)  Memorandum  of  Understend-
 ing  dated  May  15,  ‘1964.

 नये  प्रकार  के  हथियार
 47].  श्री  खिद्धेक्वर  प्रसाद  :

 शी  हिम्मत सिह का  :
 श्री  रामेशवर  हटिया  :

 क्या  रक्षा  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  उनके  मंत्रालय
 के  अनुसन्धान  विभाग  ने  नये  प्रकार  के  हथियारों
 का  भ्राविष्कार  किया  है  :

 (ख)  यदि  हां,  तो  उनका  ब्यौरा  क्‍या
 है  और

 (ग)  इन  हथियारों  का  बड़े  पैमाने  पर
 कब  निर्माण  होना  सम्भव  होगा  ?

 अभिरक्षा  मंत्रालय  में  प्रतिरक्षा  उत्पादन
 मंत्री  1६18  ao  Mo  बाप)  :  (क)  तथा
 (ख).  सदस्य  महोदय  के  मन  में  शायद  उन
 हथियारों  का  ध्यान  है  जो  नए-नए  विकसित
 किए  गए  हैं  ।

 विकसित  मर्दों  में  से  कुछ  हैं  :--

 ad  स्वयंचालित  इच्छापुर
 राईफल  ।

 लाईन  चीजें  मान  कल ोय रिंग।
 टेक मार  सुरंग  ।
 देशीय  पंत  तोप  ।
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 (s)  वलास्टप्रूफः  एण्टीपरसानल
 मान  |

 (6)  कमीन दार  दूरबीन  ।

 (7)  'प्रवक्ता  दूरबीन  t

 (8)  परसा नल  ग्रेनेड  .  छोड़ने
 के  लिए  नया  साधन  |

 निम्म॑तापमान  स्थितियों  में
 वांछित  निष्पादन दाता
 प्रणोदक  तथा  गोलाबारूद  t

 (9)

 देशीय  गोलाबारूद  | (i0)

 (a)  इन  सामानों  में  से  कुछ  इस  रूम
 पहले  से  ही  उत्पादन  भ्र धीन  है,  जब  कि  दूसरों
 का  निर्माण  स्थापित  किया  जा  रहा  है  |

 Teleph:  Connections
 ‘1472.  5097]  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:

 in  OUriasa

 Will  the  Minister  of
 tions  be  pleased  to  state:

 Communica-

 (a)  the  number  of  applications
 pending  for  the  grant  of  telephone
 connections  in  various  telephone  ox-
 changes  in  Orissa  88  on  the  20th  Sep-
 tember,  1085;  and

 fb)  the  steps  taken  to  expedite  the
 matter?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri  Bhaga-
 vati):  (a)  2100,

 (b)  For  giving  telephone  connec-
 tions  to  the  pending  applicants,  con-
 tinuous  efforts  are  being  made  to  set
 up  new  telephone  exchanges  and  tv
 expand  the  existing  telephone
 exchanges  to  the  maximum  possible
 extent  consistent  with  the  availabic
 resources.

 Post  Offices  in  Orissa
 ‘1473.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Comsmunica-

 thems  be  pleased  to  refer  to  the  rep-
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 ly  given  to  Unstarred  Question  No,
 68  on  the  l5th  March,  965  and  state
 the  progress  since  made  in  regard  to
 the  conversion  of  Sub-Post  Offices
 into  Head  Offices  ang  Branch  Offices
 into  Sub-Post  Offices  in  Orissa”

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communtations  (Shri
 Bhagavati):  The  present  position  of
 the  cases  of  Sub-Post  Offices  and
 Branch  Offices  referred  to  in  the  reply
 dated  the  5th  March,  ‘1965,  given  to
 the  Lok  Sabha  Unstarred  Question
 No.  68  is  as  follows:
 I.  Conversion  of  ‘S.0s,  into  H.Os.

 Both  Dhenkanal  and  Phulbani  ‘S.Os.
 have  been  upgraded  into  H.Os,  with
 effect  from  Ist  April,  1965.
 Il  Conversion  of  BOs  into  5.09

 (a)  Out  of  the  25  B.Os.  listed  in  our
 reply  dated  l5th  March,  ‘1965,  the  fol-
 lowing  7  BOs.  have  already  been  up-
 graded  into  5.05.  from  the  date  noted
 against  each.

 l,  Nangleswar—l9-7-965
 2.  Nampo—30-9-565
 a  Badagado—|-7-965
 4.  Hadgarh—6-8-965
 a.  Podua—2-8-965
 6.  Singla—l2-7-965
 7.  Telkoi—6--965

 (b)  The  proposals  for  upgrading  the
 following  4  8.05.  into  5.0s.  have  been
 approved  and  it  is  expected  that  these
 offices  would  be  upgraded  soon:

 L  Astarang
 2.  Janla
 3.  J.  K.  Pur
 4.  Amarda  Road.

 (c)  The  cases  regarding  upgradation
 of  the  rem  g  i4  8.05.  d  be-
 low  are  under  examination:

 i.  Bhandaripokhari
 2.  Balikhand
 3,  Pandapara

 4.  _(उपातफ्तेन
 5.  Thakuramunda
 6.  Jaganathprasad

 7.  Lefripada
 8.  Mathili
 9.  Manmunda

 10.  Berakoot
 l.  Ba}pur
 12,  Kalimela
 13,  Nandapur
 14,  Kasipur.

 In  addition  to  the  above,  further
 proposals  have  been  taken  up  for  up-
 gradation  of  Sub-Office  into  Head
 Office  and  Branch  Offices  into  Sub-
 Offices  subsequently  and  the  position
 in  regard  to  these  is  indicated  below:
 A.  Proposal  for  Conversion  of  SO.

 into  H.O.
 Keonjhargarh—The  =  proposal  is

 under  consideration.
 B.  Proposal  for  Conversion  of  B.Us

 into  ‘S.Os,

 Upgraded  into  3.0.  frem  40-7265 a  Baijsinga
 2.  Kantamal  ‘i  Do-  12-8-65,
 h  Nichintkoili  Do,  T-9-65
 4.  Indupur  Do,  12-9-65,
 द  Fakirapada  De,  T-F0-65
 6,  Paimal  Do.  2  TO-f5,

 Brahmabarada  Proposal  for  upgradation  into  50.  has  been  appioved.
 S.  Suakati  Da,

 Mangalpur  De,
 jie  Bolani  Do.
 fit.  Dhukikor  Do.
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 iz,  Chasapara  .
 13.  Hindol  Rd.  P.S.
 Td.  Sanbaliguda  :  .  .
 t§.  Balkati  नि  .  .
 i6.  Kulado
 We  Sankerko  :  . tR,  Berboi  5  .
 t9.  Madanpur—Panpur  . 320.  Teruvelly  .  .
 21.  Nuarayanpathna  हे
 22.  Laxmipur  +  +
 23.  Dongiripalli
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 Proposal  for  upgradation  into  5.0.  has  been  approved.

 Do.
 Do,

 *  Do,
 Do,
 Do,

 .  Do,
 .  Do,

 Do,
 Do,
 Do,
 Do,

 Telephone  Exchanges  in  Orissa
 1474.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Communica-

 tions  be  pleased  to  state  the  number
 of  telephone  exchanges  in  Orissa  as  on
 the  30th  September,  9657

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri
 Bhagavatl):  50.

 Gover  t  Ace  miation  for  Posts
 and  Telegraphs  Employees,  (rissa
 1475,  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Communica-

 tions  be  pleased  to  state  the  number
 of  Posts  and  Tclegraphs  empioyees  in
 Orissa  State  who  have  been  provided
 with  Government  residential  accom-
 modation  till  the  30th  September,
 i965?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri
 Bhagavati):  592.

 Post  Offices  in  Orissa
 1476.  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Communica-

 tions  be  pleased  to  state  the  number
 of  Branch  Post  Offices,  Sub-Post
 Officeg  and  Public  Call  Offices  in
 Orissa  as  on  the  30th  September,  9657

 The  Deputy  Minister  in  the  Depart-
 meat  of  Communications  §  (Shri
 Bhagavati):  (i)  Branch  Post  Offices—
 4258.

 (ii)  Sub-Post  (जी०€४---42.
 (iii)  Public  Call  Offices:

 (a)  Long  distance—I3l.
 (b)  Local—05.

 Broadcasting  Facilities  to  Opposition
 Partles

 ‘471.  Shri  Hari  Vishnu  Kamath:
 Shrj  Yashpal  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  question  of  ensuring
 broadcasting  facilities  to  the  Opposi-
 tion  parties  on  All-India  Radio  dur-
 ing  the  next  General  Elections;

 (b)  if  so,  the  nature  and  details  of
 Government's  decision;  and

 (९)  if  not,  the  reasons  therefor?
 The  Minister  of  Information  and

 Broadcasting  (Shrimati  Indira
 Gandhi):  (a)  No  proposal  has  been
 received  for  the  grant  of  broadcastins

 ‘facilities  to  the  Opposition  parties  04
 the  All  India  Radio  during  the  next
 General  Elections.

 (9)  and  (c).
 India's  Freedom  to  reply  to  Pakistao

 through  Letters
 M8.  Shri  9.  0.  Sharma:  Will  the

 Minister  of  External  Affairs  be  plecs-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  questioned  India’s  freedom  9
 reply  to  Pakistan  through  Ictters  t?
 the  U.N.  Security  Council;

 Do  not  arise.
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 (b)  if  so,  the  reaction  of  Govern- ment  thereto;  and
 (e)  the  reaction  of  the  U.N.  Security Council]  thereto?
 The  Minister  of  External  Affairs (Shri  Swaran  Singh):  (a)  On  October

 25,  1965,  the  delegation  of  India  walk-
 ed  out  of  the  meeting  of  the  Security Council  when  the  Foreign  Minister
 of  Pakistan  insisted  on  speaking  on
 matters  falling  within  the  domestic
 jurisdiction  of  India.  On  Octuber  26,
 1985,  the  Foreign  Minister  of  India
 addressed  a  letter  to  the  President  of
 the  Security  Council,  exposing  the
 baseless  allegations  about  cease-fire
 and  withdrawals  which  the  Foreign
 Minister  of  Pakistan  had  made  in  the
 Security  Council,  The  Permanent
 Representative  of  Pakistan,  in  a  letter
 dated  2nd  November,  1985,  addressed
 to  the  President  of  the  Council  called
 this  “an  extraordinary  procedure”  and
 alleged  that  India  had  sought  to
 participate  in  the  Council's  delibera-
 tions  through  the  Indian  Foreign
 Minister's  letter.

 (b)  Every  member  country  of  the
 United  Nations  has  a  right  lo  write  to
 the  President  of  the  Security  Council
 and  to  request,  if  it  so  desires,  that  its
 communication  be  circulated  as  a
 Security  Council  document.  The
 Government  of  India's  letter  of  26th
 October,  1965,  was  circulated  as  a
 Security  Cuncil  document.

 (९)  The  Council  did  not  consider
 the  Pakistan  Permanent  Representa-
 tive’s  letter.

 Telephone  Facilities  in  Haji  Pir  Ares
 aC  Shri  Yashpal  Singh:

 Shri  Onkar  Lal  Serwa:
 Will  the  Minister  of  Communica-

 long  be  pleased  to  state:
 (a)  whether  Government  have  any

 Proposal  to  make  arrangements  to
 Provide  telephone  facilities  in  the
 Haji  Pir  area  of  the  State  of  Jammu
 and  Kashmir;  and

 tb)  if  so,  when  these  would  be
 finalised?

 2007  (AI)  LSD—5

 The  Deputy  Minister  in  the  Depart- ment  of  Communications  (Shri
 Bhagavati):  (a)  The  proposal  is  under
 consideration.

 (b)  Expeditious  action  will  be  taken
 after  the  proposal  is  finalisd,

 water  तथा  सोवियत  संघ  में  भारतीय
 मिशनों  पर  व्यय

 1480.  श्री  रामसेवक  यादव  :  क्या
 बेदेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)'  झ्र मरी का  तथा  सोवियत  संघ  में
 स्थित  हमारे  मिशनों  पर  i964  में  अलग-
 अलग  कितनी  राशि  खर्च  की  गई  ;

 ख)  यह  राशि  विदेशों  में  सब  भारती य
 मिशनों  पर  किये  गये  समूचे  व्यय  की  कितनी
 प्रतिशत  है  ;

 (ग)  क्‍या  यह  सच  है  कि  प्रक्रिया
 तथा  सोवियत  संघ  में  स्थित  हमारे  मिशनों
 पर  दक्षिण-पूर्व  एशिया  शौर  प्रतिभा  के  देशों
 में  स्थित  हमारे  मिशनों  पर  होने  वाले  कुल
 व्यय  से  भी  प्रतीक  व्यय  होता  है;  प्रौढ़

 (घ)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 बेदेशिक-कार्य  मंत्री  (श्री  स्वर्ण  सिह)  :
 (क)  जहां  तक  विदेश  मंत्रालय  का  सम्बन्ध

 है,  964-65  का  खर्च  नीचे  लिखे  अनुसार
 था:

 लाख  रुपये
 सोवियत  समाजवादी  गणतंत्र

 संघ  8.28

 संयुक्त  राज्य  झिरियों  62.79

 संयुक्त  राष्ट्र  में  (न्यूयार्क  में)  भारत
 के  स्थायी  मिशन  का  खाची  इसमें  शामिल
 नहीं  है  ।  (यहां  जो  प्रां कड़े  दिये  गये  हैं  वें
 वित्तीय  वर्ष  l9s4—65  के  हैं  न  कि  i964
 के  वर्ष  के,  जैसा  कि  सामान्य  व्यवहार  है)  ।
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 (@)  43.12  प्रतिशत  t

 (7)  जो  नहीं  1

 (घ)  प्रश्न  नहीं  उठता  |

 पर-सरकारी  व़्यक्तियों  हारा  सोवियत  संघ  को
 यात्रा

 i492.  भरी  रामसेवक  रावत  :  क्‍या
 बंवेशिक-कार्य  मंत्री  यह  बताने  की  कृपा  करेगे
 fig:

 (क)  कितने  गैर-सरकारी  प्रनिमंत्षित
 व्यक्ति  जनवरी,  i965  से  प्राप्त,  965
 तक  की  अवधि  में  सोवियत  संघ  की  यात्ना  पर
 गए  थे

 (ख)  उनकी  यात्रा  का  इह्देष्य  ब्रा  था  ;
 कौर

 (ग)  ऐसे  गैर-सरकारी  व्शल्लियों  को
 पासपोर्ट  शौर  विदेशी  मुद्रा  किस  श्रीधर  पर
 दी  जाती  है  जो  सोवियत  संघ  कम  से  कम
 बार  बार  पहले  जा  चुके  हैं  प्रौढ़  वहां  छः
 सप्ताह  से  प्रतीक  हरे  हैं  ?

 बंवेशिक-कार्य  मंत्री  (श्री  स्वर्ण  सिह)  :
 (क)  इसके  आकड़े  सरकार  के  पास  नहीं

 हैं  -

 (ख)  संभाल  नहीं  उठता  |

 (ग)  पासपोर्ट  जारी  करने  का  प्रश्न
 विदेशी  मुद्रा  देने  के  ब्रदर  से  नहीं  बंध  है  ।
 अगर  सम्बद्ध  व्यक्त  पासपोर्ट  पाने  थेः  योग्य
 नियमानुसार  सिद्ध  होता  है  तो  उसे  पासपोर्ट
 जारी  कर  दिया  जाता  हैं।  कितनी  बार  पहले
 बह  किसी  देश  में  गया  है  या  वहां  कितने  दिनों
 रहा  है  इसका  विचार  नहीं  जाता  है  ।  वैसे
 भी  पासपोर्ट  आम  तौर  पर  कुछ  समय  के  लिए
 होता  है।  विदेशी  मुद्रा,  विदेशों  मुद्रा  विनियमों
 की  शर्तों  के  प्रसार  दी  जाती  है  1
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 Contributions  to  Pakistan  War  Fuad
 1482,  Shri  Rajdeo  Singh:  Will  the

 Minister  of  External  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  a  number  of  Muslims  in  Malaysia
 and  Singapore  mostly  residents  of
 Jaunp  and  A  h  districts  in
 Uttar  Pradesh  have  contributed  lib-
 erally  thousands  of  dollars  to  the
 Pakistan  Wart  Fund;

 (b)  if  so,  whether  they  can  continue
 to  be  categorised  as  Indian  citizens
 even  with  such  Pakistani  sympathies
 and  leanings;  and

 (e)  whether  Government  have  taken
 any  appropriate  steps  to  ensure  the
 security  of  the  country  against  such
 persons  who  have  regular  contacts
 with  their  families  ang  relatives  in
 India?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Govern-
 ment  have  re-eived  some  information
 to  this  effect.

 (9)  and  (c).  Further  enquiries  are
 being  made  as  the  information  receiv-
 ed  is  insufficient.

 Firing  by  East  Pak,  Rifles
 1483,  Shri  Vishwa  Nath  Pandey:

 Shr;  Eindar  Lal:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  it  is  8  fact  that  the

 East  Pakistan  Rifles  continued  firing
 on  the  Indian  border  outpost  of  Boera
 under  Bagdah  police  station  in  the
 Bongaon  sub-division  of  24  Pargaras
 district  (West  Bengal)  during  the
 month  of  November,  1965;  and

 (b)  if  so,  what  is  the  reaction  of
 Government?

 The  Minister  of  Defence  (Shri  ¥.  B
 Chavan):  (a)  Pakistani  armed  forces
 hane  been  firing  often  on  the  Indian
 border  out-post  of  Bayra  (also  spelt
 Boira)  in  the  month  of  November.
 L965.
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 (b)  Protest  have  been  lodged  with
 the  Pakistan  Government.  Our  Secu-
 rity  Ferces  have  also  fired  in  self-
 defence,  whenever  necessary.  Other
 measures,  as  and  when  considered
 necessary,  wil]  be  taken.

 Proceedings  against  Sacha  Singh
 oc  Shri  D.  C.  Sharma:

 Shri  Vishwa  Nath  Pandey:
 Shri  Kindar  Lal:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  the  counsel]  for  Sucha
 Singh  has  appealed  to  Government
 for  permission  to  go  to  the  Hague  In-
 ternationa]  Court  for  a  verdict  on  the
 validity  of  the  extradition  proceedings
 against  Sucha  Singh  as  the  Indo-
 Nepal  Treaty  signed  in  953  was  not
 valid  under  the  Extradition  Act  of
 I962  and  no  fresh  treaty  wags  signed
 thereafter:

 (b)  if  so,  the  reaction  of  Govern-
 ment  to  his  request;  and

 (c)  the  action  taken  or  propased  to
 be  taken  in  the  matter?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  No,  Sir.  In
 the  words  of  the  Counsel  Sucha  Singh
 has  informed  the  Ministry  of  External
 Affairs  through  the  Counsel  “to  take
 this  matter  to  the  World  Court  under
 notice  to  the  Government  of  india”.

 (b)  The  Indo-Nepal  Treaty  of  Ex-
 tradition  is  valid.  The  International
 Court  of  Justice  does  not  have  com-
 betence  to  entertain  cases  between  a
 State  and  an  individual.  Only  States
 ™may  be  parties  in  cases  before  the
 Court.

 fe)  Nil.

 Bharat  Electronics,  Bangalore
 14gs,  Shri  Buta  Singh:

 Shri  Narasimha  Reddy:
 Will  the  Minister  of  Defense  ba

 Pleased  to  state:
 (a)  whether  it  ls  a  fact  that  radio

 valves  manufactured  by  the  Bharat

 Electronics  at  Bangalore  are  not  avail-
 able  in  Delhi  at  the  controlled  rates;
 and

 (b)  if  so,  whether  there  is  any  pro-
 posal  to  open  a  depot  of  the  Bharat
 Electronics  in  Delhi  for  the  sale  of
 their  products  at  controlled  rates  to
 the  consumers?

 The  Minister  of  Defence  Production
 in  the  Ministry  of  Defence
 (Shri  A.  M.  Thomas):  (a)  and  (b).
 No,  Sir.  Messrs.  Bharat  Electronics
 Limited  have  appointed  distributors
 in  Delhi  to  sell  BEL  valves  through
 their  dealers  at  BEL  fixed  prices.
 These  prices  are  published  in  papers
 from  time  to  time  for  general  infor-
 mation  of  public.  The  radio  valves
 manufactured  by  Bharat  Electronics
 are  not  a  controlled  item  as  such.

 Priority  Mousages
 1486.  Shri  Bota  Singh:

 Shri  Gulshan:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Communisations
 be  pleased  to  state:

 (a)  whether  private  businessmen
 ate  allowed  to  use  the  privileges  given
 to  State  Governments  to  send  and
 receive  priority  messages  classed  Im-
 mediate  ETAT  Priority  in  the  to  and
 fro  transmission  of  cables  to  other
 countries;

 (b)  whether  any  such  misuse  has
 come  to  the  notice  of  Government  in
 the  Overseas  Communications  Ser-
 vice  in  October,  1965;  and

 {c)  if  so,  the  action  Government
 have  taken  or  propose  to  take  to  pre-
 vent  such  misuse?

 The  Deputy  Minister  in  the  Depart-
 ment  cf  Communications  (Shri
 Bhagavatl):  (a)  No,  Sir.

 (b)  No.

 (c)  Does  not  arise.
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 Telephone  Revenue
 1487.  Shri  Buta  Singh:

 Shri  Gulshan:
 Shri  Narasimha  Reddy:
 Shri  P.  C.  Borooah:
 Shri  P.  R.  Chakraverti:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Communica-
 tiong  be  pleased  to  state:

 (a)  the  telegraph  and  telephone  re-
 venue  outstanding  as  on  the  lst  April,
 965  in  Delhi,’  Calcutta,  Bombay  and
 Madras  Telephone  Districts,  geparate-
 ly;

 (b)  the  telegraph  ang  telephone  re-
 venue  outstanding  as  on  the  lst  April,
 965  in  the  whole  of  India;  and

 (c)  the  causes  for  the  non-collec-
 tion  of  revenues  and  the  steps  pro-
 Posed  to  be  taken  by  Government  to
 Tealise  the  same?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri
 Bhagavati):  (a)  and  (b).  The  amount
 of  telegraph  revenue  outstanding  is
 not  readily  available,  but  is  not  like-
 ly  to  be  high  in  view  of  the  provision
 for  advance  recovery  of  charges.  The
 amount  of  telephone  revenue  out-
 standing  as  on  the  Ist  April,  965  in
 Delhi,  Calcutta,  Bombay  and  Madras
 Telephones  Districts  is,  however,
 Rs.  202  lakhs,  Rs.  47  lakhs,  Rs.  9
 lakhs  and  Rs.  !  lakh  respectively
 against  the  all  India  total  of  Rs.  3,90
 lakhs,  B t

 (c)  There  has  been  enormous  growth
 in  the  number  of  telephones  from
 2,20  thousands  in  1953-54,  to  7,66
 thousands  in  1984-65  and  correspond-
 ing  increase  in  revenue  from  Rs.  10,54
 lakhs  per  annum  to  Rs.  43,17,  lakhs
 per  annum  during  the  same  period.
 As  a  result,  there  has  been  some  ac-
 cummulation  of  arrears.  However,
 steps,  such  as,  personal  contact  with
 the  defaulting  subscribers,  recourse  to
 legal  action,  where  necessary,  are
 taken  with  a  view  to  secure  settle-
 ment.  Action  has  also  been  taken  to
 enforce  the  disconnection  of  tele-
 phones  of  defaulting  subscribers  both
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 private  and  Government.  Special]  ac-
 tion  has  been  initiated  for  reducing
 the  arrears  with  regard  to  Delhi
 where  it  is  the  maximum  end  during
 the  last  four  months  disconnection
 notices  have  been  issued  to  18,500  de-
 faulting  subscribers.

 Telegraph  and  Telephone
 System

 1488,  Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 Revenue

 (a)  whether  a  team  of  British  con-
 sultants  has  been  engaged  for  reform-
 ing  the  telegraph  and  telephone  re
 venue  system  in  the  country;

 (b)  whether  the  said  team  has  sub-
 mitted  a  report  to  Government;  and

 (c)  if  so,  whether  a  copy  of  tne  se
 port  will  be  laid  on  the  Table?

 The  Deputy  Minister  in  the  Oepart-
 ment  of  Communications  (Shri
 Bhagavati):  (a)  A  team  of  Business
 Consultants,  in  association  with  the
 British  Post  Offices  examined  the  ac-
 counting  procedures  of  the  telecom-
 munications  operations  of  the  Indian
 P.  &  T.  Department,  including  tele
 graph  and  telephone  revenue  billing
 and  accounting.

 (b)  Yes.
 (c)  The  Report  is  stil)  under  con-

 sideration.  A  copy  will  be  laid  on
 the  Table  of  the  Sabha  as  _  soon
 Government  have  taken  final

 deli on  the  important  recommendations
 the  consultants.

 P.M.G.,  Madras
 1489,  Shri  Buta  Singh:

 Shri  Gulshan:
 Shri  Narasimha  Reddy:

 Will  the  Minister  of  Commanicr
 tions  be  pleased  to  state:

 (a)  whether  the
 Postmaster-Geners Madras  declined  to  meet  Members
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 Parliament  during  his  official  tour  in
 South  India  during  this  year;

 (b)  whether  certain  Journals  of
 Madrag  have  reported  on  this  matter
 in  their  publications;

 (c)  whether  any  investigation  bas
 been  made  in  the  matter;  and

 (d)  if  80,  the  results  thereof?

 The  Deputy  Minister  in  the  Depart-
 ment  of  Communications  (Shri
 Bhagavati):  (a)  No,  Sir.

 (9)  Not  to  our  knowledge.
 (९)  Does  not  arise.
 (d)  Does  not  arise.

 मेडक  निधि  के  लिये  अंगदान

 i490.  ft  किशन  पटनायक  :
 न  मघ  लिमये  :

 क्या  जप्त  शौर  रोजगार  मंत्री  20  सितम्बर,
 ५965  के  प्रतारांकित  प्रान  संध्या  2498  के
 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा भरेंगे:

 (क)  15  अ्रगस्त,  i965  को  कितने
 प्रौद्योगिक  केंद्रों  बौर  कितने  कारखानों  के
 करत  वासियों  ने  उस  दिन  का  वेतन  नेहरू
 निशि  में  देने  के  लिए  काम  किया  कौर  उस  दिन
 कितने  अतिशय  कर्मचारियों  न ेकाम  किया  ;

 पुख)  उस  दिन  के  वेतन  की  कुल  कीमतों
 रकम  नेहरू  निधि  में  जमा  की  गई  ;

 (ग)  बपा  उद्योगपतियों  ने  भी  उस
 दिन  का  पूरा  शाम  नेहरू  निधि  में  देना  स्वीकार
 किया  है;  प्रौढ़

 (घ)  यदि  हां,  तो  उस  दिन  कुल  ना
 लाभ  सभा  !

 श्रम  प्रौर  रोजगार  मंत्रों  पुनी  ato
 संज  बब् या)  :  (क)  से  (घ)  इस  समय  सूचना
 उपचय  नहीं  है  ।  सरकार  की  राय  में  इस
 सूचनायें  इतना  लाम  प्राप्त  नहीं  होगा  जितना
 के  इसे  एक  करने  में  समय  भर  परिश्रम
 लगता  |

 विभिन्न  उद्योगों  में  कर्मचारियों  को  महंगाई
 तत  का  भुगतान

 1491.  क्रि  किसान  पटनायक  :
 शी  नक  लिमये  :

 क्या  श्रम  जौर  रोजगार  मंत्रों  20  सितम्बर,
 i965  के  प्र तारांकित  प्रश्न  संख्या.  2497

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  सरकारी  तथा  गैर-सरकारो  क्षेत्रों
 में  कितने  कर्मचारियों  को  महंगाई  भत्ता
 तदर्थ  भ्राधार  पर  मिल  रहा  है  तथा  इनमें  से
 कितने  कर्मचारियों  को  जीवन  निर्वाह  देशनांक
 के  भ्राता  पर  मिल  रहा  है  ;  शौर

 खि)  सितम्बर,  i939  तथा  I5
 wits,  947  के  बाद  जीवन  निर्वाह  व्यय
 देशनांक  में  80  प्रतिशत  प्रथा  उससे  भी
 प्रतीक  वृद्धि  हो  गई  है  शत:  जीवन  निर्वाह  व्यय
 देशनांक  के  प्राकार  पर  कितने  कर्मचारियों
 को  मंहगाई  भत्ता  मिल  रहा  है  ?

 अम  शौर  रोजगार  मंत्री  (जी  ae
 सर्ज  बब् या)  :  (क)  शौर  (ख).  इस  सम्बन्ध
 में  जो  सूचना  सरकार  के  पास  उपलब्ध  थी
 वह  20  सितम्बर,  965  के  प्र तारांकित
 प्रशन  संस्था  2497  के  उत्तर  में  वे  दी
 गई  थी।  रेलवे  विभाग  को  छोड़  कर
 जहां  3i~8-965  को  13,45,173,
 क्रमंचारियों  में  से  343,126  कर्मचारी
 महंगाई  भत्ता  प्राप्त  कर  रहे  थे,  भागे  कोई
 सूचना  उपलब्ध  नहीं  हुई  हैं  ।

 Vanaja  Textiles  (Kerala)
 ae.  Shri  Vasudevan  Nair:

 Shri  Warior:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:
 (a)  whether  the  Vanaja  textiles,

 Trichur,  Kerala  State  is  locked  out  for
 the  last  few  months;

 (b)  if  so,  the  reasons  therefor;
 (९)  the  number  of  workers  who  are

 affected  by  the  lock-out;  and
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 (d)  the  steps  taken  to  lift  the  lock-
 out?

 The  Minister  of  Labour  and  Em-
 ployment  (Shri  D.  Sanjivayya):  (a)
 Yes;  from  १60  September,  1965.

 (b)  Non-acceptance  by  the  workers
 of  the  management's  proposal  to  pay
 4  per  cent.  as  bonus  for  1984.

 (९)  About  600.
 (d)  The  dispute  was  settled  on  the

 l4th  November  965  and  work  resum-
 ed  from  the  l5th  November  1965.  An
 agreement  has  been  arrived  at  to
 pay  74  per  cent.  of  the  basic  pay  and
 dearness  allowance  as  advance  against
 bonus  and  to  refer  the  dispute  to  ad-
 judication.

 Employment  Position  in  Chhota
 Nagpur

 1493,  Shri  H.  C.  Soy:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  any  study  has  been
 carried  out  recently  to  ascertain  the
 mobility  of  labour  and  employment
 from  agriculture  and  forestry  to  in-
 dustrial  and  allied  employment  from
 amongst  the  local  people  in  the  in-
 dustrial  region  of  Chhota  Nagpur,
 Orissa;

 (७)  if  so,  the  details  thereof;  and
 (c)  the  steps  taken  to  help  the  mo-

 bility?
 The  Minister  of  Labour  and  Em-

 ployment  (Shri  D.  Sanjivayya)
 (a)  No.
 (b)  and  (c)  Do  not  arise.

 Adivasi  Languages  Progra  on
 All  India  Radio

 4M.  Shri  H.C  Soy:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that,  at
 present,  the  Radio  Stations  at  Ranchi
 and  Patna  give  very  poor  coverage
 of  their  programme  in  actual  Adivasi

 for  the  efit  of  40  lakhs
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 tribal  population  of  Bihar  and  the
 adjoining  states;  and

 (b)  the  steps  proposed  to  be  taken
 to  improve  the  position?

 The  Minister  of  Information  and
 Broadcasting  (Shrimati  Indira
 Gandhi);  (a)  No,  Sir.  It  is  the  Ranchi
 Station  of  All  India  Radio,  (and  not
 the  Patna  station),  which  is  primarily
 designed  to  serve  the  needs  of  the
 tribal  areas  in  Bihar  State.  It  broad-
 casts  regular  programmes  for  the  tri-
 bal  population  in  Adivasi  languages.
 As  the  power  of  the  transmitter  is
 low  at  present,  it  can  cover  about  25
 miles  in  the  day  time,  but  the  cover-
 age  at  night  is  much  greater.

 (b)  Ranchi  station  at  present  ha:
 only  an  evening  transmission.  A  pro-
 posal  to  increase  transmission  hours
 at  Ranchi  station  is  under  considers-
 tion.  Provision  has  also  been  made  for
 a  high  power  transmitter  at  Ranchi
 during  the  Fourth  Plan  Period.  Much
 greater  coverage  to  tribal  culture  will
 be  possible  when  Ranchi  station's
 transmission  hours  are  increased  and
 a  high  power  transmitter  is  installed
 there.
 Payment  of  Bonus  in  Public  Secter

 Undertakings
 1495.  Shri  Sidbeshwar  Prasad:

 Shri  5.  M.  Banerjee:
 Shri  P.  Rr.  Chakravyerti;
 Shri  P.  C.  Borovcah:
 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:
 Shri  Muthiah:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Labour
 Employment  be  pleased  to  state:

 (a)  whether  a  final  decision  ba!
 since  been  taken  to  pay  4  per  cent
 bonus  to  the  employees  of  public  set-
 tor  undertakings  not  covered  by  ti
 Bonus  Act;  and

 (b)  if  so,  from  when?
 ‘The  Minister  of  Labour  and  E®

 ployment  (Shri  D.  Sanjivayya):
 (a)  A  final  decision  has  been  tak

 that  non-competitive  public  sector  &

 and
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 derlakings  should  make  ez-gratis
 payments  to  employees,  of  8  minimum
 of  4  per  cent  of  annual  gross  earnings
 on  the  same  lines  as  bonus  would  be
 payable  by  public  sector  undertakings
 falling  within  the  purview  of  Pay-
 ment  of  Bonus  Act,  1965.

 (b)  From  1964-65.

 Documentary  Proof  of  Training  by
 Pakistan  of  their  Raiders

 1406.  Shri  Himatsingka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 etnment  of  ‘ndia  are  in  possession  of
 documents  which  show  that  raiders
 Were  trained  by  the  Pakistan  Army;

 (b)  if  so,  the  details  thereof;
 (c)  whether  Government  are  con-

 sidering  to  show  these  documents  to
 foreign  countries  as  a  proof  against
 the  real  culprit  in  the  recent  conflict
 between  India  and  Pakistan;  and

 (d)  if  not,  the  reasons  therefor?
 The  Minister  of  Defence  (Shri  द

 8.  Chavan):  (a)  and  (b).  Among  the
 the  documents  captured  are:—

 (i)  A  set  of  Operational  Instruc-
 tions  dated  the  29th  August  965  from
 Major  Genera)  Akhtar  Hussain  Malik,
 G.O.C.,  l2th  Pakistani  Division  to
 Brig.  Fazie  Rahim,  MC,  Commander
 Khilji  Force  and

 (ii)  A  file  containing  letters  dated
 the  7th  July  2965  written  by  Major
 Nazir  Ahmed  Khan  Officer  Command-
 ing,  5  A.  K.  ATK  Coy  (Nazir  Force,
 to  City  Magistrate  Lyallpur,  Addl.
 Dy.  Commissioner  Sialkot,  Sub,  Area
 (Army)  Headquarters,  and  other
 officials  as  also  acquittance  rolls  etc.

 Document  at  (i)  above  confirms
 information,  which  Government  had
 Treeived  from  other  sources,  that:

 (l)  The  Pakistan  Army  had  orga-
 fised  infiltration  of  armed  raiders  in-
 to  Jammu  and  Kashmir.  The  docu-

 Mmeut  itself  contains  directions  for
 further  infiltration.

 (2)  Infiltration  had  been  organised with  elements  from  regular  Army, the  so  called  Azad  Kashmir  Battalions
 and  irregulars,

 (3)  The  tactics  prescribed  are  con-
 centration  at  pre-selected  targets  to
 carry  out  raids,  inflict  maximum
 casualties,  cause  maximum  damage
 and  then  disperse  in  different  direc-
 tions—the  same  tactics  as  were  ac-
 tually  followed  by  the  raiders;

 (4)  By  inference,  the  letter  also
 confirm  authoritatively  that  earlier
 raids  by  these  infiltrators  were  not  in
 uniform  (the  letter  captured  says  that,
 for  the  new  operations,  troops  “may
 operate  in  uniform");

 (5)  Some  of  the  routes  prescribed
 by  Maj.  Gen.  Akhtar  Hussain  Malik
 are  the  same  as  have  been  used  ear-
 lier  by  the  first  batch  of  infiltratora;

 (6)  The  evocative  name  “Khilji”,  ls
 similar  to  the  names  given  to  other
 groups  of  raiders  some  of  whose  per-
 sonnel  have  been  captured  by  ws
 separately.  This  again  confirms  the
 close  link  between  the  Pakistani  Army,
 the  so-called  Azad  Kashmir  force  and
 the  raiders.  Like  the  other  parties
 the  Khilji  force  had  to  be  self-suffi-
 cient  in  regard  to  food,  ete.,  for  two
 weeks.  Infiltrators  were  to  be  pro-
 vided  with  currency,  obviously  Indian
 money  and  the  force  which  was  to
 infiltrate  across  the  cease-fire  line  was
 under  close  contro]  of  the  Pakistani
 Army  command.

 The  documents  at  (ii)  further  con-
 firm  that—(l)  The  so-called  Mujahids
 were  well  paid  agents  of  the  Pakistan
 Government.

 (2)  Criminals  had  been  recruited
 for  a  “specia]  mission”.

 (3)  On  the  7th  July,  the  OC  of  the
 Unit  had  asked  for  exemption  from
 Court  hearing  of  one  of  the  person-
 nel  of  the  Unit  on  the  l0th  July.  He
 had  said  that  “in  view  of  the  task
 assigned  to  him  he  would  not  be
 able  to  attend  your  Court  on  due  date”.
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 While  no  material  is  available  as  to
 the  special  task  assigned  to  this  in-
 dividual,  it  is  obvious  that  it  had  a
 close  link  with  the  infiltration  which
 started  on  a  mass  scale  on  the  Sth
 August,

 (4)  Though  the  Unit  is  of  the  so-
 called  Azad  Kashmir  force  the  person- nel  seems  to  have  been  recruited
 from  Sialkot  district.

 In  totality,  these  documenta  con-
 firm  information  which  has  been  re-
 ceived  separately  by  the  Government
 of  India  that  Pakistan  had  organised
 a  series  of  raids,  partly  by  armed
 civilians  and  partly  by  regular  troops.
 The  documents  clearly  bring  out  that
 the  209  Division  and  the  Murree
 Sub-area  of  the  Pakistan  Army  were
 directly  concerned  with  recruitment,
 training  and  deployment  of  the  rai-
 ders.

 (c)  Copies  of  document  at  (i)
 above  as  also  the  high  lights  there-
 from  have  already  been  circulated  to
 the  Heads  of  all  our  Missions  abroad
 for  diplomatic  use  and  publicity  pur-
 poses,  =  C  ts  of  the  doc  ts  at
 (ii)  above  have  also  been  similarly
 circulated.

 (d)  Does  not  arise
 Salary  Scales  of  Chief  Executives  in

 Ordnance  Factories
 mn.  Shri  Yashpal  Singh:

 Shri  Hari  Vishnu  Eamath:
 Will  the  Minister  of  Defence  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  23]  on  the  26th
 August,  965  and  state:

 (a)  whether  im  view  of  the  national
 importance  of  the  Ordnance  Factories,
 the  salary  scales  of  chief  executives
 of  the  public  sector  undertakings  will
 be  made  applicable  to  the  chief  exe-
 cutives  ie.  General  Managers  of  the
 ordnance  factories;

 (b)  Lf  ao,  the  details  thereof;  and
 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Defence  Production

 in  «6the)=6s  Ministry)  =  of  §=-_:d Defence
 (Shri  A.  M.  Thomas):  (a)  No,  Sir.
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 (b)  Does  not  arise
 (c)  The  Ordnance  Factories  are

 departmental  undertakings  and  are
 governed  by  separate  rules  and  orders
 of  Government,  The  question  of  ap-
 plying  the  salary  scales  of  chief  exe-
 cutives  of  public  sector  undertakings to  the  General  Managers  of  the
 Ordnance  Factories,  does  not  there-
 fore  arise

 Displaced  Werkers
 1408.  Shri  P.  C.  Borooah:

 Shri  P.  R.  Chakraverti:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Labour  and
 E  yment  be  pl  d  to  state:

 (a)  the  number  of  workers  in  the
 border  areas  thrown  out  of  employ-
 ment  on  account  of  the  recent  Indo-
 Pak  hostilities  in  each  region;  and

 (b)  the  steps  being  taken  by  Gov-
 ernment  to  rehabilitate  them?

 The  Minister  of  Labour  and  Em-
 p'oyment  (Shri  D.  Sanjivayya):

 (a)  According  to  rough  estimates,
 about  46,000  workers  were  thrown
 out  of  employment  in  the  Punjab.
 Information  regarding  the  other  bor-
 der  areas  is  not  available.

 (b)  (i)  In  its  23rd  session  held  at
 New  Delhi  in  October,  965  the  Indian
 Labour  Conference  considered  the
 hard-ships  caused  to  the  working
 class  by  lay-off,  retrenchment,  unem-
 ployment  ete.  The  difficulties  ex-
 perienced by  industry  on  t  of
 lack  of  adequate  credit  facilities,
 shortage  of  power  and  paucity  of  raw
 materials  were  also  discussed.  An
 Inter-Ministerial  Committee  under
 the  chairmanship  of  Labour  Secretary
 and  a  Central  Tripartite  Standing
 Committee,  under  the  chairmanship
 of  the  Union  Minister  for  Labour  and
 Employment  with  representatives  of
 the  All  India  Employers  and  workers
 Organisations  have  been  set  up  to
 tackle  the  prob’ems  of  workers  and
 industry  as  8  consequence  of  Pakis-
 tan  aggression.  The  State  Governments
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 have  also  been  requested  to  take  simi-
 lar  action  for  the  constitution  of  Tri-
 parlite  Standing  Committee  in  their
 respective  States.

 (2)  Effective  measures  are  being
 taken  by  the  Ministries  and  the  State
 Governments  concerned  to  bring  about
 economic  normalcy  in  the  border
 areas.  The  Directorate  General  of
 Resettlement  (Cabinet  Secretariat),
 which  has  been  set  up,  is  also  taking
 steps  to  ensure  that  the  industries
 located  in  the  Punjab  return  to  nor-
 malcy  a8  soon  as  possible.

 (3)  The  steps  taken  so  far  to  help
 the  rehabilitation  of  industry  in  order
 to  restore  employment,  include  the
 following:

 (i)  The  Ministry  of  Railways
 has  been  asked  to  render  every
 help  to  various  industries  in
 their  transport  problems.  etc.,

 (ii)  The  Reserve  Bank  has  issued
 necessary  directive  to  the  Sche-
 duled  Banks  in  the  Punjab  to
 give  greater  credit  facilities  to
 the  industries.

 (iii)  The  Director  General  af
 Supplies  &  Disposals  has  been
 requested  to  screen  al]  indents
 and  to  place  more  orders  on
 the  Punjab  industries  for  the
 restoration  of  the  working  of
 factories  and  to  activate  the
 demand  for,  products  of  indus-
 tries  in  the  Punjab.

 Rehabilitation  of  Displaced  Persons
 1499,  Shri  Kishen  Patinayak:

 Shri  Madhu  Limaye:
 Will  the  Prime  Minister  be  pleased

 to  refer  to  the  reply  given  to  Starred
 Question  No.  90  on  the  8th  November, 965  and  state:

 (a)  whether  Government  have  re-
 eelved  any  memoranda  from  the  farm.
 ers,  traders,  artisans,  small  industria-
 lists,  etc,  from  the  border  areas  of
 Punjab  and  Rajasthan  about  the  neg-
 lect  by  Government  of  the  problams  of
 rehabilitation;  and

 (9)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Prime  Minister  and  Minister  of
 Atomic  Energy  (Shri  Lal  Bahadaer
 Shastri);  (a)  Some  representations
 have  been  received  from  the  border
 areas  of  Punjab  for  the  relief  and
 resettlement  of  the  displaced  persons
 and  for  assisting  the  industrial  units
 located  in  the  border  areas.  No  re-
 presentation  has  been  received  from
 the  border  areas  of  Rajasthan.

 (b)  Relief  camps  have  been  opened
 in  the  States  of  Jammu  and  Kashmir,
 Punjab  and  Rajasthan.  Arrangements
 have  been  made  to  provide  food,  ahel-
 ter,  educational  and  medical  facili-
 ties,  clothing  and  other  necessities  of
 life  to  the  uprooted  persons.  In  addi-
 tion,  financial  assistance  is  being
 given  to  them  to  return  to  their  homes,
 where  conditions  permit.  Steps  have
 been  taken  to  normalise  the  function-
 ing  of  the  industria]  units  in  the  bor-
 der  areas.

 राष्ट्रीय  रक्षा  कोच
 i500.  ft  हुकम  सां  कछवाय  :

 पी  प्रयोक्ता  लाल  बैरवा  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  कुछ  लोगों  ने  बिना  रसीद
 दिये  राष्ट्रीय  रक्षा  कोष  के  लिये  धन  एक्स
 किया  है  ;

 (स्व)  क्या  सरकार  को  इस  प्रकार  की
 शिकायतें  मिली  हैं  ;  शौर

 (ग)  यदि  हां,  तो  सम्बन्धित  व्यक्तियों
 के  विरुद्ध  क्‍या  कार्यवाही  की  गई  है  ?

 ज़बान  मंत्री  तथा  भू  शाक्ति  मंत्री
 (थी  लाल  बहादुर  ज्लास्‍्त्री):  (क),  (ल)

 तथा  (ग)  पाकिस्तान  के  हाल  के  आक्रमण
 के  बाद जब  कि  जनता  में  राष्ट्रीय रक्षा  कोष
 में  स्वच्छ  से  प्रदान  देने  का  उत्साह  पुर:
 उत्पन्न  हुमा  तो  एक  पत्र-अगति  जारी  की  गई
 जिसमें  उन  विविध  बैंकों  तथा  गम्य  अभिकरणों
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 के  ताम  दिये  गये  थे  जिनको  उल्लिखित  कोष
 के  लिये  श्रेशदान  इकट्ठा  करने  का  भ्र धि कार
 दिया  गया  था  जनता  को  यह  सलाह  दी  गई
 थी  कि  एस  बात  को  सुनिश्चित  कर  लें  कि
 उनके  प्रदान  केवल  प्राधिकृत  प्राधिकरणों
 को  ही  दिए  जाएं  ।  प्रदेशीय  सरकारों  को  भी
 यह  परामर्श  दिया  गया  था  कि  यह  सुनिश्चित
 करें  कि  ग्रनधिकृत  प्रभिकरणों  को  प्रदान
 दकडट्ठा  करने  की  प्रयुक्ति  न  दी  जाए।  सरकार
 को  हाल  में  ग्रनधिकृत  रूप  से  घन  इकट्ठा
 किये  जाने  को  कोई  शिकायतें  नहीं  मिली
 परन्तु  यदि  किन्हीं  एसी  घटनाओं  की  भोर
 ध्यान  भ्राकषित  किया  गया,  तो  उचित  कार्य-
 बाकी  की  जाएगी  |

 मारो  रक्षा  समिति  द्वारा  राष्डु:य  रक्षा  कोष
 में  झंडा वान

 I50i.  श्री  झंकार  लाल  बैरवा  :
 हाउ  हुक्म  सब  फुटबाल  :

 क्या  परजान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  भ्रमित,  965,  से  i0  अक्तूबर,
 l965  तक  नारी  रक्षा  समिति  ने  राष्ट्रीय

 रक्षा  कोष  में  कितनी  धनराशि  जमा  की
 है?

 बजाते  मंत्रो  तथा  ण  स्रावित  मंत्री
 (भी  लाल  बहादुर  शास्त्रो)  :  बेद  है  कि
 वांछित  जानकारी  नहीं  दी  जा  सकती  क्योंकि
 राष्ट्रीय  रक्षा  कोष  में  किसी  सांस  व्यक्ति
 या  संस्था  की  प्लोर  से  दिए  गए  कुल  प्रदान
 का  लेखा  नहीं  रखा  जाता  o

 गाजियाबाद  के  निकट  भारतीय  वायु  सेसा  के
 सुबाई  ह  के  लिये  भूसी  का  भजन

 1502.  क्रो  प्रकाश बीर  शास्त्री  :  क्‍या
 रक्षा  मंत्री  2  दिसम्बर,  L964%  पभ्तारांकित
 प्रश्न  संख्या  638  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  गाजियाबाद  के  निकट  हिडन
 हवाई  कट्टे  क ेलिए  एक  ष  पहले  प्रतीत  की  गई
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 भूमि  का  पूरा  विधिक  किराया  दें  दिया  गया
 है;

 ख)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं  प्रौढ़  इसके  कब  तक  दे  दिये  जाने  की  राशा
 है;

 (ग)  क्या  उसके  लिए  प्रतिकर  की  दरें
 निर्धारित  कर  दी  गई  हैं  ;  प्रौढ़

 (घ)  यदि  हां,  तो  कृषि  भूमि  तथा
 फलों  के  बागों  की  भूमि  के  लिए  प्रतिकर  की
 q  थक  पृथक  दरें  क्‍या  हैं  तथा  प्रतिकर  कब  तक
 दे  दिया  जायेगा  ?

 प्रतिरक्षा  मंत्री  (शो  यधावन्तराव  ग्रहण  )  :
 (क)  तथा  (ख).  प्रधिगृहीत  भूमि  का  वार्षिक

 अदा  किया  जाने  वाला  किराया  सक्षम
 प्राधिकारी  द्वारा  निर्धारित  किया  जा  चुका  है
 दौर  सरकार  को  स्वीकृति  प्राप्त  करने  के  लिए
 सेनिक  भूमि  तथा  छावनियों  के  निदेशक  द्वारा

 निरीक्षण  भ्र धीन  है  |  एस  दौरान  में  स्वामियों
 की  कठिनाई  को  दू  र  करने  के  लिए  इस  हिसाब
 %  65  लाख  रुपये  की  अदायगी  कर  दी  गई
 हैँ  1

 (ग)  तथा  (घ).  बाद  में  भूमि  प्रधिग्रहण
 के  लिए  दिया  जाने  वाला  मुग् नाव जा  सक्षम
 प्राधिकारी  द्वारा  निर्धारण  प्रधान  है  |  शोध
 कार्यवाही  तथा  शीघ्र  फैसला  करने  के  लिए
 उसे  अतिरिकत  स्टाफ  प्राप्त  कर  दिया  गया
 है  t

 गाजियाबाद  के  निकट  कडपा  स्मित
 1503.  श्री  प्रक्राशाबार  श्षास्त्री  :

 जी  हुकम  ष्वन्ब  कछवाय  :
 शी  1. उ  :

 क्यों  रक्षा  मंत्री  21  दिसम्बर,  i964%
 ग्रतांरांकित  प्रदान  संख्या  637  के  उत्तर  के
 संबंध  में  यह  बताने  की  बरपा  करेंगे  कि  :

 (कफ)  गाजियाबाद  के  निकट  प्सालतपुर
 के  लिए  ग्रसैनिक  यातायात  के  लिये  केन्द्रीय
 लोक  निर्माण  विभाग  द्वारा  3-4  महीनों  में
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 जो  दूसरी  सड़क  बनाने  को  प्राब्वासत  दिया
 गया  था,  क्‍या  वह  बन  गई  है  ;

 ख)  यदि  नहीं,  तो  उस  के  क्या  कारण
 हैं  ;

 (ग)  जनता  को  हवाई  शहूद  की  परिक्रमा
 के  प्रकार  की  सड़कों  के  प्रयोग के  लिए  जो
 प्र स्थायी  प्रमुखता  दी  गई  थी  क्‍या  वह  ब
 वापस  ले  ली  गई  है  ;  सौर

 (घ)  जनता  की  कठिनाई  को  दूर  करने
 के  लिए  सरकार  क्या  कार्यवाही  कर  रही
 है?

 गज  (का  संतों  (  को  पशवस्तर॒ब  चव्हाण):
 (क)  तथा  (ख).  राज्य  सरकार  के  सला
 मशविरे  सहित  वैकल्पिक  सड़क  के  रेखनकार्य
 बौर  ब्योरों  को  झनकती-रूप  देने  में  समय  लगा
 है  ।  हस  निर्माण  कार्य  से  संबंधित  प्र पने  शंबा
 की  दायित्व  के  लिए  भारत  सरकार  की  स्वीकृति
 27  प्रक्तूबर  1965  को  जारी  हो  भी  चुकी

 है  -  फैसला  किया  गया  है  कि  यह  कार्य  राज्य
 tte  डबल्यू०  Flo  द्वारा  कार्यान्वित  किया
 ज्ययेगा  |

 (ग)  जी  हां,  विमान  प्रा पास  स्थिति
 के  कारण  राष्ट्रीय  सुरक्षा  के  हित  में  ।

 (घ)  जनता  द्वारा  प्रस्तुत  कठिनाई
 से  राज्य  सरकार  को  प्रवीण  करा  दिया  गया
 है,  शौर  उन्हों  प्रार्थना  की  गई
 है,  वैकल्पिक  सड़क  का  निर्माण  प्राथमिकता
 के  प्राकार  पर  संपूर्ण  किया  जाए।

 Offer  of  Good  Offices  from  Singapore

 Will  the  Minister  of  External  Affatrs
 be  pleased  to  state:

 (a)  whether  the  Singapore  Govern-
 ment  have  offered  their  good  offices
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 to  help  bringing  a  rapport
 India  and  China;  and

 (b)  if  50,
 thereto?

 between

 Government's  reaction

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Nasirabad  Cantonment  Area
 1586,  Shri  Wartor:

 Shri  Daji:

 Will  the  Minister  of  Defence  0९
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Hajasthan  Premises  (Control  of  Heit
 and  Eviction)  Act,  ‘1950,  has  not  yet
 been  extended  to  Nasirabad  Canton-
 ment  area  in  Rajasthan;

 (b)  if  go,  the  reasons  for  the  delay;
 and

 (९)  when  the  Act  is  likely  to  be
 extended  to  the  t  area?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan);  (a)  to  (c).  The  Delhi  and
 Ajmer  Rent  Control  Act,  952  is  at
 present  in  force  in  the  Cantonment  of
 Nasirabad.  In  I982,  the  Rajasthan
 Government  desired  that  to  secure
 uniformity  of  rent  control  legislation
 in  the  entire  State,  the  Rajasthan
 Premises  (Control  of  Rent  &  Evic-
 tion)  Act,  950  should  be  extended  tu
 the  Cantonment  of  Nasirabad  by  the
 Government  of  India,  Before  the
 State  Rent  Control  Act  can  be  extend-
 ed  to  Nasirabad  Cantonment,  it  is
 necessary  to  repeal  the  Delhi  &
 Ajmer  Rent  Control  Act,  952  by  an
 act  of  Parliament.  The  question  of
 introducing  in  Parliament  the  neces-
 sary  Icgislative  measure  and  of  ex-
 tending  the  Rajasthan  Premises
 (Control  of  Rem  &  Eviction)  Act,
 I950  to  Nasirabad  Cantonment  is
 under  consideration  of  Government.
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 पर्वों  पाकिस्तान  राइफल्स  हारा  भारतीय
 गाती  बल्ले  पर  गोल्लौबारी

 ‘1506.  थ्रो  श्लोंकार  लाल बे  रवा  :
 श्री  हुकम  शिव  कछवाय  :
 श्री  बड़े  :
 सभी  पुण्डीर  सिह  :

 क्या  रक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  is  नवम्बर,
 965  को  त्रिपुरा  के  दक्षिण  में  प्रमलीघाट

 के  पास  पूर्वी  पाकिस्तान  राइफल्स  ने  एक
 भारतीय  गश्ती  दस्त  पर  गोलियां  चलाई  ;

 (ख)  यदि  हां,  तो  इस  घटना  के  परिणाम
 स्वरूप  कितना  नुकसान  हुआ  ;  कौर

 (ग)  इस  मामले  में  भारत  सरकार  ने
 क्या  कार्यवाही  की  ?

 प्रतिरक्षा।  मंत्री  (  श्री  यशवंतराव  चव्हाण  )
 (क)  से  (*).  24  नवम्बर  i965  लगभग
 5  बजे  सायं  (न  कि  5  नवम्बर,  965  को)

 पूर्वी  पाकिस्तान  राइफल्स  के  सेविवर्ग  ने  पाकि-
 स्तान  भू-क्षेत्र  से  भाम्लीघाट  के  निकट  त्रिपुरा
 के  सवर्ण  सबडिविजन  में  एक  भारतीय  गश्ती
 दस्ते  पर  गोलियां  चलाई  थीं।  भारतीय  सीमा
 गाती  दल  प्राइम  रक्षा  में  उत्तर  में  गोली  चलाने
 पर  विवश  हो  गया  था।  अपनी  झोर  से  कोई
 जनहानि  भ्रमणा  अन्य  क्षति  नहीं  हुई  1  पाकिस्तान
 सरकार  को  l9  नवम्बर  965  को  एक
 विरोध  पत्र  भेज  दिया  गया  था  1

 पका,  Shri  Himatsiagka:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  External  Affairs
 be  pleazed  to  state:

 (a)  whether  it  is  a  fact  that  the
 U.K.  Prime  Minister  has  written  a
 letter  to  the  Prime  Minister  of  India
 and  also  to  the  members  of  the  Com-
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 monwealth  ‘countries  regarding  the
 situation  prevailing  in  Rhodesia;

 (b)  if  eo,  the  contents  thereof;
 (c)  whether  it  is  also  a  fact  that

 India  has  put  forward  a  proposal  be-
 fore  the  Commonwealth  countries  for
 the  settlement  of  Rhodesia;  and

 (d)  if  so,  whether  Government  are
 in  favour  of  calling  the  Common-
 wealth  conference  earlier  as  schedul-
 ed?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  (a)  and  (b).
 Yes,  Sir.  Before  unilateral  declara-
 tion  of  independence  by  the  Smith
 Government  the  British  Prime  Minis-
 ter  had  proposed  a  Commonwealth
 Mission  to  Rhodesia.

 (c)  No,  Sir.  However,  India  has
 tently  op  2  the  imposition

 of  racist  minority  rule  in  Rhodesia  in
 the  U.N.  and  other  world  forums  in
 conjunction  with  like-minded  Afro-
 Asian  countries.

 (d)  Does  not  arise.

 Submarines
 1508,  Shri  Himatsingka:

 Shri  Rameshwar  Tantia:
 Will  the  Minister  of  Defence  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  have  taken  any  decision  in
 regard  to  the  setting  up  of  a  base  for
 submarines:

 (b)  if  so,  when  it  is  likely  to  be
 set  up;

 (c)  whether  the  submarines  from
 the  U.S.S.R.  have  arrived;  and

 (d)  if  so,  the  steps  taken  to  train
 the  Indian  personnel  to  handle  the
 submarines?

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  (a)  and  (9),  The:  matter  is
 under  consideration.

 (०)  No,  Sir.
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 (d)  Does  not  arise.  However,  in

 anticipation  of  acquisition  of  Sub-
 marines,  a  number  of  personnel  have
 already  received  submarine  training and  more  will  be  trained  before  the
 submarines  are  received,

 Shri  Vishwa  Nath  Pandey
 Shri  Kindar  Lal:

 Will  the  Minister  of  External  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Singapore  Govern  t  had  req
 to  the  Indian  Government  to  train
 Singapore  Foreign  Service  Officials;

 (b)  if  so,  when  the  first  batch  of
 Singapore  officials  are  likely  to  ar-
 rive;  and

 (९)  the  kind  of  training  proposed
 to  be  given  to  them?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  and  (c).  Details  have  not  yet
 been  finalised.
 Instructions  to  Indian  Diplomats  in

 China
 5l0.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  External  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  the  supplementaries  on  Starred
 Question  No.  2]]  on  the  i5th  Novem-
 ber,  0965  and  state:

 (a)  whether  the  instructions  to  the
 Indian  Charge  d'Affairs  in  China  to
 attend  functions  have  been  looked
 into;  and

 (b)  whether  they  will  be  laid  on  the
 Tablet

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh):  (a)  Yes,  Sir.

 (b)  The  general  instructions  to  our
 Charge  d’  Affaires  in  Peking  are  that
 in  accordance  with  normal  diplomatic
 Protocol,  he  should  attend  important
 functions  and  receptions  held  by  the
 Chinese  Government.  In  the  event
 there  are  anti-Indian  statements  or

 speeches  at  these  functions  he  has
 been  authorised  to  withdraw  from
 such  functions  as  a  mark  of  protest.

 भारत  झोर  पाकिस्तान  के  whe  पद्य-बिकास
 रेखा  पर  सूटिंग  के  अभ्यास  के  बारे  सें

 समझौता

 15.1.  ब्  झंकार  लाल  बे कथा  :
 श्री  हुकम  अन्य  Ae  :
 श्री  बडे :.

 क्या  प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  भारत  शौर  पाकिस्तान  के
 बीच  समझौता  हुला  है  कि  युद्द  विराम  रेखा  से
 0  मील के  क्षेत्र  में  शूटिंग  का  भ्रभ्यास  नहीं

 किया  जायेगा  :

 (ख)  यदि  हां,  तो  समझौते  की  शर्त
 क्या  है  ;  शौर

 (ग)  समझौता  किस  तारीख़  से  लागू
 होगा ?

 प्रतिरक्षा
 चम्ताण) :.

 (क)  यू  एन०  झा  to  जोग  एम०
 के  मुख्य  प्राधिकारी  के  सुझाव  पर  यह  तय  पाया
 था  कि  भारतीय  बौर  पाकिस्तानी  सेनाएं
 वास्तविक  नियंत्रण  रेखा  के  .0000  गज  के
 इन्दर  इन्दर  न  तो  परीक्षण  फायर  करेंगी  और
 न  ही  हथियारों  का  जीरो  करता,  विशेषकर
 हकों  कौर  भा शिल री  हथियारों  का  ।  बाद  में
 मुख्य  भ्रमणकारी  qo  एन०  'कराई  to  प्रो०
 एम०  ने  सूझाव  दिया  झोर  इसे  दीनों  तरफों
 द्वारा  मास  लिया  गया,  कि  राईफलों  बौर
 मशीनगनों  समेत,  छोटे  हथियारों  क्‍प्रधवा  किसी
 प्रकार  के  विस्फोटकों  की,  क्षेत्र  में  संयुक्त  राष्ट्रों
 के  प्रेक्षकों  को  पहले  सूचना  दिये  बिना  बात-
 विक  नियन्त्रण  रेखा  के  |  000074  %  अनवर
 ग्रन्थ  गोलाबारी  नहीं  होगी  a

 मंत्री  (भी  घवाबम्तराब
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 (ख)  तथा  (ग).  चूकि  यह  केवल,
 सेना  प्रध्यक्ष  भारतीय  मेना  गौर  सी०  इन०
 सी०  पाकिस्तानी  सेना  से  सलाह  मशविरे
 के  साथ  तय  पाया,  मुख्य  प्राधिकारी  यू०  एन०
 कराई  पी०  को  एम०  का  कार्यकारी  समझौता
 है,  इस  की  कोई  प्रौढ़ता  रिक  शर्तों  शौर  स्थिति एं
 नहीं  हैं।  एन  प्रबन्धों  के  दोनों  तरफों  द्वारा  मान
 लिए  जाने  को  सूचना  मुख्य  प्रेक्षक  यू०  एन०
 कराई  पी०  Wie  एम०  से  हमें  5—iI-965
 को  प्राप्त  हुई  थी  tT

 Relaxation  of  Age  Limit  for  Higher
 Secondary  and  N.D.A,  Fxaminations

 35l2.  Shri  Priya  Gupta:
 Shri  Valvi:
 Shri  P.  rR  Chakraverti:
 Shri  P.  C.  Borteah:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  give  relaxation  of  age  to
 those  students  who  are  appearing  jn
 the  Higher  Secondary  Examination
 this  year  and  who  are  seeking  admis-
 sion  to  the  Nationa]  Defence  Academy
 Entry  Examination  to  be  neld  in  May, i966  by  U.P.S.C.  and  who  cross  the
 maximum  age  limits  by  three  or  four
 months;

 (b)  whether  there  js  ary  proposal
 to  raise  permanently  the  age  limits
 from  l4—7  to  5—l8  years;  and

 (९)  the  age  limits  for  cligibility  of
 Central  Government  servants  and
 other  employees  for  this  examination?

 The  Minister  of  Defence  (Shri  ¥.  B.
 Chavan):  (a)  According  to  the  pre- sent  rules,  students  of  a  Higher
 Secondary  School  who  have  passed
 the  0th  Class  examination  (certifi-
 cate  to  be  produced  not  later  than
 lst  December  966)  will  be  eligible  to
 appear  for  the  N.D.A.  Examination  of
 May  966  which  is  to  be  held  for
 selection  of  candidates  for  the
 National  Defence  Academy  training
 course  in  Jenuary  1967,  if  they  will
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 be  within  the  age  limits  of  AS-174, years  on  the  lst  January  1987.  No
 relaxation  of  the  age  limits  will  be
 permitted.

 (b)  No  such  proposal  is  under
 consideration  of  Government  at  pre-
 sent.

 (c)  The  age  limits  for  these  cate-
 gories  are  also  I5-l74  years.

 Selection  of  Truce  Supervisor

 1513.  Shri  D.  0.  Sharma:  Wil.  the
 Minister  of  External  Affaire  be
 Pleased  to  state:

 (a)  whether  the  U.N.  Secretary-
 General  hag  submitted  the  names  of
 countries  to  sclect  a  truce  gupervisor;

 (b)  if  ~,  the  country  selecteq  for
 the  purpose;  and

 (c)  the  nature  of  reply  sent  to  the
 U.N.  Secretary-General?

 The  Minister  of  External  Affairs
 (Shri  Swaran  Singh);  (a)  to  (ce).
 After  consultation  with  India  and
 Pakistan,  as  required  under  the  Secu-
 rity  Council  Resolution  of  5  Novem-
 ber,  1965,  the  U.N.  Secretary-General
 has  appointed  Brig.  General  Tulio
 Marambio,  Director  of  the  War  Aca-
 demy,  Chile,  as  his  representative  on
 the  matter  of  withdrawals.
 Employment  Potential  during  Fourth

 Plan
 Asi4,  Shri  Linga  Reddy:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  persons  for  whom
 the  Third  Five  Year  Plan  has  create.
 employment  both  for  the  skilled  end
 unskilled  so  far;  and

 (b)  the  employment  potential  of  the
 Fourth  Five  Year  Plan?

 The  Minister  of  Labour  and  Emp-
 loyment  (Shri  D.  Sanjivayya):  (a)
 According  to  estimates  made  by  the
 Planning  Commission,  nearly  3  mil-
 lion  jobs  (9.5  million  in  non-agricul-
 ture  and  3.5  million  in  agriculture)
 are  expected  to  be  created  during  the
 Third  Plan  Period,  Their  break-up
 by  skills  is,  however,  not  available.
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 (b)  In  the  Memorandum  on  the

 Fourth  Five  Year  Plan  (October
 7964)  it  was  estimated  that  the  Fourth
 Plan  would  have  an  employment
 potential  of  20  to  2l  million.  Since
 the  size  and  shape  of  the  Fourth
 Plan  is  yet  under  discussion,  no  later
 estimate  of  the  employment  potential
 of  the  Plan  is  possible.

 Labourers  of  Kolar  Gold  Fields
 15.  Shri  Linga  Reddy:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  the  number  of  labourers  en-
 gaged  in  the  mining  undertakings  in
 the  Kolar  Gold  Fields  in  Mysore  State
 at  present;  and

 (b)  whether  any  alternative
 arr  te  fre  templated  to
 absorb  the  surplus  !abourers  im  that
 State?

 The  Minister  of  Labour  and  Emp-
 loyment  (uhri  D.  Sanjivayya):  (a)
 The  averaje  daily  employment  during
 quarter  ending  June,  965  was  9273.

 (b)  As  far  as  Kolar  Gold  Fields
 are  concersed,  at  present  there  is  no
 labour  forre  in  the  undertaking
 which  is  surplus  to  requirements.  A
 labour  force  of  about  3000  which  was
 surplus  at  the  time  the  undertakings
 were  taker  over  by  the  Government
 of  India  in  962  has  since  been  elimi-
 nated  throigh  natural  wastage  and
 the  operation  of  a  voluntary  retire-
 ment  schenie.

 Unemphiyment  due  to  Famine
 Conditions

 1516,  Shui  Linga  Reddy:  Will  the
 Minister  co}  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  Government  are  oware
 that  a  larg:  number  of  agricultural
 labourers  and  landless  people  have  no
 employmern,  to  engage  Ves  in

 works  in  the  famine-affected  areas  of
 the  country;  and

 (c)  if  so,  tha  main  features  of  the
 scheme?

 The  Minister  of  Labour  and  Emp- loyment  (Shri  D.  Sanjivayya):  (a)
 Government  are  aware  of  the  pre- valence  of  scarcity  conditions  in
 some  States  due  to  failure  of  the
 monsoon.  It  is  however  difficult  to
 assess  the  extent  of  unemployment
 resulting  directly  from  these  condi-
 tions  as  even  in  normal  times  there  is
 unemployment  or  under-employment
 in  the  agricultural  sector.

 (b)  N  ह  relief  res
 being  undertaken  by  the  State  Gov-
 ernments  concerned

 (c)  These  measures  relate  mainly
 to  undertaking  various  relief  and
 scarcity  works,  eg.  desilting  of
 tanks,  digging  of  wells,  repairs  to
 ponds,  ete.  arrangements  for  the
 supply  of  fodder  and  drinking  water;
 and  providing  financial  relief,  e.g,
 remission  or  postponement  of  land-
 revenue,  grant  of  taccavi  loans,  etc.

 Employment  during  Third  Plan
 1517.  Shri  Muothiah:  Will  the  Minis-

 ter  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  the  number  of  jobs  provided  for
 the  people  in  industries  jn  the  Public
 and  Private  sectors  during  the  Third
 Plan  period;  and

 (b)  the  number  of  people  remaining
 unemployed  during  the  same  period?

 The  Minister  of  Labour  and  Emp-
 loyment  (Shri  D.  Sanjivayya):  (a)
 and  (b).  Precise  information  is  not
 available.  According  to  estimates
 made  by  the  Planning  Commission,
 nearly  13  million  jobs  (9.5  millon  in
 non-agriculture  and  3.5  million  in
 agriculture)  are  expected  to  be  creat-
 ed  during  the  Third  Plan  period  as

 Fainful  ovrupation  on  account  of
 famine  corditions  in  the  country:

 (b)  whether  the  Centra]  and  State
 Governments  propose  to  start  relief

 gainst  a  labour  force  growth  of  7
 million.  The  number  of  unemployed
 at  the  end  of  Third  Plan  is  likely  to
 be  of  the  order  of  2  million.
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 जया  brs.
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT:  PUBLIC
 IMPORTANCE

 Rerorrey  न्फिएहाएतप  or  ArmMEp  Pakis-
 TANIS  INTO  GaRO  HILis,  AsSAM  AND
 OPENING  OF  द.  ON  AN  INDIAN
 Vituace  एडल्ट  Party

 ft  यशपाल  सिंह  (कराना)  :  भ्रष् यक्ष
 महोदय,  मैं  अविलम्बनीय  लोक  महत्व  के
 निम्नलिखित.  विषय  की  प्लोर  प्रतिरक्षा
 मल्ली  का  ध्यान  दिलाता  हूँ  शौर  निवेदन
 करता  हूं  कि  वे  इस  बारे  में  एक  वक्तव्य
 दे:

 “24  नवम्बर,  965 को  गारो  हिल्स
 झा साम  में  सशस्त्र॒  पाकिस्तानियों  का
 अनाहत  प्रवेश  कौर  एक  भारतीय  ग्रामीण
 रक्षा  दल  पर  गोली बारों  करना,  जिसके
 परिणाम  स्वरुप  बारह  व्यक्ति  घायल  हुए

 The  Minister  of  Defence  (Shri  Y.
 B.  Chavan):  Mr.  Speaker,  Sir,  On
 24th  November,  +1965,  at  0200  hours,  a
 gang  of  twenty  armed  Pakistanis  com-
 mitted  a  dacoity  in  the  house  of  an
 Indian  nacional  in  village  Manikar-
 char  (22  miles  West  of  Tura)  close
 to  the  Indu-Pakistan  Border.  On  be-
 ing  challenged  by  the  Village  Defence
 Party,  the  dacoits  fired  at  them  result.
 ing  in  injuries  to  72  persons.  Seven
 of  them  were  seriously  wounded,  The
 police  rushed  to  the  spot  but  the
 dacoits  fled  to  Pakistan  under  cover
 of  darkness.

 Patrolling  is  being  intensified  in  this
 area  by  our  Border  Security  Force
 Farce  along  with  the  civil  police.

 eft  यदा पाल  सिंह  :  क्या  सरकार  बतला
 सकती  है  वि.  इस  हमले  में  जब  कि  पाकिस्तान
 ने  शोर  चीन  ने  मिल  कर  साठगांठ  की  है,
 सिक्किम  बार डर  के  ऊपर  रोजाना
 लीन  हमले  करता  है  भौर  गारो  हिल्स  में  मौर
 भ्राता  के  ऊपर  रोजाना  पाकिस्तान  इस
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 तरह  से  हमेशा  हमले  करता  है,  तो  इन  दोनों
 को  पीछे  हटाने  के  लिए  भारत  सरकार
 क्या  कर  रही  है,  या  रोजाना  इसी  परेशानी
 में  मुबतिला  रहेगी  ?

 Shri  ९.  B.  Chavan:  Every  time  these
 people  try  to  undertake  guch  intru-
 sions  on  the  East  Pakis:an-Assam
 border,  we  are  taking  necessary

 Shri  8.  M.  Banerjee  (Kanpur):  I
 would  like  to  know  whether  these  re-
 peated  intrusions  either  on  the  Garo-
 Hills  Assam  border  or  in  the  other
 India-Pakistan's  border  are  a  prelude
 to  Pakistan's  further  designs  to  have
 aggression  on  India  and  if  so  whether
 the  Government  of  India  have  given
 them  an  ultimatum  that  they  should
 stop  these.  And  otherwise  Indian
 troops  will  march  into  the  Pakistan
 territory?

 Shri  Y.  B.  Chavan:  As  far  as  intru-
 sions  are  concerned,  we  are  taking
 necessary  steps  and  we  are  certain'y
 taking  certain  defensive  measures
 about  this  matter.  It  is  not  wise  or
 necessary  to  give  any  ultimatum  and
 act  accordingly.  That  would  be  ra-
 ther  escalating  matters.  It  is  not  cal-
 led  for.

 Shri  P.  C.  Borooah  (Sibsagar):  In
 order  to  strengthen  the  defence  in  our
 border  with  East  Pakistan  and  also
 to  prevent  intrusions  and  infiltration,
 there  was  a  proposal  to  have  a  depo-
 pulated  area.  To  what  extent  has  that
 proposal  been  brought  into  effect?

 Shri  ¥.  B,  Chavan:  I  would  require
 notice  about  that  question.  I  have  no
 information  about  that  particular
 question.

 Shrimati  Renuka  Barkataki  (Bar-
 peta):  May  I  know  whether  the  gov-
 ernment  has  examined  the  question
 to  find  out  whether  the  failure  to
 detect  and  prevent  the  intrusions  into
 and  attacks  on  our  territory  jg  due  to
 inadequate  alterness  of  our  intelligence
 organisation  or  to  the  local  security
 system  or  lack  of  co-ordination  bet-'
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 ween  the  security  police,  intelligence
 and  armed  forces?

 Shri  ¥.  B.  Chavan;  Neither  of  the
 points  the  hon.  Member  raised  are
 correct.  We  are  effectively  meeting
 these  intrusions,  As  I  mentioned  last
 time  a  large  number  of  intruders  werc
 killed  and  some  were  wounded  also.

 Shri  D.C.  Sharma  (Gurdaspur):
 May  I  know  if  the  Government  has
 made  any  assessment  of  the  strategic
 points  from  where  Pakistanis  infiltrate
 into  India  and  carry  on  armed  intru-
 sion;  if  so,  how  it  is  that  fire  is  open-
 ला  wn  an  Indian  village  defence  party
 injuring  twelve  persons  out  of  whom
 seven  were  grievously  injured?

 Shri  Y.  8.  Chavan:  Sir,  the  point
 is,  as  far  as  strategic  points  and  armed
 intrusions  from  there  are  concerned,
 they  can  be  considered  ang  thought
 of,  but  about  dacoits  entering  into
 areag  it  is  rather  very  difficult  to  anti-
 cipate  those  areas.  Even  there  we
 have  taken  steps  to  form  local  defence
 parties  which  can  look  after  these  inci-
 dents.  In  this  particular  instance,  the
 members  of  the  defence  party  bravely
 faced  those  people  and,  naturally,
 when  they  opened  fire  some  of  them
 suffered  injuries.

 2.20  brs,
 RE.  BANARAS  HINDU  UNI.

 VERSITY
 चौ  बासड़ी  (हिसार)  :  प्रध्यक्ष  महोदय,

 इस  से  पहले  मैं  एक  बात  सदन  के  सामने
 रखना  चाहता  हूं  जिस  के  लिए  मैने  श्राप
 को  लिखित  रूप  में  भी  दिया  है।
 ‘To  लोहिया  का  जो  तार  बाप  के  नाम
 प्राया,  वह  मेरे  दल  के  सदस्यों  ने  मेरे  नाम

 भेजा  है  |  एक  श्री  राजा नारायण  सिंह  का
 तार  है  1  ये  तार  किलो  विश्विद्यालय  के
 बारे  में  है  1

 झिझक  महोदय  :  काशी  विश्वविद्यालय
 का  सवाल  प्राय  ग्राम  के  उठा  सकते  हैं  ?

 को  बागड़ी  .  जह  लोक  सभा  के  नम्बर  हैँ
 एक  सभा  में  किसी  एक  सवाल  पर  भाषण  करते
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 हुए  उन  पर  हमला,  प्राक् रमण,  हुमा  है।
 देश  में  जो  कुछ  दुर्घटनायें  फैलने  वाली  हैं,
 उन  के  बारे  में  उन्होंने  शाप  को  तार  दिया
 है।  मैं  सिर्फ़  उस  तार  को  पढ़  कर  प्राय  को
 मुना  देता  हूं  ।

 झच्यकष  महोदय  :  नहीं  ।  यह  भी  मैं
 दर्ज  कर  कि  किसी  माननीय  सदस्य  के
 मुझे  यह  लिख  देने  कि  मैं  फलां  सवाल  उठाना
 चाहता  हूं,  का  मतलब  यह  नहीं  है  कि  उन
 को  इजाजत  मिल  गई  है  या  उसको  यह  हक
 हो  गया  है  कि  वह  चाड.  हो  कर  उस  सवाल
 को  उठा  से  ।  इस  बारे  में  मेरी  सम्मति  भी
 जरूरी  हैं।  जोतार  छाया  वा मैंने  उस  का
 जिक्र  कर  दिया  था,  जो  बिल्कुल  गैरमामूली
 था  दौर  जिस  की  जरूरत  नहीं  थी।  जब
 बनारस  हिन्दू  यूनिवर्सिटी  के  बारे  में  बिल
 जायेगा,  तब  देखेंगे  ।  जब  यह  मजमून  सामने
 जायेगा,  तब  प्राय  यह  सवाल  उठा  सकते  हैं.  ।

 eft  बरगंडी  :  मैं  ग्रुप  को  बताना  चाहता
 हैं  कि  यह  सवाल  कैसे  उठता  है  ।

 झिझक  महोदय :  इस  वक्‍त  नहीं  उठ
 सकता  है  ।

 श्री  बागड़ी  :  मैं  एक  मिनट  में  कह  देता
 13  |

 प्रत्यक्ष  महोदय  :  माननीय  सदस्य
 इस  वक्‍त  उस  को  जाने  दें  t  मैंने  उस  तार  का
 जिक्र  कर  दिया  था  1  झा  उत  को  नहीं  उठाया
 जा  सकता  है  |

 की  बाग़ी  :  प्रध्यक्ष  महोदय,  जिस
 पत्थर  पर  “काशी  विश्वविद्यालय”  लिखा
 हुमा  है, उस  को  तोड़ने  की  कोशिश  की  जा
 रही  है  |

 प्रत्यक्ष  महोदय  :  मैं  जा  कर  उस  को
 बन्द  नहीं  कर  सकता  हूं  ।

 थी  बागड़ी  :  प्रधान  मंत्री  जी  बैठे  हुए
 हैं  ।

 झिझक  महोदय  :  यह  सवाल इस इस  वक्त
 सही  उठाया  जा  सकता  है  ।

 —a
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 2.23  hrs.

 QUESTION  OF  PRIVILEGE

 Shri  Vidya  Charan  Shukla  (Maha-
 samund):  Ag  you  might  recall,  Sir,
 I  gave  notice  of  this  privilege  motion
 on  l0th  May,  1965,  but  this  privilege
 motion  was  kept  pending  because  this
 matter  was  under  the  consideration  of
 one  court  or  the  other  until  recently
 and  only  day  before  yesterday  the
 Supreme  Court  has  dismissed  the  peti-
 tion  or  the  application  for  special  leave
 moved  by  the  hon.  Member,  Shri
 Madhu  Limaye  as  untenable.  So,  I
 would  like  to  raise  this  question  again
 before  the  House.

 Sir,  as  the  House  might  remember,
 Shri  Madhu  Limaye  was  suspended
 from  the  service  of  the  House  for  two
 weeks  on  8th  April,  1965,  by  the  mo-
 tion  made  by  Shri  Satya  Narayan
 Sinha  for  unru'y  behaviour,  indecent
 expression  and  for  flouting  the  autho-
 rity  of  the  Chair  and  of  the  House.  In
 the  wril  petition  filed  by  the  hon.
 Member  he  affirmed  by  a  court  affida-
 vit  on  oath  of  personal  knowledge  that
 the  disciplinary  action  taken  against
 him  by  the  Speaker  was  really  out  of
 malice  and,  therefore,  mala  fide,  and
 he  Wag  actually  punished  for  raising
 this  question  of  discussion  of  the  Lok
 Sabha  Secretariat  Demands  and  for
 having  moved  cut  motions  in  that  con-
 nection,  Thig  is  what  Shri  Madhu
 Limaye  said  in  paragraph  0  of  his
 petition  to  the  Punjab  High  Court:

 “The  day  the  petitioner  receiv-
 ed  the  above  reply,  there  was  an
 uproarious  scene  in  the  Lok  Sabha
 and  the  petitioner  was  suspended
 from  the  service  of  Lok  Sabha  for
 two  weeks  on  the  motion  moved
 by  the  Minister  of  Parliamentary
 Affairs,  Shri  Satya  Narayan  Sinha
 and  supported  by  the  Leader  of
 the  House.  Shri  Lal  Bahadur
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 Shastri.  The  action  of  the  Speaker
 in  naming  the  petitioner  and  of
 Shri  Satya  Narain  Sinha  in  moy-
 ing  the  aforesaid  notice  for  his
 suspension  was  not  only  against
 the  rules  but  mala  fide.  as  he  was
 Punished  for  raising  the  question
 of  discussing  the  Secretariat
 Demands  and  for  having  moved
 cut  motions  in  that  connection,”

 The  gravity  of  this  allegation  becomes
 all  the  more  greater  because  these  al-
 legations  against  the  Chair  have  been
 made  detiberately,  The  Attorney-
 General,  while  arguing  this  malter  in
 the  Punjab  High  Court,  said  that  this
 was  wilful  suppression  and  misrepre-
 sentation  of  facty  by  the  hon,  Mem-
 ber,  who  was  the  petitioner  before  the
 court,  and  the  High  Court  in  its  judg-
 ment  has  repeated  the  arguments  of
 the  Attorney  General  without  making
 any  comments  upon  them.

 Since  the  Presiding  Officer  repre-
 sents  the  dignity  authority  of  ihe
 House  these  serious  allegations  against
 him  cause,  in  my  opinion,  a  very
 severe  breach  of  privilege  of  —  this
 House.  It  is  likely  that  the  hon.  Mem-
 ber  might  have  levelled  these  serious
 allegations  against  the  Chair  under
 some  misapprehensions,  If  the  hon.
 Member  repents  this  mistake  and
 wishes  to  tender  an  unconditional  and
 unqualified  apology  to  the  House,  then
 I  submit  that  this  matter  may  be
 closed  here,  Sir,  with  our  indulgence
 and  the  indu'gence  of  the  House.  But
 if,  however,  Shri  Madhu  Limaye  is  un-
 willing  to  tender  an  unconditional  and
 unqualified  apology.  then  I  want  to
 move  that  this  matter  may  be  referred
 by  the  House  to  its  Privileges  Com-
 mittee  for  such  judgment  ang  action
 as  it  may  deem  fit.

 अध्यक्ष  घहोबय  :  यों  श्री  मत  लिमये
 कुछ  कहना  चाहते  हैं  ?

 Shri  Kapur  Singh  (Ludhiana):  Sir.
 may  I  raise  a  point  of  order  concern-
 ing  the  way  in  which  the  motion  of
 privilege  has  been  raised.  The  point
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 of  order  I  want  to  raise  is  this.  The
 hon.  Member  has  raised  no  specific
 motion  of  privilege  he  has  only  ex-
 pressed  two  aliernatives.  Therefore,
 this  motion  of  privilege  js  out  of
 order.

 Mr.  Speaker:  When  mala  fide  are
 attributed  to  the  Speaker....

 Shri  Kapur  Singh:  But  he  says  that
 if  the  hon.  Member  expresses  uncon-
 ditional  apology

 Mr.  Speaker:  That  is  about  the  ac-
 tion  that  should  be  taken.

 Shri  Kapur  Singh:  It  is  not  for  him
 to  suggest  that;  it  is  not  within  his
 province.

 Mr,  Speaker;  But  the  question  of
 privilege  does  not  disappear  merely  be_
 cause  of  that.

 Shri  Kapur  Singh:  The  correct  posi-
 tion  is  that  without  moving  a  specific motion  of  privilege  he  has  suggested two  alternatives  to  the  House.

 Mr.  Speaker:  The  breach  of  privi-
 lege  is  one  part.  That  he  has  men-
 tioned  in  the  beginning  of  his  speech.
 In  the  latter  part  he  has  suggested
 what  action  the  House  should  take.  I
 agree  that  it  was  not  for  him  to  say
 what  action  the  House  snould  take
 that  will  be  decided  by  the  House
 itself.  But  simply  because  he  has
 Suggested  that,  breach  of  privilege
 motion  does  not  disappear  or  become
 irregular  in  that  respect.

 क्रि  मध्‌  लिमये।

 शो  बागड़ी  (हिसार)  :  प्रध्यक्ष  महोदय,
 मैं  इस  पर  बोलना  चाहता  हूं  ।

 भ्रध्यक्ष  महोदय  :  मैं  ने  श्री  मत  लिमये
 को  बुलाया  है  कि  वह  इस  बारे  सें  क्या  कहना
 चाहते  हैं  ।

 शी  बावड़ी  :  प्राय  श्री  मध्‌  लिमये  को
 नो  तब  सुनेंगे,  जब  विशेषाधिकार  का  प्रश्न
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 हो  tT  मेरे  खयाल  में  यह  प्रश्न  ही  नहीं  उठता
 है  लतों  फिर  उन  को  बुलाने  की  जरूरत
 नहीं  है  ।

 अध्यक्ष  महोदय  :  पहले  मूझे  श्री  मधु
 लिमये  को  सुनने  दें  t

 भी  मधु  सिसक  (मुंगेर)  :  अध्यक्ष
 महोदय,  जब  i8  अगस्त  को  माननीय  सदस्य,
 श्री  विद्याचरण  शुक्ल  ने  यह  विशेषाधिकार
 का  प्रश्न  सदन  के  सामने  रखा,  तो  मैं  ने  प्राय  से
 यह  विनती  की  थी  कि  वह  अपना  प्रस्ताव
 पूरा  पढ़ें  '  तब  पूरा  प्रस्ताव  पढ़ा  गया  |
 इस  वक्‍त  उन्होंने  अधूरा  रखा  है  ।  उसर
 प्रस्ताव  के  दो  हिस्से  थे  ।  एफ  हिस्सा  यह
 था  कि  मैं  ने  अदालत  के  सामने  जा  कर  और
 अदालत  ने  नोटिस  जारी  कर  के  सदन  की
 प्रक्रिया  को  खत्म  करने  का  प्रयास  किया  प्लोर
 मदन  का  ग्रामीण  किया  ।  उन  के  प्रस्ताव  का
 दूसरा  हिस्सा  यह  था  कि  मैं  ने  जो  पहला
 पेटीशन  किया  था,  उस  में  ग्रध्यक्ष  के  निर्णय
 के  बारे  में,  और  श्री  सत्य  नारायण  सिह  के
 द्वारा  जो  प्रस्ताव  रखा  गया,  उस  के  बारे  में
 मला  फ़ाइडी  '  शब्द  का  इस्तेमाल  किया  7

 ये  दो  इल्ज़ामात  थे  ।

 जहां  तक  पहले  प्रा रोप  का  सम्बन्ध  हैं,
 माननीय  सदस्य  को  बह  प्रस्ताव  पूरा  पढ़ना
 चाहिए  था,  उस  के  बारे  में  कुछ  कहना  चाहिए
 था  7  बाप  को  एस  पर  निर्णय  देना  है  |
 श्राप  कई  ८?  यहां  पर  कह  चुके  हैं  कि  सुविधा-
 निकला  का  जब  सवाल  ग्या  जाता  2,  तो  हर
 एक  सदस्य  को  ध्रदालत  के  न  जाने  का
 अधिकार  है,  दस  का  फ़ैसला  ने  यहा  नहीं  कर
 सकता  इसलिए  एस  बान  को  ले  कर  मैं
 पंजाब  उच्च  न्यायालय  के  सामने  गया  T
 उम्र  में  मैंने  विशेषाधिकार  कोई  भंग  नहीं
 किया  t  पिछली  बार  मैंने  खुलासा  भी
 किया  था  |

 कब  दूसरी  बात  ।  जहां  तक  मैंने  जो
 कुछ  जी  में  कहा  था  उसका  नाज़ुक  है
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 [sft  मधु  लिमये]
 मैं  बड़े  भाव  के  साथ  निवेदन  करना  चाहता
 हूं  कि  'अदालत  के  सामने  जो  बात  प्रति  है
 उच्च  पर  यहां  बहस  करके  विशेषाधिकार  का
 सवाल  उठाने  की  कोर्ट  आवश्यकता  नहीं  है  t
 आप  स्वयं  जज  रह  चूके  हैं  प्रौर  “मंलाफाइडी  '
 की  बात  हमेशा  बसी  है  कानूनी  मामलों  में  ।

 जहां  तक  प्रचलित  का  सवाल  हैं,  उसके
 बार  में  मैं  ड्राप  को  याद  दिलाना  चाहता  हूं  कि
 जिस  दिन  सर्वोच्च  न्यायालय  ने  मेरी  भ्र पील
 को  खारिज  किया  उसी  दिन  मैंने  बिना
 इंतज़ार  किये  हुए  उसकी  सम्पूर्ण  रपट  मापकों
 भेज  दी  थी।  श्राप  समझ  सकते  हैं  कि  मैंने
 जानने  की  कोशिश  कोई  नहीं  की  है।  प्राकारों
 मैंने  के  पहले  ही  मैंने  प्रदालत  के  सामने
 जो  बात  रखी  थी  शौर  स्‍प्रदालत  ने  जो  फैसला
 दिया  था  उसकी  सम्पूर्ण  रपट  आपके  पास
 भिजवा  दी  थी  1

 जहां  तक  विशेषाधिकार  का  सवाल  है
 आप  ने  इसको  मुल्तवी  रख  कर  बड़ी  प्रगति
 बात  की  थी।  बाप  ने  मुझे  को  मौका  दिया  था
 लेकिन  चूंकि  ब  मेरी  याचिका  खारिज  हो
 गई  है  इसलिए  झगर  श्राप  चाहते  तो  इस
 मामले  को  प्री  ले  सकते  हैं  कौर  विशेषाधिकार
 समिति  के  सामने  इसको  भेज  सकते  थे  V
 लेकिन  जहां  तक  मुझ  को  सदन  की  सेवा  से
 निलम्बित  करते  का  प्रश्न  हैं,  उसके  बारे  में
 मैं  नाधतापूर्वक  यह  प्रति  करना  चाहता  हूं
 कि  कभी  कभी  ऐसा  होता  है  कि  गलतफहमी
 में  अध्यक्ष  झपना  कोई  निर्णय  करता  हैं  ।
 इंग्लैड  में  भी  हाउस  साफ  कालेज  में  कई  बार
 शर्मा  है।  मैंने  अभी  एक  किताब  पढ़ी  है  t
 इसका  नाम  है  “झ्राफिस  साफ  स्पीकर”  ।
 उसमें  उन्होंने  कहा  है  कि  डिटेन  में  भी  यह
 परम्परा  है  कि  जब  कभी  प्रत्यक्ष  गलतफहमी  में
 कोई  प्रपना  निर्णय  देता  है  तो  उस  दिन  मगर
 कोई  कहे  कि  उस  पर  पुनर्विचार  हो  तो  वह
 नहीं  हो  सकता  हैं  v  उस  दिन  वह  अपनी
 बात  पर  पड़ता  है  1  लेकिन  दूसरे  दिन  या
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 उसके  बाद  किसी  भी  दिन  वहां  यह  परम्परा
 है  कि  प्रत्यक्ष  कह  देता  है  कि  मैंने  गलतफहमी
 में  यह  किया  है  इसलिए  उसको  भूल  जाना
 चाहिये  i  इस  तरह  की  परम्परा  वहां  है  ।
 अगर  धाप  इजाजत  दें  तो  मैं  इसको  पढ़  सकता
 हैं  '  लेकिन  मैं  समझता  हूं  कि  इसकी  जरूरत
 नहीं  हैं  1

 मेरी  म्‌भ्त्तली  के  एक  दो  दिन  बाद  ही
 मैंने  भ्रापकों  एक  पत्र  लिखा  शौर  उसमें  मैंने
 कहा  कि  जो  प्राधिकृत  रिपोर्ट  न  उसमें  सारी
 बातें  छपी  हुई  हैं।  जिस  चीज  को  लेकर  यहां  पर
 गड़बड़ी  हुई  है,  नपुंसकता  शब्द  कहते  पर  जो
 एतराज़  किया  गया  था  उसका  प्रयोग  न  इस
 सदन  के  लिए,  न  स  सदन  के  किसी  सदस्य  के
 लिए,  न  प्रापक  लिए  धौर  न  किसी  मंत्री  के
 लिए  कभी  किया  गया  था  |  एक  साल से  मैं
 यहां  पर  हूं।  मैंने  कभी  भी  प्रत्यक्ष  का  अपमान
 नहीं  किया  है,  जिसको  भ्रपमान  कहा  जाता
 है  ।  इसलिए  मैं  निवेदन  करना  चाहता  था
 झौर  मेरी  यह  इच्छा  थी  कि  धाप  दूसरे  दिन
 ही  इसका  खुलासा  कर  देते  t

 मैंने  कुछ  पुरानी  बातों  को  भी  रखा
 था  |  एक  कीमत  सेव  का  किस्सा  मैंने
 झ्रापकों  बताया  था  1  प्यार  प्लान  उसमें  जायेंगे
 तो  प्रॉपको  साफ  साफ़  पता  चलेगा  कि  कामत
 साहब  ने  साफ  साफ  उस  दिन  प्रब््यल्न  महोदय
 से  कहा  था  कि  मैं  क्‍ग्रापका  कहा  नहीं  मानूंगा
 जब  तक  मैं  अपनी  बात  को  प्रा  नहीं  कर  पा  गंगा
 तब  सक  मैं  नहीं  बेढंगा  लेकिन  मैंने  इस  तरह
 के  कोई  बात  उस  दिन  नहीं  कही  t  प्रा पने  कहा,
 चले  जाइये,  मैं  चला  गया  गौर  जाते  समय  मैंने
 जो  कहा  रहे  इसलिए  कहा  कि
 कांग्रेसी  लोग  हल्ला  कर  रहे  थे।  मैन  कहां
 कि  प्रा पका  बहुमत  है,  आप  हम  को
 निकाल  सकते  हैं।  लेकिन  यह  अध्यक्ष  महोदय
 प्रापक  ऊपर  या  सदन  के  ऊपर  कोई  जांचा
 नहीं  था  ot

 दूसरे  दिन  जब  इसका  खुलासा  नहीं  हमा
 तो  मेरी  मुश्नत्तती  की  मुद्दत  खत्म  होने  के  बाद
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 fe  ग्राहकों  एक  चिटठी  लिखी  थी  कि  मझे
 स्पष्टीकरण  करने  का  मौका  दीजिये  ताकि  सदन
 में  जो  गलतफहमी  कैली  है  बह  दूर  हो  जाए  t
 आपने  बड़ी  खुशी  से  मुझ  को  यह  मौका  दिया
 और  मैंने  स्पष्टीकरण  किया  |  यह  सब  किस-
 कान  रपट  में  मौजूद  है  ।  यह  स्पष्टीकरण
 करने  के  बाद  श्री  क्रिया  पटनायक  और
 नाथ  पाई  जी  ने  सत्य  नारायण  सिह  जी  से  कहा
 कि  कब  जब  कि  स्पष्टीकरण  हो  चूका  है  कौर
 मधु  लिमये  ने  किसी  का  भी  अपमान  नहीं  किया
 है,  न  सदन  का  शौर  न  ही  प्रत्यक्ष  महोदय
 का,  इस  वास्ते  अरब  उनको  खेद  प्रकट  करना
 चाहिये  ।  वेसे  मुझे  सत्य  नारायण  सिरजो  के
 बारे  में  व्यक्तिगत  तौर  पर  कुछ  नहीं  कहना
 है  Y  थे  कभी  कभी  रामायण  फी  चौपाइयां,
 कुछ  विद्यापति  की  बातें  सुनाते  हैं  जो  मुझे
 बहुत  पसन्द  जाती  है  t  मेरी  उन  से  बिल्कुल
 व्यक्तिगत  दुश्मनी  नहीं  है  |

 जब  उन्होंने  गलतफहमी  में  हराकर  कोई  एक
 प्रस्ताव  रखा  जिस  को  लेकर  मुझ  को  चौदह
 दिन  के  लिये  निकाल  दिया  गया  तो  उनका  यह
 कर्तव्य  था  कि  वह  इस  बात  को  कहते  कि  मुझे
 खेद  है  झगर  और  वह  ऐसा  कहते  तो  मेरा  ख्याल
 हैं  कि  चरागे  जो  बात  हुई  वह  न  होती  ।  उनको
 प्रस्ताव  रखने  का  मौका  केवल  इसलिए  मिला
 कि  आपने  गलतफहमी  में  मुझ  को  नेम  किया
 प्रौढ़  कप  गलतफहमी  में  नेम  न  करते  तो
 गलतफहमी  में  उनको  रखने  कौर  मुझ  को  निका-
 लने  का  मौका  हीं  नहीं  मिलता  t  बाप  मगर
 इसलिए  चाहते  है  कि  विशेषाधिकार  समिति
 के  सामने  यह  बात  जाए  कौर  वह  सारी
 रिपोर्ट्स  को  शौर  'रिकाइईस  को  देखे  भर
 कौन  दोषी  हैं  यह  वह  बताये  ।  फिर
 जैसा  कि  मैंने  पिछली  बार  भी  कहा  वा
 प्रखर  मुझको  यह  लगता  है,  मुझको  यह  महसूस
 होता  है  कि  मैंने  गलती  की  हैं  तो  सैं  किसी  से
 भी  माफी  माँगने  को  तैयार  हूं  '  लेकिन  इस
 बात  में  प्रस्ताव  मेरे  साथ  हुमा हैं,  कौर  प्रगर  मुन्ना
 को  दोषी  ठहराया  गया,  मुजरिम  मुझ  को
 ठहराया  गया  तो  बडा  गज़ब  होगा  ।  इसलिए
 मेरा  निवेदन  है  कि  मेरे  इस  खुलासे  को,  मेरे
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 स्पष्टीकरण  को  मरे  नज़र  में  रखते  हुए  या  तो
 आप  हस  विशेषाधिकार  के  प्रश्न  को  खारिज
 कर  दीजिये  श्र  भ्रमर  कप  शोर  सदन  यह
 नहीं  कर  सकते  हैं  तो  मुझे  को  कोई  प्राप़्ति
 नहीं  है  कि  विशेषाधिकार  समिति  के  सामने
 यह  बात  जाए  ।

 Some  Hon.  Members  =  rose—

 Shri  Hari  Vishnu  Kamath  (Hoshun-
 gabad):  He  mentioned  my  nam,  in
 the  course  of  the  points  thal  he  made.

 भ्रध्यक्ष  महोदय  :  कोई  बात  नहीं  है  ।

 शो  हरि  विष्णु  कामत  :  हाई  कोई  बात
 नही  हैं  ?

 अध्यक्ष  महोदय  :  प्राय  साबित  करेंगे,
 मैं  कह  रहा  है,  तब  भी  श्राप  जरूर  करेंगे  ?

 शी  बागी  :  प्रध्यक्ष  महोदय
 अध्यक्ष  महोदय  :  उन  से  मैं  एक  सवाल

 पूछना  चाहता  हूं  |  इज़ाज़त  दीजिये,  पूछ
 लू  |  लिमये  साहब  ने  बहुत  कुछ  कहा  है  कि
 गलतफहमी  में  एक  ऐसा  प्रपराध  कर  दिया

 ी  थू  लि  :  मैंने  कहा  गलत  निर्णय
 कर  दिया है  ।  मैंने  कहा  है  कि  गलतफहमी
 में  छापने  एक  निर्णय  लिया  है  ।  इसी  तरह  से
 तो  प्र न्याय  होता  है  ।

 झप्यक्त  महोदय  :  इसलिए  प्रापक  साथ
 अन्याय  हो  गया  ?

 री  मु  लिस भय  :  गलतफहमी  की  बजह
 मेघा पने  मुझ  को  नेम  किया,  इसलिए  प्र न्याय
 हुमा  ।

 अ्रध्यक्ष  महोदय  :  सवाल जो  है  वह  बिल्कुल
 अलहदा  हैं।  रावल  यह  नहीं  है  कि  बाप
 न्यायालय  गए  थे,  वह  दुर्दशा  था  या  नहीं  1
 यह  सवाल  नहीं  है  ।

 शो  मु  लीग  :  उसी  से  मिलता
 जुलता  सवाल  सत्य  नारायण  जी  के  बारे  में
 भाएगा,  नहीं  तो  कैसे:  प्रियेश  ;
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 प्रध्यक्ष  महोदय  :  सन  तो  ल  1  क्‍या
 मुझे  इजाजत  है  ।

 श्री  मधु  लिमये  :  मैं  कौन  होता  हूं  इशा-
 जत  देने  वाला  ?

 मध्यक  सरोद  :  सवाल  यह  नहं।  है  कि
 पाया  उस  वक्‍त  यह  तहकीकात  हो  कि  उस  बात
 इन्होंने  दोष  किया  था  कौर  सही  तौर  पर
 निकाले  गये  थे  या  कित्ता  गलतफहमी  की
 बजह  से  वह  मोशन  झाई  और  इसलिए  निकाले
 गये  ?  सवाल  यह  है  कि  यह  प्रदालत  में  गए
 वहां  उन्होंने  इलज़ाम  यह  लगाया  कि  स्पीकर  ने
 मैलाफाईड  इसलिए  मुझे  निकाला  चूंकि  ये
 स्पीकर  के  और  सभा  के  जो  डिमांड  थे
 उनको  डीसी  करना  चाहते  थे  और  इन्होंने
 कट  मोशन  मूव  किए  हुए  थे  और  स्पीकर
 इजाजत  नहीं  देना  चाहते  थे  इसलिये  इन्हें
 निकाला  गया  7  मैं  बाप  से  पूछता  चाहता  हू.
 कि  जब  निकालने  का  सवाल  प्राया  उस  वक्‍त
 ये  कट  मोज  शौर  स्पीकर  की  डिमांड
 डिस्कस  हो  रही  थीं  या  बिल्कुल  शौर  मज-
 मुन  था,  सब्जेक्ट  था  जिस  पर  बहस  हो  रही
 थी  ?  सवाल  इतना  ही  है  ?  आपने  ग्रदालत
 में  जा कर  यह  कहा  कि  भले  को  इसलिए  निकाला
 गया  चुंकि  मैंने  ये  कट  लोशंज़  दी  थीं  कि  लोक
 सभा  की  जो  डिमांडज़  हैं  व ेडिस्कस  की  जाए
 पौर  स्पीकर  ने  मैलाफाईड  दलित,  मुझको
 निकाला  शौर  मोशन  जो  सत्यनारायण  जो
 ने  की  वह  भी  इसलिए  की  7  इसका  सवाल
 है  जिसको  कमेटी  ने  देखता  है  कि  पाया  आपके
 पास  कोई  वजह  इस  बात  की  थी  कि  बाप
 इस  बाबत  कह  दें  कि  जब  श्राप  निकाले  गये
 शौर  मोशन  हाउस  के  सामने  कराई  तो  हा  उस  के
 सामने  डिस्कशन  क्‍या  था  ?

 करो  मु  लीमन  :  '“मेताफाईडी”  का
 सवाल  तभी  उठता  है  जब  जो  “एपरेंट  रीज़न''
 हैं  भ्र ौर  जो  "रीयल  रीजन"  हैं  उस  में  फर्क
 दिखाई  देता  है  a  मैं  निवेदन  करना  ह,  कि  दो
 अप्रैल  को  कार्रवाई  शाप  देख  लें  जिस  दिन
 मैंने  कट  मोशन  का  साज़  उठाया  था  उस  दिन
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 सत्य  नारायण  सिह  जी  ने  आप  से  मांग  की  थी
 कि  इनको  नेम  कर  दीजिये  श्राप  ।  यह  सारा
 रिकार्ड  में  है  ।  जब  नाथ  पाई  जी  ने  शौर
 किशन  पटनायक  जी  ने  कहा  कि  ब  स्पष्ट-
 करण  हो  गया  है  कब  सत्य  नारायण  जी  कहें
 शौर  जब  उन्होंने  नहीं  किया,  और  उनको  पता
 चला  था  कि  प्रगति  स्थिति  क्‍या  थी,  तो  उससे
 मैं  क्या  निष्कर्ष  निकालूं,  प्रत्यक्ष  महोदय  ?

 झष्यक्ष  महोदय  कि  मैला फा इडी  स्पीकर
 ने  किया  ।

 श्री  मधु  लिमये  :  जब  अपेरेन्ट  रीजन
 आर  शमिल  भोजन  अलग  हो  जाते  हैं  तो

 2  तारीख  को  जज  कार्रवाई  है  उस  से  मैं  क्या
 मतलब  निकाल  ।  आप  के  बारे  में  इस  लिये
 कहना  पड़ा  कि  ग्रुप  नेम  न  करते  ता  उन्‍हें
 मोका  नहों  मिलता  |

 अध्यक्ष  महोदय  :  फिर  आप  को  वनराज
 नहीं  है  मगर  इसे  समिति  को  भेज  दिया
 जाये  |  (व्यवधान )

 क्रि  बागड़ी  अध्यक्ष  मानदेय,  a
 जिगर  शव रु  के  खाल  प्ले  भलाई  कर
 इस  सरन  में  उठे  Fate  Sree  के
 सवाल  के  उठाने  के  कारण,  की  नह  में  यह  बात
 होतो  है  कि  सदल  की  सादा  को  किस  तरह
 से  कायम  ्  जाये  |  इस  का  मभवलव
 यह  हीं  दोता  कि  किनी  को  दंड  दिया  जाये  ।
 ग्राम  कहों  इस  को  जे  पढ़ती  है  तो  इस
 नाते  से  कि  उत  मर्यादा  को  कायम  रखने
 के  लिये  क्‍या  तरीके  ग्रपनाये  जायें  ।  पहले
 भी  बहुत  से  विशेषाधिकार  यहां  पर  जाये  हैं  t
 कायदे  कानून  के  साथ  वह  विशेषाधिकार
 चल  सकते  हैं  या  नहीं,  यह  तो  प्राग  की  बाल
 है,  लेकिन  सात  को  ग्रोवर  बाप  की  यही  नीति
 हों  है  कि  चनो  यह  बाल  खत्म  हो  गई,  कब
 जाने  दी,  इस  से  कुछ  निकलने  वाला  नही  है  ।

 मैं  एक  बात  बौर  निवेदन  करेगा  कि
 फरियादी  ग्रदालत  के  अन्दर  जाता  है
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 प्रदालत  में  उस  के  मल  के  नता बिक  गलत  था
 सही  कुछ  छत  लगते  हैं  और  ग्रदालत  उस
 का  निगंध  दे  देता  है,  तै।  फिर  उस  के  बाद
 ण्सिः  सच  या  झूठ  के  निरंतर  ewe  न
 नहीं  रह  जाती  |  प्रखर  गए लप,  ने  ने  ५.
 अस्वीकार  बाप  कैप्री  को  देते  हैं  तो  उक्त  अदालत
 में  जा  कर  जे  उस  के  मन  को  न्याय  जनता
 है उ.  कहने  का  भ्रिकार  जरूर  दोता  है  ।
 चाहे  वह  गलत  हो  या  सही,  उसका  फैसला
 अदालत  करती  है  ।  जब  श्री  मधु  लिमये  जी
 ने  ट्रपति  दाब  स्त  दी  थे  १  वह  इस  नाते  से
 नहों  दी  थो  कि  सदन  में  किसी  से  उन  को
 इंशा  थ।  |  यहां  पर  उन  के  साथ  जी  प्र न्याय
 हमा  ग्रोवर  उन  के  मन  पर  उस  का  जा  प्रसर
 दमा  उन  के  न्‌  बिक  उन्होंने  जा  कार  अदालत
 में  द्वारा  हद  ।  उन्‍होंने  किस  पब्लिक
 प्लेटफार्म  से  या  किया  अखवार  में  बयान  नहीं
 दिया  जिस  से  सदन  की  या  पाप  की  बे  ६  बजती
 का  कराई  खयाल  हो  it  अ्रदालत  ने  कटा  नदीं,
 यह  दिन  है  ।  बस  हैं  गया  फैसल।  ।  इस/लये
 बात  को  लम्बी  बड़  ने  का  कई  मतलब  नहीं
 रह  जाता  ।  प्रखर  इस  तरह  से  विशेव्/धिकार
 का  सवाल  उठता  है  तो  करती  जगो  तो  सब  के
 प्रकार  पति  हैं  ।  मैं  अवसर  शिकार  होता
 हैं  इस  का  और  निकाला  जाता  हु  ।  इस  का
 मतलब  यह  नहीं  होता  कि  इस  बात  को  बढ़  या
 जाये।  मैं  नम  निवेदन  करूंगा  कि  कम  से  कम
 दो  बिशेष धि. घि  कारों  का  सवाल  मैं  ने  आप  के
 कहने  से  टाल  दिया  है  क्‍योंकि  उन  के  बढ़ाते  में
 कोई  फायदा  नहों  थ।  t  इस  बारे  में  भी  कोई
 लम्बी  चौड़ी  बात  तो  मेरी  नजर  में  जाती
 नहीं  ।  बात  साफ  है  |  मघ  लिमये  जी  की
 नियत  नहीं  है,  उन्होंने  साफ  कह  दियाहै  कि
 उन  कोप  का  मान  और  सदन  का  मान
 प्यारा  है।  उन  का  अपमान  करने  क/  कोई
 मकसद  नहीं  थ।  ।  इस  से  ज्यादा  दोर  क्‍या
 हो  सकता  है  ।
 Shri  6.  M.  Banerjee  (Kanpur): I  invite  your  kind  attention  to  Rule

 223  which  says:
 “A  member  wishing  to  raise  a

 question  of  privilege  shall  give
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 notice  in  writing  to  the  Secretary
 before  the  commencement  of  the
 sit  ag  oon  the  day  the  question  is
 Proposed  to  be  raised.  If  the  ques-
 tion  raised  is  based  on  a  document,
 ihe  notice  shall  be  accompanied  by
 the  document.”

 Naturally  what  we  do  here  is  that,  if
 it  is  based  on  a  newspaper  report,  the
 newspaper  is  shown  to  you  or  sent
 to  you  or  any  other  document  on  which
 it  is  based.  For  instance,  Shri  Homi
 Daji  had  a  document  when  he  got  some
 paper  from  Indore  that  a  Sub-Inspec-
 tor  or  an  Inspector  of  police  had
 behaved  in  a  ver  shabby  manner;  he
 did  not  allow  the  particular  petition
 to  be  sent  to  the  Lok  Sabha.  Here  I
 believe  my  hon.  friend,  Shri  V,  C.
 Shukla,  must  have  given  notice  of
 this  and  he  must  have  supplied
 some  document  on  which  he
 based  his  privilege  motion.  If  the
 document  is  his  appeal  to  the  Supreme
 Court  or  his  petition  to  the  High  Court.
 ie.  if  a  petition  moved  in  a  High
 Court,  whether  a  writ  petition  or  u
 petition  on  appeal,  also  becomes  a  sub-
 ject  matter  of  privilege,  then  i  am
 afraid  if  will  be  very  difficult
 for  any  one—not  only  for  a
 member  but  even  for  a  cilizen--
 to  carry  on.  Here  I  want  to  re-
 fresh  my  memory  to  this:  when  s!ric-
 tures  were  passed  by  the  High  Court
 and  Many  courts  about  the  late  Pratap
 Singh  Kairon,  we  wanted  to  ralse  the
 question  in  this  House  on  the  basis  of
 the  strictures  and  I  believe  you  had  the
 wisdom  not  to  allow  it.  The  functions
 of  the  judiciary  and  those  of  Parlia-
 ment  are  different.

 Mr,  Speaker:  There  is  no  eonflict
 between  the  functions  of  the  judiciary
 and  those  of  the  legislature.

 Shri  8.  M.  Banerjee:  I  am  raising
 this  question  because  it  will  be  very
 difficult  for  any  member  of  the  Housc
 to  function;  if  he  does  not  get  justice,
 he  will  not  be  able  to  go  to  the  court.
 Even  our  privileges  have  not  been
 properly  codified....

 Mr.  Speaker;  The  hon.  member
 ought  to  distinguish  an  affidavit  thet
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 (Mr.  Speaker.]
 has  been  filed.  He  goes  on  talking
 about  going  to  courts;  that  is  not  the
 question.  (Interruptions.)

 Shri  s.  M.  Banerjee:  The  only  ques-
 tion  before  the  House  is  whether,  in
 the  petition  or  in  the  appeal,  Mr,
 Limaye  has  used  some  expression  on
 the  conduct  of  the  Speaker  by  saying
 that  he  has  mala  fide  intentions  or
 something  like  that.  He  has  used  the
 word  ‘mala  fide’  and  that  is  the  only
 word  to  which  my  friend,  Shri  Shukla
 has  taken  objection.  In  8  court  of  law,
 either  it  is  bona  fide  or  mala  fide.  I
 am  not  a  lawyer.  After  all,  what  is
 the  meaning  of  mala  fide?  I  say  that
 this  will  be  a  bad  precedent,  I  have
 all  respect  for  you  and  for  this  House,
 but  I  say  that  this  will  be  a  bad  pre-
 cedent,  This  is  veing  done  by  the
 ruling  party  member  with  a  venge-
 ance,  with  the  idea  that,  in  future,  if
 I  am  punished  by  the  Chair,  I  may
 not  defy  the  Chair.  We  have  no  idea
 to  defy  you,  Sir,  but  sometimes  it  80
 happens.

 Mr.  Speaker:  ]  do  not  know  whether
 he  has  supported  Mr.  Limayc.

 Shri  5.  M.  Banerjee:  I  am  not  sup-
 porting  Mr.  Limaye,  but  I  am  support-
 ing  only  the  idea  that  a  question  in
 the  court  of  law  should  not  be  dis-
 cussed  here.

 लो  राशंदवरानस्य  (करनाल)  :  धरिया
 महोदय

 तक  सरोवर  प्राय  को  इस  तरह  से
 नहीं  बोलना  चाहिये  1  पिछली  दफे  भी  बाप
 बोले  जौर  जे  प्रत्याय  श्राप  ने  कहे  वह  ठीक
 नहीं  थे  ।  मैं  कहता  कि  मैं  बड़ी  सब  करता  हूं
 बौर  बहुत  बर्दाश्त  करता  हूं  ।  प्रखर  झाग  को
 बातों  से  पब  नन  अलग  झा  जाये  तो  कोई
 रजत  बात  नहीं  है  t  आप  को  we  तरह  से
 नहीं  करना  चाहिये  |

 Shri  Kapur  Singh:  ]  most  respect-
 fully  submit  that  this  matter  should
 be  further  processed  a  little  before
 it  is  handed  over  to  the  Committee  of
 Privileges.  As  it  seems  to  me,  there
 are  three  questions  to  be  answered
 before  a  final  decision  can  be  given
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 the  matter  is  fit  for  going  to  the  Com-
 mittee  of  Privileges.  These  three
 questions  are  as  follows:—

 The  first  is,  whether  the  hon.  mem-
 ber,  Shri  Limaye,  was  entitled  to  go
 to  a  court  of  Jaw  on  the  matter  under
 reference.  To  this  already  a  reply
 has  been  given  by  the  hon.  member
 himself  that  you  yourself  ruled  and
 answered  to  this  question  in  the  affir-
 mative.

 The  second  question  is:  is  a  right  0७
 allege  mala  fide  implicated  by  the
 right  to  go  to  court.  If  my  knowledge
 of  jurisprudence  is  to  be  relied  upon,
 then  I  think  that  a  right  to  go  to
 court  always  implicates  a  right  to
 allege  mala  fide  and  it  is  a  matler
 between  the  individual  concerned  and
 the  court  to  see  as  to  whether  the
 allegation  was  well  made  or  wrongly
 made  and  with  what  consequences.

 The  third  question  is:  does  a  member
 commit  a  breach  of  privilege  by  exer-
 cising  his  right,  his  lawful  rights.  On
 this  also  I  think  I  have  your  authority
 to  say  that  you  have  ruled  to  me  in
 a  case  which  I  recently  raised  as  8
 question  of  privilege  that,  whenever
 any  citizen  is  acting  in  exercise  of  his
 lawful  rights,  no  question  of  breach
 of  privilege  can  arise.

 I  submit  that  it  is  in  the  light  of
 answers  to  these  three  questions  that
 your  final  ruling  should  be  given.

 Mr.  Speaker:  |  am  rather  surprised
 that  the  issue  should  be  confused.
 Who  says  that  a  member  does  not
 have  the  right  to  go  to  the  court?
 This  is  not  that  case  that  he  could  not
 go  to  the  court  nor  is  this  that  seek-
 ing  redress  there  gives  him  the  right
 to  allege  mala  fide,  i.e.,  because  he
 can  go  to  the  court,  he  can  also  file  an
 affidavit  that  the  Speaker  hag  acted
 mala  fide......

 Shri  Surendranath  Dwivedy
 (Kendrapara):  True  to  his  know-
 ledge.

 Mr,  Speaker:  Yes,  truc  to  his  know-
 ledge.

 So  the  only  question—I  am  limit-
 ing  it—that  can  be  referred  to  the
 Committee  is  whether  there  was  any by  this  House  or  by  you  as  to  wheth
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 justification  to  allege  mala  fide  in  the
 affidavit  under  the  circumstances  that
 existed  at  that  moment.

 et  मधु  लिये  उसके  पहले  या  बाद  ?

 अध्यक्ष  महोदय  :  पहले  शौर  बाद,  सब
 कुछ  गेट।  देख  लेगी  ।

 Shri  Hari  Vishnu  Kamath:  May  I
 draw  your  attention  to  rule  2267....

 Mr.  Speaker:  It  should  not  take
 long  now,

 Shri  Daji  (Indore):  May  I  make
 one  submission?  If  you  are  going  to
 allow  other  Members,  I  hope  you  will
 permit  me  also  to  make  some  sub-
 missions

 Mr.  Speaker:  All  members  cannot
 get  an  opportunity.

 Shri  Hari  Vishnu  Kamath:  Under
 rule  226,  the  House  should  consider
 this  matter  before  it  is  referred  to  the
 Committee.  That  has  been  done  be-
 fore  in  this  House.  Before  the  matter
 is  referred  to  the  Privileges  Committee
 the  House  should  discuss  this  matter.
 Therefore,  we  want  to  discuss  it  now,

 Mr.  Speaker:  Therefore,  I  have
 allowed  this  discussion.  But  that  does
 not  mean  that  aj]  members  would  get
 the  opportunity.  The  hon.  Member
 might  say  a  few  words.

 Shri  Hari  Vishnu  Kamath:  May  I
 make  a  brief  submission?

 At  the  outset,  may  I,  by  your  leave,
 try  to  clear  an  obscurity  into  which
 my  hon.  friend  Shri  Madhu  Limaye  hag
 let  the  issue  fall  by  stating  that  his
 case  at  a  certain  stage  was  on  a  par
 with  mine.

 You  will  be  pleased  to  recollect  the
 incident  that  took  place  in  August  or
 September,  ‘1955.  I  think  it  was  in
 August,  955  that  the  then  Deputy-
 Speaker,  Shri  Ananthasayanam
 Ayyangar  who  was  in  the  Chair  re-
 fused  permission  to  me  to  raise  a
 Point  of  order.  Then  again,  I  request. ed  him  to  give  me  permission.  But
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 he  persistently  refused,  and  then  I
 said  that  I  was  sorry  rT  could  nat
 agree  and  I  must  be  permitted  §  to
 raise  the  point  of  order.  He  then
 asked  me  to  withdraw  from  the  House.
 That  was  all.  Then  what  happened
 was  that  when  I  was  about  to  with-
 draw,  some  of  my  Congress  friends  at
 that  time—not  the  Members  who  are
 sitting  here  today  on  those  Benches,
 bul  the  Congress  Members  at  that
 time—-started  g  cacophonous  cachinna-
 tion,  where  upon  |  said  ‘fantastic
 nonsense’.  The  Deputy-Speaker  who
 was  in  the  Chair  wrongly  thought
 that  I  had  addressed  those  words  to
 him.  The  House  was  good  enough  to
 agree  to  name  me!  Later  it  was  found
 by  the  then  Speaker  Shri  Mavalankar
 that  the  action  taken  was  not  quite
 correct,  and  he  permitted  me  to  make
 a  statement  on  the  matter.  The  earlier
 resolution  or  motion  was  also  rescind-
 ed  later.  Acharya  Kripalani  moved
 in  the  House  the  next  day  that  that
 motion  be  rescinded,  and  it  was  80
 rescinded.  When  I  came  back  after
 a  week  to  the  House,  Shri  Mavalankar
 gave  me  permission  to  make  ao  state-
 ment  on  the  subject,  and  he  absolved
 me  of  any  blame.

 Be  that  as  it  may  now  [  come  to
 the  point  at  issue  today.  The  right
 of  a  Member,  as  you  have  rightly  said,
 to  go  to  a  court  of  law  is  not  disputed,
 on  any  issue  that  pertains  to  the
 Constitution,  Rules  225  and  226  make
 it  clear  as  to  what  matter  of  privilege
 can  be  raised  here,  and  that  should  be
 discussed  here  before  it  is  referred  to
 the  Privileges  Committee.  Rule  226
 says  that  the  House  may  consider  the
 matter  before  it  is  referred  to  the
 Committee.

 Now,  may  I  submit  that  it  is  article
 nga  under  which  apparently  my  hon.
 friend  Shri  Madhu  Limaye  went  to
 the  High  Court  and  then  the  Supreme
 Court?  He  thinks  that  perhaps  that
 article  invests  him  with  the  right  to
 go  to  court  in  case  he  thinks  rightly
 or  wrongly  that  so  far  as  the  House  is
 concerned,  that  article  has  fallen  into
 desuetude  or  has  tended  to  fal]  into
 desuetude.
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 {Shri  Hari  Vishnu  Kamath]
 The  point  that  now  arises  is,  as  has

 been  said  by  my  hon.  friend  Shri
 Vidya  Charan  Shukla,  that  in  the
 affidavit  mala  fides,  and  if  I  have
 heard  him  aright,  malice

 Shri  Surendrasath  Dwivedy:  Out
 -of  malice.

 Shri  Hari  Vishnu  Kamath:........
 Mala  fides,  that  is,  bad  faith,  has
 been  attributed  to  you.  Therefore,  the
 House  must  consider  how  far  it  be
 wrong  for  any  Member  to  attribute
 mala  fides  to  the  Speaker  inside  the
 House  or  outside  the  House,  whether
 it  is  in  the  House  when  we  refer  to
 your  rulings  or  outside  the  House  in
 a  court  of  law.

 I  believe  that  it  is  wrong  to  im-
 pute  mala  fides  or  bad  faith  to  you.
 We  may  not  agree  with  your  ruling,
 as  we  have  said  often  that  we  do  not
 agree  with  your  ruling,  but  willy-
 nilly  we  bow  to  the  ruling,  and  we  do
 not  atiribute  any  malice  or  any  mala
 fides  to  your  judgements  or  to  your
 rulings.  Therefore,  T  would  however
 submit  that  the  offence  or  the  mistake
 or  the  blunder  which  has  been  ap-
 parently  committed,  in  my  humble
 judgment,  by  my  hon.  friend  =  Shri
 Madhu  Limaye  would  be  (may  T  use
 the  word  ‘purged’)  purged,  if—I  am
 not  competent  to  advise  him,  but  if
 I  may  make  a  humble  suggestion—
 today  in  the  House  he  expresses  his
 regret  for  what  he  has  said,  for  hav-
 ing  attributed  mala  fides  to  you,  that
 he  did  not  mean  what  he  said.  If
 he  does  express  regret  to  you  for
 having  v#ttributecd  mala  fides  to  you,
 I  submit  that  the  mitter  may  not  be
 referred  to  the  Committee  of  Privi-
 leges  of  the  House.

 Shri  Daji:  Since  the  right  of  going
 to  tha  court  has  been  accepted,  I
 would  say  that  I  disagree  with  my
 hon.  friend  Shri  S.  M.  Banerjee  and
 my  very  able  friend  Shri  Kapur  Singh when  they  say  that  the  right  to  go  to

 tia
 includes  the  right  to  allege  mala

 des,
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 An  hon.  Member:  Otherwise,  why
 should  a  person  go  to  court?

 Shri  Daji:  That  would  be  an  ex-
 tremely  dangerous  precedent.  It  may
 be  that  this  time  it  is  a  Member  of
 the  Opposition  who  is  invoived.  But
 if  this  precedent  were  to  be  establish-
 ed  then  it  would  mean  that  in  future
 any  Member  may  allege  anything
 against  any  other  Member  in  an  affi-
 davit  and  then  go  to  court  against  that
 other  Member,  and  there  would  be  no
 remedy  then.  Such  a  position  is  not
 Possible,

 The  legal  test  would  be  this,  a  citizen
 is  free  to  allege  anything  before  a
 court  but  if  the  thing  is  not  proved
 before  the  court,  the  aggrieved  party
 has  the  right  to  go  in  for  defamation
 proceedings;  so,  if  an  action  for  defa-
 mation  would  lie,  it  would  amount  to.
 and  include  also  an  action  for  breach
 of  privilege.  That  would  be  the  legal
 position.

 The  position  will  have  to  be  further
 studied  by  the  Committee.  But  what

 I  want  to  point  out  to  you  and  to  the
 House  is  this.  My  hon.  friend  Shri
 Madhu  Limaye  has  not  done  justice
 to  his  own  case.  If  only  his  letter
 to  you  had  been  read  out,  it  would
 have  been  foung  that  his  letter  was
 much  more  courteous  and  much  more
 cogent,  than  the  speech  of  my  hon.
 friend  Shri  Madhu  Limaye.

 I  would  like  to  submit  to  the  House
 throuch  you,  Sir,  two  or  three  points.
 Firstly,  if  mala  fides  were  alleged.
 they  were  not  pressed  at  the  time  of
 argument.  The  arguments  on  mala
 fide  were  totally  dropped  when  he
 went  to  the  Supreme  Court  for  leave
 to  appeal  against  the  order  of  the
 High  Court.  Even  in  the  High  Court.
 this  argument  about  mala  fides  was
 not  pressed.  When  he  went  to  the
 Supreme  Court  also,  he  very  properly
 and  very  rightly  dropped  the  question
 of  mala  fide.

 tt  सच  लिये :»  =a  पर  कोई  प्रथम
 ही  भहीं  है  t
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 Shri  Daji:  Even  in  the  petition  to
 the  High  Court,  no  specific  prayer  was
 based  on  the  allegation  of  mala  fide.
 Iam  very  clear  about  it  that  the  alle-
 gation  of  mala  fide  was  a  very  unfor-
 tunate  a  legation,  and  I  resent  it.
 That  allegation  was  only  made  in
 passing  in  the  petition  drafted  in  a
 hurry  and  huff,  and,  therefore,  in  his
 letter  he  almost  implies  that  since  the
 matter  was  not  pressed  by  him  fur-
 ther,  we  should  not  catch  hold  of  just
 one  sentence  in  the  affidavit,  which
 was  not  followed  up  in  the  High  Court
 and  the  Supreme  Court  and  we  should
 not  beat  about  a  dead  horse.

 It  is  only  from  that  angle  that  I
 would  submit  this,  since  the  matter
 has  been  brought  up  by  the  Member
 himself.  After  having  alleged  a  thing
 in  the  affidavit,  if  it  is  not  pursued  in
 the  High  Court  and  the  Supreme
 Court,  then  it  means  that  the  thing
 is  dropped  as  it  were.  If  you  allege
 a  thing  in  a  petition  but  do  not  press
 it  at  the  time  of  argument,  then  legal-
 ly  you  almost  concede  the  point  and
 you  almost  leave  it  out.  Since  that
 point  was  not  pressed  further,  I  do  not
 think  that  much  purpose  would  be
 served  by  further  beating  a  dead
 horse,

 को  रामेदवरानर्द :  प्रत्यक्ष  महोदय,
 मझे  निवेदन  करना  है  उस  सम्बन्ध  में  कि
 हम  में  से  किसी  को  भी  नहीं  कहना  चाहिए
 कि  हस  गलती  नहीं  करते,  हम  सभी  भूल
 कर  सकते  हैं  शौर  उस  में  झप  भी  सम्मिलित
 हैं  ।  यह  शब्द  मैं  श्राप  के  प्रदान  के  लिए
 नहीं  कह  रहा  हूं  ।  इसलिए  कह  रहा  हूं  कि
 मानवता  के  नाते  प्राय  भी  वैसे  ही  मनुष्य
 हैं  प्रौढ़  हम  भी  4%  ही  मनुष्य  हैं  ।  चुनाव
 की  दृष्टि  ते  भी  समता  है  |  केवल  सम्मान
 के  लिए  हम  ने झाप  को  इस  पीठ  पर  रखा  है
 सर्वसम्मति  से  ।  प्राय  हम  को  ठीक  ठीक
 सही  रूप  से  समझें  जो  कि  प्रत्यक्ष  का  पर्थ  है  1
 मेरा  झपना  शम  समझ  लें,  ऐसी  बात  हो
 सकती  है,  हो  सकता  है  कि  मेरा  म  हो  परन्तु
 यह  प्रत्यक्ष  रूप  से  ऐमा  होता  हैं  कि  कुछ
 व्यक्तियों  को  घ्रध्यक्ष  महोदय,  ड्राप  ने  यह
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 समझ  जिया.  हैं  कि  था  तो  ये  हाथ  हैं,  वह
 व्यक्ति  जो  हिन्दी  में  बोलते  हैं  या  यों  समझ
 लें  प्राय  कि  ये  अयोग्य  हैं  या  यों  समझ  से  कि
 शायद  हमारी  कोई  सता  नहीं  है,  इसलिए
 श्राप  की  शोर  से,  यह  मैं  ग्रामीण  विचार  कह
 रहा  हूं,  अवहेलना  होती  है  ।  राज  के  ही
 व्यवहार  को  ले  लिया  जाय  ।  एक  घंटा
 समाप्त  होने  को  था,  पांच  मिनट  थे,  प्रत्येक
 प्रश्न  पर  कम  से  कम  दस  दस  प्रो  बा  रह  बा  रह

 बार  में  खड़ा  होता  रहा  किन्तु  आपका  दृष्  पात
 नहीं  हो  सका  |  मैंने  सामान्यतया  यह  बात
 कह  दी  ।  शायद  है  दूर  वृष्टि  का  नेत्र  न  हों
 या  शाप  ने  ऐसा  समझ  ही  लिया  हो  कि  हम
 कोई  जानबूझ  कर  कर  रहे  हैं,  ण्य  सामान्य
 बात  थी  t  श्राप  उसको  कह  सकते  थे  कोई
 बात  नहीं  है  |  लेकिन  प्रध्यक्ष  महोंदय,  जो
 श्राप  ने  राज  शब्द  प्रकट  किये  हैं  जिनके  लिए
 श्राप  मुझे  दंडनीय  समझते  हैं,  मैं  कहता  3
 उन  पर  शाप  को  पुनविच्षार  करमा  चाहिए
 मैं  दंडनीय  नहीं  कहता  t  लेकिन  मेरे  शब्दों
 का  यह  उत्तर  देना  कि  दोनों  adr  नहीं  हैं
 जो  भाष  कहते  हैं  पौर  इतने  प्रवेश  में  ग्राकर
 कहना,  प्रध्यक्ष  महोदय,  मैं  तो  स्वयं  लिखकर
 दे  चुका  हूं,  मैं  कमी  भी  प्राय  को,  प्लोर  प्राय
 तो  हमारे  माननीय  प्रत्यक्ष  है,  मैं  तो  गधे,
 घोड़े,  कुत्ते  तक  का  प्रदान  नहीं  करना
 चाहता  (डा  बयान  )  मेरी  बात  सुन
 लीजिये  ।  ड्राप  समझ  नहीं  पाये।  मेरे  शब्दों
 को  सुन  लीजिये  ।

 13  hrs.
 were  महूंवप :.  प्रखर  हमारी  इतनी

 बुद्धि  नहीं  है  कि  श्राप  को  समझ  पायें  तो
 दाप  ही  बस  कीजिये  ।  प्रखर  हम  नहीं  समझ
 सकते  तो  प्राय  ही  रहने  दीजिये  ।

 धो  र/मेदबरानम्य  :  मैं  ने  ये  शब्द  कहें
 ही  नहीं  हैं,  प्राय  नहीं  समझ

 acon  सुबह:  हम  नहीं  समझ  पाते
 जो  प्राय  क्‍यों  ज्यादा  जोर  देते  हैं  ।

 की  रामिदवशानर्द :  मेरा  निवेदन  तो
 सुन  लीजिये  1
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 प्रत्यक्ष  महो  :  निवेदन सुन  लिया  ।

 भो  रामेदवरानन्द  :  मेरा  निवेदन  सुन
 न।

 प्रत्यक्ष  महोदय  :  बाप  बैठ  जायें  ।

 भो  रॉमेक्य रानगव :  शाप  ने  सब  की
 बात  सुनी  है,  मेरी  बात  भी  सुन  लें,  मुझे  भी
 कहने  का  अधिकार  है  ।  मैं  ग्रसित  नहीं
 कहूँगा,  मेरा  निवेदन  सुन  लें  ।

 मैं  आप  को  अपनी  तरफ  से  विश्वास
 दिलाना  चाहता  हु  कि  हम  में  से  कोई  भी
 सदस्य  जिन  से  मेरा  सम्पर्क  है  नहीं  चाहता
 कि  किसी  भी  प्रकार  से  आप  का  ग्रपमान
 किया  जाये  ।  (हालात)  ये  कुछ  सज्जन
 बीच  में  बोलते  हैं  और  मुझ  से  बैठने  को
 कहते  हैं।  मैं  प्राय  की  श्ाज्ञा को को  सदा  शिरोधार्य
 करता  हूं  लेकिन  ये  जो  बीच  में  बोलने  लगते  हैं
 ये  सारा  काम  खराब  करते  हैं,  श्राप  इन  पर
 नियंत्रण  नहीं  करते  ।

 तो  मेरा  निवेदन  है  कि  इस  श्री  मधु  लिमये
 के  मामले को  ज्या दाओ गे  न  ले  जायें  ।  जब
 आपका  पग्रपमान  करते  की  भावना  ही  नहीं  है
 तो  उसको  भ्रनायास  लेना  कि  नहीं  भावना
 तो  हैं  ही,  गह  उचित  नहीं  है  t  ware  ऐसा
 बार  बार  जहा  जाता  हैं  तो  फिर  वह  भी
 व्यक्ति  है,  सदस्य  है,  वह  भी  कह  सकता  हैं  कि
 हैं  तो  हैं  ही  ।  इसलिए  मेरा  पुनः  निवेदन  है
 कि  प्राय  हमारे  बड़े  हैं,  दल  इस  मामले  को
 यहीं  रहने  ४  1

 अध्यक्ष  महोदय  :  स्वामी  जी,  अप  का
 धन्यवाद  करता  हूँ  t  मुझे  भाप  से  अपने
 अपमान  का  डर  नहीं  है  |  मुझे  राज  से  कोई
 फिक्र  नहीं  है  कि  बाप  मेरा  प्रदान  करेंगें,
 क्योंकि  अप  गधे  कौर  कुत्ते  का  भी  भ्रपमान
 नहीं  करते  ।

 Shri  N.  Dandeker  (Gonda):  This
 matter  has  troubled  me  a  great  deal
 right  from  the  time  when  Shri  Shukla
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 first  brought  this  motion.  I  think  some-
 time  in  May.  I  believe—]  have  not
 before  me  the  text  of  the  motion,—he raises  the  question  of  breach  of  privi-
 lege  on  two  grounds.  The  first  is  that
 Shri  Limaye  dareq  to  go  to  the  High Court  and  take  legal  action  in  the
 matter  itself,  and  secondly,  that  in
 referring  to  the  Speaker  he  used  the
 expression  ‘mala  fide’  which  is  un-
 doubted!y  there,  in  his  affidavit.

 On  the  first  point,  it  is  quite  clear
 that  there  is  no  question  of  any  pri-
 vilege  involved.  As  regards  the
 second,  I  think  it  is  definitely  regret-
 table  that  Shri  Limaye  whatever  the
 background  of  the  occasion,  whatever
 the  heat  generated,  however  excited
 he  might  have  been,  should  have  used
 the  expression  ‘mala  fide’  in  relation
 to  the  Speaker.

 But  I  would  like  to  add  also,  in  ex-
 tenuation  of  the  situation,  that  it
 would  appear  that  he  did  not  use  the
 expression  ‘mala  fide’  with  intent.
 This  is  clear  from  the  fact  that  he  did
 not  press  it  before  the  High  Court  and
 did  not  even  mention  it  in  his  appeal
 to  the  Supreme  Court.  I  believe  in
 his  letter  to  you  it  has  been  made
 quite  clear  that  he  felt  he  was  obvi-
 ously  in  the  wrong.  I  fee]  therefore
 that  if  Shri  Limaye  would  express  his
 regret  for  having  used  an  expression
 of  that  kind,  obviously  without  intent,
 the  matter  ought  to  come  to  an  end.

 Shri  Bade  (Khargone):  While  re-
 ferring  the  matter  to  the  Privileges
 Committee,  m  omission  is  that  first
 you  have  to  decide  whether  there  is  a
 breach  of  privilege  if  a  man  says
 something  in  the  court  and  if  a  man
 says  something  outside  the  court.  Sup-
 pose  Shri  Limaye  said  it  outside  the
 court,  what  would  be  the  result?  Sup-
 pose  he  says  it  before  the  court,  what
 would  be  the  consequence?

 Besides,  while  pressing  his  petition,
 he  never  used  the  word  ‘mala  fide’.  If
 he  says  something  ‘mala  fide’  against
 the  Speaker  in  the  court,  the  court
 will  surely  punish  him.  But  whether
 we  can  also  punish  him  is  the  ques-
 tion.
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 Therefore,  if  the  intent  was  not
 there,  he  should  at  least  express  his
 regret.  [  sincerely  and  honestly  be-
 lieve  that  when  a  certain  person  uses
 the  expression  ‘mala  fide’  about  a  res-
 pectable  person,  certainly  it  is  rather
 defamatory.  So  I  would  request  Shri
 Limaye  to  express  his  regret,  to  say
 that  it  was  a  misapprehension  and  he
 regrets  it.

 Shri  Shinkre  (Marmagoa):  May  I
 gay  a  word?

 Mr.  Speaker:
 endlesaly,

 We  should  not  go  on

 I  have  to  repeat,  again  and  again,
 that  the  issue  should  be  clearly  ap-
 preciated.  It  is  not  a  matter  only  of
 the  petition—probably  the  petition
 would  not  have  mattered  as  much  In
 view  of  the  subs  t  circ  t
 that  he  did  not  preas  the  point.  It  is
 the  affidavit  where  one  has  to  say  that
 ‘it  is  to  my  personal  knowledge  and
 belief.  ‘Personal  knowledge'—that  is
 what  ia  objectionable,  nothing  else.

 Then  too,  I  have  no  rancour  in  my
 mind,  nor  do  |  want  to  punish  Shri
 Limaye.  I  have  no  bias  against  him.
 But  I  would  like  to  ask  whether  from
 all  that  has  been  said  in  his  speech,
 any  Member  understood  that  he  was
 expressing  any  kind  of  regret.

 Shri  Shinkre:  May  |  submit

 Mr,  Speaker:
 pared  to  recommend  to
 that  if  he  expresses  his
 should  be  accep  ¢J.

 Even  now,  T  am  pre-
 the  House

 regret,  it

 Shri  Shinkre:
 word?

 May  I  submit  one

 st  me  लिमये  हैं  किए  प्राय  से  यह
 निवेदन  करना  चाहता  2  (कि  सत्यनारायण
 सिन्हा  जी  ते  ae  को  दि  वजह  is  दिन  के

 लिए  निकाल  दिया  ।  इह  खेद  प्रकट  नहीं
 करते  t  [स्वान)  इसी  से  तो,  नहीं  सो
 मुझ  को  कहने  की  क्या  जरूरत  थे  ।

 AGRAHAYANA  8,  1887,  (SAKA)  Privilege  4422

 मुझ  को  बिला  बजह  लोग  निकाल  दें
 i5  दिन  के  लिए,  फिर  क्यों  मुझ  को  गुस्सा

 नहीं  बाय?  क्या  मैं  इन्सान  नहीं  हूं,  आदमी  नहीं
 हूँ  ?  प्रौढ़  उसका  खुलासा  श्री  सत्य  नारायण  जी
 के  द्वारा  यहां  नहीं  होता  जब  नाथ पायी  जी  ने
 कहा  जौर  किशन  पटनायक  जी  ने  कहा  है
 तो  बाप  क्‍या  चाहते  हैं,  प्रत्यक्ष  महोदय  *

 a  se  ee
 प्रत्यक्ष  महोदय  :  मैं  प्राय  से  कुछ  कौर

 नहीं  चाहता  ।

 कौ  बागड़ी  :  प्रत्यक्ष  महोदय,  ऐसा
 विशेषाधिकार काहू  मामला  पहले  भी  प्रा
 चुका  है  I

 ब्रायन  महोदय  मैंने  सुन  लिया  t  मैं
 किसी  को  दोबारा  उसी  बात  पर  बांस
 नहीं  दे  सकता  |

 The  Deputy  Minister  in  the  Minis-
 try  of  Law  (Shri  Jagamatha  Rao):
 The  question  we  have  to  consider  now
 is  a  very  simple  and  straight  one.
 The  allegation  made  by  Shri  Madhu
 Limaye  in  his  writ  petition  231/65  to
 the  Punjab  High  Court  would  really
 amount  to  a  breach  of  privilege.  I  do
 not  for  a  moment  contend  that  his
 conduct  in  going  to  the  court  would
 per  se  amount  to  a  brewch  of  privi-+
 lege.  Reference  may  be  made  to  para
 0  of  the  petition  where  he  says:

 “That  the  day  the  petitioner  re~
 ceived  the  above  reply,  there  was
 an  uprorious  scene  in  the  Lok
 Sabha  and  the  petitioner  was  :ius-
 pended  from  the  service  of  J.ok
 Sabha  for  two  weeks  on  the
 motion  moved  by  the  Minister  of
 Parliamentary  Affairs,  Mr.  Satya
 Narain  Sinha,  supported  by  the
 Leader  of  the  House,  Mr.  Lal
 Bahadur  Shastri.  The  action  of
 the  Speuker  in  naming  the  peti-
 tioner  and  of  Mr.  Satya  Narain
 Sinha  in  moving  the  aforesaid
 notice  for  his  suspension  was  not
 only  against  the  Rules  but  mala
 fide,  as  he  was  punished  for  rais-
 ing  the  question  of  discussing  the
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 {Shri  Jaganatha  Rao]
 Secretariat  Demands  and  for  his
 having  moved  cut  motions  in  that
 connection”.

 This  is  manifestly  not  true.  If  you
 wou'd  kindly  refer  to  the  proceedings
 of  the  House  of  the  Bth  April  1965,  you
 would  find  that  there  was  a  brief  in-
 terlude  after  the  question  hour  which
 followed  a  statement  made  by  the
 Minister  of  External  Affairs  about  the
 proposed’  visit  of  Mr.  Phizo  to  China.
 You  wi'l  find  there  that  the  hon.
 Member  questioned  the  policy  of  Gov-
 ernment  and  characterised  it  as
 napumsok,  impotent.  This  was  fol-
 lowed  by  interruptions  and  noisy
 scene:  and  the  Member  was  named.
 Shri  Satya  Naravan  Sinha,  Minister  of
 Parliamentary  Affairs,  then  moved
 the  following  motion:

 “That  Shri  Madhu  Limaye,  a
 Member  of  this  House,  and  named
 by  the  Speaker,  be  suspended
 from  the  cervice  of  the  House  for
 a  fortnight”.

 There  were  further  interruptions.
 Later  the  Prime  Minister  also  inter-
 vened  and  s‘id:

 "T  feel  that  it  would  have  some
 effect.  We  are  entirely—of  course,
 on  behalf  of  the  Government,  I
 need  not  say  that—behing  you  and
 you  have  our  fullest  support.  In
 regard  to  this  particular  dav,  to
 this  situation,  I  think  what  the
 hon.  Minister  of  Parliamentary
 Affairs  has  proposed  is  perfectly correct  and  it  should  be  placed
 before  the  House”.
 The  hon.  Member’s  writ  petition  is

 not  only  against  the  Speaker,  but
 against  two  Members  of  the  House,
 namely,  the  Teader  of  the  House  and
 the  Minister  of  Parliamentary  Affairs,
 and  also  npainst  an  officer  of  the

 House,  the  Secretary.  Lok  Sabha;  each
 by  itself  casts  a  reflection  on  the
 duties  of  all  or  any  one  of  these  per-
 sons  amounts  to  a  breach  of  privi-
 lege.  Attributing  mala  fides  to  the
 Speaker  in  para  0  tantamounts  to
 casting  reflections  on  the  Speaker.
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 Reflections  on  the  character  of  the
 Speaker  and  accusation  of  partiality  in
 the  discharge  of  his  duty  constitute
 a  breach  of  privilege  and  are  punish-
 able  as  such.  As  I  said,  there  are  also
 reflections  on  the  Members,  as  also
 action  against  the  Secretary  of  Lok
 Sabha.

 All  these  matlers  relate  to  the  in-
 ternal  proceedings  of  the  House  in
 which  you  are  supreme  within  the
 four  walls  of  the  House.  The  decision
 may  be  right  or  wrong,  but  it  is  final,
 it  is  binding  on  the  entire  House,  It
 is  the  duty  of  every  Member  of  the
 House  to  respect  you,  and  in  doing  so,
 we  respect  ourselves,  we  respect  the
 dignity  of  the  House.

 Both  the  Circuit  Bench  of  the  Pun-
 jab  High  Court  and  the  Supreme
 Court  dismissed  his  petition,  and
 thereby  upheld  the  decision  of  the
 Chair.

 It  is  a  fit  case  where  we  should
 refer  it  to  the  Privileges  Committee
 or  leave  it  to  the  derision  of  the
 House  itself.

 Shri  Vidya  Charan  Shukla:  The
 rea]  test  whether  the  allegation  of
 mala  fides  against  the  Chair  was  made
 by  him  unintentionally  or  intentional-
 ly  is  whether  he  is  prepared  to  tender
 an  unconditional  apology  to  the  House.
 If  he  made  this  allegation  against  the
 Chair  unintentionally  and  in  a  huff  as
 hon.  Shri  Daji  said,  then  there  should
 be  no  obiection  on  his  part  to  tender
 an  apolory

 Unconditional An  hon.  Member:
 apology.

 Shri  Vidya  Charan  Shukla:
 unconditional  apology  for  a  thing  that
 he  committed  unintentionally  and  in
 a  huff,  but  if  he  is  not  prepared  to
 tender  an  apology  to  the  House  for
 things  which  he  did  unintentionally
 or  de@iberately,  the  only  course  left
 to  us  is  to  send  this  matter  to  the
 Privileges  Committee,  where  all  those
 matters  can  be  considered  and  a  deci-
 sion  taken  in  a  cool  atmosphere.
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 Mr.  Speaker:  Now  ihere  is  a
 motion  that  the  matter  be  referred  to
 the  Privileges  Committee.

 Probably  those  Members  who  plead-
 ed  that  if  he  expressed  regret  it
 might  be  dropped—and  I  was  prepar-
 ed  for  that—now  have  nothing  to  say
 about  that.

 I  may  also  make  it  clear...

 श्री  मघ  सिमटे  :  प्रध्यक्ष  महोदय,  प्रखर
 कप  एक  मिनट  दें,  तो  मैं  एक  बात  कहना
 चाहता  हूं  ।  प्री  कानून  मन्त्री  ने  मेरी  याचिका
 में  से---उस  वक्‍त  मेरे  पास  वह  नहीं  हैं--
 कुछ  पढ़  कर  सुनाया  |  उससे  यह  स्पष्ट  ढपा
 होगा  कि  मैंने  सेहरा  फ़ाइलों  का  इल्जाम  लगाया
 श्री  सत्य  नारायण  सिंहा  के  खिलाफ़  ।  यह  तो
 बिल्कुल  स्पष्ट  है।  उन्होंने  पढ़ा  है।
 ग्औौर  जब  उनके  ख़िलाफ़  यह  इल्जाम
 लगाया,  तो  यदि  श्राप  मुझे  नेम
 न  करते,  तो  वह  प्रस्ताव  ही  न  भ्राता,  इसलिए
 नेम  करने  की  किया  के  बारे  में  भी  ऐसा  करना
 पड़ा  |

 Mr,  Speaker:  I  am  only  referring
 the  limited  question  of  his  allegation
 that  the  Speaker,  the  Minister  of  Par-
 liamentary  Affairs  as  well  as  the  Prime
 Minister  acted  maia  fide,  only  this
 much  whether  this  amounts  to  8
 breach  of  privilege  or  not.  The  Com-
 mittee  shal]  only  confine  their  atten-
 tion  to  this  enquiry;  other  matters  are
 not  being  referred  to  the  Committee,
 they  are  not  to  go  into  them,

 Those  in  favour  may  kindly  say
 “Aye”.

 Some  hon.  Members:  Aye.
 Mr,  Speaker:  Those  against  may

 kindly  say  “No”.
 Some  hon.  Members:  No.

 Mr,  Speaker:  The  Ayes  have  it.

 कछ  सासन ोय  सदस्य  :  नहीं  |
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 अ्रध्यक्ष  महोदय  :  क्‍या  मानना  सदस्य
 इस  को  चंगेज  करते  हैं  ?

 श्री  बागड़ी  :  जो,  हां  ।

 Mr.  Speaker:  Let  the  lobbies  be
 cleared.

 श्री  बागड़ी  :  डिवीजन  की  ज़रूरत  नहीं
 हैँ  ।

 अध्यक्ष  सरोवर  :  बया  डिवीजन  की
 ज़रूरत  नहीं  है  ?

 शी  बागड़ी  :  कोई  ज़रूरत  नहीं  है  ।

 Mr.  Speaker:  He  does  not  press
 that  a  division  should  take  place.  The
 Ayes  have  it,  the  Ayes  have  it.

 Shri  Nath  Pai  (Rajapur):  The
 only  point  to  be  referred  is  mala  fides
 against  the  Speaker,  and  not  the  Prime
 Minister.

 Mr,  Speaker:
 Shri  Nath  Pai:  That  came  at  a

 later  stage.  We  can  allepe  any  time
 mala  fides  against  the  Government.
 You  heard  everybody  very  carefully.
 Those  who  disagree  vre  of  the  view
 that  it  should  be  only  in  regard  to  the
 use  of  mala  fide  in  the  context  of  the
 Speaker.  I  have  every  right.  I  ac-
 cuse  them  every  day  of  mala  fides,  It
 should  be  limited  only  to  the  Speaker.

 Shri  Hari  Vishnu  Kamath:  We  do
 it  inside  as  well  vs  outside  the  House.

 Why  not?

 Shri  Vidya  Charan  Shukla:  Is
 there  a  division  or  not?

 Mr.  Speaker:  He  says  he  does  not
 press.

 Shri  Vidya  Charan  Shukla:  Once
 you  have  called  for  a  division,  it
 cannot  be  cancelled  like  this.

 Mr.  Speaker:  Let  the  lobbies  be
 cleared  The  lobbies  have  been
 cleared.

 Shri  Hari  Vishno  Kamath;  What  is
 th:  issue  we  are  voting  upon?
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 Mr.  Speaker:  I  find  from  the  ap-
 plication  of  Shri  Vidya  Charan
 Shukla  that  first  he  hag  said  that  Shri
 Madhu  Limaye  was  wrong  in  going  to
 the  Court,  or  the  Judges  were  wrong
 in  issuing  those  notices.  I  am  not
 referring  that  to  the  Committee.

 The  third  paragraph  was:

 “The  allegation  of  mala  fides
 and  malice  made  by  Shri  Madhu
 Limaye  against  the  hon.  Speaker
 of  the  Lok  Sabha  constitutes  a
 very  severe  breach  of  privilege.”

 श्री  मधु  लिये  :  पैलिस"  कहां  है  ?  वह
 हटा  दिया  जाये  ।

 were  महोदय  :  '  पैलिस'  को  भी  छोड़
 बेते  हैं  -  “पैसा  फ़ाइडी”  रहेगा  ry

 Then  the  only  question  before  the
 House  is  this:  whether  Shri  Madhu
 Limaye  committed  a  contempt  of  the
 House  or  a  breach  of  privilege  by  al-
 leging  mala  fides  against  the  Speaker
 of  the  Lok  Sabha.

 Shri  Hari  Vishnu  Kamath:  The  al-
 legation  of  breach  of  privilege  should
 be  referred,  not  that  he  has  commit-
 ted.  That  should  be  decided  by  the
 “Committee.

 Mr.  Speaker:  Yes,  the  allegation.
 The  question  is:

 “That  this  matter  be  referred  to
 the  Committee  of  Privileges".

 ‘Some  hon.  Members:  Ayc.
 Some  hon,  Members:  Aye.

 Mr.  Speaker:  Those
 say  “No”

 against  will

 The  Ayes  have  it,  the  Ayes  have  it.

 The  motion  was  adopted.
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 38.8  hrs,

 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  messages  received  from  the
 Secretary  of  Rajya  Sabha:—

 (l)  “In  accordance  with  the
 provisions  of  rule  127  of  the
 Rules  of  Procedure  ang  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held
 on  the  25th  November,  1965,
 agreed  without  any  amend-
 ment  to  the  Cardamom  Bill,
 1965,  which  was  passed  by
 the  Lok  Sabha  at  its  sitting
 held  on  the  7  September,
 1985.

 (2)  In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the  Ap-
 propriation  (No.  5)  Bill,  1965,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  8th  November,  1965,  and
 transmitted  to  the  Rajya
 Sabha  for  its  pecommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 13.19,  hrs.

 REPORT  OF  RAILWAY  CONVEN-
 TION  COMMITTEE

 Shri  5.  V.  Krishnamoorthy  Rae
 (Shimoga):  I  beg  to  present  the  Re-
 port  of  the  Railway  Convention  Com-
 mittee,  1985.
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 ‘18.194  hrs.
 KERALA  APPROPRIATION  (NO.  5)

 BILL,  1965"
 The  Minister  of  Finance  (Shri  T.  T.

 KErishnamachari):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fung  of  the  State  of
 Eerala  for  the  services  of  the  finan-
 qia)  year  1965-66.

 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  fur-
 ther  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State
 of  Kerala  for  the  services  of  the
 financial  year  1965-66."

 The  motion  wos  adopted.
 Shri  १.  T.  Krishnamacharl:  J  intro-

 ducet  the  Bill.

 43.20  hrs.
 ELECTRICITY  (SUPPLY)  AMEND-

 MENT  BILL,  1965".
 The  Minister  of  Irrigation  and

 Power  (Dr.  K.  L.  Rao):  I  beg  to
 move  for  leave  to  in'roduve  a_  Bill
 further  to  amend  the  Electricity
 (Supply)  Act,  1948,

 Mr,  Speaker:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bil)  further  to  amend  the
 Electricity  (Supply)  Act,  1948."

 The  motion  was  adopted.
 Dr.  K.  L.  Rao:

 ducet  the  Bill.
 Sir,  I  beg  to  intro-

 13-20)  hrs,
 RE:  POINT  OF  ORDER

 Mr,  Speaker;  There  was  another
 Point  of  order  of  yesterday  that  we
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 had  kept  for  today.  We  have  already taken  too  long.  We  may  take  it  up tomorrow.

 73.2  hr,

 DELHI  SECONDARY  EDUCATION
 BILL—contd,

 Mr.  Speaker:  The  House  will  now take  up  further  consideration  of  the
 following  motion  moved  by  Shri  M.  fom
 Chagla  on  the  26th  November,  1966,
 namely:

 “That  the  Bill  to  provide  for
 better  organisation  and  develop- ment  of  secondary  education  in
 the  Union  territory  of  Delhi,  be
 taken  into  consideration.”

 The  time  allotted  is  four  hours.
 One  hour  has  been  spent.

 ft  नवल  प्रभाकर  (दिल्ली--करोल-
 बाग)  :  प्रत्यक्ष  महिला,  मैं  उस  दिन  सहायता
 प्राप्त  शौर  मान्यता  प्राप्त  स्कूलों  के  बारे  में
 निवेदन  कर  रहा  था  t  इन  स्कूलों  में  कई  बार
 ऐसा  देखा  गया  है  कि  विद्यार्थी  परीक्षा  पास
 कर  लेते  हैं  कौर  उनके  परीक्षाओं  में  अच्छे
 नम्बर  भी  प्रा  जाते  हैं  किन्तु  उसको  इसलिए
 फेल  कर  दिया  जाता  है  कि  उन्होंने  कुछ  पैसा
 नहीं  दिया  a  मैंने  देखा  है  कि  उनकी  “पोर्ट
 बुक  में  भी  नम्बर  लिख  दिये  जाते  हैं  भ्र ौर  यह
 भी  लिख  दिया  जाता  है  कि  वे  पास  हैं  लेकिन
 इसके  बावजूद  भी  उनको  फेल  घोषित  कर
 दिया  जाता  है  |  एक  मेरे  सामने  जो  केस  भाया
 है  उसकों  मैं  ग्राहकों  बतलाना  चाहता  हूं  ।
 मैंने  देखा  है  क  प्रवेश  रिपोर्ट  में  कुछ  शौर
 लिखा  हुमा  था  फिर  उसकों  काट  कर  कौर
 कुठ  लिख  दिया  गया  ।  जो  पहले  नम्बर  लिखे
 हुए  थे  उनको  काट  कर  दूसरे  लिख  दिये  गये
 शौर  उसके  बाद  जहां  पास  सिखा  हुमा  वा
 वहां  पर  काट  कर  लाल  स्याही  से  फेल  लिख
 दिया  गया  ।  इस  तरह  की  जो  4  हूं तति  हैं

 *Pybiished  in  the  Gazette  of  India,  Extraordinary,  Part—ll,  Section  a
 dated  29-11-65,

 tIntroduceq  with  the  recommenda  tion  of  the  President.
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 प्री  नवल  प्रभाकर]
 इनकी  तरफ  आपका  ध्यान  जाना  चाहिये  |
 एक  केस  में  तो  यहां  तक  हुमा  कि  प्रोग्रेस  रिपोर्ट
 ही  उसको  वापिस  नहीं  दी  गई,  विद्यार्थी  को
 वापिस  नहीं  दी  गई  और  उसके  बारे  में  डाय-
 रेक्टर  साफ  एजुकेशन  को  लिखा  गया,  उसको
 कहा  गया,  चीफ  कमिश्नर  महोदय  को  कहा
 गया,  किन्तु  उस  स्कूल  के  प्रबन्धकों  ने

 Mr,  Speaker:  Just  one  minute,  The
 time  regularly  allotted  was  four  hours.
 That  was  for  consideration  and  pass-
 ing  also.  Now,  it  is  only  being  re-
 ferred  to  the  Select  Committee.  The
 House  can  reconsider  it;  so  much  time
 would  not  be  required.

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 aban):  Three  hours  will  suffice.

 Mr,  Speaker:  All  right;  three  hours.
 2.४5  hrs,
 [Sent  Vova  Cranan  SaveEta  in  the

 Chair]

 ft  ewe  प्रभाकर  :  यह  सब  किया  गया
 लेकिन  उन्होंने  दृढ़ता  दिखाई  शौर  राज  तक
 बह  प्रोग्रेस  रिपोर्ट  उस  विद्यार्थी  को  नहीं  दी
 गई।

 जहां  तक  प्रवेश  का  सम्बन्ध  है,  दाखिले
 के  वक्‍त  प्रावस्था  बहुत  ही  बुरी  होती  है।  जिन
 क्कूनों  का  ज़रा  अच्छा  नाम  होता  है  वहां  पर
 एडमिशन  पाना  तो  बहुत  ही  मुश्किल  होता  है  1
 नाम  ची  किस  तरह  से  प्रिया  होता  है  यह  भी
 देखने  वाली  चीज़  है  |  जो  नीचे  को  कक्षा  पास
 करके  बच्चे  भाते  हैं,  जिनके  पास  सर्टिफिकेट  भी
 होते  हैं,  अच्छे  नम्बर  भी  जिन  को  मिले  होते  हैं,
 उन  की  वहां  पर  दुबारा  परीक्षा  ली  जाती  है
 जौर  उनसे  जो  परान  किये  जाते  हैं  वे  उससे
 चरागे  की  कक्ष।  के  प्रश्न  किये  जाते  हैं।  प्यार  वह
 उनको  कर  देता  है  बौर  weet  निकल  पाता
 है  तब  तो  उसको  ले  लिया  जाता  है  वर्ना  वे
 जगहों  को  खाली  रहने  देते  हैं।  उसके  कारण
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 से  उनके  जो  परीक्षा  परिणाम  होते  हैं  वे  प्रच्छे
 निकलते  हैं।  जब  उन  स्कूलों  में  प्रतिकाश  लोग
 जाना  चाहते  हैं,  सब  लोग  उन  स्कूलों  की  तरफ
 दौड़ते  हैं  कौर  यह  समझ  कर  दौड़ते  हैं  कि
 वहां  की  पढ़ाई  प्रगति  है  रिजल्ट  वहां  का
 अच्छा  निकलता  है,  तो  सुना  ऐसा  गया  है  कि
 वहां  उन  स्कूलों  की  तरफ  से  प्रवेश  पाने  के
 लिये  एक  एक  विद्यार्थी  से  दो  सौ  रुपये  से  लेकर
 हज़ार  दो  हजार  पये  तक  की  मांग  की  जाती
 है  और  जो  इस  मांग  को  द्य  कर  देता  है  उसके
 बच्चों  को  प्रवेश  मिल  जाता  है  ry  ये  सब  बातें
 हैं  जिनकी  तरफ  आपका  ध्यान  जाना  चाहिये  ।

 मैंने  प्रारम्भ  में  कहा  था  कि  कुछ  स्कूल
 वो  मान्यता  प्राप्त  और  सहायता  प्राप्त  दोनों
 होते  हैं  कौर  कुछ  स्कूल  ऐसे  होते  हैं  जो  केवल
 मान्यता  प्राप्त  होते  हैं  ।  जो  मान्यता  प्राप्त
 स्कूल  हैं  उनमें  जो  फीस  ली  जाती  है  उसके
 सम्बन्ध  में  इसमें  कुछ  नहीं  कहा  गया  है  v
 लेकिन  जो  सहायता  श्रान्त  स्कूल  हैं  उनके
 सम्बन्ध  में  जो  शिक्षा  निर्देशक  है  वह  देखेगा
 और  देख  कर  तय  करेगा  कि  कोई  ज्यादा  तो
 नहीं  ले  रहे  है  |  मेरा  निवेदन  है  कि  जो
 मान्यता  प्राप्त  स्कूल  हैं  उनके  ऊपर  भी  यह
 जो  नियम  है  उसी  प्रकार  से  लागू  होना  चाहिये
 जिस  प्रकार  से  सहायता  प्राप्त  ौर  मान्यता
 प्राप्त  पर  लागू  होता  है  |  इसका  कारण  यह  है
 कि  जो  सहायता  प्राप्त  स्कूल  हैं  वहां  पर  मैंने
 देखा  है  कि  दिल्ली  प्रशासन  जहां  उनके  बारे  में
 यह  तय  करता  है  कि  ग्यारहवीं  बलास  की
 फीस  भ्रमर  दस  रुपये  या  नौ  रुपये  माहवार  है
 तो  दूसरे  स्कूलों  में  तीस,  पैतीस,  चालीस  भौर
 पचास  रुपये  तक  ली  जाती  है  ।  मगर  ये
 स्कूल  भी  चाहते  हैं  कि  इनको  मान्यता  मिले,
 प्रगर  ये  चाहते  हैं  कि  दिल्ली  प्रशासन  इनको
 मान्यता  प्रदान  करे  तो  ऐसी  अवस्था  में  उनके
 ऊपर  भी  इस  विधान  के  अनुसार  वे  सब
 घारायें  लागू  होनी  चाहिये  जो  कि  सहायता
 प्राप्त  स्कूलों  पर  लागू  होती  हैं  '  ऐसा  झगर
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 नहीं  होता  है  तो  उनको  मान्यता  प्रदान  नहीं  की
 जानी  चाहिये  ।  मैं  चाहता  हूं  कि  इस  पर  भी
 प्रवर  समिति  ध्यान  दे  tv

 विधेयक  को  देखने  से  ज्ञात  होता  है  कि
 सारे  अधिकार  शिक्षा  संचालक  या  शिक्षा
 निर्देशक  या  जो  डायरेक्टर  ग्राफ  एजूकेशन
 है  उनमें  निहित  कर  दिये  गये  हैं  ।  जो  डायरेक्टर
 साफ  एजूकेशन  है  वह  जो  उनके  मातहत  हैं,
 उनको  अधिकार  दे  सकते  हैं  |  इस  तरह  से
 मुझे  लगता  है  कि  प्राधिकारों  का  दुरुपयोग  भी
 हो  सकता  है  |  जहां  मैं  एक  तरफ  मान्यता-
 प्राप्त  और  सहायता-प्राप्त  स्कूलों  की  बात
 कहता  हूं  वहां  दूसरी  तरफ  यह  भी  कहना
 चाहता  हूं  कि  डायरेक्टर  साफ  एजुकेशन  को
 थो  इतने  प्राधिकार  दिये  हुए  हैं  कि  जिस  स्कूल
 की  थे  चाहें  मान्यता  समाप्त  कर  सकते  हैं,
 जिस  स्कूल  की  चाहें  सहायता  बन्द  कर  सकते
 हैं,  जितनी  भी  सज़ा  देना  चाहें  दे  सकते  हैं,
 बहू  ठीक  नहीं  है  ।  मेरा  इस  सम्बन्ध  में  एक
 सुझाव  है  ।  जब  आप  यह  कहते  हैं  कि  कोई
 संस्था  झगर  स्कूल  बनाती  हैं  तो  उसकी  एक
 कमेटी  हो  तो  मेरा  निवेदन  है  कि  दिल्‍ली  के
 पैंसठ  सदस्यों  की  एक  समिति  होनी  'चाहिये
 जो  समय  समय  पर  मिले  कौर  उस  के  सामने  जो
 इस  तरह  के  मामले  हैं,  इस  तरह  की  संस्थानों
 के  जो  मामले  हैं  या  ऐसे  स्कूलों  के  मामले
 हैं  जिनकी  कि  मान्यता  समाप्त  की  जाने  वाली
 हो  या  जिनके  ऊपर  कोई  जुर्माना  किया  जाने
 बाला  हौ  या  जिम  को  कोई  किसी  प्रकार  की
 पता  दी  जाने  वाली  हो  या  उनकी  सहायता
 समाप्त  की  जाने  वाली  हो,  ये  जायें  भौर  वह
 इन  सब  मामलों  को  देखे  कौर  देखने  के  बाद
 अपना  निर्णय  दे  ।  एक  ही  व्यक्ति  को  मगर  ये
 सब  अधिकार  दे  दिये  जाते  हैं  तो  कुछ  लोग
 पह  कहने  लग  सकते  हैं  कौर  साधारणतया
 पह  बात  होती  भी  है,  जब  एक  व्यक्ति  के  इन्दर
 शमी  क्र धि कार  निहित  कर  दिये  जाते  हैं,  कि
 किसी  देवी  वह  ऐसा  कर  रहे  हैं  यह  हेपबक्
 चुराना  कर  रहे  हैं  ।  भाम  तौर  पर  यह  कहा

 पाता  है  कौर  हम  सब  इसको  जानते  भी  हैँ
 कि  चूंकि  उनको  कोई  द्वीप  था  या  इस  शरह  की
 कोई  दूसरी  बात  थी  इसलिए  उस  संस्था  के
 साथ  उन्होंने  ऐसा  सलूक  किया  है  था  अमुक
 भ्रमणकारी  जो  था,  वह  इतने  पैसे  की  मांग  कर
 रहा  थां  कौर  चूंकि  उसको  इतना  पैसा  नहीं
 दिया  गया,  इस  वास्ते  बहू  इस  स्कूल  के  खिलाफ
 इस  तरह  की  कार्रवाई  फर  रहा  है  7  यह  भी
 सुमने  में  प्राता  है  कि  उनको  यह  कहा  माता  है
 कि  इतना  पैसा  दो,  तब  तुम्हें  मान्यता  मिलेगा
 कौर  सहायता  का  इतना  रुपया  तुम्हारा
 बनता  है  प्रौढ़  उसमें  हमारा  इतना  कर्मा शम
 होगा  कौर  झगर  हमें  इतना  कमीशन  दे  दिया
 जाएगा  तो  हम  तुम  को  इतना  रुपया  देंगे  ॥
 मैं  समझता  हूं  कि  इस  प्रकार  के  जो  लागत
 हैं  इनसे  डायरेक्टर  प्राण  एजूकेशन  बच
 जायेंगे  भ्रमर  ये  सब  मामले  उस  समिति  के
 सामने  जायें  शौर  वह  इनको  देखे  -  इस  समिति
 की  प्रगर  इन  मामलों  में  सहमति  ले  ली  जाए
 तो  ज्यादा  अच्छा  होगा  t  मैं  समझता  हूं  कि
 मेरे  इस  सुझाव  पर  प्रवर  समिति  विचार
 करेगी  t

 wer  में  मैं  इतना  ही  कहना  चाहता  हूं
 कि  मैंने  एक  संशोधन  दिया  है  |  जो  मेरा  मूक
 संशोधन  था  उस  में  मैंने  घोड़ा  स्तर  परिवर्तन
 कर  दिया  है  |  पहुले  28  फरवरी  था।  कब  मैंने
 प्रगामी  सत्र  का  पहला  दिन  कर  विया  है  a
 मैं  आशा  करता  हूं  कि  इसको  भी  स्वीकार  कर
 जिया  जाएगा  t

 “That  in  the  amendment  moved
 by  me,  printed  as  No.  57  in  List
 No.  7  of  amendments,  for  refer-
 ence  of  the  Bill  to  a  Joint  Com-
 mittee—

 for  “by  the  28th  February,
 1966"  substitute  “by  the  first  day
 of  the  next  session”.  (58)

 Shri  Barrow  (Nominated—Anglo-~
 Indians):  I  want  to  oppose  the  am-
 endment.  I  am  on  the  Joint  Com-
 mittee.  So,  it  is  only  at  this  stage
 that  I  can  oppose  this  amendment.  I
 will  not  get  an  opportunity  to  speak
 later  on.
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 Mr.  Chairman:  You  mention  your
 opposition  if  you  speak.

 erat  लक्ष्मीबाई  (विकासवाद)  :
 समाप्ति  महोदय,  मैं  अपने  एजुकेशन  मिनिस्टर
 साउथ  को  बनाई  देता  चाहती  हूं  कि  वह  ऐसा
 अझग्डा  बिन  लाये  हैं  सेकेन्डरी  एजुकेशन  के
 WING?  हहूओों  के  मैनेजमेंट  को  जो  खराबियाँ
 हैं  उतरो  दूर  करने  के  लिये,  लेकिन  आज
 भी  argts  स्कूलों  का  रेजल्ट  जितना  अच्छा
 होता  है  vu  तने  te  सहो  का  नहीं  होता  ny
 राज  जावेद  हफ्तों  को  एंजूकिगन तन  वाले  लोग
 नहीं  चलाते  हैं।  दिलो  में  जो  मी  er  तरह  के
 क्त  चलते  हैं  उनको  लोग  पने  व्यापार  के
 लिये  चने  हैं।  ऐप  जो  भो  हकूमत  हैं  उनको
 ब्यवस्व्रा  रोक  नहीं  है।  जो  ो  उत्तरों  बताता
 है  वह  विद्या  वो  को  दिक्कतों  का  कोई  पाल
 नहीं  करता  है  -  वहां  पर  न  तो  हक  से  बैठते
 की  जाह  होतो  है  औैर  न  दूसरों  काई  सुविधाएं
 होते  हैं  [  इत  तान  खोजे  का  देखने  के  बाद
 हमारे  एजुकेशन  डिचाई मेंट  ते  एक  बढ़त  ग्रीवा
 काम  2501  है  वहां  की  डिफोकल्टीज  को
 दर  करने  के  जिये  1

 इसी  जिये यक  में स्हूनों के  ए  डलितिस्ट्रेशन
 को  डॉक  करते  के  जिये  ते।  बहुत  जोर  दिया  गया
 है  पता  हो  टोकरे  को  वेडरोड  आर  दूसरी
 सुविधायें  देने  के  जिये  मो  बहुत  जोर  दिया
 गया  है।  यह  लड़ो  है  कि  टो  वक़्त  को  राज  बहुत
 कत  कै  जि जि डोज  हैं।  उतने  बे  वादों  को  बहुत
 बेहत  करो) लो  है  ny  a5  घंटों  में  से  पांच
 च  जौके  बच्चों  के  साथ  हो  का  को  मेहनत
 करो  tett  है  fae  उसको  पैरों  आपत्तियाँ
 नहीं  चीतलों  2  हमारे  यहां  एक  कहावत  है,
 जिसका  मतलब  यह  है  कि  जब  कयों  को  कहीं
 पर  कोई  चबूतरा  काने  नहीं  मिलता  तो  टो  चर
 का  काम  कर  लेता  है  ।  स्तनों  में  क्लास  लेने
 के  जिये  35  जाता  है।  राज  एजुकेशन  वी
 ह्वानत  हो  गई  है  कि  उन  जे बारों  को  आगे
 आ।  का  रोका  नहीं  मिलता  है  1  बह  लोग  पढ़ें
 लिखे  होते  हैं,  द्रेलिग  किये  होते  हैं  लेकिन
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 fart  पैटरीज  उतको  मिलती  चाहियें,  वह
 नहीं  मिलती  हैं।  जो  दूसरे  मामूली  प्रेजेंस
 होते  हैं  जिसको  कोई  टेक्निकल  शिक्षा  नहीं
 होती,  ट्रेनिंग  नहीं  होती  उन  के  शेड्स  को  श्राप
 देखिये  |  चुंकि  यह  चिल  दिल्‍ली  के  सम्बन्ध  में
 है  इसलिये  मैं  दि  लो  की  बात  करती  हूं।  दिल्ली
 केन्द्र  दूसरे  डिपार्ट  पेंट्स  में  मामूली  प्रेमी दस
 का  जो  र5  है  वह  210%  से  शुरू  होता  है
 प्रौढ़5::5  कुठ  तक  जाता  है  |  लेकिन  एजुकेशन
 डिपा हंडे  के  जो  टीचर्स  होते  हैं  जो  कि  प्रेम-
 एट्रा  भी  होते  हैं  प्रो  ट्रेंड  भी  होते  हैं  उनका
 ग्रेड  770  >  से  380  Fo  तक  का  है।  दो
 सान  की  ट्रेनिंग  करने  के  बाद  भी  उनकी
 बैनरों  इतना  हो  है  1  इसी  तरह  से  जिस  प्रकार
 दूसरे  महकमों  में  होता  है,  टीचर्स  की  जल्दी
 जल्दी  तरक्की  या  पे  का  इंक्रीमेंट  भी  नहीं
 होता  है  |  जबकि  दूसरे  महकमे  का  ग्रेजुएट
 2,000  5०  से  3,000  Fo  तक  पहुंचता  है  ।
 टीव  जहां  पर  होते  हैं  बढ़ीं  रहते  हैं  |  इस
 बोलते  राज  ग्रच्छे  टोचर्स  मिलने  का  यहां  पर
 मोहिं  नहीं  है  1  जो  लोग  एडमिनिस्ट्रेशन  में
 होते  हैं  उसको  बैनरों  मो  ज्यादा  प्रौढ़  सुविधायें
 मो  क्या यय  होती  हैं  लेकिन  जो  टीचर  हैं  उनकी
 संतरी  कम,  सुविधायें  कम  शौर  काम
 ज्यादा  दोता  हैं।  इसरो  लिये  राज  अच्छे  टीसे
 नहीं  मिलते  हैं  ।

 जो  लेंगे  टीचर्स  होते  हैं  उनकी  तो
 प्रौढ़  भो  बुरी  हालत  है  ।  जो  इंग्लिश
 पड़ते  हैं  उसको  इज्जत  ज्यादा  होती  है  घोर
 उनको  सैरों  भो  बढ़  कर  होती  है  t  हिन्दी,
 तेलगू  या  दूसरों  वर्ताकुलर  एग्जामिनेशन  के
 जो  पंडित  होते  हैं  उनको  हालत  aT  at  वालों
 से  बदतर  होतो  है  /  इसोलिये  सेकेन्डरी  एसके-
 खेत  में  रेत  होते  बाले  लड़कों  में  ज्यादातर
 परवेज ज  वर्ना कुलर  में  फैल  होने  बालों  का
 है।  इत  टो चर्य  के  जिये  कोई  मान्यता  नहीं  et
 चूं कि  यहां  को  भाषा  हिन्दी  है  इसलिये  मैं  हिन्दी
 के  लिये  बोल  रही  हूं  ny  दूसरे  लैग्वेज  टीचस का
 भो  यही  हाल  है  o
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 गवर्नर  मेंट  के  जितने  मह॒कमे  हैं,  जैसे  एपी
 कल्चर  'डिपार्टमेंट  बारह  उन  में  काम  करने
 बाले  लोगों  को  गारंटी  है  कि  उनको  गवर्नमेंट
 हाउ तेज  भिकेगे  .  लेकिन  टीचर्स  को  कोई
 माता  मिलेगा  ऐसा  कोई  प्र:विजन  दिल्‍ली  में
 नहीं  है  |  दूसरे  महकमे  जजों  के  लिये  चुकी
 प्रतिजन  g  इसलिये  जज  मार  कर  उनकों
 मकान  देना  पड़ता  है  ।  कायों  भी  महकमे  में
 ह.  खोजिये  कि  क्यू  लगा  रहता  है  बौर  साल

 aa  सात  में  नम्बर  बाते  हो  मकान  मिल  जाता
 है  |  टावर्स  के  जिये  ऐ  फोम डे  गन,  सै  करो  प्रौढ़
 तरक फ़ो  को  कोई  गारण्टो  नहीं  ह  प्रौढ़  प्राइवेट
 ह्प्ों  में  तो  विल्कुल  दो  नहीं  है  ।  इन  सब
 बातों  के  लिये  यह  जो  बिल  भागा  है  उसके
 लिये  मैं  सरकार  को  बधाई  देतो  हुं  ।

 मैं  प्राइवेट  स्कूलों  के  लिये  नहीं
 जैकिट  ग्राम  तौर  हम  यह  सुझाव  देना
 चाहती  हं  कि  एजुकेशन  के  लिये  एक  झाल
 इंडिया  सर्विस  होती.  चाहिये  t

 इस  के  साथ  ही  मैं  यह  भी  कहता
 चाहती  | ड  कि  दिल्‍ली  में  लड़कों  की
 एजुकेशन  भी  होती  है  शौर  लड़कियों  की
 ो  होती  है  |  इस  के  सिलसिले  में  बहुत
 1  खोजें  की  हैं  जित  को  मैं  यहां  बुकनन
 घुलता  नहों  कहना  चाहती  लेकिन  ए
 भी  इतना  कहूंगी  कि  लेकर  गवर्नमेंट
 लड़कियों  की  एजुकेशन  के  बारे  में  बहुत
 ज्यादा  तरह  नहों  दे  ही है  इस
 बारे  में  तू  i960-6.  में  जैश नत
 कौंसिल  झाक  बी मेन्स  एजुकेशन  ने  भी
 लिखा,  वी  तरह  से  कई  गौर  लोग  नी
 बहूत  ी  बातें  कहते  हैं,  जो  हमारे  एज-
 केशन  कमिशन  के  सेकेडरी  हैं  बहुत  बहादुर
 प्रौर  तजुर्बेकार,  श्री  He  te  नायक,  aE
 थो  कल  करते  हैं  कि  लडकियों  की  एजुकेशन
 का  परसेन्डेज  बहुत  कम  ।े  मैं  यह  जानता
 चाहती  हूं  कि  यह  जो  बिल  लाया  बया
 है  एस  में  बलम  एजुकेशन  का  खयाल  क्‍यों
 गद्यों  क्या  बया  है  t  wed  एजुकेशन  को

 एक  सैडल  सब्जेक्ट  बनाया  जानता  चाहिये  ।
 जब  तक  यहां  पर  प्राय  के  प्राधिकार  उ
 यह  सब्जेक्ट  नहीं  होगा  तब  तक  पह  काम
 धागे  नहों  बड़  सकता  है  |  राज  प्राय
 देखिये  कि  काका  यूनिवर्सिटी  में  क्‍या  हो
 रहा  है,  बनारस  यूनिवर्स।  में  क्‍या  हो
 रहा  है  ।  कया  प्लान  नहों  जानते  हुँ  कि
 जो  माता यें  पड़ी  लिखी  नहीं  होती  हैं  मे
 झपने  बच्चों  को  कसे  प्रिया  बनायेंगी  a
 हम  हमेशा  सुनते  हैं  कि  जहां  फोड़ा  दो
 वहां  दवा  लगा  दो  ।  झगर  दवा  ने  सगा
 करने  ही  छोड़  दोगे  तो  स्लेटी  हो
 जायेगा  इती  तरह  से  गर्ल्स  'एजुकेशन
 का  सवाल  है  i  उस  को  ठीक  कर  दंडित
 वो  तमाम  जख रा कियां  दृढ़  हो  जायेगी  t
 am  को  मालूम  होना  चाहिये  कि  एक
 लड़को  के  पढ़ने  से  [रा  किसान  एजुकेटेड
 हों  जाता  है  जब  कि  लड़के  के  पढ़ते
 से  सिर  पेट  भरता  है  |  प्राय  कहते  हैं
 ह: उ  गलते  एजुकेशन  एडेड  सब्जेक्ट  है  इस
 लिये  बहू  लोग  गर्ल्स  एजुकेशन  पर  क्रय
 ध्यान  नहीं  देते  हैँ  -  स्टेंट  के  शिक्षा
 झबिकारी  केवल  लाख  वो  लाख  पये
 चत  के  लिये  दे  कर,  लड़कियों  की  पढ़ा  ई
 को  नजरअंदाज  कर  देते  हैं  लड़को  के
 चर  वाले  भी  इस  पर  है ६  ध्यान  नहीं  देते
 हैं  ।  लड़कियां  के  एर्जामिनेशन्स  के  समय
 भी  मां  लड़के  को  कहेगा  कि  ं  बनियों
 aoa:  को  बदलेगी  कि  पढ़ी  ।  इसलिये
 लड़कियों  की  एजुकेशन  के  लिये  घर  में
 नी  कोई  सहूलियत  नहीं  मिलती  है  |

 शक्लों  की  बिल्डिंग्स  बनाने  के  लिये
 जो  तवम्जंद  बहुत  ह: 3  दी  जाती  है  ॥
 aig  बहुत  जता  रख  दिया  जाता  है  |
 बैरल  बौसित्त  प्राण  बीमेन्ख  एजुकेशन
 की  रो  के  पेज  26  प्र  बाप  देखिये
 कि  बहनें  क्या  कहती  हैं  t  धरा इवेंट  स्कूलों
 के  इस्तिए  रृशन्प  की  ce  दरख़्वास्त  धाई
 कीं  विल्विग्द  बढ़ाने  के  लिये ।  बेकस
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 [श्रीमती  लक्ष्मीकाई]
 बाप  को  मालूम  है  कि  उन  में  47
 एप्लिकेशन्स  के  बारे  में  प्लग  अलग  बातें
 लिखों  हैं  ny  are  से  दो  स्कूलों  के  लिये
 कहा  गया  था  उन  में  से  एक  के  लिये
 लिख  दिया  प्रोग्रेस  चेते  स्लो,  दुसरे  के
 रास्ते  लिख  दिया  योर  सिडल  प्रवेश  t
 सि  एक  दो  केसेज  कसिडर  हुए  ।  भ्र भी
 कहा  'जा  रहा  था  कि  कोम्रापरेटिव
 सोसाइटी  में  किसानों  को  काफी  सुविधायें
 और  वैसा  देने  की  बात  कढी  जाती  है
 लेकिन  कानून  ऐसा  है  कि  वसा  मिलना
 मुश्किल  है  ।  कई  कई  साल  हो  जाते  हैं
 लेकिन  पैसा  नहीं  भ्राता  ।  उसे  तरह  से
 एजुकेशन  डिपार्टमेंट  का  हाल  है,  बड़ें
 तगड़े  ल  हैं,  वेदान्त  पड़ें  हुए  पंडित  लोग
 हैं  '  वे  हर  खोज  के  दूसरे  दुसरे  माने
 निकाल  कर  दो,  चार  या  पांच  बार  व
 सालों  तक  इयर  से  ऊबर  फाइलें  मंगाते
 रहते  हैं  ।  र्ल्स  एजुकेशन  के  लिये  कानून
 बदलना  चाहिये  ।  उन  को  सब्सिडी  पुरानी
 के  रूप  में  जसा  दे  कर  होस्टल,  स्कूल
 भारी  बताने  को  कोई  सुविधा  नहीं  है  ।
 यहां  पर  हमारे  डिप्टी  मिनिस्टर  साहब
 बैठे  हैं,  भ्रमित  लोग  भी  बेटे  हैं  उन्हें
 मेहरबानी  कर  के  सही  ढंग  से  काम  कर
 के  इस  में  मदद  देनी  चाहिए  a

 आज  ऐग्रीकल्चरल  को  पढ़ाने  के  लिये
 एक  भ्रानदोतत  चत  रहा  है  |  जब  भूखों
 मरने  का  मौका  चलाया  तब  उच्च  रोज  श्राप  ने
 यह  काम  करना  शुरू  किया  है  t  बाप  को
 पता  होना.  चाहिये  कि  स्कूलों  में  ट्रेन  हो
 कर  हर  महकमे  के  लिये  यहां  से  लोग
 जाते  हैं  |  राज  जो  लोग  पड़  कर  निकलते
 हैं  बहू  काम  नहीं  करना  चाहते  हैं  1
 इसलिये.  एजुकेशन  डिपार्टमेंट  वालों  को
 इन  सब  बातों  पर  पूरी  नजर  रखनी
 चाहिये  ।  चूंकि  से  से  भरी  ट्रेनिंग
 घर  में  होती  है  इसलिये  पैं  श्राप  को
 हुआव  देना  चाहती  हूं  कि  घर  को  लड़कियों
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 की  शिक्षा  बहुत  भ्रच्छी  होनी  चाहिये  ।
 लड़कियों  के  स्कूलों  के  मैनेजमेंट  को  ठीक
 करने  के  लिये  भी  श्राप  को  कदम  उठाना
 चाहिये  ।  मैं  श्राप  से  भ्र पील  करती  हूं
 कि  श्राप  को  दिल  खोल  कर  लड़कियों  की
 शिक्षा  के  वास्ते  प्रयत्न  करना  चाहिये  ny

 ot  बाल्मीकि  (खुर्जा)  :  लड़कों  के
 स्कूलों  के  साथ  साथ  लड़कियों  के  स्कूल
 भी  हैं  शौर  बहुत  ज्यादा  शिक्षा  उन  की
 हो  रही  है  ?

 पीसती  लक्ष्मीब:ई:  पुराने  टीचर्स
 के  प्रति  भावना  यह  होती  थी  कि  करवायें
 टीचर  को  माताजी  शौर  गूंजी  मानने
 वाली  होती  थीं  ।  अब  ऐसा  नहीं  होता  ।
 दिल्ली  में  स्कूलों  में  मैनेजमेंट  ऐसा  होता

 हैँ  कि  दिल्‍ली  के  बड़े  बड़ें  लोग  उस  पर
 असर  डालते  हैं  कौर  जिस  तरह  से  चाहते
 हैं  टीवी  से  अपना  काम  करा  लेते  हैं।
 यहां  पर  सालों  में  टीसे  के  वास्ते  मैं
 कहना  चाहता  हूं,  हर  एक  टीचर  बन
 नहीं  सकता  हैँ  ।  जिसका  हौसला  होता
 हैं,  वही  टीचर  हो  सकता  हू  1  गुड़  टीचर
 केवल  लेडी  हो  सकती  है,  यह  मैं  दावे
 से  कहू  सकती  हुं।  जहां  पर  हेडमिरद्रेंस
 औरत  होती  है  वहां  अच्छों  व्यवस्था  होती
 हैं  ।बाप  लेही  टीचर  के  वास्ते  मौका
 दीजिए  |  आजकल  लड़के  तो  atte.  te
 एस०  बन  सकते  हैं,  दूसरी  नौकरियों  में
 जा  सकते  हैं,  औरतों  को  पाप  टीचर्स
 रखिए  |  उससे  एजुकेशन  बनेगी  t  लेखों
 टीचर्स  का  श्राप  ज्यादा  छाल  कीजिए  1
 भारत  जिस  काम  में  लग  जाती  है,  मत
 लगा  कर  उसे  करती  है.  उसे  में  रहती
 है  |  पुरुष  लोग  पालिटिशियन  ते  हैं,
 स्कूल  का  काम छोड़  कर  पालिटिक्स  में
 पढ़ें  रहते  हैं  |  मैं  झपकी  हितेशी  के
 रूप  में  यह  बातें  आपसे  कह  रबी  हू  कि
 आप  एजुकेशन  में  बेदी  को  यादा  लें
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 तौर  प्राइम)  एजुकेशन  पूरा  बहनों  के
 हाथ  में  दें  ।  हर  एक  हेड  श्राफ  दि  हाई
 स्कूल  एक  लेडी  बननी  चाहिए  a  of
 लिखे  लड़कों  के  लिए  तो  भोर  बहुत  से
 दूसरे  विभाग  हैं,  आज  कल  तो  कितना,
 ही  फोल्ड  वर्क  उनके  लिए  है,  माइन्स  में
 इंजिनियर  में  साइंटिस्ट्स  प्राय  विभागों  में
 कहीं  भी  जा  सकते  हैं,  कितने  ही  काम  हैं
 जिनमें  उनकों  भेज  सकते  हैं  t

 आपने  यह  जो  सेकेंडरी  एजुकेशन  बिल
 रखा  हैं  उसमें  सिलेबस  भी  है  ।  सिलेबस
 तो  बिलकुल  बदलना  चाहिए  |  मैं  25-30
 साल  का  एजूकेशन  में  तजर्बा  रखती  हूं  1
 मैं  अपने  प्रभुत्व  के  आधार  पर  कहती  हूं,
 मैं  इन्टरव्यू  लेती  रहती  हूं,  मैं  कह  सकती
 हैं  कि  यह  सिलेबस  बिलकुल  हमारे  काम
 में  नहीं  करायेगा  ।  इसमें  बहुत सी  बदली
 होती  चाहिए  ।  एजूकेशन  को  यह  ढंग
 बदलना  चाहिए  ।  चेयरमैन  साहब,  मुझे
 थोड़ा  समय  शौर  दिया  जाय  |  मैं  ज्यादा
 तो  बोलती  नहीं  ।  कभी  कभी  बोलती  हूं,
 शायद  सेशन  में  एक  बार  बोलती  हूं  ।
 इसलिए  मु  कुछ  समय  प्रौढ़  दें  दिया
 जाय  ।  मैं  बच्चों  का  इन्टरव्यू  सेती  हूं,
 पूछती  हूं  क्या  करोगे,  कहते  हैं  लिखेंगे,
 मैं  बैठती  हूं  कुछ  काम  नीं  करोगे,  कहते
 हैं,  नहीं  करेंगे  -  प्राजक  आर्ट  सीखने
 बाला  बच्चा  बिलकुल  qa  बन  जाता  है  ।
 ज्यादातर  कुर्सी  पर  बेठ  कर  काम  करना
 चाहते  हैं,  उससे  हाथ  पैर  उनके  बिलकुल
 तंग  बन  जाते  हैं,  वह  बिलकुल  लूले  बन
 जाते  हैं  ।  इसीलिए  बापू  जी  ने  बचपन
 के  लिए  जो  बेसिक  सकल  रखे  उनमें  हाथ
 पैर  हिलाना,  झाँख,  कान  नाक  सब  से
 काम  लेना,  सब  काम  करना  होता  है  1
 उसके  लिए  ऐसे  'टीचर्स  श्रमिकों  चाहिए
 लेकिन  ऐसे  टीचर्स  मापकों  मिलते  नहीं
 घोर  धाप  भी  इसके  लिए  सोचते  नहीं  1

 एफ  कौर  बड़ी  डेंजरस  बात  हूं  ।
 बच्चे  प्लेकेंड्ी  स्कूलों  में  पढ़ते  हैं,  कई  स्कूल

 हाई  सकल  होते  हैं  ।  वहां  स्कालरशिप
 मिलती  हु  ।  कब  उनमें  से  कुछ  फारेन
 इन् ट्रीज  में  जाते  हैं  लेकिन  वहां  die  एंड.
 डी०  वगैरह  पढ़ने  के  वाद  वह  यहां  वापस
 जाना  नहीं  चाहते  t  मेरे  सामने  बंगाल
 वाले,  हैदराबाद  वाले  प्राते  हैं,  कहते  हैं
 यहां  सुदेवी  जाब  नहीं  मिलता,  इधर
 उबर  फिरते  हैं,  जितनी  सैलरी  मांगते  हैं,
 उतना  मिलती  नहीं  है,  नतीजा  यह  है
 वह  फिर  वापस  चले  जाते  हैं  ।  कहते  हैं
 इतने  हुये  यहां  हमको  नहीं  देते,  यह
 बिलकुल  गलत  बात  है  ।  वह  वहां  रहना
 अच्छा  समझते  हैं  ।  एक  मेरा  दोस्त
 इंग्लैंड  से  पाया  था,  बोला  कि  सीएसटी
 परसेंट  हा बट सं  शौर  इंडियन्स  ।  यहां  से
 वहां  चले  जाते  हैं,  फिर  अपनी  बीबी
 बच्चे  भी  बुला  लेते  हैं  -  क्या  इसी  लिए
 हम  उनको  यहां  पढ़ाते  लिखाते  हैं,  कि
 बह  यहां  से  पढ़ें  कौर  फिर  वहां  चले  जायें।
 यह  बिलकुल  गलत  बात  है  t  जननी
 जन्म  भूमिका  स्वर्गवासी  गरीयसी,  होना
 तो  यह  चाहिए  कि  दूसरी  जगह  2  हजार
 मिले,  झपने  यहां  पांच  सी  मिले  या  एक
 सौ  ही  मिले  तो  भी  यहीं  प्र पने  यहां
 हमको  काम  करना  चाहिए  ।  यह  पालिसी
 स्कूलों  में  सिखानी  चाहिए  ।  इतना  रुपया
 यहां  एजूकेशन  पर  हम  खर्चे  करते  हैं,
 हजारों  रुपये  की  ग्रान्ट  मिलती  है,  स्कालर-
 शिप  देते  हैं,  लेकिन  हर  महकमे  से  लोग
 यहां  भागते  हैं।  यह  खोज  गलत  है।  यह
 मेरा  सुझाव  है  a  मिनिस्टर  साहब  तो
 बहुत  दिख  खोल  कर  बैठे  हैं,  मगर  काम
 कुछ  बनता  नहीं  है  ।  गल्ले  एजुकेशन  में
 कुछ  हो  नहीं  पाता है  t  जैसे  मोटर  में
 पैट्रोल  नहीं  है  पौर  उससे  कहते  हैं  चलो,
 बसो  तो  मोटर  नहीं  चल  सकती  है,
 ऐसे  ही  इसमें  भी  कोई  काम  नहीं  बन
 रहा  है  t

 रमापति  महोदय  :  प्री  प्राय  अपना
 चौथ  समाप्त  करिए  .
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 stat}  लक््मौबाई  :  एक  मिनट
 धौर ।

 सभापति  महोदय  :  छापने  बहुत  समय
 में  लिया  है  ।  (व्यवधान )

 श्ोषती  लक्ष्मीबाई  :  तो  जो  प्रापकी
 व्यवस्था  है  उनसे  मैं  ऐसा  मानकों  हूं
 कि  प्रापक  दिलवालों  नहीं  है  गर्ल्स
 एजूकेशन  में  बौर  जब  तक  ग्रुप  गर्ल्स
 छू  (कंगन  को  प्रच्छा  नहों  बारें  तब  तक
 Sort  लेडी  सोच  नहों  मिलेंगी  और
 तब  तक  प्रा पका  काम  हीक  चल  नहीं
 सकता,  उसमें  बहुत  मुश्किल  जावेगी  V
 झुका  1

 धो  बाल्मीकि  (खुर्जा)  :  सभापति
 मर्द,  इस  विरेचक  को  उद्देश्य  महान
 प्रयोग  दोता  है  ले  केत  कभी  कभी  महान
 'दृश्य  भी  प्र सफल  दो  जाते  हैं  यदि  उसके
 पीछे  क्रियात्मक  शक्ति  न  हो  शौर  एक
 शुद  विचार  घारा  उनके  पीछे  न  हो ।
 माननीय  मंत्री  जी  जब  से  जाये  हैं  वह
 शिक्षा  पद्धति  में,  शिक्षा  की  धारा  में
 परिवर्तन  लाना  चाहते  हैं  शौर  एक  नयी
 इति  लाना  चाहते  हैं  -  उनके  इस  मन्तव्य
 का  मैं  स्वागत  करता  हूं  किन्तु  जहां  तक
 तीन  यं  बय  योजनाकारों  का  सम्बन्ध  है
 हू  तीन  कंब  बोय  योजनायें  समाप्ति
 की  ग्रोवर  हैं  |  ब  चौथी  पंच  वर्षीय
 योजना  के  चरण  प्रारम्भ  होने  बजे  हैं  ।
 मैं  बे  अदब  से  कहता  चाहता  तूं  कि
 विषय-जड़बद्ध  के  चरणों  में  कोई  उन्नति
 नजर  नहों  पाती  है  |  मानवता  की  दृष्टि
 मैं  महान  उद्देश्य  को  ले  कर  हमारे  बच्चों
 में,  हमारे  शिक्षा-शास्त्रियों  में  कोई  इस
 प्रकार  क।  महान  उद्देश्य  बढ़ता  दृष्स्णि.चर
 होता  हा  उसमें  मुरे  सन्देह  होता  है  ।
 हैं.  यह  मानता  हुं,  माध्यमिक  शिक्षा,
 शिक्षा  पद्धति  की  जड़  है  ले  केत  जहां  जड़
 में  घुस  लगा  हो.  जड़  में  कम जरी  हो,
 हां  पूरे  का  पूरा  शिक्षा  का  ढांचा  छड़ा
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 नहीं  हो  सकता  है,  उसमें  मजबूती  नहीं
 प्रा  सकती  है  |  यह  मैं  मानता  हुं  कि
 जैसा  कि  ड्  विधेयक  के  स्टेटमेंट  आफ
 झाब जेवट्स  एंड  रेन्स  में  कहा  है  :

 “In  recent  years’  the  unsatis«
 faclory  working  and  manage-
 ment  of  a  number  of  private
 secondary  schools  in  the  Union
 terri‘ory  of  Delhi  have  been  sub-
 jected  to  a  great  deal  of  adverse
 criticism.  These  have  been  main-
 ly  in  respect  of  (i)  vioiations  of
 executive  instructions  regarding
 time'y  payment  of  salaries  to
 teachers,  (ii)  failure  to  create  a
 Reserve  Fund,  (iii)  recruitment  of
 teachers  with  lower  than  the
 prescribed  qualifications,  (iv)  un-
 authorised  borrowing  of  money
 from  the  Pupils’  Fund  by  the
 managements  of  schools,  and  (v)
 collecting  compulsory  donations  to
 Meet  the  managements’  share  of
 the  maintenance  expenditure  of

 the  schools.”

 we  बात  ठीक  है  कि  जब  भी  कोई
 दोषारोपण  की  वात  प्रति  है  तो  प्राइवेट
 इंस्टीटप्शन्स  पर  जो  भी  सदस्यों  की
 शोर  से  चलाये  जाते  हैं  या  किसी  भी
 प्रकार  से  चलाये  जाते  हैं  उन  पर  यह
 दोषारोपण  किया  जाता  है  t  लेकिन
 दोषारोपण  की  दुष्टि  से  भी  प्राय  देखे  तो
 उसमें  उतना  तथ्य  या  सत्य  नहीं  मिलेगा
 जितना  कि  यहां  दिखाया  गया  है  यह
 बात  साफ  है  कि  किसी  भी  प्रकार  से
 शिक्षा  के  क्षेत्र  में  श्राप  एक  wit  से  वह
 दबाव  जो  फैक्ट्रिज  के  प्रन्दर  दिख  ई  देता
 है.  वह  .यहां  लायें,  तौ  उसके  प्रकार  बाप
 उतने  सफल  नहीं  हो  सकते  हैं  1  शिक्षा  का
 एक  उद्देश्य  है,  शिक्षा  की  एक  महानता
 है,  शिक्षा  का  एक  मन्तव्य  है,  शिक्षा  का
 एक  दृष्टिकोण  है  प्रौर  उसके  अन्दर  शिक्षक
 दौर  शिन्नार्वी  के  इन्दर  एक  संभावना
 होनी  चाहिए  |  उनका  प्राप्त  के  व्यवहार
 में  एक  समन्वय  होना  चाहिए  |  सरकार



 4445  Delhi  Secondary  AGRAHAYANA  8,  887  (SAKA)  Education  Bill  444५७

 को  चाहिए  वा  इन  वर्षों  के  बीच  में  वह
 कोई  ऐसा  काम  करती  ि  जिससे  शिक्षक
 घोर  शिक्षार्थी  के  बीच  में  जो  दूरी  शा
 रही  है  वह  कम  होती  जौर  इस  से
 बह  पास  पास  जाते  ।  हम  देवे :  कि
 शिक्षा  का  उद्देश्य  दूसरा  ही  दोष  जा
 रहा है ।

 जहां  तक  हमारे  टीचर्स  का  सम्बन्ध
 है,  वह  पते  हैं,  पढ ़ते  हैं,  लेगी  उन  के
 इन्दर  उदासीनता  है  हमारे  विद्याथियों
 ca  भी  उत्साह  नहीं  है  ।  जो  राज
 विद्याथियों  में  प्रनुशासनह नता  प्रा  रही  है
 उसका  जहां  शीरों  पर  बड़ा  उत्तरदायित्व
 है,  वहां  मैं  उसके  लिए  रुका  को  भी
 ठत्तरदारी  मानता  हूं  |  उर  को  जो  अपना
 पार्ट  सदा  करता  चाहिए  थ।  वह  उससे
 वहीं  किया  है  t

 जैता  कि  मैं  ने  कहा  इस  क्षेत्र  में
 प्रात वता  की  दृष्टि  से  प्रसमानता  शौर
 विषमता  विद्यमान  है,  उसको  दूर  करने
 के  लिए  सिर्फ  कोई  यत्न  नहीं  जिया  गया
 है  ।  यहां  पर  कॉमेंट्स  में  शिक्षा  दी
 जाती  है,  प्राइवेट  गर्द  यूनिस  है  जो  कि
 ऊंचे  दरजे  के  हैं,  जो  ि  दूसरे  धर्मों  की
 घस्थ:नों  के  द्वारा  चलाये  जाते  हैं,  जहां
 शिक्षा  पर  बड़ा  खर्चा  हता  है,  वहां
 विषमता  नजर  जाती  है  ।  देश  के  इन्दर
 जब  हम  समाजवाद  को  भावना  लाना
 चाहते  हैं,  प्रभाववादी  ढांचा  खड़ा  करता
 चाहते  हैं,  प्रौढ़  सम् राज वाद  को  मानते  हैं,
 तो  राज  इस  प्रकार  के  विधेयक  से  उस
 उद्देश्य  में  श्राप  किस  प्रकार  रु फल  होंगे  ।
 इत्ते  ठो  भाप  शिक्षा  के  क्षेत्र  में विषमता
 घौर  प्रश् घाव ता  बढ़ा  रहे  हैं,  बटा  नहीं रहे

 '

 राज  बाप  प्राइवेट  स्कूलों  में  जोन्स
 चिया  चाहते  हैं  शौर  सके  ब्वल्ध  कें

 दिल  देने  के  लिए  प्राधिकार  इस  बिधेषक
 में  रखना  चाहते  हैं  बसे  बाप  देखें  कि
 राज  भी  जो  प्राइवेट  स्क  हैं,  जिनको
 कुछ  संस्थान  या  कुछ  ब्यावर  चलाते  हैं,
 या  जिनको  कुछ  प्रथम  प्रकार  की  संजय  में
 चलाती  हैं,  उनकों  रिकगनीशन  देने  के
 लिए  या  किसी  प्रकार  की  सहूलियत  देने
 के  लिए  इस  हैं  घौर  उनके  प्रबन्ध  में
 दखल  देने  की  प्रापक  पअ्रधिष्रारियों  को
 शिक्षित  है  |  मैं  नहीं  समझता  कि  कब  बाप
 खेमों  कौन  सी  नई  शक्ति  देता  चाहते
 हैं  प्रौर कौन  सा  नया  उद्देश्य  प्राप्त  कराता
 याहू  2  |  प्राय  इसमे  बहा  तक  रु फल
 qi  मैं  नदीं  कह  रूकता  t

 मेरे  मस्तिष्क  में  यह  बात  बिल्कुल
 साफ  है  कि  राज  चाहे  राजा  हो  या
 इंग हूं,  अमीर  हो  या  गरीब  हो,  सब  के
 बच्चे  समान  दृष्टि  से  शिक्षा!  थें,  प्रौर
 ऐसे  स्कूलों  में  जाएं  जहां  कंद  प्रस्तर
 प्रतीत  न  हो  r  मैं  जानता  हूं  कि  हमारे
 मानवीय  शिक्षा  मंत्री  जी  के  उप  मंत्री  जी
 के,  जो  कि  यहां  45  हैं,  शौर  दूसरे  जो
 में विगण  हैं  चौर  राज्यों  के  मवेशी  हैं,
 उनके  लड़के  कंपी  शिक्ष,  सौन्व थो  में
 पढ़ते  हैं  जिनको  इससे  स्पर्श  नद्दी  है  -
 उन  बॉस्व थो  में  वे  जाते  हैं  छिनके  पास
 पैसे  की  कमी  नहीं  है  मैं  मंत्री  जौ  से
 पूछना  चाहता  हुँ  कि!  शिक्षा  मे  जो  विषमता
 नजर  धा  रही  है  उसको  दूर  करने  के
 लिए  वह  क्या  प्लन  कर ते  हैं  -  उसकी  घोर
 मैं  उना  इयान  झाववित  बरता  चाहता
 हूँ,  इस  दृष्टि  से  कि  धाप  उस  उद्देश्य  को
 समझें  ।

 प्राचीन  कार  में  हमारे  गुरुकुल  की  शिक्षा
 प्रणाली  इस  प्रकार  की  थी  कि  संदीपन  गुड  के
 चू बकुल  में  भगवान  कृष्ण  कौर  दीन  सुदामा
 समान  कप  से  पड़ते  थे  ।  उनमें  कोई  धरती
 नही  था,  लेकिन  भाष  के  जो  ऊंचे  दरे  के
 नश्ल  चल  रहे  हैं,  चाहे  वे  देहरादून  में  हों  वा
 इलाहाबाद  में  हों,  यो  कि  बहुत  ऊंचे  ॥ इ  के
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 प्री  बाल्मीकी]
 ७  उनमें  मामूली  प्राप्ति  का  बच्चा  नहीं  पड़
 सकता  |  उस  के  लिए  श्राप  ने  कोई  रास्ता

 पैदा  नहीं  किया  है,  जैसा  कि  श्राप  को  करना
 चाहिए  था  1

 मैं  चाहता  हूं  कि  हमारे  प्रधान  मंत्री  का
 लड़का,  राष्ट्रपति  का  पोता  कौर  एक  मामूली
 सफाई  करने  वाले  भाई  का  बच्चा  समान
 रूप  से  विद्या  हासिल  करें  कौर  भ्र पनी  विद्या
 का  बल  प्रदर्शित  कर  सकें  ।  प्रगर  ऐसी
 झ्रवस्‍्था  लाने  वाला  कोई  विधेयक  श्राप  सदन
 के  सामने  लाते  तो  मैं  उत्तरी  प्रशंसा  करता  ।

 मैं  जानता  हूं  कि  बाप  यह  सोचते  हैं  जि
 बेमानी  व्यवस्था  में  किसी  न  किसी  प्रकार
 का  परिवर्तन  झरना  ही  चाहिए  |  हम  उससे
 इन्कार  नहीं  करते  t  जहां  प्रबन्ध  दूषित  है
 उसको  ठीक  करना  ही  चाहिए

 सरकारी  स्कूल  हमारे  सामने  हैं  >  ठीक
 है  कि  सरकारी  स्कूलों  की  बड़ी  बड़ी  इमारते
 हैं।  लेकिन  उनमें  दो  दो  कमरे  दोनों  शिफ्टों
 के  प्रिसिपलों  ने  घेर  रखे  हैं  भौर  बच्चे  इधर
 उधर  बीते  हैं।  इस  झोर  ध्यान  देता  चाहिए
 कुछ  स्कूल  ऐसे  हैं  जो  डाइरेक्ट ली  एजुकेशन
 हाइरेक्टोरेट  द्वारा  संचालित  होते  हैं  ।  जहां
 लक  उनके  प्रबन्ध  भौर  रिजल्ट  का  सम्बन्ध  है,
 मैं  यह  कहने  के  लिए  तैयार  हूं  कि  उन  से
 प्राइवेट  स्कूलों  की  दशा  कहीं  ज्यादा  अच्छी
 है।  इसका  कारण  यह  है  कि  जो  प्राइवेट
 स्कूलों  में  शिक्षक  हैं  उन  के  ऊपर  निगाह  रखी
 जाती  है,  उनको  थोड़ी  सी  चेतावनी  भी  दी
 जाती  है  बाप  की  तरफ  से  जो  कुछ  होता  है,
 हम  यह  नहीं  चाहते  कि  वह  न  हो  t  ae
 देखें  फि  भाप  के  जो  हायर  सैकिडरी  स्कूल
 बल  रहे  हैं  उनके  रिजल्ट  0  या  20  पर  सेंट
 हक  हैं  पर  भाप  शिक्षकों  को  उसके  लिए
 कुछ  भी  दंड  नहीं  दे  सकते,  न  तम्बीह  दे  सकते
 हैं।  जहां  तक  प्राइवेट  स्कूलों  का  सम्बन्ध  है,
 उनका  रिजल्ट  60  पर  सेंट  है,  70  पर  सेंट  है,
 20  पर  सेंट  है  घौर  यहाँ  तक  कुछ  का  रिजल्ट
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 90  पर  सेंट  भी  है  1  मैं  नहीं  समझता  कि
 बाप  इन  में  किस  तरह  से  प्रकार  लाना  चाहते
 हैं  प्रौढ़  क्या  करना  चाहते  हैं  ?

 श्राप  कहते  हैं  कि  वहां  पर  कुछ  गलत
 तरीके  से  फीस  ली  जाती  है  1  ठीक  है,  लेते  हैं  ।
 कुछ  ऐसे  स्कूल  हैं।  लेकिन  कुछ  ऐसी  संस्थाएं
 भी  हैं  जो  कि  बहुत  कम  फीस  लेती  हैं  t  मैं
 स्वयं  एक  ऐसी  शिक्षा  संस्था  से  सम्बन्ध  रखता
 हैं  |  यह  मामूली  लोगों  का  स्कूल  है  बौर
 इसमें  जैसा  हम  को  प्रदेश  है  हरिजन  बच्चों
 से  बहुत  कम  फीस  ली  जाती  है  |  उसके
 अलावा  और  कोई  फीस  नहीं  ली  जाती  है  a
 ऐसे  स्कूल  हो  सकते  हैं  जहां  भक्त  निर्माण
 की  दृष्टि  से  या  दूसरे  कामों  के  लिए  पैसा
 लिया  जाता  हो  ।  बह  बन्द  होना  चाहिए  ।
 सप्तकों  कप  रोक  भी  सकते  हैं।  लेकिन  श्राप
 देखें  कि  प्राय  के  झपने  स्कूलों  में  भी  वाइज़
 फंड  है,  गेम्स  फंड  है,  लाइब्रेरी  दंड  है,  मैडीकल
 फंड  है  |  इस  प्रकार  के  हरनेक  फंड  हैं।  भाष
 डीक  तरह  से  जांच  करायें  तो  ड्राप  को  पता
 चलेगा  कि  इन  फंड्स  में  से  लाखों  रुपये  का
 गबन  टीचर्स  शौर  प्रिप्रिपल्स  कौर  यहां  तक
 कि  इंस् पेक् टोरेट  के  लोग  भी  मिल  कर  कर
 रहे  हैं  -  लाखों  रुपया  खाये  बैठे  हैं  1  आप
 प्राइवेट  इंस्टीट्यूशन्स  पर  दबाव  दें,  लेकिन  जो
 सरकारी  स्कूल  हैं  उनकी  तरफ  मैं  बाप  का
 ध्यान  भाषित  करना  चाहता  हूं  t

 art  का  उद्देश्य  है  कि  जो  डाइरेक्टर
 साफ  एजूकेशन  हैं  उनको  शौर  प्राधिकार  दे
 दिये  जायें।  बाप  चाहते  हैं  कि उनको  भ्र धिक
 प्राधिकार  की  शक्ति  से  सुसज्जित  कर  दिया
 जाये  ।  मैं  मानता  हूं  कि  राज  जो  हमारे
 शिक्षा  के  डाइरेक्टर  महोदय  हैं  बह  एक  बड़े
 शिक्षा-शास्त्री  हैं,  हमारे  उत्तर  प्रदेश  से
 शाये  हैं  ।  वह  बल  लगाकर  इन  बीमारियों
 को  दूर  करना  चाहते  हैं।  लेकिन  मैं  यह  मानने
 बाला  हूं  कि  किसे  प्रशासक  को  झिझक



 4449  Dethi  Secondary  AGRAHAYANA  8,  887  (SAKA)  Education  Bill  4450

 प्राधिकार  देने  से  उसका  दुऋपयोग  हो  सकता  है
 और  होता  भी  है।

 मैं  जे  कर  देता  चाहता  हूं  कि  प्रवर
 समिति  को  विशेष  रूप  से  इस  बात  पर  विचार
 करना  चाहिए  कि  जो  शस् थाएं  इन  स्कूलों  को
 चलाती  हैं  उनके  प्रबन्ध  में  किस  तरह  सुधार
 किया  जा  सकता  है।  मैं  इस  भोर  भी  माननीय
 मंत्री  जी  का  ध्यान  भ्राकधित  कर  देना  चाहता
 हूं  कि  जो  प्रबन्ध  कप्रेटियां  हैं  उनके  इन्दर
 डायरेक्टोरेट  का  भी  एक  प्रतिनिधि  होता
 चाहिए  जो  देख  सके  कि  क्‍या  होता  है  शौर
 उनके  काम  में  दखल  दे  सके  कौर  राय  दे  सके  ।
 बहू  परिवर्तन  करने  की  बहुत  प्रावश्यकता  है

 जहाँ  तक  इस  बिल  के  उद्देश्य  का  सम्बन्ध
 है  मैं  उत्तकों  ठीक  समझता  हूं  ।  श्री  नवल
 प्रभाकर  जी  ने  कहा  है  कि  इसको  प्रवर
 समिति  को  दे  दिया  जाने  कौर  वह  पहली
 फरवरी  तक  प्रगति  रिपोर्ट  सरकार  को  दे  दे  ।
 मैं  चाहता  हूं  कि  रिपोर्ट  देने  की  तारीख
 27  फरवरी  कर  दी  जापे  क्‍योंकि  इसमें  गवाह
 शादी  आयेंगी,  यह  ऐसा  विषय  है  जिस  पर
 बहुत  से  लोग  गवाहियां  देना  चाहेंगे  -  इसलिए
 थोड़ा  सा  समय  बढ़ाना  उचित  प्रतीत  होता  है  aL
 इस  झोर  मैं  प्राय  का  ध्यान  भाषित  करना
 चाहता  हूं  ।

 मैं  चाहता  हूं  कि  माध्यमिक  शिक्षा  को
 बल  देने  के  लिए  बौर  विशेषकर  जो  प्राइवेट
 स्कूल  चलाये  जा  रहे  हैं  उसमें  शक्ति  लाने
 के  लिए  जो  होता  चाहिए  से  श्राप  पूरा
 करें  1  फिर  भी  अगर  वें  उन  बातों  को  प्रा
 न  करें,  वें  उस  तरह  फंड  इकट्ठा  न  करें,  शौर
 बे  उन  उद्देश्यों  ग्रोवर  नियमों  को  पूरा  न  करें,  तो
 उन  को  रिकागनीशन  (मान्यता)  नहीं  मिलनी
 चाहिए  ।

 4  bra
 मान्यता  प्राप्स  एडिड  स्कूलों  पर  ज्यादा

 बोन  नहीं  बनाना  चाहिए  1  95  परसेंट  रुपया
 रकार  देती  है,  लेकिन  वहू  $पया  इतनी  देरी
 है,  इतना  ढंग  पौर  परेशान  कर  के  मित्रता  है

 कि  बड़ी  दिक्कत  होती  है  1  5  परसेंट  से  हम
 सच  की  पे  को  पुरा  नहीं  कर  सकते  हैं  I
 सरकार  इस  विषय  में  एक  नया  कदम  उठाना
 चाहती  है,  इस  का  हम  स्वागत  करते  हैं  ।
 लेकिन  यह  याद  रखना  जरूरी  है  कि  किसी
 प्रकार  के  ज्यादा  दबाव  से  काम  नहीं  बनता  है,
 क्योंकि  शिक्षा  के  क्षेत्र  में  मन  से,  हृदय  से,
 सद्भावना  से  जितनी  सफलता  मिल  सकती  है,
 उतनी  प्रिया  नहीं  मिल  सकती  है  ।  सरकार
 को  विशेषकर  शिक्षक  कौर  शिक्षार्थियों  के
 बीच  में  समन्वय  लाने,  शिक्षा  के  क्षेत्र  में  एक
 जीवनदायिनी  भावना  को  उत्पन्न  करने  शौर
 शिक्षा  का  स्टैंड  ऊंचा  करने  का  यत्न  करना
 चाहिए  t  यह  मंत्रालय  जिस  उद्देश्य  से
 काम  कर  रहा  है,  उस  के  पूरा  होने  पर  उस  का
 प्रभाव  देश  के  दूसरे  भागों  में  भी  होगा  ny

 मैं  चाहता  हूं  कि  इस  में  परिवर्तन  जाना
 चाहिए  ।  इस  के  कलेवर  से  मुझे  बहुत
 संतुष्टि  नहीं  हैं  ।  यह  एक  प्रकार  का  बोस
 शोर  दबाव  है  ।  प्यार  इस  को  हटा  दिया
 जाये,  तो  इस  में  बहुत  सुन्दरता  झा  सकती  है  ।
 उस  सुन्दरता  का  गहरा  प्रभाव  होता  है,
 क्योंकि  विद्या  में  सत्यम्‌  शिवम्‌  सुन्दरम्‌  की
 भावना  होनी  चाहिए  प्लोर  सत्यम्‌  शिवम्‌
 सुन्दरम्‌  की  भावना  वहां  होती  है,  जहां
 सहृदयता  होती  है,  हृदय  में  उच्च  स्थान
 होता  है  t

 इन  शब्दों  के  साथ  मैं  माननीय  मंत्री
 महोदय  को  फिर  धन्यवाद  देता  हूं  कि  वह
 ऐसा  विधेयक  लाये  हैं।  इस  में  जो  कमियां  हैं,
 बे  प्रवर  समिति  में  द्र  हो  सकेंगी  ।

 प्रो  |  रासेकबरातस्य  (करनाल)
 ओम  बाचन्ते  शूकधानी,
 प्राणन्ती  शुन्प्रासि  ,
 7  |  चुघामि
 श्ोवमू  ते  शुन्बामि
 तालीम  ते  ुन्धामि
 पा यून  ते  शुन्धाधि
 मैडम  वे  शूकधानी
 चरित्वांस्ते,  दुशवारी,
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 [at  राभेश्वरान-द]
 पशुपति  महोदय,  माध्यमिक  शिक्षा  के  सम्बन्ध
 मैं  जो  विधेयक  लाया  गया  है,  उस  पर  अपने
 विचार  प्रभ्रिव्यकत्त  करने  के  लिए.  ह्रास  ने
 मुझे  जो  समय  दिया  है,  उस  के  लिए  मैं  प्राय  को
 धन्यवाद  देता  हूं  ।

 सब  से  पहले  मैं  यह  कहना  चाहता  हूं  कि
 हमारे  शिक्षा  मर्ज  का  पहले  यह  सोचना
 पड़ेगा  कि  वह  कसा  व्यक्ति  चाहते  हैं,  शिक्षा-
 प्राप्त  व्यक्ति  कैसा  हो,  क्या  शिक्षित  ौर
 प्रशिक्षित  दातों  प्रकार  के  व्यक्तियों।  में  कोई
 प्रस्तर  दोना  चाए  -  जब  तक  वह  शिक्षा
 का  लक्ष्य  यह  नही  रखते  है  कि  शिक्षित  व्यक्ति
 मैं  प्रशिक्षित  व्यक्ति  की  अपेक्षा  कुछ  विशेषता
 होनी  चाहिए,  तब  तक  शिक्षा  से  कोई  लाभ
 नदीं  होने  वाला  है  ।  एक  तो  शिक्ष,  में  यह
 गुण  बाना  चाहिए  कपड़े  तो  कोई  भी  पहन
 सकता  हैं।  सौ,  बेबस,  इसे  में  जिस  प्रकार
 के  भी  कपड़े  चाहिए,  वें  बन  सकते  हैं  घौर
 कोई  डाक्‌  भी  उन्हे  पहन  सकता  है  t  शिक्षित
 प्रौर  प्रशिक्षित  की  बशभुष,  में  भी  अन्तर
 करना  पढ़ेंगे  -  यह  कौन  करेगा  ?  यह  वरेय
 पुजन  ।  धाए  गुंजन  का  इस  बात  की
 बिस्तर  नहीं  है  ।  यदि  किसी  प्राध्यापक  की
 देगी  के  वीथी  अनुमति  gr  जाते  हैं,  तो
 उस  का  दस  कं,  कोई  चिन्ता  नहीं  होती  है  ।

 रेलवे  विभाग  या  कित्ता  झड़प  विभाग  के
 किसी  कर मं वार।  सै  यदि  कोई  कस  बिगड़
 जाये,  तो  उस  से  जवाब  तलब  ह्वोती है,  उस  से
 पूछा  जाता  है  1  किन्तु  यदि  सरकार  के  किसी
 प्राध्यापक  के  बालक  उच्चतम  अश्रेर्णी  में  उर्स/णं
 नदीं  होते  हैं,  तो  क्या  सरकार  उस  का  वेतन
 काइट्स,  है  ?  उस  के  लिए  कया  at  है  ?  मुझे
 इस  बात  का  पता  है  कि  बहुत  मे  सरकारी
 एकूतों  के  प्रध्यापक  श्रेणी  में  बालकों  को
 वंचित  रूप  से  नहीं  पढ़ते  हैं  घौर  फिर  बालक
 को  कहते  हैं  कि  बदुआ,  झपने  बाबूजी  को
 कहना  कि  हमर  को  यहां  समय  बड़ा  मिलता  है,
 इसलिए  हम  बर  छा  कर  पूजन  पर  पढ़ान ेगे  t
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 यह  ठीक  है  कि  इस  प्रकार  मालदार  के
 सड़के  पास  हो  सकते  हैं,  किन्तु  क्‍या  ग़रीबों,
 निर्धनों  ौर  देहातियों  के  लड़के  पास  हों
 सकते  हैं  ?  मैं झाप  की  सेवा  में  निवेदन  करना
 चाहता  हूं  कि  ग्रामीणों  के  बालक,  चाहे
 हरिजन  हूं  और  चाहे  दुसरे  हों,  इस  शिक्षा  के
 आधार  पर  कभी  भी  त्री  पढ़ें-लिखे  माता-
 पिता  की  सन्तान  T  aa  नही  कर  ति,
 क्योंकि  उन्हंने  झपने  घर  में  झझप्नी  भाषा
 सीखो  है  ।  स्कूल  में  जब  माध्यमिक  शिक्षा
 प्रारम्भ  होती  है,  तो  साथ  हदी  अंग्रेजी  चल
 जाती  है  |  जिस  के  माता-पिता  ने  अंग्रेज़ी
 उर्दू  है,  वह  आरम्भ  से  ही  "मदर"  जौर  “फ़ादर”
 कहना  सकता  है,  लेकिन  बेचारे  अरबो  बौर
 देहातियों  के  बालकों  ने  तो  कुछ  सुना  ही  नहीं
 है,  इसलिए  या  तो  वे  पास  नहीं  होते  हैं  गौर
 झगर  पास  ह्वते  हैं,  तो  तुर्की  श्रेणी  में  पास
 होते  हैं  कौर  मेरी  समझ  में  तृतीय  श्रेणी  को
 हमारे  यहां  मृत्यु  के  उपरान्त  भी  कोई  नहीं
 पूछता  है  ।  एक  तो  तृतीय  करणी  में  उत्तीर्ण
 बालक  को  प्रच्छे  विद्यालय  में  प्रवेश  नहीं  मिलता
 Qe  प्रगर  वह  हायर  सैकेंडरी  की  परीक्षा  पख
 करने  के  पश्चात  नौकरी  में  जाना  चाहें,  तो
 नौकरी  के  लिये  चुनने  वाले  पहले  नम्बर  लेते  हैं
 धौर  जिस  गरीब  के  नम्बर  नहीं  होते  हैं,  उस  को
 कोई  नहीं  पूछता  है  -  इसलिए  सरकार  को
 चाहिए  कि  वह  तृतीय  श्रेणी  को  बिल्कुल  समाप्त
 कार  दे,  जिस  से  यदि  किसी  बालक  में  कोई
 निबंसतायें  हैं,  तों  वहू  उन  को  पूरा  कर  के
 दूसरे  बरस  कुछ  योग्य  बत  सके,  ताकि  उस  को
 उच्चतम  विद्यालयों  में  प्रवेश  मिल  सके,
 भाचवां  पेट  भरने  के  लिए  नौकरी  मिल  सके,
 नहीं  तो  देहातियों  के  बालक  हज़ारों  की  संख्या
 थें  मारे-मारे  फिरते  रहेंगे  t

 इस  के  प्रति रिक्त  शिक्षा  मातृ-भाषा  में
 होती  चाहिए  ।  प्राध्यापक  का  एक  भी  बाद
 ऐसा  न  हो,  जिस  को  उत्तरी  मातू  भाषा  कें
 योग  न  किया  जागे  |  जि  सारे  देश  भें
 हवाई  द्  शौर  इयर  deve  का  हम
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 भी  चल  दहां  है।  मैं  निवेदन  कहूंगा  कि  सारे
 देश  में  शिक्षा  एक  सी  होती  चाहिए  ॥  राज
 कहीं  हाई  स्कूल  चल  रहा  है  भौर  कहीं  हायर
 सेकंडरी  चल  रहा  है  a  मैं  पूछता  हूं  कि
 यह  भानमती  का  स्वांग  सरकार  ने  क्यों  जारी
 रखा  हुआ  हैं।  सरकार  या  तो  हाई  स्कूल
 रखे  शौर  या  हायर  सैकंडरी  रखे  ny  उस  ने
 इस  सम्बन्ध  में  जो  भेद  खड़ा  कर  दिया  हैं,
 उस  की  प्रावण्यकता  नहीं  हैं  /  इस  से  बहुत
 बड़ी  गड़बड़ियां  हो  रही  हैं

 शिक्षा  का  मत  क्‍या  होना  चाहिए  ?
 मानव  बनना  शिक्षा  का  फल  होना  चाहिए  |
 मानव  बनने  के  लिए  तीन  चीज़ें  होती  चाहिएं।
 एक  तो  व्यक्ति  का  चरित्र  ऊंचा  होना  चाहिए
 मैं  पूछता  हूं  कि  सरकार  द्वारा  दी  जाने  वाली
 शिक्षा  से.  दीक्षित  व्यक्ति  क्‍या  चोरी  नहीं
 करते  हैं,  वह  कौन  सा  कुकर्म  है,  जिस  को  वें
 नहीं  करते  हैं।  तो  फिर  शिक्षा  का  क्‍या  लाभ
 हुआ  ?  दूसरों  की  अपेक्षा  शिक्षित  व्यक्ति
 का  स्वास्थ्य  भी  उत्तम  होना  चाहिए  1  जितने
 लोग  पढ़ते  हैं,  कया  सरकार  उन  का  स्वास्थ्य
 उत्तम  बनाती  है  ?  तीसरी  चीज़  है  विद्या  o
 पिछली  बार  माननीय  सदस्य,  श्री  वॉरियर,
 प्राचीन  शिक्षा  की  बात  कर  रहे  ये  t  श्री
 एंटनी  भी  बहुत  बोल  रहे  ये  -  क्या  वे  समझते
 हैं  कि  प्राचीन  शिक्षा  नहों  हनी  चाहिए  ?
 इस  वक्तव्य  में  लिखा  है  कि  जिन  विद्यालयों
 के  पास  प्र पने  भवन  नहीं  होंगे,  हम  उन  को  भी
 सहायता  नहीं  देंगे  t  मैं  पूछ  हूं  कि  क्‍या
 शिक्षा  के  साय  भवन  या  वस्त्रों  का  कोई  सम्बन्ध
 है।  शिक्षा  के  साथ  किस  का  सम्बन्ध  है  ?
 शिक्षा  के  साथ  सम्बन्ध  है  व्यक्ति  के  चरित्र,
 स्वास्थ्य  शौर  पढ़ाई  का  V

 इसलिए  सरकार  द्वारा  लगाया  जाने
 याला  यह  प्रतिबन्ध  बड़ा  प्रदूषित  हैं  |  उसे
 इस  प्रतिबन्ध  को  हटाना  होगा  ।  राज  जो
 अ्रत्पसंख्यकों  के  सकल  हैं,  उन  को  विदेशों  से
 सहायता  मिल  रही  है,  उन  के  ऊंचे  भवन
 होते  हैं  प्रो  सरकार  भी  उन  को  प्रतीक  से
 भ्र धिक  सहायता  देती  हैं।  जो  सकल  स्वीकृत
 नहीं  हैं,  भपितु  मांयता  प्राप्त  हैं,  व ेसरकार  के

 माग  को  सरल  बना  रहे  हैं।  सरकार  उन  का
 सिर-दर्द  झपने  ऊपर  क्‍यों  लेना  चाहती  है  ?
 यह  व्यर्थ  की  बात  है  कि  चूकि  किसी  स्थल  के
 पास  झपना  भवन  नहीं  है,  इसलिए  उस  को
 सहायता  नहीं  दी  जायेगी  ।  सरकार  को
 माध्यमिक  शिक्षा  में  प्रवीण  ही  यह  परिवर्तित
 करना  पड़ेगा  कि  सब  को  एक-समान  शिक्षा
 दी  जाये  |  जब  तक  प्राय  की  शिक्षा  में  एक-
 समानता  नहीं  जाती  है  तब  तक  अप  कभी
 भी  मनुष्य  में  समता  नहीं  ला  सकते  हैं।  मैं
 मानता  हूं  कि  जिस  के  मात्रा-पिता  निर्धन
 हैं  उनको  इस  युग  में  संतान  को  जन्म  नहीं
 देना  चाहिये  |  सन्तान  को  जन्म  दे  कर  मैं
 मान  लेता  हूं  कि  उनका  एक  प्रपराध  हो
 सकता  है।  कारण  यह  हैं  कि  प्रयोग्य  व्यक्ति
 ने  एक  सन्तान  को  जन्म  क्‍यों  दिया,  जबकि
 बहू  उसका  भरण-पोषण  शोर  पालन-पेषण
 शौर  शिक्षा  का  प्रबन्ध  नहीं  कर  हाकली.  था  I
 दूसरों  के  सिर  पर  औलाद  वह  बदा  करे
 इसका  उसको  हक  नहीं  है।  परन्तु  मैं  पूछता
 हैं  कि  उसके  माता-पिता  की  न्यूनता  के  कारण
 प्राय  उसको  माध्यमिक  शिक्षा  में  प्रविष्ट
 कते  नहीं  होने  देते  हैं,  उसको  उच्च  शिक्षा
 प्राप्त  करने  का  प्रकार  करते  नहीं  देना
 चाहते  हैं  जब  कि  वह  इसके  लिए  हर  प्रकार
 से  योग्य  है  ?  उस  बालक  का  प्रारब्ध
 बया  है  ?  उसके  माता-पिसा  का  तो  अपराघ
 हो  सकता  है  लेविस  उस  बालक  फा  प्रस्राव
 नदीं  हो  सकता  है।  यह  क्‍या  बात  हुई  कि
 आपके  प्रजातंत्र  में  वह  यादें  बढ़  ही  ने  सके
 निर्धन  के  ब  सक  के  लिए  भी  समानिया  रानी
 चाहिये  ।  जो  मैंने  मंत्र  पड़ा  था  उस  भें  यही
 विधान  है।  राजा  से  ले  कर  रंक  त+,  a  6  दिए
 से  लेकर  राष्ट्रपति  तक  प्रत्येक  के  बालक
 को  पढ़ने  का  समान  प्राधिकार  होना  चाहिये  to
 am  मालदार  का  बालक  भ्ण्ढे  से  अच्छे
 विद्यालय  में,  शिक्षा  में  जरा  मादा  है  क्योंकि
 उसके  बाप  ने  पैसा  इकट्टा  कर  सिया.  है,
 जोरी  से  या  रिश्वत  ले  फर  या  'किसी  बौर
 प्रकार  से  लेकिन  एक  निशान  बाप  का  बालक
 नहीं  जा  सकता  है  अच्छी  बुद्धि  होते  हुए  भी,
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 केवल  इसलिए  कि  वह  मालदार  बाप  का
 बेटा  नहीं  है  ।  यह  स्थिति  अच्छी  नहीं  है  t
 मालदार  का  बालक  पसिफारिणी  पास  हो
 जाता  है  लेकिन  मिर्ज़ा  बाप  का  बालक  महीं
 हो  सकता  है  L  मालदार  बाप  का  बेटा  भ्रमर
 उसकी  बुद्धि  मंद  भी  हो  तो  भी  वह  प्रवेश  पा
 सकता  है  परन्तु  एक  निर्धन  का  बालक  बरच्छा
 होते  हुए  भो,  उत्तम  बुद्धि  वाला  होते  हुए  भी
 मां-बाप  की  निर्बलताओं  के  कारण  प्रवेश  नहीं
 पा  सकता  है,  यह  झाग  विद्या  प्राप्त  महीं  कर
 सकता  है  t  वह  योग्य  बन  सकता  है  लेकिन
 योग्य  बनने  के  लिए  उसको  साधन  महीं  मिलते
 हैं।

 मैं  कहना  चाहता  हूं  कि  भाप  शिक्षा  में
 प्राची  मता  लायें,  शिक्षा  में  धर्म  का  प्रवेश  करें
 ed  का  अर्थ  यह  नहीं  है  कि  पुरानी  रूढ़ियों
 को  श्राप  धर्म  मान  बैठें  ।  रूढ़ियों  को  धर्म
 मे  मामा  जाये।  धर्म  बहु  है  जो समता  सिखाता
 है,  जो  मनुष्यत्व  सिखाया  है  a  मनुष्यत्व  के
 लिए  शाप  की  शिक्षा  में  कोई  स्थान  हो  t
 @  केवल  स्थान  हो  बल्कि  उस  मनुष्यत्व  में
 जब  तक  बालक  बा छि कायें  उत्तीर्ण  न  हों
 तब  तक  बाप  उन  को  प्रमाणपत्र  म  दें  -  यह
 तभी  हो  सकता  है  जबकि  श्राप  धार्मिक
 भावना  जावें ।  धार्मिक  भावना  के  बिता
 कभी  कोई  मनुष्य  सहीं  बनता  है  |  जिस
 शिक्षा  में  यह  महीं  है,  जस  शिक्षा  में  यह
 सिखाया  नहीं  जादा  है  वह  शिक्षा  रहीं  है।

 हमारे  मध्य  भवन  के  बाहर  लिखा
 गुप्ता  है  :

 पं  मिज:  परोसेगी  गणना  सघुभेहरसां।
 हदारचरितामां  तु  वसुधैव  कुट्म्यकम्‌  ।॥।

 हमारी  शिक्षा  में  यही  हुआ  करता  था  t
 हमारी  शिक्षा  में  बा नम  कोबरा  दया  माता
 था  कि  तुम  धपने  जीवन  में  कभी  दूसरे  को
 होती  न  पहुंचाना,  रिश्वत  सहीं  लेना,  चोरी
 हीं  करना,  ध्त्याघार  महीं  करणा  क्योंकि
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 क्या  पता  जिस  के  साथ  तुम  भत्याखार  करने
 जा  रहे  हो  मरने  के  पश्चात्‌  तुम्हारा  उसी

 धर्म  में  जन्म  हो  ।  झगर  ऐसा  हुमा  तो  तू
 स्वयं  उस  प्रत्या चार  से  पीड़ित  होगा  ।  यह
 है  मनुष्य  t  यह  है  मनुष्यत्व  धर्म  ।  इस
 धर्म  का  समावेश  बालक  बौर  बालिका  की
 शिक्षा  में  होना  चाहिये  ।

 परन्तु  आप  तो  यहां  पिता  महीं  विज्ञान
 के  ताम  पर  क्या-यथा  कर  रहे  हैं।  कया
 विज्ञान  कोई  ऐसी  वस्तु  है  जो  केवल  भाष  के
 विद्यालयों  तक  ही  सीमित  हो  ?  विज्ञ
 अनन्त  है  कौर  विज्ञान  भी  भ्रमित  है  |  इस
 वास्ते  यह  जो  शिक्षा  है  यह  भ्र धुरी  है।  उस  में
 इधर  उधर  की  बातें  शिक्षा  की  बसा  दी
 जाती  हैं,  लेकिन  मानव  तू  क्‍या  है,  मनुष्यता
 क्या  है,  जिस  ने  विश्व  रचा  है  वह  भी  कोई
 है  या  महीं  है,  इसका  कहीं  पर  भी  कोई  प्रवेश
 हीं  है  ब्रा पकी  शिक्षा  में,  आपके  विज्ञान  में  ।
 इसको  भी  प्रविष्ट  किया  जाना  चाहिये  t
 हम  भी  कुछ  हैं  जो  सारो  चीज़  को  जानने
 वाले  हैं  लेकिन  किस  ने  यह  सारा  बनाया  है
 वहू  भी  कोई  है  1  इसके  बारे  में  अन्वेषण
 होना  चाहिये,  इसके  लिए  विशेष  शिक्षा  दी
 जानी  चाहिये  बौर  इसके  लिए  एक  विशेष
 विभाग  होना  चाहिये  a

 इस  शब्दों  के  साथ  मैं  प्रति  में  इतना  ही
 कहना  चाहता  हूं  कि  मेरे  इन  सुझावों  पर
 बाप  विशेष  ध्यान  दें  ।  प्रल्पसंख्यकों  के
 जो  स्कूल  हैं  उन  में  बहुत  प्रतीक  फीस  ला
 ा  रही  है  भौर  इसकी  तरफ  भी  शाप  क
 ध्यान  जाना  चाहिये  -  वहां  फीस  भी  अधिक  है
 कौर  सहायता  भी  भाप  भ्रमित  दे  रहे  हैं  t
 उसकी  तरफ  भी  बाप  का  दृष्टिपात  होगा
 चाहिये  ।
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 Mr.  Chairman:  Shri  S.  N.  Chatur-
 vedi.  alll

 Shri  8S.  N.  Chaturvedi  (Firozaba3):
 Mfr.  Chairman,  Sir....

 Shri  Bhakt  Darshan:  Can  a  Mem-
 ber  of  the  Select  Committee  take  part
 in  this  debate?

 It  is  a  convention
 that  a  Member  of  the  Select  Com-
 mittee  does  not  normally  speak.
 But  he  is  not  barred  from  speaking.

 Mr.  Chairman:

 Shri  S,  N.  Chaturvedi:  I  had  given
 my  name  for  speaking  on  this  Bill
 prior’  to  Shri  Naval  Prabhakar’s
 amendment  for  referring  this  Bill  to
 Select  Committee  came.

 Sir,  I  would  not  have  spoken  on  this
 Bill  but  I  just  stood  up  to  say  a  few
 words  because  of  a  feeling  that  pro-
 bably  the  Government  does  not
 @ttach  the  importance  to  this  Bill
 that  it  deserves.  I  feel  it  is  a  very
 vital  thing....

 An  hon.  Member:  That  is  for  the
 Select  Committee.

 Shri  8.  N.  Chaturvedi:  Let  me  have
 my  say.  [  would  only  take  a  few
 minutes.

 I  want  to  say  that  probably  not
 sufficient  importance  is  being  attach-
 ed  to  the  Bill.  I  would  have  very
 much  wished  that  the  hon.  Education
 Minister,  despite  his  very  heavy  pre-
 Occupations,  should  have  been  a  Mem-
 ber  of  the  Select  Committee  which  is
 to  go  into  this  Bill.

 The  Minister  of  Education  (Shri
 M.  C.  Chagla):  I  shall  be  there  all
 the  time.  |  will  not  be  away  even
 for  a  minute.  My  hon.  friend  should
 be  sure  of  that.

 Shri  S.  ह.  Chaturvedi:  That  was
 Me  of  the  points  that  I  wanted  to
 make.

 There  are  certain  very  fundamental
 Stinciples  invo'ved.  Secondary  Edu-
 “ation  is  a  stepping  stone  because  if

 we  find  a  solution  for  most  of  the
 problems  at  this  level,  then  some  of

 the  problems  at  the  university  level
 also  will  be  solved  automatically.
 There  must  not  be  too  much  obses-
 sion  with  the  administrative  aspect

 of  it.  We  should  concentrate  our  at-
 tention  on  more  vital  matters.  |  say
 this  because  I  know  the  powers  that
 are  already  enjoyed  by  the  Depart-
 ment  are  sufficiently  pervasive—of
 course,  I  will  speak  about  them  in
 the  Select  Committee—and  just  now
 I  only  want  to  point  out  that  with
 these  powers  are  still  ४९४९१  in  the
 Department.  How  they  have  been
 used  and  whether  effectively  or  other-
 wise  are  matters  to  be  gone  into.

 Shri  Man  Sinh  P.  Patel  (Meh-
 sana):  Mr.  Chairman,  Sir,  |  would
 like  to  make  some  observations  on
 this  Bill.  The  hon.  Minister  of  Edu-
 cation,  Shri  M.  C.  Chagla,  is  trying  to
 amend  so  many  legislations  in  the  flela
 of  education  at  the  primary,  secondary
 and  university  level.

 As  far  as  my  experience  goes—I
 come  from  a  well-known  progressive
 State,  call  {t  old  Bombay  or  new
 Gujarat,  whatever  it  is—the  secondary
 education  there  is  considereq  to  be
 the  concern  of  the  private  manage-
 ment:  Normally,  the  secondary  edu-
 cation  is  left  for  the  general  public
 at  large  to  be  managed  and  looked
 after  by  the  private  management.  A
 very  few  model  schools—call  them
 multi-purpose  schools  or  the  central
 schools  at  the  district  headquarte-s—
 are  only  retained  by  the  Government
 and  they  are  run  as  departmental
 schools.

 The  first  observation  which  I  would
 like  to  make  is  that,  looking  into  the
 speech  of  the  hon.  Minister,  there  are
 about  50  per  cent  private  schools  in
 the  Union  Territory  of  Delhi  and
 there  are  about  50  per  cent  Govern-
 ment  schools.  What  is  the  ultimate
 Object  of  the  hon.  Minister,  till  he  is
 in-charge  of  Education,  about  these
 schools?  Does  he  want  that  all  Gov-
 ernment  schools  should  in  future  turn
 into  privately-manageq  schools  or
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 trustee  schools  or  does  he  want  that,
 because  there  are  so  many  loopholes
 and  so  many  faults  at  the  secondary
 education  level,  g  stage  may  come
 whereby  the  Administration  should
 take  over  many  such  schools?  He
 also  desires  to  create  a  model  scheme
 of  management  in  the  Union  Terri-
 tory  of  Delhi.  |  am  very  enthusias-
 tic  to  see  this  model  scheme  of
 management  in  the  Union  Territory
 which  will  ultimately  be  followed  up
 by  all  the  States  where  the  higher
 secondary  schools  are  being  managed.

 Therefore,  when  he  has  thought  of
 Fiving  a  model  scheme  of  manage-
 ment,  I  am  much  more  enthusiastic
 about  it.  But  7  woulg  like  to  know
 eategorically  from  the  hon.  Minister
 whether,  look'ng  to  the  Constitutional
 provision  of  giving  primaty  education
 or  compulsory  education  upto  the  age
 of  14,  which  will  hardly  be  reached
 by  ‘1981,  is  it  within  the  scope  of  the
 Government  with  whatever  financial
 Tesources  at  its  command  to  pervade
 the  anticipated  growth  of  secondary
 education,  especially  in  cities  like
 Delhi.  Madras,  Bombay,  ete?  Seron-
 dary  education.  no  doubt,  is  a  subject
 of  the  State  Government  and  as  far
 as  the  Union  Territories  are  concern-
 ed,  especially  Delhi,  the  Centre  is
 responsible,  There  is  a  fee'ing  among the  peonl,  that  the  Government.  is
 not  in  a  position  to  give  or  is  incapa-

 ble  of  giving,  sufficient  secondary
 education.  Therefore,  these  pr'vate
 people—call  them  as  teachers  or  some
 other  people—take  education  as  an
 exploiting  source  for  earning  their
 livelihood.

 IT  was  glag  to  hear  from  the  hon.
 Mister  the  other  day  regarding  the
 situation  iri  Kerala  in  the  past.  We
 all  know  that  the  whole  Communist
 Government  of  Kerala  went  out  of
 Power  because  of  the  well  known
 Education  Bill.

 Shri  Warior  (Trichur):  It  was  pul-
 leq  down,
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 Shri  Man  Sinh  P.  Patel:  It  wes
 out  of  office.  Therefore,  the  feeling
 of  the  people  at  large  is  that  education
 is  a  very  vital  subject,  |  am  more
 concerned  regarding  the  anxiety  of
 the  hon.  Minister  to  improve  the
 situation,

 Shri  Daji  (Indore):  The  hon.  Mcm
 ber  wants  this  Minister  also  to  be
 pulleg  out  like  that?

 Shri  Man  Sinh  P.  Patel:  No,  I]  want
 to  support  him;  I  want  to  strengthen
 his  hands.  My  only  anxiety  is  whe-
 ther  the  Minister,  during  th,  period
 he  is  in  charge,  can,  with  the  finan-
 cial  resources  at  his  command,  cope
 up  with  the  anticipated  growth  of
 secondary  education  or  he  will  give

 a  liberal  hang  for  honest  private
 management  to  survive  ang  flourish.
 Before  I  go  to  the  general  clauses,  I
 want  to  say  that  there  are  very  few
 States  which  have  allowed  secondary
 education  in  private  hands.  There
 Were  mismanarements  in  private
 hands.  Trusteeship  managements  art
 being  evolved  in  his  own  State.

 The  hon.  Minister  was  the  Head  of
 the  judiciary  and  Tr  would  like  to  tell
 him  that  the  Bill,  as  drafted  now,
 does  not  look  to  the  spirit  which  the
 hon.  Minister  has  throughout  his  lift
 envisaged  in  regard  to  drafting  of  ¢
 legislation.  The  drafting  here  is  ver!
 poor.  By  this  drafting  so  man}
 doubts  will  be  created  in  the  mind
 of  the  people  who  are  running  _  tht management  schools  that  the  Admi
 nistrato>  or  the  Department  is  likel!
 to  be  given  much  more  powert
 Therefore,  practically  each  clause  re
 quires  to  be  re-considered  ang  re
 drafted.

 I  would  now  come  to  the  definitio
 of  a  ‘Manager’.  A  Manager  has  bec
 thoucht  of  for  the  private  manart
 ment  committees.  This  is  a  new  thin
 to  me.  |  wou'd  like  to  see  that  th
 Management  Committee  as  a  whe

 is  held  responsible.  No  individu:
 Person  in  the  name  of  a  Manage
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 whether  he  is  paid  or  unpaid,  should
 b  held  responsible  individually.
 The  definition  of  a  ‘Manager’  is  a
 Berson  appointed  or  deemed  to  have
 been  appointed  to  be  the  manager.
 Therefore,  this  is  something  like  say-
 ting  that  the  whole  secondary  educa-
 tion  can  be  managed  by  one  person,
 who  will  be  das  the  M
 This  means  that  some  paid  person—
 fot  a  philanthropist  or  a  well-vers-
 ed  man  who  wants  to  serve  the  peo-

 ple—will  create  his  own  economic
 interests  in  the  management  of  the
 institution.  I  will,  therefore,  urge
 that  the  (Committee  as  a  whole  should
 be  held  responsible  ang  this  thinking
 of  keeping  one  person  and  naming
 kim  as  the  Manager  should  be  abolish-
 ed  outrightly.

 Shri  M.  C.  Chagla:  There  is  no
 ebligation  to  appointing  a  particular
 man.  Clause  6  merely  says  that  the
 Managing  Committee  may,  subject  to
 the  approval  of  the  Director,  appoint
 any  person.  The  Bill  does  not  make
 it  obligatory  upon  private  schools  to
 appoint  a  man.  It  is  discretionary
 बात  is  subject  to  the  approval  of  the
 Director.

 Shri  Man  Sinh  P.  Patel:  I  am  thank-
 ful  to  the  hon.  Minister  for  the  ex-
 Planation.

 One  special  clause  is  meant  for  the
 whole  management.  The  whole  of
 Clause  6  speaks  of  only  Manager.
 After  all,  it  hag  some  legal  implica-
 tions.  Jn  the  Management  Com-
 Mittee,  say  the  Chairman,  will  be
 Sormally  treated  as  the  Manager;  the
 honorary  secretary  himself  will  be
 fowhere;  he  will  at  the  most  be  as-
 aisting  the  Chairman  to  run  the  insti-
 tution.  Therefore,  there  should  be
 Collective  responsibility.  I  well  un-
 derstand  the  spirit  of  the  Bill  and  I
 hope  it  will  be  amended  accordingly.

 Regarding  Clause  3()(f),  it  is  &
 very  sound  principle.  A  school  is  not
 'kely  to  be  recognised  if  it  is  named
 “fter  a  sector  or  caste,  I  fully  en-

 the  underlying  spirit.  But
 900l(Ai)  LSD—8,

 what  is  there  in  the  name?  We  have
 well  understoog  the  position  regard-
 ing  the  B.H.U.  Bill.  Some  people,  by
 Putting  the  name  gs  Hindu  or  Khalsa
 or  Vaishya,  coulg  start  a  school,  but
 now  according  to  this  Bill,  it  will  be
 a  legal  terminology  and  if  it  is  nam-
 eg  after  a  sect  or  caste,  it  will  ab
 initio  not  be  recognised  at  all.  There-
 fore,  till  you  accept  this  in  principle
 for  all  other  educational  institutions
 also,  keeping  it  on  recorg  only  here
 will  indirectly  harm  the  furtherance
 of  education.  That  is  my  feeling.

 Clause  3(d)  says:
 “its  premises  or  any  part  there-

 of  is  uSed  85  a  shop,  un  office  or  a
 residence  unconnected  with  the
 activities  of  the  schol.”

 I  appreciate  the  spirit  of  the  Bill,
 but  we  should  also  take  into  conside-
 ration  the  fact  tha,  there  has  becn  a
 vast  growth  of  education,  but  build-
 ings  are  not  available—there  is  dearth
 of  buildings.  There  may  be  certain
 situations  in  which  you  have  to  re-
 cognize  a  school.  I  woulg  not,  there-
 fore,  like  this  condition  to  be  retain-
 ed  here.

 There  is  provision  for  appeal  in  re-
 gard  to  (f),  but  there  is  no  such  pro-
 vision  for  (a)  to  (¢).  Sub-clause  (2)
 of  Clause  3  says:

 “Where  recognition  to  g  school
 is  refused  on  the  ground  of  its
 being  named  after  a  sect  or  caste,
 the  management  of  such  school
 may  appeal  against  the  order...  =

 There  is  no  provision  for  such  ap
 appeal  for  non-recognition  of  schools
 on  account  of  (a)  to  (e).  No  doubt
 there  will  be  depactmental  instruc-
 tions,  but  certainly  there  will  be  some
 difficulties  for  the  furtherance  of
 education,

 Let  us  go  to  sub-clause  (3)  of
 Clause  5.  It  says:

 “The  Managing  Committee  of
 every  existing  school  shall,  with-
 in  fifteen  days  from  the  publica-
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 ber  is  large  enough.  But  I  am tion  of  the  scheme  of  it
 under  sub-section  (2)  ,  Prepare
 and  submit  to  the  Administrator  a
 scheme  of  management  for  such
 achool,...”

 lam  afraid  the  period  of  fifteen  days
 will  not  be  sufficient.  Normally
 Management  Committee  has  to  call  a
 Meeting;  then  they  will  have  to  un-
 derstand  the  scheme  and  then  accept
 it.  So  the  period  of  fifteen  days  is
 very  insufficient  for  this  purpose.

 The  whole  Bill  appears  to  have  been
 hastily  drafted.  I  do  not  want  to  go

 into  further  details  except  about  one
 Clause,  ic,  with  regard  to  associa-
 tion  of  teachers  with  the  Manage-
 ment  Committee.  I  have  a  humble
 association  with  four  or  five  secon-
 dary  schools  and  with  two  colleges.
 With  that  experience  I  can  say  that
 that  school  is  the  best  administered
 which  8  administercg  the  least.  I  am
 of  the  opinion  that  there  should  be  no
 interference  of  non-officials  in  the  ad-
 Ministration  of  the  school,  be  it  a  curri.
 culum,  academic  or  even  non-acade-
 miz,  It  is  very  difficult  to  maintain
 healthy  relations  between  the  Mana-
 gement  Committee  and  the  teachers.
 Here  it  is  not  specified  as  to  what  is
 likely  to  be  the  number  of  Manage-
 ment  Committee  members.  You  have
 thought  of  this  provision  that  the

 head  of  the  school  ang  two  teachers
 shoulg  rily  be  jiated
 Personally  feel  that  this  much  quan-
 tum  will  not  be  conducive  to  much
 Progress  or  help  for  the  management.
 This  is  not  like  labour  legislation.
 Otherwise,  normally  the  head  of  the
 school  is  always  associated;  ang  if
 there  are  worthy  teachers,  they  may
 also  be  associated.  But  the  working
 here  is  “and  two  other  teachers  there- of  chosen  according  to  seniority  by
 rotation”.  In  direct  politics,  bringing
 in  teachers  on  the  management  com-
 mittee  may  not  be  desirable  This
 may  be  a  very  good  idea,  and  while
 creating  the
 you  can  even  keep—thig  much  num-
 ber,  if  the  magem  committees’

 not  sure  whether  except  having  re-
 gafd  to  the  academic  qualifications,
 in  the  administration  a  greater  asso-
 ciation  of  the  teaching  staff  beyond
 the  head  of  the  school  may  not  in-
 directly  harm  the  interests  of  edu-
 cation.

 Then  I  would  like  to  go  to  clause  8,
 which  is  the  worst  part  of  the  Bill
 according  to  me.  Here  is  a  provision
 whereby  in  a  private  school  the  Gov-
 ernment  js  taking  the  powers  to  re-
 move  the  manager,  and  tha;  is  after
 getting  some  explanation  from  him.
 It  has  never  been  conceived  that  in
 a  recognised  school,  the  management
 Can  ever  be  touched  by  the  Govern-
 ment,  The  only  thing  they  can  do

 is  non-recognition  or  not  giving  the
 grant.  It  is  too  high-handed  a  thne
 that  Government  are  thinking  of,
 namely,  that  simply  because  the
 school  is  recognised  by  the  Govern-
 ment  and  the  Government  is  giving
 it  a  grant,  it  can  remove  the  mana-
 ger.  I  do  not  think  this  powrr  can
 ever  be  given  in  a  well  thougiit-out
 administration,  and  especially  when
 secondary  education  is  mainly  to  be
 left  to  the  philanthropists  or  to  the
 general  peopl.  at  large  to  manage
 their  own  education  up  to  the  higher-
 secondary  level.  And  here  you  are
 creating  a  clause  whereby  you  envi-
 sage  the  idea  that  a  manager  who
 has  been  appointed  by  the  school  can
 be  removeg  by  the  Government.
 This  will  be  too  harsh  a  clause.

 Then  |  come  to  clause  9(3)  which
 provides  that  “the  aid  may  cover
 either  the  full  expenditure  or  such
 part  of  the  expenditure  of  the  school
 a8  may  be  prescribed”.  I  do  not  mind
 the  wording,  but  this  will  indirectly
 give  a  very  liberal  handle  to  the
 Goverment  to  make  some  special
 exceptions  or  discretions  to  give  the
 full  expenditure,  by  the  Government.
 There  should  never  be  a  grant  to  the
 full  expenditure,  if  you  want  philan-
 thropists  to  come  forward  and  helf
 in  the  cause  of  education,  if  tha’
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 spirit  is  to  be  retained.  This  is  the
 only  clause  which  is  likely  to  be
 abrogated  whereby  people  wanting  to
 make  some  indirect  exploitation,  or
 for  the  economic  resources,  will  go into  the  management  and  will  try  to
 create  new  schools  wherever  oppor-
 tunities  arg  available  to  them.

 Then  there  js  a  provision  in  clause
 I(2)  which  says  that  without  the
 Permission  in  writing  of  the  Direc-
 tor,  a  teacher  cannot  be  suspended. I  can  absolutely  approve  of  other
 things,  but  these  words  “without  the
 Previous  sanction  in  writing  of  the
 Director”  shoulq  be  removed,  You
 know,  we  have  got  co-education,  and
 there  are  so.  many  moral-turpitude
 qualities  of  some  teachers  even  in  se-
 condary  education.  The  Managing
 Committee  of  the  school  neeq  not
 wait  for  the  concurrent  sanction  in
 writing  of  somebody  else  for  this  pur-
 Pose.  Suspension  of  8  teacher  ig  the
 inherent  right  of  the  managing  com-
 mittee.  No  doubt,  for  the  confirma-
 tion  of  a  suspension  or  later  on  any
 Punishment,  it  may  require  the  con-
 currence  of  the  Department.

 Shri  Warior:  Moral  turpitude  may not  be  the  monopoly  of  teachers  alone.

 Shri  Man  Sinh  P.  Patel:
 of  the  management  too.

 It  may  be

 I  just  now  learn  that  the  Hill  is  go-
 ing  to  a  Joint  Committee.  All  the
 People  who  are  concerned  with  secon-
 dary  education  are  waiting  for  a  re-
 draft,  for  a  new  draft  coming  out
 from  the  Select  Committee,  of  a  Bill
 Which  will  give  a  general  idea  to  all
 People  about  secondary  education.
 We  want  a  model  scheme  of  manage-
 ment,  and  we  want  a  model  scheme
 about  grants  to  be  incorporated,  of
 whatever  percentage,  by  the  Govern-
 Ment.  But  I  would  like  to  say  that
 the  furthermnce  of  secondary  educa-
 tion  ig  not  within  the  reach,  what-

 ever  it  may  be,  of  the  Government,
 and  it  should  be  primarily  left,  as

 far  gs  possible,  in  private  hands.

 4.35  brs.

 {Serr  Sonavane  in  the  Chair]
 Mr.  Chairman:  Shri  Kashi  Ram

 Gupta.

 श्री  कारों  राम  मुफ्त  (भलवर) :  सभापति
 महोदय,  दिल्ली  देश  की  राजधानी  है  भौर
 उसमें  इस  माध्यमिक  शिक्षा  की  यह  जो  दशा
 है,  यह  इतने  दिनों  से  चलती  रही  बौर  मन्त्री
 महोदय  इतनी  देर  से  इस  विधेयक  को  लाये
 इसका  कारण  समझ  में  नहीं  जाता  ।  हमको
 स्वतन्त्र  शए  तो  7-18  वर्ष  हो  गए  घौर  ऐसे
 विधेयक  को  बहुत  ही  जल्दी  भामा  चाहिए  था
 किन्तु  भ्रमित  चिन्ता  की  बात  यह  है  कि  जो
 मी  विधेयक  लाया  गया  है  उसमें  प्र धिक् तर
 बातें  जो  हैं  वह  प्रतिक्रियावादी  हैं  म  कि  प्रगति-
 शाल  हैं।  श्री  चागला  जैसे  मन्त्री  हों,  कौर  बनी
 भक्त  दर्शन  जैसे  उप मन्त्रों  हों  प्रौढ़  फिर  भी
 यह  विधेयक  ऐसा  पिछड़ा  सुधा  सामने  प्राये
 यह  प्राचार्य  की  बात  है  7  यह  बहुत  प्रगति  बात
 की  है  मन्त्री  महोदय  ने  कि  इस  विधेयक  को
 प्रवर  समिति  को  सुपुर्द  करने  का  निश्चय  कर
 लिया  प्रत्य था  भो  भ्र भी  जो  मुक्त  से  पूर्व
 बकता  बोल  रहे  ये  वह  ठोक  ही  कह  रहे  थे  कि
 इस  विधेयक  का  बहुत  सो  घारा पों  के  ऊपर
 आपत्ति  हो  सकती  है  |

 सीतापति  महोदय,  मैं  निवेदन  करूं  कि
 झाजण  के  इस  युग  में  यदि  इस  माध्यमिक  शिक्षा
 को  संस्थापकों  के  द्वारा  चलाना  हैँ  तो  उनके  बारे
 में  पूरा  विचार  करना  पड़ेगा  1  भ्र धू रें  विचार  के
 काम  महीं  चलेगा  शौर  उनमें  देखना  यह  होगा
 सबसे  पहले  कि  जो धर्य:  उसमें  जाता  है,  जो
 घर  उसमें  एकत्र  होना  हैं  वह  किन  दिशाधों
 से  भावे  ।  इसके  बारे  में  बहुत  ही  स्पष्ट  विचार
 हमारा  होना  चाहिए  -  सब  खराबी  की
 जह  यह  भ्र  ही  होता  है  शौर  यदि  यह  वर्ष  के
 हाने  का  तन्त्र  जो  है  वह  विषाक्त  या  दूषित
 होता  है  तो  सारा  ढांचा  हमारा  दूषित  हों  जाता
 है मौर  इस  विधेयक  के  जरिये  से  यह  प्रकट  नहीं
 किया  गया  कि  वह  र्थ:  तंत्र  किस  प्रकार  का
 हमारा  चलेगा  |
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 [श्री  काशी  राम  गुप्त]
 दूसरी  बात  यह  है,  जो  हमारे  देश  में  भी

 कतिपय  स्थानों  पर  हैं  जौर  जो  विदेशों  में  भी
 चल  रही  है,  वह  यह  है  कि  यह  संस्था  तभी
 क़ब्ल  सफती  है  जब  उसमें  भ्रभिभावक  जो  हैं
 पाता  पिता  जो  विद्यार्थियों  के  हैं  उनका  सक्रिय
 बौंगो  हो  शौर  यदि  प्रबन्ध  समिति  में  बाध
 &  प्रतीक  वे  लोग  हों  जो  माता  पिता  हों,
 तो  ड्राप  समझ  सकते  हैं  कि  इसमें  कुछ  बल  भरा
 पिता  हैं  -  माता  पिता  यथा  प्रभिभावक  जो  हैं
 बह  प्रतिनिधि  के  रूप  में  हों  t  मैं  बता  सकता  हूं,
 घेरा  स्वयं  का  भप्रनुभव  है  एक  ऐसी  संस्था  चलाने
 का  जिसमें  दो  सिद्दीक़  जो  प्रबंधकारिणी  के
 सदस्य  हैं  वह  माता  पिता  हैं  और  चने  हुए
 होते  हैं  t  पेरेंट्स  शाना ईजेशन  उस  स्कूल
 के  तहत  होता  है  बौर  वह  पेरेंट्स  भागना  जेशन
 पा  माता  परिवारों  फी  जो  संस्था  है  वह  प्रति-
 निधि  चुनकर  के  समें  भेजता  हैं  और  बह
 प्रबंधकारिणी  जो  चलती  हैं  उसमें  एक
 कसरा  ही  भाव  शना  जाता  है  t

 इसके  साथ  साथ  जो  मुझ  से  पूर्व  वक्‍ता
 बे कहा,  मैं उनसे  मतभेद  रखता  हूं  ।  मैं  समझता
 हूं  कि  जो  अध्यापक  हैं  उनके  चो  प्रतिनिधि
 उसमें  होने  जरूरी  हैं  जौर  वह  कितने  हों  यह
 बात  दूसरी  है  |

 तीसरी  बात  यह  है  कि  जो  दान  दाता
 हैं  उनके  प्रतिनिधि  होने  जरूरी  हैं।  फिर  कुछ
 ऐसे  विशेष  व्यक्ति  जो  शिक्षा  में  विशेष  रुचि
 रखते  हैं  जो  उसके  फाउंडर  मेम्वर  यन  सकते
 हैं  या  कौर  किसी  प्रकार  से  भ्राजीवंन  सदस्य
 बनाये  जा  सकते  हैं,  उसका  होता  जरूरी  है  ।
 ऐसी  कोई  भी  प्रबन्ध का रिणों  यदि  होगी  और
 बह  वैज्ञानिक  ढंग  से  बनाती  जायगी  तो  यह
 सारा  ढांचा  चलेगा  भ्र न्य या  नहीं  चलेगा  t

 इस  विधेयक  के  जरिये  से  ऐसा  लगता  है
 कि  यह  मान  फार  चल  रहे  हैं  कि  दिल्ली  के
 झज्जर  जो  संस्थायें  हैं  वह  अधिक्तर  बेईमानी
 के  प्राधार  पर  क़ब्ल  रहो  हैं  झोर  वह  स्वार्थ-
 परता  के  झाषार  पर  चल  रही  हैं  कायर  कोई

 NOVEMBER  29,  865  Education  Bill  4463

 जी  संस्थाएं  जो  सम्माननीय  रूप  से  सेवा  कर
 सके  वह  कभी  भी  नहीं  चाहेगी  कि  ऐसे  विधेयक
 के  मातहत  काम  करे  जो  कानून  बाद  में  बने
 शौर  जिससे  कि  उनके  ऊपर  एक  एडमिनिस्ट्रेटर
 की  या  डाइरेक्टर  की  तलवार  लटकती  रहे  ny
 इसमें  ग्यारहवीं  घारा  में  जो  बात  दी  है  वह
 भी  बहुत  ही  भ्रापत्तिज़नक  है  |  धार1  के
 दूसरे  सेक्शन  में  लिखा  है  कि  वह  किसी  को
 भी  मुप्तत्तित  नहीं  कर  सकते  हैं  बिना  मंजूरी
 के  और  स  उसके  दर्ज  को  घटा  सकते  हैं,  न  उसे
 हटा  सकते  हैं  ।  तो  नियुक्ति  करने  वाली  तो,
 प्रबंधकारिणी  हो  दौर  उसको  हटाने  के  लिए
 डाइरेक्टर  से  भ्र तुम ति  ले,  यह  बहुत  ही  बेढंगी
 बात  है  जौर  प्रतिक्रियावादी  बात  है  |  इसके
 स्पष्ट  अर्थ  पह  होते  हैं  कि  आपको  विश्वास
 नहीं  है  उस  प्रबन्धफरारिणी  की  योग्यता  में
 अन्यथा  यह  उनका  अपना  काम  है  ऐसा  न
 करें  तो  फिर  सरकार  को  ही  सारी  संस्थाएं
 चलानी  चाहिए,  ,प्रा इव् रेंट  स्थल  नहीं  चलने
 चाहिए  t  लेकिन  झगर  भाप  प्राइवेट  संस्थापकों
 को  स्कूल  चलाने  देना  चाहते  हैं  कौर  साथ  ही
 उनमें  जो  सम्मानतीय  व्यक्ति  रहते  हैं  उन
 पर  श्राप  विश्वास  नहीं  फरते  यह  बुरी  बात
 है  |  हां  यह  हों  सकता  है  कि  उनके  निर्णय  की
 अपील  हो  सकती  है  |  सरदी  किसी  प्रबन्ध
 कारिणी  के  द्वारा  किसी  अध्यापक  के  मामले
 में  न्याय  हो  जाता  है  तो  उसकी  प्रपील  को
 व्यवस्था  होनी  चाहिए  ।  राजस्थान  में  इस
 प्रकार  की  प्रक्रिया  चल  रही  है  कि  यदि  कोई
 संस्था  अपने  अध्यापक  को  हटाती  हैं  तो  उसके
 लिए  चारा जोई  की  जा  सकती  है  ।  लेकिन
 उनके  भ्रध्रिकार  को  समाप्त  करने  का  तो  यह
 बे  होता  है  कि  भाष  उस  संस्था  पर  विश्वास
 महीं  करते  हैं।

 दूसरी  बात  जिसके  लिए  दिल्‍लो  में  विशेष
 चर्चा  है  वह  यह  कि  दिल्ली  में  प्राइवेट  स्कूलों
 में  बेलते  कूदने  के  स्थानों  को  बड़ो  कमो  है  ।
 मैं  जानना  चाहता  हूं  कि  उसके  आरे  में  सरकार
 का  क्‍या  रवैया  है।  इस  मामले  में  संस्थानों  के
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 हाथ  में  कुछ  नहीं  है  ।  इसकी  जिम्मेदारी
 सरक।र  को  अपने  ऊपर  लेनी  होमी  a  यह
 सरकार  की  जिम्मेदारी  है  fr  वह  उन  साथ  ों
 के  लिए  उपयुक्त  स्थान  उपलब्ध  कराने  की
 व्यवस्था  करे  ।  अगर  उसके  बाद  भ॑,  वे  संस्थाएं
 नियम  पा  पालन  न  कर  सके  ते,  उसके  खिलाफ
 कार्रवाई  की  जाय  |

 जिसकी  सुरक्षित  कोप  या  राज्य  फूड
 कहते  हैं  उसके  बारे  में  मेरा  निवेदन  है  कि
 डस  रिजर्व  फ़ाड  के  बारे  में  एक  निश्चित
 नीति  निर्वाचित  होनी  चाहिए  ।  झगर  कोई
 स्कूल  चलाना  है  तो  बहू  इसको  किस  प्रकार
 एकल  कर  पता  है  |  भ्रापकों  बताना  चाहिए
 कि  किस  चीना  में  प्रापको  आपत्ति  होगी  कौर
 किस  में  महीं  होगी  ।

 आपने  इसमें  लिखा  है  कि  फीस  इत्यादि
 के  लिए  नियम  बनेंगे  कि  इससे  प्रतीक  न  में  ।
 लेकिन  मैं  जिसका  हूं  कि  अध्यापकों  के  बेसन
 की  प्रभी  कोई  श्रंखला  नहीं  है  1  सारी  दिल्‍ली
 में  जितनी  भी  शिक्षा  संस्थाएं  हैं  उनके  भ्रमणा-
 कीं  के  वेतन  का  एक  सा  स्तर  बनाया  जाना
 चाहिए.  ताथ:  सब  को  समान  वेतन  मिले  1
 समान  योग्यता  के  लोग  हैं  राज  सका  दिल्‍ली
 में  किसी  संस्था  भें  कुछ  मिल  रहा  है  शौर
 किसी  में  कुछ  मिल  रहा  है  t  कुछ  संस्थाएं
 कहती  हैं  कि  हमारे  ब्रदर  ध्रुव  देने  की
 सामर्थ्य  नहीं  है  इसलिए  हम  कम  देंगे  ।  तो
 मेरा  निवेदन  है  कि  बाप  यह  निश्चित  कर  दें
 कि  प्राध्यापकों  का  एक  ग्रेड  हगा  |  ऐसा  करने
 पर  सवाल  पैदा  होगा  कि  उनके  बजट  के  लिए
 जो  रीजनिंग  बौर  नानरिकरिग  खर्चा  होगा
 उसे  वे  कहाँ  से  ला  कर  पूरा  करेंगे  ।

 मेरा  निवेदन  है  कि.  मेरा  इस  विषय  में
 यह  प्रनुभव  है  कि  झगर  कोई  निश्चित  नीति
 नहीं  बनायी  जाती  है  तो  सारा  घोटाला  चलता
 है  |  यदि  कोई  राज  कह  थाना  करे  कि  वह
 चकदे  से,  दान  दातों  से  रुपया  लेकर  स्कूल
 चला  सकेगा  तो  यह  भारी  भूल  है  tr  अध्यापकों
 दे  वेतन  ौर  स्कूल  के  पत्र  में  एक  प्रकार  का

 सम्बन्ध  है  ।  शरीर  ;  वह  निश्चित  रूप  मे
 सामने  जाना  चाहिए,  अन्यथा  इन  सकुन
 जो  ग्राड  दशा  चल  «हीं  है  oa  भो  अधिक
 बुरी  ब्लर  भयंकर  दशा  111  सर  ह्

 मैं  निवेदन  कक  मि  दिल्ली  में  जो  दवा  हो
 रही  है  उत्तरी  मुख्य  कारण  यहं  हैं  कि  जो
 काम  करते  हैं  वे  अधिकतर  प्राध्यापक  होते  है
 शोर  वे  एमएम  ब्रोकर  काम  शुरू  कर  देते  हैं
 शौर  यह  प्रवृत्ति  घातक  है  ।  बाद  में  संस्था
 बनाने  की  कोशिश  करते  हैं।  यह  उल्टी
 गंगा  बह  रही  है  इसकी  रोकना  चाहिए  ।
 पहले  संस्था  बननी  चाहिए.  |  सस्य,  को  मूल
 बातें  तैं  होनी  चाहिए  बोर  उसके  बाद  इसमें
 प्राध्यापक  कराने  चाहिए  |

 इसमें  यय  /  ६  कि  इन  स्कूलो  का
 जो  नाम  है  उसमें  किसी  सकट  का  नाम  नहीं
 होना  चाहिए  ।  इसकी  व्या&्या  कौन  करेगा  t
 am  उसके  लिए  हम  प्रति  से  योजना  तैयार
 करके  देंगे  ।  यह  प्रॉपटी  सी  बात  है  t  मैं  कहता
 हूं  कि  नाम  चाहे  संकट  का  हो  या  कोई  भी  हो,
 लेकिन  जो  हमने  निश्चय  किया  है  कि  प्र पने
 देश  में  धर्म  निरपेक्षता  के  anit  पर  शिक्षा
 का  कार्यक्रम  चले  तो  हमें  टेलर  केवल  यह
 चाहिए  कि  वैसा  होता  है  या  नहीं  T  कई  दफा
 साइटों  के  नाम  से  बड़ा  लाभ  होता  है  क्योंकि
 मैक  वाले  लोग  इसमें  बहुत  रुपया  दे  देते  है  ।
 इसलिए  इस  पर  प्राकार  ध्यान  देना  चाहिए  ।

 4.44  brs.
 (Mr.  Deruty-SreaKer  in  the  Chair]

 wee  में  मानें  दो  फोन  धारा प्र ों  के  आगे
 में  कहना  है  |  यह  जो  मैनेजर  वाली  बात
 लिखी  है  जिसके  लिए  प्री  मन्त्री  महोदय
 ने  बतलाया  कि  यह  सब  के  लिए  जरूरी  नहीं  T
 तो  मेरा  निवेदन  है  कि  मेनेजर  जो  है  हा पेज
 ध्रादमी  होते  हैं।  मैं  समझता  हूं  कि  इन  संस्कारों
 में  स  प्रकार  से  पेड  ग्रामीण  रखना  age
 हानिकारक  दरोगा  |  इरा लित  शिक्षित  रूप  जे
 यह  ते  कर  देना  चाहिये  कि  मैनेजर  रखने  का
 कोई  प्रश्न  नहीं  है  1  हर  सस्य  में  उसके  म्फ्वी
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 ड्वोते  हैं  t  भ्रध्यक्ष  होते  हैं  प्रौढ़  उत  पर  उसको
 चलाने  की  जिम्मेदारी  होती  है  शौर  जिम्मे-
 बारी  होती  है  भ्रध्यापकों  की  तथा  प्रधान
 अध्यापक  की  ।  उनके  बीच  में  मैनेजर  का  कोई
 बल  नहीं  होना  चाहिये  |

 दिल्‍ली  की  वर्तमान  हालत  को  देखते
 हुए  जौर  जो  पाने  हालत  होने  वाली  है  t
 उसको  ध्यान  में  रखते  हुए  अच्छा  होता  कि
 मन्थनी  महेंद।  कोई  लम्बी  योजना  बना  कर
 सामने  लाते  जिससे  पता  लगता  कि  आगे  के
 लिए  उनकी  [दिल्ली  के  बारे  में  क्या  नीति  है  a
 हमको  मालू  होना  चाहिए  कि  वे  केवल
 सरकारी  स्कूल  ही  रखना  चाहते  हैं  या  अन्य
 संस्थापकों  को  भी  स्कूल  चलाने  के  लिये
 प्रोत्साहन  देगा  चाहते  हैं  ।  उनको  यह  भी
 बताना  चाहिए  कि  जब  कि  उनको  दोनों  को
 ही  ग्राफिक  सहायता  देनी  है  तो  सरकारी

 ्  ों  में  भी  प्रबन्ध  में  अभिभावकों  का  समा-
 वेश  करना  चाहते  हैं  या  नहीं  ।  मैं  निवेदन
 करूंगा  कि  प्रबन्ध  में  अविभावकों  का  स्थान
 दिन  पर  दिन  अधिक  होना  चाहिए  in  मेरा
 तो  कहना  है  कि  प्रबन्ध  कारिणी  जो  बजट
 बनाने  उसको  भी  ग्रविभावकों  के  सामने
 रखा  जाए  और  उनकी  सहमति  ग्रोवर  समर्थन
 उसके  लिए  कना  चाहिए  जिससे  ये  घोटाले
 न  हो  सकें  ।  इससे  उनको  जानकारी  रहेगी
 कि  इस  बजट  में  क्या  खराबी  हो  रही  है  या  क्या
 अच्छाई  ो  रही  है  |

 जो  भी  प्रगतिशील  स्कूल  हैं  उनके  भ्रमर
 प्रविभावकों  को  निश्चित  तिथि  पर  बुलाया
 जाता  है  ौर  वहां  उनसे  राय  ली  जाती  है  ।
 इस  विधेयक  it  दिया  गया  है  कि  एड.  मजिस्ट्रेट
 की  एक  बड़ी  सलाहकार  समिति  होगी  ।
 लेकिन  बह  प्रत्येक  स्कूल  के  लिए  नहीं  होगी  a
 मेरा  सुझाव  है  कि  प्रत्येक  स्कूल  में  एक  सलाह-
 कार  समिति  होनी  चाहिए  |  ऐसा  होने  से
 बच्चों,  अविभावकों  कौर  अध्यापकों  का
 कम्पक  रहेगा  सा  होगा  तभी  प्रगति  हदो
 अकेली  प्रिया  नहीं  हो  सकेगी  ।
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 Mr.  Deputy-Speaker:  I  will  call
 the  hon.  minister  to  reply  at  4  o'clock.

 Shri  Barrow;  The  Speaker  changed the  time  and  redured  jt  to  three  hours
 altogether.

 Shri  M.  0.  Chagla:  We  have  already
 spent  three  hours  over  the  discus-
 sion.  I  take  it  that  if  there  are  ne
 speakers,  ]  will  be  called  earlier  than
 4  o'clock.

 Mr,  Deputy-Speaker:  Yes,  but  there
 are  some  more  speakers.

 Shri  A.  8S.  Alva  (Mangalore):  Mr.
 Deputy-Speaker,  Sir,  I  fully  suppert
 the  provisions  of  this  Bill.  Several  cri-
 ticisms  were  levelled  against  some
 provisions.  Though  there  may  be
 some  pruning  by  the  Select  Com-
 mittee  which  will  go  into  the  matter
 and  consider  some  of  the  objections
 raised,  as  regards  the  legality  of  cer-
 tain  provisions,  I  am  sure  most  of
 the  clauses  in  the  Bill  will  come  out
 without  any  substantial  change.  It  is
 well-known  that  not  only  in  Delhi,
 but  also  outside,  the  management  of
 some  of  the  schools  is  far  from  satis-
 factory.  Of  course,  there  are  a
 number  of  schools  which  are  manag-
 ed  very  well  and  such  schools  will
 not  be  hit  by  any  of  the  penal  provi-
 sions  of  this  Bill.  But  as  regards
 schools  where  the  consideration  is
 either  to  make  some  money  or  intro-
 duce  an  element  of  politics,  all  those
 educational  institutions  will  certainly
 come  under  the  axe  of  the  penal  pro-
 visions  of  the  Bill.

 My  hon.  friend  Shri  Man  Sinh  P.
 Patel]  who,  as  he  said,  is  managing
 some  educational  institutions,  has
 been  a  little  passimistic  and  he  has  not
 liked  the  powers  which  Government
 are  seeking  to  take  in  respect  of  rec-
 tifying  the  mistakes  or  in  respect  of
 rectifying  the  mismanagement  of  the
 schools.  At  one  stage  he  said  that
 when  teach  ippointed by  the

 ger  or  the  nt,  it  should
 not  be  open  to  the  director  to  s¢
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 that  they  were  not  dismissed  arbit-
 rarily.  4  would  submit  that  the  pro-
 vision  in  the  Bill  is  a  wery  salutary
 provision  because  we  know  in  respect
 of  some  teachers  that  the  manage-
 ment  unnecessarily  takes  a  biassed
 view,  trump  up  false  charges  and  at
 their  sweet  will  dismiss  very  good  tea-
 chers.  At  the  same  time,  there  is  also
 a  provision  in  clause  3  which  provides
 for  an  appeal  such  a  decisi
 to  the  appropriate  authority.

 Clause  l]  (3)  provides:
 “Any  teacher  of  an  aided  school

 aggrieved  by  any  order  under  sub-
 section  (2)  may  appeal  to  the  pres-
 eribed  authority  who  shall  dispose
 of  the  appeal  in  such  manner  af
 many  be  prescribed.”
 In  this  connection,  I  would  submit

 that  the  management  should  also  be
 given  the  right  of  appeal.  If  there  is
 a  teacher  who  is  not  only  not  liked
 by  the  management  but  who  also
 proves  harmful  to  the  institution  then
 it  must  be  the  duty  of  the  mannge-
 ment  to  remove  such  a  person.  But
 if  the  director  objects  to  that,  then
 power  must  be  given  to  the  manage-
 ment  to  file  an  appeal  against  that
 decision  and  see  that  the  teacher  is
 dismissed  or  that  his  services  are  dis-
 pensed  with,

 I  am  sure  the  Joint  Committee  will
 fo  into  this  matter.

 Then,  it  has  been  submitted  that  the
 Managing  committee  should  not  ap-
 Point  the  manager.  It  is  well  known
 that  a  committee  consisting  of  sewe-
 Tal  people  surely  cannot  manage  apn
 institution,  or  rather  in  the  day-to-
 day  administration,  it  would  be  al-
 most  impossible  for  al]  the  members
 of  the  managing  committer  to  join
 together  and  manage  the  school.  Some
 of  them  may  be  founder-members  of
 an  institution,  while  some  may  be
 Dersons  who  simply  give  large
 amounts  and  who  on  that  account
 are  in  the  managing  committee  and
 who  may  not  be  very  much  interest-
 td  in  educational  matters.  From  that
 Boint  of  view  also,  it  is,  therefore,

 necessary  that  the  management  should
 be  able  to  nominate  or  appoint  a
 manager  who  on  their  behalf  would
 manage  the  school,  As  a  matter  of
 fact,  the  management  itself  jg  held
 responsible  for  the  due  and  proper
 management  of  the  school.

 One  other  salutary  provision  is  as
 regards  the  annual  inspection.  We
 know  that  several  times  schools  are
 not  inspecteqd  and  the  authorities  do
 not  know  what  is  happening  in  the
 schools  till  it  really  comes  to  the
 last  stage  almost  when  the  schoo]  is
 about  to  be  closed  because  it  is  so
 badly  managed,  and  then  some  ac-
 tion  is  takrn  which  js  really  very
 harmful.  There  ig  no  point  also  in
 saying  that  Government  should  not
 interfere  in  the  matter  of  education
 handled  by  the  private  managements.
 But  then  education  is  such  an  impor-
 tant  subject  where  though  it  is  not
 the  policy  of  the  Government  and  it
 is  also  not  desired  that  the  entire  edu-
 cation  should  be  taken  over  by  Gov-
 ernment,  yet,  Government  should  not
 abdicate  their  functions  of  seeing  that
 the  right  type  of  education  is  impart-
 ed  to  the  studrnts  and  proper  mana-
 gement  is  done  of  the  schools  which
 are  privately  managed.

 Then,  it  has  been  said  that  on  ac-
 count  of  the  decision  of  the  Supreme
 Court,  Government  will  have  no
 Power  to  take  over  the  aiministration
 of  minority  schools.  Of  course,  that
 matter  also  will  be  examined  by  the
 Joint  Committee  as  to  how  far  the
 decision  debars  Government  from  in-
 terfering  in  such  management.  But
 clause  it  is  there  which  will  have  a
 very  salutary  effect.  Under  sub-clause
 (4)  of  this  clause,  if  the  manager
 fails  to  comply  with  any  direction
 given,  there  may  be  stoppage  of  aid
 and  withdrawal  of  recognition.  Tt  may
 be  said  that  the  school  may  be  taken
 over,  under  clause  ‘18,  but  that  would
 be  cantrary  to  the  decision  of  the  Sup-
 reme  Court  and,  therefore,  that  may
 not  be  applicable.  But  under  clause
 VW  mw  (a)  and  (I7)  (4)  (by,  power
 could  be  invoked  to  see  that  the  ma-
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 nagement  is  carried  on  on  the  right
 lines.  Even  though  minority  schools
 are  run  by  the  minority  community,
 they  should  not  take  advantage  of  this
 and  manage  the  school  to  the  detri-
 ment  of  the  students.

 One  other  thing  which  has  been  ob-
 jected  to  is  in  respect  of  the  teachers
 being  associated  with  the  manage-
 ment.  This  is  a  very  good  provision.
 For,  the  teachers  who  come  in  touch
 with  the  students  who  are  imparted
 education,  and  who  have  an  educa-
 tion  bias  should  also  know  what  is
 best  in  respect  of  the  management,
 and,  therefore,  their  advice  must  be
 available  to  the  managing  committee
 and  they  should  also  be  members  of
 the  managing  committee,  and  the
 membership  should  go  by  rotation  and
 the  senior  teachers  should  be  mem-
 bers  of  the  managing  committee.  I  do
 not  think  that  any  responsible  mana-
 gement  which  has  the  interest  of  edu-
 cation  of  the  boys  and  girls  at  heart
 will  object  to  it.

 There  is  provision  for  recognition
 of  schools  and  also  for  cancelling  the
 recognition.  There  also,  several
 grounds  have  been  urged  to  See  that
 the  educational  institutions  are  pro-
 perly  housed  in  good  buildings  and
 they  have  playgrounds  and  so  on.
 Here  also,  I  have  qa  _  suggestion  to
 make,  that  we  should  not  stick  to  our
 old  notions  of  having  pucca  buildings
 on  which  the  British  rulers  used  to
 insist  in  those  days  when  they  said
 that  the  building  should  be  of  such
 and  such  a  type  and  so  on.  I  believe,
 we  could  do  with  simpler  buildings
 for  the  education  of  our  children.  I
 hope  Government  will  see  that  pro-
 per  rules  are  framed  and  if  there  are
 any  rigid  rules  I  hope  they  will  be
 revised  so  that  the  difficulties  of  the
 management  in  securing  pucca  build-
 ings  can  be  relaxed.

 This  Bill,  as  has  been  rightly  point-
 ed  out,  has  come  a  day  too  late,  be-
 cause  long  before  we  ought  to  have
 had  a  Bill  of  this  type.  I  hope  that  all
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 the  States  also  will  take  a  lesson  from
 this.  This  model  scheme  for  the  ma-
 nagement  of  schools  could  profitably
 be  copied  by  all  the  States  so  that
 secondary  education  may  be  put  on  a
 sound  footing  and  the  education  of
 our  children  will  not  deteriorate.

 5.00  hrs,

 Dr.  Sarojini  Mahishi  (Dharwar
 North)  Primary  education  has  been
 made  in  compulsory  in  the  country;
 many  state  governments  have  also
 enacted  legislation  to  that  effect.  But
 it  has  not  been  enforced  with  the  spi-
 rit  with  which  it  ought  to  have  becn.
 The  result  is  that  the  targets  that  we
 had  planned  during  the  Third  Five
 Year  plan  period  could  not  be  reach-
 ed.  The  consequence  is  that  secon-
 dary  schools  also  have  suffered.  The
 number  of  pupils  attending  secondary
 schools,  including  schools  in  the  Delhi?
 area,  goes  on  tapering  because  the
 number  of  students  attending  the  pri-
 mary  schools  goes  on  dwindling.  Also
 in  the  higher  classes,  the  number  of
 students  goes  on  tapering.

 Therefore,  necessary  facilities  to
 implement  the  education  programmes
 fully  and  effectively  should  be  a0-
 corded.  There  are  a  number  of  bills,
 innumerable  enactments  and  other
 things.  But  the  spirit  with  which  the
 policy  ‘should  be  implemented  is  lack-
 ing.  Hence  we  find  these  disappoint
 ing  results.

 The  statement  of  objects  and
 sons  brings  this  out:

 rea-

 “In  recent  years,  the  unsatisfac-
 tory  working  and  management  of
 a  number  of  private  secondary
 schools  in  the  Union  territory  of
 Delhi  have  been’  subjected  to  a
 great  deal  of  adverse  criticism”—
 This  is  the  case  not  only  in  Delhi

 but  throughout  the  country.  Gov-
 ernment  ought  to  take  care  of
 these  things.  Education  through  pri-
 vate  institutions  is  being  encouraged
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 because  Government  cannot  run  all
 the  educational  institutions.  When  pri-
 vate  institutions  take  up  this  cause  of
 education,  it  is  hoped  they  will  be
 able  to  do  it  with  greater  inspiration
 and  greater  zeal  and  =  energy;  it  is
 hoped  they  will  implement  the  policy
 fully  and  in  the  right  spirit.  But  in
 the  capital  of  the  country,  we  find
 private  institutions  and  schools  whose
 management  and  administration  are
 unsatisfactory.  I  wonder  why  the
 power  to  rectify  this  state  of  affairs
 was  not  given  to  the  Delhi  adminis-
 tration.  Secondly,  why  was  this  meéa-
 sure  not  thought  of  by  Government
 much  earlier?

 The  reasons  for  the  Bill  are  stated
 to  be  many.  One  is  violation  of  exe-
 cutive  instructions  regarding  timely
 payment  of  salaries  to  teachers,  Many
 a  time  through  conferences  and  at
 other  platforms  secondary  teachers
 and  their  associations  have  ventilated
 their  grievances  as  regards  non-pay- ment  of  their  salaries.  Some  of  the
 states  are  thinking  of  giving  the  sala-
 rics  of  teachers  direct  to  them  through
 cheques  issued  by  the  DPI's  office.  If
 this  can  be  done  throughout,  there
 will  not  be  any  loophole  and  the  ma-
 nagements  will  not  be  in  a  position to  take  advantage  of  the  other  sys- tem.  According  to  the  Bill,  aid  will
 be  given  to  the  management  of  the
 Private  institutions.  It  is  the  first  and
 Primary  duty  of  the  manager  of  the
 school  to  see  that  the  salaries  of  tea-
 chers  are  paiq  out  of  this  fund  and
 Priority  is  to  be  given  to  this  parti- cular  item.  But  how  far  teachers  will
 be  able  to  escape  undue  pressure  is
 the  question.  The  condition  of  the
 teachers,  in  spite  of  the  laudable  pri-
 neiples  that  we  enunciate  and  pro-
 claim,  is  so  poor  and  unhealthy  that
 the  poor  teachers  are  compelled  to
 Sign  for  a  particular  amount  but  ac-
 tually  receive  much  less.  This  is  be-
 Cause  thev  have  got  no  other  alterna-
 tive  and  they  cannot  continue  to  be  in
 the  same  institution  after  incurring the  displeasure  of  the  management. So  they  have  perforce  to  put  their

 signature  on  a  figure  indicated  by  the
 management:  but  actually  receive
 much  less,

 In  these  circumstances,  why  should
 not  Government,  like  the  DPI  in  some
 states  which  has  taken  a  bold  step, take  a  bolder  step  and  say  that  here-
 after  all  teachers  will  be  paid  through
 the  DPI's  office  directly,  The  other
 aspects  of  management  gnd  adminis-
 tration  may  be  entrusted  to  the
 manugements  of  the  schools.  Many  of
 the  States  have  already  begun  this
 experiment.  I  suggest  this  should  also
 be  made  in  the  Dethi  Union  territory.
 That  will  be  a  sort  of  mode?  to  all;
 it  will  also  give  an  assurance  to  the
 tenchers,  give  them  more  satisfaction
 and  also  enable  them  to  discharge
 their  function  in  a  better  way.

 The  second  reason  is  the  failure  to
 create  a  reserve  fund.  Then  there  is
 recruitment  of  teachers  with  lower
 than  the  prescribed  qualifications;
 then  unauthorised  borrowing  of  money
 from  the  Pupils’  Fund  by  the  mana-
 gements  of  schools,  and  lastly,  col-
 lecting  compulsory  donations  to  meet-
 the  managements’  share  of  the  main-
 tenance  expendiaure  of
 the  schools.  The  provisions  for  deal-
 ing  with  these  matters  are  quite  good;
 though  there  ig  a  little  error  in  draft-
 ing,  the  clauses  ar;  on  the  whole
 well-drafted.  The  intention  js  good.
 But  how  ate  we  going  to  see  that
 these  things  arc  brought  into  force?
 Even  in  the  case  of  primary  education,
 in  primary  schools,  where  education
 is  free,  it  is  not  actually  so.  There  is
 collection  of  donations,  compelling
 parents  to  make  certain  subscriptions
 on  certain  days  such  as  October  2  or
 Xmas  day  or  some  guch  day.  Students
 are  compelled  to  make  certain  subs-
 criptions:;  parents  are  compelled  to
 give  certain  donations.  Therefore,  if
 not  in  the  form  of  fee,  In  other  forms
 euphemistically  called  voluntary  sub-
 scriptions,  these  collertions  and  do-
 nations  are  realised.  These  donations
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 should  not  be  a  harassment  to  the
 parents.  It  is  good  to  voluntarily
 make  a  contribution  to  the  cause  of
 education,  but  it  should  not  be  a  ha-
 rassment  to  poor  parents,  What  gua-
 rantee  is  there  that  these  harassments
 will  not  be  there  and  these  clauses
 will]  be  adhered  to  strictly?  The
 administration  shoulg  be  powerful
 enough  and  vigilant  enough  to  see
 that  these  things  are  strictly  adhered
 to  and  complied  with  by  the  manage-
 ments.

 The  main  features  of  the  Bill  are
 listed  in  the  statement  of  objects  and
 reasons.  One  is  provision  for  grant
 of  recognition  to  a  school  on  fulfil-
 mint  of  the  conditions  laid  down  in
 this  behalf.  Clause  3  is  the  relevant
 clause.  Unless  those  conditions  listed
 therein  are  complied  with,  no  secon-
 dary  institution  will  be  recognised  nor
 grants  given.  I  do  not  know  whe-
 ther  you  have  had  an  opportunity  to
 go  round  the  localities  of  Delhi,  West
 Patel  Nagar,  Karo]  Bagh  and  so  on.
 Even  the  so-called  government  schools
 are  kept  in  insanitary  conditions.  No
 sanitary  arrangements  are  there,  the
 schools  are  housed  in  tents,  irrespec-
 tive  of  the  sun  or  wind.  They  are  kept
 in  such  a  condition  that  one  wonders
 how  the  children  will  be  able  to  sit
 in  those  tents.  No  doubt,  there  is  a
 floating  population  in  the  country,
 and  the  number  of  school-going  chil-
 dren  in  Delhi  js  floating,  it  may  in-
 crease  once,  decrease  at  another  time
 and  so  on.  At  the  same  time,  there
 are  no  buildings,  no  premises,  no  sani-
 tary  arrangements.  I  would  be  glad
 if  the  hon.  Minister  will  arrange  to
 conduct  a  survey  of  schools  housed  in
 tents  without  sanitary  arrangements,
 without  playgrounds,  without  the
 physical  education  facilities.  He
 would  find  that  the  number  of  schools
 having  no  such  arrangements  will  be
 much  more  than  those  having  these
 facilities.  A  few  schools,  government
 schools,  or  schools  organised  by  mis-
 gion  and  other  bodies  may  be  kept
 im  good  condition.  Government
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 schoolg  or  private  schools  which  are
 aided  schools  are  not  a  model  in  res-
 pect  of  the  education  imparted  and
 these  facilities  provided.

 This  is  a  most  important  factor.  If
 the  health  of  the  child  is  not  attended
 to  at  a  particular  age,  it  may  not  be
 possible  to  see  the  health  of  the  child
 regained  afterwards.  Thus  we  see  that
 in  medical  examinations,  we  see  many
 children  in  the  secondary  schools
 suffering  from  a  number  of  illnesses,
 like  defects  in  eye-sight  and  so  on.

 Another  feature  is  provision  for  the
 framing  of  a  scheme  of  management
 for  every  recognised  school  and  the
 constitution  of  managing  committee
 thereunder.  As  regards  aid  to  recog-
 nised  schools,  I  would  like  to  draw
 attention  to  cl.  9:

 “The  Central  Government  may,
 after  due  appropriation  made  by
 Parliament  by  law  in  this  behalf,
 and  subject  to  such  conditions  as
 may  be  prescribed,  pay  to  any  re-
 cognised  school  by  way  of  aid  such
 sums  of  monry  as  the  Central  Gov-
 ernment  may  consider  necessary,”

 including  either  the  full  ependiture
 or  such  part  of  the  expenditure  of
 the  school  as  may  be  prescribed  under
 the  rules.

 In  the  case  of  aided  schools,  the
 full  expenditure  is  to  be  met  leaving
 no  scope  for  the  voluntary  institutions
 to  have  thcir  own  initiative  in  the  mat-
 ter  of  administration,  in  the  matter
 of  collection,  in  the  matter  of  meeting
 certain  expenditure.  I  do  not  know
 what  sorts  of  expenditure  are  includ-
 ed  in  this  full  expenditure,  what  items
 are  admissible  and  what  items  are  not
 admissible.  Therefore,  when  over-all
 power  to  meet  the  full  expenditure
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 of  the  schools  has  been  taken  by  the
 Government,  this  shoulg  be  properly
 defined.

 Clause  2]  states:

 “ly  shall  be  lawful  for  the  Cen-
 tra]  Government  to  give  any  direc-
 tion  not  inconsistent  with  the  pro-
 visions  of  this  Act  to  the  manager
 or  the  Managing  Committee  of  a
 school  in  respect  of  any  of  the  fol-
 jowing  matters,  namely:—

 (i)  SyNabus.

 “dy  text-books  and  other  reading
 material

 (ii)  conditions  of  service  of  tea-
 chers,

 (iv)  sanitary  facilities,  and

 (४)  any  other  matter  that  may  be
 prescribed.”

 I  woulg  be  very  happy  if  the  hon
 Minister  defincs  what  he  means  by
 directions  regarding  these  things,
 whether  relaxing  the  conditions  is  Jeft
 to  the  sweet  will  and  fancy  of  the
 management,  under  what  circumstan-
 ces  there  can  be  relaxation  in  regard
 to  this  and  in  regard  to  textbooks,
 Sanitary  facilities  etc.  Lf  at  all  there
 is  to  be  any  relaxation,  there  should
 not  be  misuse  of  this  relaxation,  and
 Proper  precautions  must  be  taken  by
 the  Government  in  this  regard.

 For  secondary  education  an  advi-
 sory  body  also  will  be  formed,  but
 the  Secondary  Education  Committee
 has  submitteq  a  number  of  reports
 after  studying  the  situation  and  con-
 ditions  regarding  secondary  education
 in  the  whole  country,  but  to  what  cx
 tent  thoge  things  have  been  imple-
 mented  is  again  a  question  to  be  ask-
 ed  on  the  floor  of  the  House.  There-
 fore,  this  is  only  a  part  of  that  big
 thing,  the  recommendations  made  by
 the  Seco:dary  Education  Committee,
 4nd  let  us  see  at  least  that  they  are

 properly  enforced  in  the  proper  spirit,
 and  prove  a  model  to  the  rest  of  the
 country.

 aft  शिवनारायण  (बांसी)  :  उपाध्यक्ष
 महोदय,  मैं  प्रा पका  प्रतुगहीत  हूं  -  भव
 तक  मैं  ने  जितने  लोगों  की  स्पीच  ta
 हत्या  में  सुनी  मान्यवर,  उसमें  मैनेजर
 अधिकतर  बोले  हैं  -  लेकिन  शोज  मैं  ऐज
 ए  टीचर  बोलना  चाहता  हूं  झोर  राज
 बताना  चाहता  हूं  इस  गवर्नमेंट  को,  इस
 गवर्नमेंट  की  ड्यूटी  है  कि  इस  मुल्क  के
 एजुकेशन  को  नेशनलाइज  करें  इंडियन
 कांस्टीट्यूशनल  में  दिया  हुमा  है  कि  i4
 वर्ष  के  बच्चों  को  हम  फ्री  एजूकेशन  देंगे  ।
 तो  उसका  एक्सपेरीमेंट  श्राप  दिल्ली  में
 करों  शौर  मान्यवर,  मैं  कहना  चाहता  हूं
 कि  प्राइवेट  इंस्टीट्यूशन  मीन  प्राइवेट
 बिजनेस  1  इट  हज  दि  साइड  बिजनेस
 साफ  दर्ज  मैनेजर्स  ।  यह  मैनेजर  लोग
 प्राइवेट  बिजनेस  करते  हैं  ।  मे  शेल्टर  है
 न  हाइजीन  फा  इन्तजाम  है  ।  हाइजीन
 का  इन्तजाम  मैं  जानता  हूं  ।  मान्यवर,
 स्कूल  मैनेजमेंट  जी  बात  मैं  ने  पढ़ी  ट्रेनिंग
 स्कूल  में  कि  टीचर  को  प्र प्वाइंट  हों  वह
 सेलेक़्टेड  टीचर  हों,  जो  नार्मल  पास  हों,
 एल०  टी०  पास  हों,  सोक  ate  पास  हों,
 उनमें  से  टीचर  लें  |  व्हेयर  देवर  इज  ए
 बिल  देयर  इज  ए  वे  |  झगर  सरकार
 वाकई  चाहती  है  कि  देश  का  निर्माण
 हो  तो  भारत  की  'राजधानी  में  प्यार
 कम्पलसरी  एजूकेशन  कौर  उसका
 नेशनलाइजेशन  नहीं  हुमा  तो  शौर  कहां
 बाप  करेंगे  ?  मैं  चाहता  हूं  कि  पाप
 नेशनलाइज  करें  ।  राज  दिल्ली  के  टीचर
 शाही.  माम,  शाही.  माम  कर  रहे  हैं  ।  दो
 सौ  रपये  उनकी  तनख्वाह  है,  सौ  रुपये
 देकर  दो  सौ  पर  उनसे  दस्तखत  कराये
 जाते  हैं  ।  बाप  चाहे  जितने  कानून  बनायें
 लेकिन  गर  प्राइवेट  इन्स्टीट्यूगन  रहेगा
 तो  यह  चीज  चलती  रहेगी  |  सो  छुपाया
 उनको  मिलता  है,  दो  सौ  पर  उससे
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 दस्तखत  कराया  जाता  है  ।  यह  फानन
 फीचर  हो  गया  है  |  ब  रिजल्ट  उसका
 क्या  होगा,  जैसा  कि  का र्थ शीशम  जी  बोले
 प्रौर  बाबा  रामेश् वरा मरद  महात्मा  हैं,
 साधू  हैं  ग्रोवर  वह  भी  बोले  शिक्षा  पर
 लेकिन  कुंछ  कह  नहीं  सके  ।  गुरु  की
 मिस्बा  करने  लगे  ।  गुरोविश्वम्भरा:  i
 गुद  द्रोणाचार्य  ने  युधिष्ठर  से  सबक
 सीखा  ।  जब  पहले  दिन  पांचों  पांडवों
 पड़ने  गये  तो  ब्ोणाचार्य:  जी  ने  कहा  कि
 सदा  सच  बोलो  शौर क्रोध  न  करो  ।
 महू  सबक  देकर  घर  भेज  दिया  ।  दुसरे
 दिन  जब  वह  जाये  तो  उनसे  पूछा  कि
 सबक  याद  हो  गया  ।  तो  शिरो  भाइयों
 ने  कहा  कि  हां,  याद  हो  गया  t  युधिष्ठिर
 से  पूछा  तो  उन्हंने  कहा  कि  मुझे  कुछ
 सी  याद  नहीं  हुआ  ।  इस  पर  गुरु  द्रोणाचार्य
 ने  एक  चांटा  उनको  रसीद  किया  शीर
 कहा  कि  तुम  सबसे  बड़े  राजकुमार  हों
 शौर  तुमको  कुछ  याद  नहीं  हुआ  ?  तीन
 चार  दिन  बाद  सोये  तो  कहा  कि  बाधा
 सबक  याद  हो  गया  कि  क्रोध  मत  करो,
 तब  गुर  द्रोणाचार्य  ने  उनकी  पीठ  ठोंकी
 अर  कहा  कि  तुम  हमारे  गुर  हो  t  तो
 मूठ  का  कतेंग्य  को  यह  है  ।  गुरु  ऐसा
 हीना  चाहिए  ।  लेकिन  स्वामी  जी  ने  यह
 बात  नहीं  बतायी  ।  सुदामा  शौर  कृष्ण
 का  कोटेशन  किसी  ने  दे  दिया  कि  सुदामा
 शोर  कृष्ण  एक  ही  चटसाल्त  में  पढ़ें  t
 सुदामा  भिखमंगे  छह  गए  दौर  कृष्ण
 द्वारिका  के  शाहंशाह  हो  गए।  लेकिन  जब
 सुदामा  को  बीबी  ने  कहा  कि  द्वारिका
 बाहू  जी,  द्वारिका  जाहे  जी,  तब  सुदामा
 ने  कहां  कि  शिक्षक  हों  सिंगर  लग  को
 शव  ताकंटू  तू  यह  देती  है  शिक्षा  |  तो
 ऐसा  गुरू  हमलों  चाहिए  प्रौढ़  मैं  इस
 सरकार  से  कहना  चाहता  हूं  तथा  सेलेक्ट
 कमेटी  के  मेम्बरों  से  अपील  करता  हूं
 ह: उ  इस  बिल  में  बड़ी  कमियां  हैं,  इस  में
 से  मैनेजमेंट  को  माइन प्त.  करो  कौर  एक
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 प्योर  छोटा  सा  बिल  चार  लाइम  का
 बना  दो  कि  गवर्नमेंट  इंस्टीट्यूशन  रहेगा,
 गवर्नमेंट  मैनेजमेंट  करेगी  और  गवरमेंट
 के  जो  शिक्षा  शास्त्री  हैं वह  उन्हें  चलायेंगे।
 यह  एक्सपैरिमेंट  hoa  wat  बजाइए  ।
 हमारे  शिक्षा  मे,  ज॑  हैं  श्योर  मान्यवर,
 यहां  के  एजूकेशन  डायरेक्टर  जो  हैं,
 वह  हमारे  बस्ती  में  रहे  हैं,  में  उनको
 जानता  हूं  भट्ट  जी  को  |  तो  मैं  कहना
 चाहता  हूं  ,  ऐसे  ऐसे  जो  शिक्षा  विद्‌  हैं
 मैं  उनका  बड़ा  प्रशंसक  हूं  क्योंकि  ज्ञानी
 ही  ज्ञान  को  परख  सकता  है  ।  में  'बसर
 कहा  करता  हूं  कि  फर्स्ट  क्लास  वाला  ही
 महात्मा  भी  होगा,  फर्स्ट  क्लास  वाला
 ही  प्रिया  मिनिस्टर  भी  हो  सकेगा  ौर
 बही  फर्स्ट.  क्लास  वाला  ही  प्रिया  एजू-
 क्रेशनिष्ट  भी  हो  सकेगा  बौर  वही  फर्स्ट
 क्लास  वाला  ही  अच्छा  साधू  भी  हो
 सकता  हैं,  वही  बड़ा  काम  कर  सकता
 है  ।  यह  जो  बीडी  पीकर  घूमते  हैं  या
 रात  को  सिनेमा  देखते  हैं  वह  बड़े  भादमी
 महीं  हो  सकते  हैं  ।  (ध्यान)
 जी,  यह  सब  उनसे  सीखना  पड़ेगा  |
 मान्यवर,  गुड़ाकू  का  बढ़ा  जिक्र  किया
 गया  ।  पांडव  इसी  इलाके  में  पढ़ते  थे  ।
 मैं  चाहता  हूं  कि  गुरुकुल  शिक्षा  की  प्रणाली
 लायी  जाय  ।  कभी  हाल  ही  में  आपने
 देखा  हिन्दू  विश्वविद्यालय  के  नाम  पर
 क्या  हंगामा  मच  गया  ।  मेरे  लायक
 दोस्त  लोहिया  साहब  को  गोरखपुर  में

 मारे  पत्थरों  के  मारकर  गिर  दिया  गया
 सत्य  बात  कहने  पर  ।  न  सोशलिज्म  में
 विश्वास  है,  न  और  किसी  में  t  राज
 सबका  इम्तहान  हो  रहा  है  ।  तो  ज्ञानी

 ही  अच्छा  टीचर  बनता  है  जौर  मैनेजर
 तो  एक  ही  झादमी  था  हिन्दुस्तान  में,
 मदन  मोहन  मालवीय  जो  कि  भोज  मांग

 मांग  कर  गली  गली  से  बनारस  हिन्दू
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 पूुनिवर्सिती  की  नींव  डाल  गया  ।  प्लोर
 तो  सब  के  सब  बिजनेस  करते  हैं  |
 यह  सही  न्ञात  है  |  मैं  ने  तीन  वर्ष
 तक  यह  काम  किया  है  गौर  पैसा  हमारे
 नाम  का  जमा  नहीं  हमा  कॉलेज  में  1
 तीन  वर्ष  मैंने  पढ़ाया  शौर  तनख्वाह
 मैनेजर  साहब  खा  गये  1  डोनेशन  जमा
 बहीं  हुमा  ।  मेरे  मित्र  ने  पूछा  डोनेशन  ?
 तो  मैं  ने  कहा  कि  डोनेशन  तो  मैं  ने
 दिया  था  लेकिन  वहां  रेकार्ड  में  कहीं  उस
 की  ऐन्ट्री  नहीं  है  t  मैं  इसको  चैलेंज
 करता  हूं,  किसान  स्कूल  बस्ती  में  जाकर
 देख  सकते  हैं  ।  मेरे  मित्र  डिप्टी  मिनिस्टर
 साहब  जानते  हैं  बस्ती  की  पोजीशन
 को  ।  तो  प्यार  दिल्‍ली  को  श्राप  ऊंचा
 उठाना  चाहते  हैं  तो  जो  सुझाव  मेरा  है
 उसको  मान  लीडर  ।  दिल  प्रखर  साफ
 है  तो  ग्रा इता  क्‍या  चीज  है  ?  जि
 दिल्‍ली  के  शिक्षक  बहुत  दुखी  हैं  ।  सब
 है  बड़ी  बात  मैं  एजूकेशन  मिनिस्टर
 से  कहना  चाहता  हूं  कि  तीन  हजार
 विद्यार्थी  रोज  यहां  से  गाजियाबाद  जाते
 हैं  और  इन जानिब  भी  उसमें  हैं  ।
 रोज  जाता  हूं  और  प्राता  हूं  -  तो  इतने
 नेता  लोग  यहां  बैठ  हैं  भौर  शिक्षा  मंत्री
 हैं,  मुझे  प्रपोज  है  कि  शिक्षा  मंत्री  यहां
 नहीं  हैं,  शिक्षा  मंत्री  बहुत  लने  न्यायाधीश
 रहे  हैं  प्रगर  उनके  हाथों  से  न्याय  नहीं
 हुमा  इस  शिक्षा  के  मामले  में  तो  मैं
 समझता  हूं  कि  कोई  दूसरा  शिक्षा  मंत्री
 इसको  ठीक  नहीं  कर  सकता  t  यह  मैं
 इसलिए  कह  सकता  रहा  हूं  कि  यह  मैं
 अपना  फर्ज  समझता  हूं  बौर  मैं  समझता
 हूं  कि  बिना  ठोकर  दिये  कोई  जागता
 नहीं  तो  हमारा  धर्म  है  घौर  मैं  पलट
 गाने  भाया  हूं,  इस  सरकार  को  जगाने
 भाया  हूं  |  मैं  यह  चाहता  हूं  कि  इस
 देश  का  कल्याण  हों  1  यह  डॉयलाग  जो
 मैं  कह  रहा  हूं  बह  बेकार  जाने  वाला
 नहीं  है  ।  वह  प्रोसीडिग्स  में  मौजूद  रहेगा
 झर  शाने  वाली  सम्मान  समझेगी  कि

 हमारे  लीडर  जो  रहे  हैं  वह  मुनासिब
 बात  कहते  थे  ।  इसलिए  मैं  चाहता  हूं
 कि  सेलेक्ट  कम् रेटों  से  एक  माइल  बिल

 श्राप  ले  भ्रार्ये  ताकि  हिन्दुस्तान  के  कोने
 कोने  में  उससे  प्रेरणा  मिले  बौर  सुन्दर
 शिक्षा  का  प्रसार  हो,  देश  का  कल्याण
 हो  t  इन  शब्दों  के  साथ  मैं  इसका  समर्थन
 करता  हूं  कि  यह  सेलेक्ट  कमेटी  को  भेज
 दिया  जाय  t

 श्री  मोहन  स्व कप  (पीलीभीत)
 उपाध्यक्ष  महोदय,  यह  जो  विधेयक
 झापा  है  शिक्षा  सम्बन्धी  इसमें  कुछ  थोडी
 सी  खोजें  हैं  जिनके  ऊपर  झ्रातका  ध्यान
 श्रावित  करूंगा  ।  जहां  तक  कि  शिक्षा
 का  प्रश्न  है  यह  एक  महत्वपूर्ण  विषय
 हमारे  देश  के  सामने  है  क्‍योंकि  जेसी  कि
 प्राम  तौर  से  लोगों  की  'धारणा  हैं  शिक्षा
 का  स्‍तर  दिनों  दिन  गिरता  जा  रहा  हैं
 शौर  इसकी  वजह  से  जो  शिक्षित  समाज
 जागें.  जाने  वाला  है  देश  में  उसमें  कुछ
 प्रगति  नहीं  हो  रही  है  ।  जो  प्राग  कराने
 वाली  पीढ़ी  है  बह  पिछले  दिनों  की  याद
 करती  है  कि  फलां  ग्रामीण  बहुत  लगें
 रहे  हैं,  रवीन्द्रनाथ  टैगोर  लने  रहे  हैं
 या  प्ररविन्द  घोष  लेंड  रहे  हैं,  पुराने
 लोगों  की  याद  करते  हैं  ।  जो  नई  चिड़ियां
 शा  रही  हैं,  उन  में  ज्ञान  का  बड़ा  प्रभाव
 नजर  आता  है  |  सरकॉर  को  इस  दिशा
 में  ध्यान  देना  चाहिए  ।  शिक्षा  एक
 बुनियादी  चीज  है,  मनुष्य  को  बनाने  में
 जिस  का  बड़ा  महत्वपूर्ण  भाग  है  |

 जहां  तक  टीचर्स  का  सम्बन्ध  है,
 उन  का  स्टेंड  भी  गिरता  जा  रहा  है  qa
 उम्र  के  कई  कारण  हैं  '  एक  कारण  यह
 है  कि  जो  सब  से  गिरे  हुए  लोग  हैं,
 जिन  को  कहीं  कार्य  नहीं  मिलता  है,
 जो  कराई  ए०  एस०,  बी०  सी०  एप०
 और  धन्य  बि श्मा गों  में  नहीं  जा  पाते  हैं,
 ये  टीचिंग  लाइन  जावे  हैं  |  इस  के
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 [श्री  मोहन  स्वरूप]
 अलावा  प्राइमरी  शौर  सैकंडरी  तीचर्स
 की  तनख्वाह  भी  प्र पर्याप्त  है  ।  उस  की
 तरफ  सरकार  का  ध्यान  जाना  चाहिए  ny

 इस  बिल के  द्वारा  जो  प्रतिबन्ध  लगाये
 जा  रहे  हैं,  उन  के  बारे  में  कई  प्राईवेट  स्कूलों
 के  मैनेजमेंट  की  प्रतिक्रिया  भ्रखबारों  में
 प्रकाशित  हुई  है  |  उन  की  तरफ  से  कहा
 गया  है  कि  गवर्नमेंट  हमारे  कार्य  पर  क्‍यों
 प्रतिबन्ध  लगाना  चाहती  है  t  जैसा  कि
 स्टेटमेंट  आफ़  झाबजेवट्स  एंड  'रिजाज  में
 कहां  गया  है,  सरकार  प्राईवेट  इंस्टीट्यूशन्स
 को  इस  कारण  से  कंट्रोल  फरना  चाहती  है,
 क्योंकि  वे  कई  डोनेशन  लेते  हैं,  भ्रष्टाचार
 करते  हैं  और  नाजायज़  चन्दे  वसूल  करते  हैं  |
 इसके  जवाब  में  मैनेजमेंट  की  तरफ़  से
 कहा  गया  है  कि  सरकार  यह  प्रकाश  लगा  कर
 हमारे  काम  करने  की  शैली  कौर  ढंग  पर
 प्रतिबन्ध  लगाना  चाहती  है  ny

 ware  4  में  कहा  गया  है  कि  हर  साल
 ऐसे  स्कूलों  की  फ़ेहरिस्त  तैयार  होगी,  जो
 खोले  जाते  हैं  शौर  रेकगनाइज़  होते  हैं  /  इस  के
 साथ  ही  इस  में  यह  व्यवस्था  भी  की  गई  है  कि
 एक  एडमिनिस्ट्रेटर  मुकरने  किया  जायेगा,
 जो  शिक्षा  सम्बन्धी  पालिसी  बनायेगा  शौर
 प्रबन्धकों  को  इस  बात  के  लिए  मजबूर  किया
 जायेगा  कि  वे  उस  के  अनुसार  कार्य  करें  t
 यह  भी  कहा  गया  है  कि  एंडमिनिस्ट्रेंटर  को
 मैनेजर  को  प्रति  करने  का  पदाधिकार  होगा  a
 मैं  कहना  चाहता  हूं  कि  सरकार  के  सामने
 मैनेजर  को  रखने  का  प्रश्न  तो  है  नहीं  ।
 स्कूल  की  एक  मैनेजिंग  कमेटी  होती  है  कौर
 बह  मैनेजर  का  चयन  करती  है  |  मेरी  समझ
 में  नहीं  भ्राता  कि  सरकार  को  यह  भ्र धि कार
 कैसे  हो  गया  कि  वह  किसी  मैनेजर  को  अलग
 कर  दे  |  वह  एतराज़  कर  सकती  है,  वह
 नोट  भेज  सकता  है,  लेकिन  उस  को  यह
 अधिकार  दिया  जाये  कि  बह  मैनेजर  को  प्रति
 कर  दे,  यहू  बात  मेरी  समझ  में  नहीं  भाती  है  ।

 NOVEMBER  29,  965  Education  Bill  448!

 इस  बारे  में  मैं  सेबस्टियन  दूंगा  कि  हर
 साल  एक  लिस्ट  तैयार  करने  के  बजाये  पांच
 सालों  में  जो  स्कूल  खुलें  और  जिन  को  रेकी-
 निशान  प्राप्त  हों,  उन  की  लिस्ट  पांच  साल  के
 बाद  तैयार  की  जाये  ।  हर  साल  लिस्ट  तैयार
 करना  सुविधाजनक  मालूम  नहीं  पड़ता  है  ।

 मैं  चाहता  हूं  कि  नये  नये  स्कूल  खुलें
 दौर  देश  में  शिक्षा  का  अधिक  से  प्रतीक
 प्रसार  हों  ।  इसके  लिए  यह  प्रावश्यक  है  कि
 सरकार  इस  बारे  में  ऐसी  नीति  अपनाये  कि
 विंमान  लम्बी-चडा  फ़ार्मेलिटीज़  को  कम
 किया  जाये  ।  मैं  ने  दिल्‍ली  में  ऐसे  बहुत  करे
 स्कूल  देखे  हैं,  जो  महता  से  पेंट्स  में  चल  रहे  हैं  t
 उन  स्कूलों  में  बच्चों  को  बहुत  प्र सुविधा  होती
 है  v  उन  को  गाय;  में  लू  कौर  जाड़े  में ठंब
 का  सामना  करना  पड़ता  है  ।  इस  तरह
 बच्चों  को  बहुत  तकलीफ़  ठनी  पड़ती  है  |
 यह  ठीक  है  कि  इस  बारे  में  हाई  एंड  फ़ास्ट
 जज  बनाये  जाने  चाहिए  कौर  उन्हीं  के
 अनुसार  रेकगनीशन  दी  जाये,  लेकिन  जहां  तक
 रेफ गनी शन  का  सम्बन्ध  है,  उस  में  जहां  तक
 हो  सके,  फ़ार्मेलिटीज़  को  कम  करना  चाहिए  ।
 एक  लम्बी-चौड़ी  लिस्ट  होती  है  ।  जब  तका
 वह  पूरी  न  हो  जाये,  तब  तक  रेफ गनी शन  नहीं
 मिलता  है  a

 75.26  hrs.

 [DR  Sanoyimt  Mautamr  in  the  Chair)

 मैं  चाहता  हूं  कि  रेंकगनीशन  के  तरीके  में

 सुधार  हो,  उस  को  ज्यादा  से  ज्यादा  सरब
 बनाया  जाये,  ताकि  जैसे  ही  स्कूल  खुलें,
 उन  को  रेकगनीशन  मिल  जाये  भौर  वें  कार्य
 शुरू  कर  दें  दौर  उन  को  झूवाह-म-रछुवा३
 परेशानी  न  उठानी  पड़े  -

 यह  ठीक  है  कि  कुछ  प्राईवेट  स्कूलों  में
 डोनेशनस  कम्पलसरी  तौर  पर  लिये  जाते
 हैं  ।  बच्चों  को  दो  चार  रपये  बिल्डिंग  फेंक
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 में  देने  पढ़ते  हैं  ।  मेरा  सुझाव  है  कि  जैसे  ही
 सकल  खुलने  को  फ़ार्मेलिटीज़  पूरी  हो  जायें,
 बैसे  ही  सरकार  स्कूल  की  बिल्डिंग  बनाने  के
 लिये  एफ  भ्रच्छी  रकम  दे  दे  ny  जैसे  ही  रिजर्व
 फंड  प्रौर  दूसरे  फंड  पूरे  हो  जायें,  वैसे  ही
 सरकार  को  बिल्डिंग  के  लिए  एक  रकम  दे
 देनी  चाहिए,  ताकि  स्कूल  की  बिल्डिंग  खड़ी
 हो  जाये  शौर  शिक्षा  का  कार्य:  चल  पड़े,
 बजाये  इस  के  कि  स्कूल  टेंट  या  झोंपड़े  में  चले  ।
 मंत्री  जी  उच्च-कोटि  के  ग्रामीण  हैं  io  उन  से
 मेरी  मांग  है  कि  श्व  वक्‍त  झा  गया  है  कि
 शिक्षा  के  कार्य  को  प्राथमिकता,  प्राय टी  मिलनी
 चाहिए  बौर  उस  को  एक  ऐसा  काम  नहीं
 समझना  चाहिए,  जो  बिल्कुल  थ्  ट  का
 काम  है,  जिस  से  सरकार  और  लोगों  फा मतलब
 नहीं  है  ।

 मैं  ने  यू०  पी०  शरीर  दूसरी  स्टेट्स  में
 पद  देखा  है  कि  प्राइमरी  स्कूल्स  में  बहुत  ही
 ड्  रेट,  बहुत  हीं  गिरे  हुए  भ्रादमी  टीचर्ज  हैं,
 शिक्षा  का  राय  कर  रहे  हैं  L  मैं  नहीं  समझ
 सकता  कि  जब  थई  रेट  भ्रादमी  शिक्षा  के  कार्य
 में  लगे  हुए  हों,  शिक्षण  का  कार्य  कर  रहे  हों,
 तो  लड़के  किस  तरह  से  ऊंचे  उठ  सकते  हैं  1
 इसलिए  मेरा  सुझाव  है  कि  शिक्षा  के  कार्य  को
 ब्रायटोर  मिलनी  चाहिए  ग्रोवर  प्रगति  किस्म  के,
 क़स्बे  रेट  आदमी  शिक्षण-कार्य  में  होने
 जाहिए,  बजाये  इस  के  फि  वे  झड़ाई  To  एस०
 या  पी०  सी०  एस०  में  जायें  a

 ae  रेट  आदमी  शिक्षा  के  क्षेत्र  में  क्‍यों
 जाते  हैं  ?  हस  का  कारण  यह  है  कि  गवर्नमेंट
 'हिचक  को  जो  सैलेरी  देती  है,  वह  इतनी  कम  है
 ि  जो  फ़र्स्ट  रेट  प्राप्ति  कराई  ए०  एस०  या
 ची०  सी०  एस०  के  ख्वाब  देखते  हैं,  वे  उस  से
 गुजारा  नहीं  कर  सकते  हैं।  पिछले  ज़माने  में,
 जब  कि  इस  देश  में  शिक्षा  का  प्रसार  था,
 उस्तादों  की  कद्र  होतो  थी  ।  पुराने  ज़माने  में
 हमारे  देश  में  द्रोणाचार्य  कौर  दूसरे  गुर्दों
 को  इज्ज़त  होती  थी,  उन  की  प्रतिष्ठा  थी,
 लेकिन  दुख  की  बात  है  कि  राज  टीचर्स  की
 कोई  प्रतिष्ठा  नहीं  हैं।  भेरे  जैसे  पुरानी  किस्म

 के,  पुरानी  पीढ़ी  के  थोड़े  से  लोग  तो  गिद्धों
 को  प्रणाम  भी  करते  हैं,  लेकिन  स्पार्कल  के
 सौम्या  प्र पने  गुषुप्ों  को  प्रणाम  करना  तो
 दूर,  सही  नाम  लेना  भी  पसन्द  नहीं  करते  हैं  tT
 मैं  चाहता  हूं  कि  गुरु  शौर  शिष्य  का  पुराने
 खाने  का  पवित्र  सम्बन्ध  फिर  से  कायम  हों
 कौर  भारतीय  समाज  में  गुर  को  ऊंचा  दर्जा
 कौर  स्थान  दिया  जाये  ।  तभी  शिक्षा  की
 उन्नति  हो  सकती  है,  प्रिया  इस  से  कोई
 लाभ  नहीं  होने  वाला  है  |

 इस  वक्‍त  शिक्षा  की  जो  प्रणाली  है,  उस  में
 भी  प्रामूल  परिवर्तन  करना  होगा  ।  राज-कल
 स्थिति  यह  है  कि  मुदलियार  कमेटी,  फ़लां
 कमेटी  कौर  काफ़रेंसिज्ञ  में  सीधे  यही  डिस्कशन
 होता  रहता  है!  कि  डिग्री  कोर्स  तीन  साल  का
 हो  या  चार  या  पांच  साल  का  हो  ।  शिक्षा  के
 सम्बन्ध  में  सारो  इनको  प्रौर  सारा  ग़्ौरो-लौस
 इस  बात  के  लिए  होता  है  कि  डिग्री  कोर्स
 कितने  सालों  का  हों  -  इस  बात  पर  कभी
 गौर  नहीं  होता  है  कि  प्राइमरी  शिक्षा  का  स्तर
 बया  होना  चाहिए,  हायर  सेकंडरी  शिक्षा  का
 स्तर  क्‍या  होना  चाहिए  ौर  क्‍या  हमारी
 शिक्षा  प्रयासों  भारतीय  परम्पराश्ों  शौर
 भारतीय  तौर  तरीकों  के  अनुसार  है  या  नहीं,
 क्योंकि  प्राइमरी  ौर  हायर  सेकेडरी  एडुकेशन
 हमारी  शिक्षा  की  बुनियाद  हैं  |  मगर  किसी
 इमारत  की  बुनियाद  अच्छी  है,  तो  बह  इमारत
 मजबूत  हो  सकती  है  ।  इसी  प्रकार  झगर
 प्राइमरी  शिक्षा  का  इंग  जर  तरीका  भष्छा
 है,  तो  भागे  चल  कर  शिक्षा  प्रणाली  भी  अच्छी
 हो  सकती  है  ।  इसलिए  मेरा  निवेदन  है  कि
 प्राइमरी  शर  हायर  सेकंडरी  चौर  उस  के  जामे
 कालेज  एड् केशन  की  नये  सिरे  से  जांच  की
 जाये,  उस  को  नये  सिरे  से  इजैल्यूएट  किया
 जाये  1  उस  के  बाद  एक  नया  तरीका  अपनाया
 जाये  शर  शिक्षा  के  स्तर  को  प्रतीक  से  प्रतीक
 ऊंचा  करने  की  तरफ़  तवज्जह  दी  जाये  t

 जहां  तक  इस  बिल  का  ताल्लुक  है
 इसके  बारे  में  ज्यादा  मतभेद  नहीं  हो  सकता

 है  ।  लेकिन  कुछ  चीजें  हैं  जित  की  झोर



 4497  Delhi  Secondary

 [sit  मोहन  स्वरूप]
 कप  को  खास  ध्यान  देना  है  |  एक  चीज़
 लो  ठीक  चल  रही  है  उसके  रास्ते  में  रोड़े
 नहीं  भटकाये  जाने  चाहियें  ।  यह  मुनासिब
 नहीं  है  /  जो  कुछ  चल  रही  है,  सही  चल  रही
 है  उसके  रास्ते  में  राहें  भटका  दिये  जायें  प्रौढ़
 काम  की  कोई  बात  न  हो  तो  यह  ज्यादा  जंचता
 नहीं  है  |  ठीचर्ज़  शौर  मैनेजमेंट्स  से  बात
 करने  पर  यह  पता  चला  है  कि  कुछ  डिफिकल्टीज़
 हो  जायेंगी  उस  में  जो  काम  चल  रहा  है  कौर
 वह  काम  भी  रुक  जायेगा  ।  ऐसा  नहीं  होना
 चाहिये  ।  मेरा  अनुरोध  है  मंत्री  महोदय  से
 कि  वे  एक  व्यापक  बिल  लाते  ।  एक  ऐसा
 व्यापक  बिल  लाते  जो  सारे  देश  पर  लागू
 होता  ।  केबल  दिल्‍ली  के  लिए  या  मणिपुर
 के  लिए,  या  निकोबार  और  प्रदान  द्वीप
 समूह  के  लिए  या  मतोपुर  के  लिए  न  ला  करके
 एक  व्यापक  बिल  लाते  ।  वें  नहीं  लाये
 हैं।  मैं  चाहता  हूं  कि  उसे  वे  लायें  ताकि  वह
 कारे  देश  पर  लागू  हो  सके,  देश  के  सभी
 भागों  पर  लागू  हो  सके  बह  एक  कम्प्िहैंसिव
 बिल  हो  ताकि  शिक्षा  के  क्षेत्र  में  जो  दिक्कतें
 हैं  वे  दूर  हों  -  मैं  चाहता  हूं  कि  पब्लिक
 प्रोर  प्राइवेट  स्कूलों  के  बीच  में  जो  दरार  है
 उसको  भी  पाटा  जाये  ।  पब्लिक  इंस्टीट्यूशन
 कौर  गवर्नमेंट  इंस्टीट् यू शंड  के  मध्य  की  दरार
 को  पाटा  जाये  a  उससे  डिसक्रिमिनेशन
 होता  है  1  गवर्नमेंट  इंस्टीट् यू गंज  कौर  प्राइवेट
 हंस्टीटयूगंज  में  जो  डिसक्रिमिनेशन  चल  रहा
 है वह  खत्म  होना  चाहिये  1  उस  डिसक्रिमिनेशन
 के  रहते  उनको  वह  लाभ  नहीं  मिलता  है  चाहे
 भाली  लाभ  हो  या  दूसरा  लाभ  हो  जो  मिलना
 चाहिये  इस  खाई  को  भो  पाटने  की  प्रा वश्य-
 कता  है।  तभी  शिक्षा  भ्रच्छे  तरीके  से  चल
 सकती  है  1

 Mr.  Chairman:
 yan  Das.

 Shri  Shree  Nara-

 Shri  Warior:  May  I  know  when  the
 hon.  Minister  will  be  called?

 Mr.  Chairman:  At  4  o'clock,
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 श्री  श्रीनारायण वास  (दरभंगा)  सभापती
 महोदय  संघ  क्षेत्र  दिल्‍ली  के  लिए
 माध्यमिक  शिक्षा  का  अच्छा  प्रबन्ध  हो  और
 शिक्षा  क्षेत्र  में  जो  यहां  बुराइयां  हैं  वे  दूर  हों
 इस  ध्येय  कों  सामने  रखते  हुए  जो  विधेयक
 माननीय  शिक्षा  मंत्री  लाये  हैं  बौर  जो  कि
 साशा  की  जाती  है  फि  प्रवर  समिति  के  सुपुर्द
 कर  दिया  जायेगा,  इसके  बारे  में  या  शिक्षा
 प्रणाली  के  बारे  में  या  शिक्षा  के  सिद्धान्तों  के
 बारे  में  ज्यादा  प्लालोचना  करने  का  कोई
 उचित  प्रचार  इस  वक्‍त  नहीं  है।  फिर  भी  मैं
 यह  कहता  चाहता  हूं  माध्यमिक  शिक्षा  के
 सम्बन्ध  में  कि  जो  अभी  पिछले  दिनों  एक
 देश  व्यापी  जांच  पड़ताल  हुई  थी  उसके
 झाधघार  पर  राज्यों  की  सरकारों  ने  कौर  केन्दीप
 सरकार  ने  भी  जो  अपनी  नोति  निर्धारित  को
 उसके  शझनुप्तार  जैसी  तराशा  की  जाता  थी
 कि  शिक्षा  में  विशेष  सुधार  होगा  वह  नहीं
 हो  सका  है|  मैं  झ्शा  करता  हूं  कि  जो  नया
 कमीशन  माननीय  शिक्षा  मंत्री  ने  अभी
 नियुक्त  फिया  है  और  जिसको  नियुक्त  करने
 का  श्रेय  उनको  है,  वह  कमीशन  हर  प्रकार  की
 शिक्षा  के  सम्बन्ध  में  जो  नये  से  नये  विचार  हैं
 या  देश  की  जो  भूतकाल  की  भ्र वस् था  थी  या
 वर्तमान  में  जैसी  उसकी  अ्रवस्था  है,  उसका
 अध्ययन  करके,  एक  ऐसी  योजना  हमारे
 सामने  पेश  करेगा  जिससे  कि  शिक्षा  के  सभी
 क्षेत्रों  में सुधार  हो  सके  t

 जहां  तक  इस  विधेयक  का  सम्बन्ध  है,
 इसके  उद्देश्यों  प्रौढ़  कारणों  में  बताया  गया  है
 किः  दिल्‍ली  के  संघीय  राज्य  में  माध्यमिक
 शिक्षा  के  विकास  ौर  प्रबन्ध  कौर  कह  सकते
 हैं  कि  नियंत्रण  के लिए  भी  यह  विधेयक  लाया
 चाहे  ।  मैं  समझता  हूं  कि  राज  की  हालत
 में  इसकी  प्रा वश्य कता  भी  है  शौर  वांछतोयता
 भी  बिना  इसके  प्राध्यापक  शिक्षा  का
 अच्छे  ढंग  से  विकास  नहीं  हो  सकता  था ।
 लेकिन  जहां  इस  बात  को  प्रावश्यकता  थी
 बदं  हू  बात  भरी  महसूस  करने  वाली  है  कि
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 झभी  तक  जो  माध्यमिक  शिक्षा  के  क्षेत्र  में
 प्रगति  हुई  है  उतनी  नहीं  हुईं  है  जितनी  होनी
 चाहिये  थी  |  जहां  तक  विस्तार  का  सम्बन्ध  है
 न  राज्यों  में  और  न  ही  केन्द्र  के  जो  संघीय
 क्षेत्र  हैं  जैसे  दिल्‍लो  वहां  इस  समय  तक
 उतना  विस्तार  हो  सका  है  जितना  होना
 चाहिये  था।  मगर  प्राइवेट  क्षेत्र  में  माध्यमिक
 शिक्षा  का  विस्तार  नहीं  हुआ  होता  शौर
 प्राइवेट  लोगों  ने  प्रयत्न  नहीं  किये  होते
 शौर  माध्यमिक  शिक्षा  के  खर्च  का  सारा  भार
 सरकार  पर  रख  दिया  जाता  तो  देश  में
 जितना  माध्यमिक  शिक्षा  का  विस्तार  हुआ  है
 यह  भी  नहीं  हों  सकता  था  |  जैसा  कई
 माननीय  सदस्यों  थे  कहा  है  कभी  भी  दिल्‍ली
 के  क्षेत्र  में  is  जोकि  हमारी  राजधानी  है,
 जितनी  माध्यमिक  स्कूलों  की  आवश्यकता  है
 माध्यमिक  शिक्षा  के  प्रचार  के  लिए  उनकी
 व्यवस्था  सरकार  स्वयं  नहीं  कर  सकी  है  ny
 हर  साल  हमारे  सामने  सवाल  जाता  है  कि
 बहुत  से  विद्यार्थी  ऐसे  हैं  जिन  को  स्कूलों  में
 प्रवेश  नहीं  मिलता  है  a  वे  प्रदेश  स्कूलों  में
 जाना  चाहते  है,  वहां  उनका  प्रवेश  नहीं  हो
 पाता  है  और  सरकारी  स्कूलों  में  भी  बहुत  से
 विद्यार्थियों  को  प्रवेश  नहीं  मिल  पाता  है  t
 ऐसी  हालत  में  इस  बात  की  कोशिश  करनी
 चाहिये  सदन  को  भी  कौर  सरकार  को  भी
 कि  अभी  भी  प्राइवेट  लोगों  के  माध्यमिक
 शिक्षा  के  क्षेत्र  में  काम  करने  की  प्रा वश्य कता
 है  शौर  जहां  तक  सरकार  उनकों  बढ़ावा  दें
 सकती  हो,  वहां  तक  उसको  उन्हें  देना  चाहिये  -
 यह  मैं  मानता  हूं  कि  निजी  क्षेत्र  में  जो  माध्यमिक
 शिक्षा  का  चलन  है  उस  में  बहुत  तरह  की
 बुराइयां  हैं  जिन  फा  उल्लेख  इस  विधेयक
 के  प्रकार  भी  किया  गया  है  गौर  उन  बुराइयों
 को  दूर  4  ने  की  भ्रावश्यकता  भी  है  |  लेकिन
 उसके  साथ  साथ  यह  भी  महसूस  करने  की
 जरूरत  है  कि  माध्यमिक  शिक्षा  का  पूरा  मार
 हमारी  केन्द्रीय  सरकार  संघीय  यंत्रों  में  भी
 नहीं  ले  सकती  है,  देश  के  देहातो  क्षेत्रों  को
 बात  को  तो  श्राप  जाने  दीजिये  1  देहाती
 कोनों  में  प्रभो  भी  बहुत  से  ऐसे  क्षेत्र  हैं  जहां
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 स्कूलों  की  प्रा वश्य कता  है।  लेकिन  सरकार
 वहां  की  प्रावश्यकताध्रों  ककी  पूर्ति  नहीं  कर
 सकी  है  t  वहां  निजी  तौर  से  काम  करने
 वाले  जो  व्यक्ति  विशेष  हैं,  शिक्षा  प्रेमी  हैं,
 शिक्षा  सुधारक  हैं  और  जो  चाहते  हैं  कि  शिक्षा
 का  प्रसार  गांव  गांव  में  हो  वे  गांवों  के  लोगों
 से  चन्दे  ले कर  इस  तरह  को  शिक्षा  का  प्रबन्ध
 करते  हैं  ।  यही  कारण  है  कि  शिक्षा  कुछ
 झागों.  बढ़  रही  है।  इस  वास्ते  इस  विधेयक
 पर  विचार  करते  वक्‍त  हमें  इस  बात  को  भी
 सामने  रखना  चाहिये  t

 एफ  बात  की  प्लोर  धौर  मैं  श्राप  का
 ध्यान  दिलाना  चाहता  हूं  जो  इस  विधेयक  में
 कही  गई  है  ।  राज्यों  में  मैं  जानता  हूं  कि
 बोई  साफ  सैकेंडरी  एजुकेशन  हैं।  यह  भी
 सुना  है  कि  यहां  भी  बोई  साफ  सैकेंडरी  एजुकेशन
 है  ny  मुझे  मालूम  नहीं  कि  वह  बोर्ड  प्राण
 सेकेंडरी  एजुकेशन  किसी  कानून  दे  अन्तर्गत
 बनाया  गया  है  या  किसी  दूसरी  तरह  से
 उसकी  व्यवस्था  की  गई  है  T  मेरा  खथाल  है
 कि  जय  हम  माध्यमिक  शिक्षा  पर  विचार
 कर  रहे  हैं  तो  इस  मेंजो  प्राण  सैकंडरी
 एजुकेशन  को  भी  कुछ  भ्रधिकार  हम  को  देने
 चाहिये  थे  |  यहां  परिभाषा  में  बोर्ड  साफ
 सैकेंडरी  एजुकेशन  का  जिक्र  है।  परिभाषा
 में  तो  यह  कहा  गया  है  पि  बोर्ड  मिंज  दी
 हैडन  बोर्ड  साफ  सैकंडरी  एजुकेशन  |  लेकिन
 यह  भी  भ्र पर्याप्त  मालूम  होती  है  t  इससे
 ज्ञात  नहीं  होता  है  कि  कौन  सा  बोड़  साफ
 सैकेंडरी  एजुकेशन  |  क्‍या  यह  किसी  कानून
 के  प्रकार  कायम  सभा  है  या  वैसे  ही  लोगों  ने
 इसकी  स्थापना  कर  दी  है  पोर  सरकार  ने
 इसको  मान्यता  प्रदान  कर  दी  है  ।  कैसा  यह
 बोर्ड  है  इसका  पता  सहीं  चलता  है  1  इसको
 साफ  किया  जाना  चाहिये  था  i  साथ  ही  मैं
 मंत्री  महोदय  से  प्रतिरोध  करना  चाहता  हूं  कि
 बोर्ड  श्राफ  मैकेंहरी  एक् केशन  को  क्रियाणील
 शोर  प्राधिकार  प्राप्त  संस्था  बनाया  जाये
 शौर  जो  बहुत  से  भ्र धि कार  इस  विधेयक  के
 जरिये  से  निदेशक  को  या  डायरेक्टर  साफ
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 एजुकेशन  को  दिये  जा  रहे  हैं  उन  प्राधिकारों  में
 से  बहुत  से  प्राधिकार  बोई  प्राण  सेक्रेटरी
 एजुकेशन  को  देते  चाहिये  थे  ।  इस  विधेयक
 में  जितनी  भी  धारायें  हैं  जहां  भी  भ्रधिकार
 देने  का  जिक्र  शाये  है  वहा  यही  कहा  गया  है
 कि  जो  प्राधिकार  है  ये  डायरेक्टर  श्राफ
 एजुकेशन  के  होंगे  या  केन्द्रीय  सरकार  के  होंगे  t
 यह  भो  कहा  गया  है  कि  केन्द्र  को  भ्र धि कार
 होगा  कि  वह  इन  अधिकारों  को  डायरेक्टर  को
 दे  दे  या  डायरेक्टर  के  मातहत  किसी  दूसरे
 अफसर  को  दे  दे  ।  मैं  इस  सम्बन्ध  में  एक
 सुझाव  मंत्री  महोदय  को  देना  चाहता  हूं  ।
 इस  विश्लेषक  के  इन्दर  बोर्ड  श्राफ  सेकेडरी
 एजुकेशन  के  काम  शौर  कर्तव्य  शौर  प्राधिकारों
 का  ज़िक्र  करके  जो  अधिकार  है  वे  बोर्ड  श्राफ
 सैकेंडरी  एजुकेशन  को  भी  दिये  जाने  चाहियें
 और  थोडे  से  अधिकार  डायरेक्टर  जो  हैं  उनको
 भी  दिये  जाने  चाहियें  ।  मैं  चाहता  हूं  कि
 मंत्री  महोदय  जब  यह  विधेयक  प्रवर  समिति
 में  जाये  तो  इसका  खयाल  रख  कर  बोर्ड  ग्राफ
 सैकेंडरी  एजुकेशन  के  लिए  प्र विकारों  के
 सम्बन्ध  में  कुछ  प्रकट  वहां  ग्र वश्य  करें  |

 दस  विधेयक  में  जैसा  मैंने  कहा  है
 सरकार  को  झग्मधिकार  होगा  कि  किसी  भ्रमर
 को,  डायरेक्टर  के  मातहत  किसी  प्रकार  को
 बह  प्राधिकार  दे  दे  t  मेरा  सुझाव  यह  हैं
 कि  ग्रन्थकार  देते  समय  सरकार  को  इस  बात
 का  ध्यान  रखता  चाहिये  और  मैं  समझता  हूं
 कि  सरकार  रखेगी  भी  जौर  मैं  चाहता  हूं
 कि  यह  चीज़  हग  विधेयक  में  स्वीकृत  भी
 होती  चाहिये  बि  किसी  एक  एक  के  नीचे
 अफसर  को  ये  अधिकार  न  दिये  जायें,  उस
 रैक  से  ऊपर  के  जो  अफसर  हैं  उनको  ही  ये
 मिल  |  यह  एक  महत्वपूर्ण  बात  है  जिसकी
 तरफ  सरकार  का  ध्यान  ता  चाहिये  1

 जहां  जहां  दस  में  दिया  गया  हैं  कि डायरेक्टर
 को  प्राधिकार  होगा  कोई  सरकारी  निर्णय
 लेने का,  वहां  उसको  अपील  के  सम्बन्ध  में
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 जहां  जहां  भी  जिक्र  किया  गया  है  वहां  वहां
 कहा  गया  है  “प्रेस्क्राइब  अाधोष्टी"  1
 उसी  को  अपील  सुनने  का  भ्र धि कार  दिया
 जाएगा  ।  जो  पदाधिकार  आप  लेने  जा  सहें
 सुधारों  के  खयाल  से,  प्राइवेट  संस्थाओं
 के  काम  का  सुधार  करने  के  लिए  ;  उन  में  मैं
 यह  उचित  समझता  हूं  कि  जब  ऐसा  निर्णय
 कोई  भ्रमर  ले  या  सेंट्रल  गद नं मेंट  ले  तो
 उसके  खिलाफ  अपील  का  अधिकार  होना
 चाहिये  ।  इसमें  मंत्री  महोदय  ने  जिक्र  किया
 कि  किसी  को  भी  निर्णय  के  खिलाफ  न्यायालय
 में  जाने  का  पदाधिकार  नहीं  होगा  ।  किसी
 प्रश्न  के  जवाब  में  मंत्री  महोदय  ने  एक  बार
 कहा  था  कि  किसी  भी  नागरिक  को  यह  अधिका रे
 है  कि  ग्राम  उस  के  साथ  कोई  अन्याय  सभा
 है  तो  हाई  कोर्ट  या  सुप्रीम  कोर्ट  में  जाकर  बहू
 न्याय  प्राप्त  कर  ले  ।

 मैं  समझता  हूं  कि  यह  उचित  नहीं  है  |
 सुप्रीम  कोर्ट  या  हाई  कोर्ट  जाने  में  पैसा  बहुत
 खर्च  होता  है  |  अच्छे  से  भ्रच्छे  वकील  को
 रखने  की  जरूरत  होती  है  कौर  दूर  जाना
 पड़ता  हैं  et.  कोर्ट  जाना  हो  तो  जो
 प्रदेश  की  राजधानी  होती  है  उस  में  जाना
 पड़ता  है  कौर  सुप्रीम  कोर्ट  जाता  होता  हैं  तो
 दिल्‍ली  रनों  पड़ता  है।  यह  उचित  नहीं  है  t
 झगर  सरकार  का  निर्णय  नाजायज  है  तो
 उसके  खिलाफ  जाने  का  प्राधिकार  सुविधा-
 जनक  होना  चाहिये  |  साथ  ही  न्यायालय  से
 यह  प्रधिकार  छीन  लेना  भी  उचित  नहीं  मालूम
 पड़ता  ।

 इस  विधेयक  में  दिया  हुआ है  शर  एस
 प्रकार  की  धारायें  हैं  कि  सरकार  को  यह
 प्राधिकार  होगा  कि  किसी  खास  शक्ल  पर
 या  दो,  बार,  दस  स्कूलों  पर  चा  तो  इस
 कानून  को  लागू  न  करे  बह  उनको  दस
 कानून  की  जद  से  हटा  सकती  है  |  सरकार
 के  ऊपर  कोई  इस  प्रकार  का  प्रतिबन्ध  नहीं
 होगा  कि  वह  उन  को  लागू  प्रवश्य  करे  ।
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 मैं  समझता  हूं  कि  यह  ठीक  नहीं  है  ।  प्रतीकों
 सब  को  बराबर  की  दृष्टि  से  देखना  चाहिये  ।
 सरकार  के  पास  इस  प्रकार  का  ग्मधिकार
 रहना  कि  बह  इस  कानून  को  किसी  स्कूल  पर
 लाग  करे  शौर  किसी  पर  न  करें  मतालिब
 नहीं  होगा  ny

 तीसरी  बात  मैं  यह  कहना  चाहूंगा  कि
 विधेयक  के  इलाज  20  में  एडवाइजरी  कमेटी
 के  राम्बन्ध  में  दिया  हुमा  है  आप  देखेंगे
 कि  उसमें  लिखा  है  :

 “There  shall  be  an  Advisory  Com-
 mittee  on  Education  which  shall
 assist  the  Director  in  formulating
 major  policies  about  cducation  as
 may  be  consulted  by  thy  Director
 on  such  matters  ag  he  thinks  fit.”

 कि  घारा  2  में  दिया  हुजरा
 “It  shall  be  lawful  for  the  Cen-

 tral  Government  to  give  any  direc-
 tion  not  inconsistent  with  the  pro- visions  of  jhis  Act  to  the  manager
 or  the  Managing  Committce  of  a
 school........  =

 मैं  समझता  हुं  कि  सलाहकार  सा  ति  जो
 बने  वह  केवल  डायरेक्टर  को  सलाह  देने
 के  लिये  न  बने  |  अगर  सलाहकार  समिति
 बने  तो  डायरेक्टर  को  तो  सलाह  दे  हो,
 सरकार  को  सलाह  देने  के  लिये  भी  हो  क्योंकि
 मेजर  पालिसी  सरकार  तय  करती  है  |
 डायरेक्टर  नहीं  तय  करता  है  |  ऐंडबरादजरी
 कमेटी  का  काम  सरकार  को  सलाह  देने  का
 होना  चाहिये  क्योकि  डायरेक्टर  तो  बहु
 मीचे  का  भ्रमणकारी  है  ।

 इसमे  साथ  साथ  मैं  यह  भी  कहेगा  कि
 बोर्ड  प्राण  सेकेन्डरी  एजुकेशन  को  दुबारा
 गठित  करना  चाहिये  इस  कानून  के  द्वारा  |
 बोई  तक  सेकेन्डरी  एजुकेशन  माध्यमिक
 स्कूलों  के  नियंत्रण  कौर  *  कास  के  यि
 होना  चाहिये  जो  कि  उसका  काम  हैं।  चाहे
 प्रस्ताव  के  जस्सी  से  हो  या  किसी  दूसरे

 जरिये  से,  कानन  के  ग्रन्दर  उसमे  ऐसा  ग्रधिकार
 दिया  जाना  चाहिये  ताकि  बोई  प्राण  रकिन्डरी
 एजूकेशन  बोर  सलाहकार  समिति  सरकार
 को  समय  समय  पर  माध्यमिक  शिक्षा  के
 विकास  और  अच्छे  प्रबन्ध  के  लिये  भ्र धिक
 से  प्रतीक  राय  दे  सके  ।

 मैनेजमेंट  के  जो  भ्रधिकार  रखे  गये  हैं
 उनमें  एक  धारा  यह  है  कि  जब  कोई  प्रबन्ध-
 कारी  समिति  किसी  शिक्षक  के  खिलाफ
 झनतशासन  की  कार्रवाई  करेगी  तो  बिना
 डॉयरेक्टर  की  मंजरी  के  वह  नहीं  कर  सकती  ।
 मैं  समझता  हूं  कि  उससे  प्रशासन  ठीक
 नहीं  चलेगा  ।  मैनेजिंग  कमेटी  को  कार्रवाई
 करने  का  प्राधिकार  होना  चाटिया  बिनी.
 डायरेक्टर  की  राय  के  ।  लेकिन  झगर  वह  कोई
 नाजायज  निर्णय  ले  ते  उसकी  सर्प ल  करने
 का  अधिकार  शिक्षक  को  भी  होना  चाहिये।
 जैसा  प्रभी  एक  माननीय  सदस्य  ने  कहा,  झगर
 सरकार  कोई  निर्णय  ले  जो  कि  प्रबन्धक।  णी
 समिति  के  निर्णय  के  खिलाफ  हों  नो  प्रबन्धन
 कारण  समिति  को  भी  ग्रत्चिकार  होता
 चाहिये  सरकार  के  खिलाफ  पील  करने  का
 पौर  उसकी  सुनवाई  हो  |

 हन  शब्दों  के  साथ  मैं  ग्राशा  करता  हूं
 कि  यह  विधेयक  जो  पाया  हैं  उस  में  बहुत
 से  सुधारों  की  जरूरत  है  ौर  प्रवर  समिति
 उस  पर  पूरा  ध्यान  दे  कर  दस  विधेयक
 को  एस  रूप  में  लायेगी  जिस  को  हम  लोग
 अच्छी  तरह  से  स्वीकार  कर  सकेंगे  |

 Dr.  M.  S.  Aney  (Nagpur):  Madam,
 I  do  not  want  to  take  a  long  time;  I
 only  want  to  touch  one  or  two  points.
 The  Bill  before  the  House  deals  with
 the  dary  educati  h  for
 the  region  of  Delhi.  Delhi  bring  ®
 Union  Territory  under  the  Central
 Government,  it  is  naturally  expected
 that  whatever  is  done  for  the  improve-
 ment  of  the  people  by  the  Central
 Government  will  be  something  of  &
 model  for  the  rest  of  India  Under  the
 Constitution,  the  different  States  in
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 the  country  are  autonomous  parti-
 cularly  in  the  matter  of  education.
 Their  right  of  autonomy  is  guaranteed
 under  the  Constitution.  Therefore,
 they  do  not  like  any  interference  by
 the  Central  Government  in  their  rights
 in  determining  the  policy  of  educa-
 tion  and  management  of  the  depart-
 ment  of  education.  Though  that  is  a
 general  tendency  generateg  in  their
 thinking  because  of  the  guarantee  con-
 tained  in  our  Constitution,  if  we
 prepare  model  laws  for  those  regions
 that  are  under  the  Union  Govern-
 ment  they  are  bound  to  have  a  salu-
 tary  effect  on  the  policy  adopted  by
 the  different  States  also.  My  only
 appeal  is  that  with  this  object  in  view
 the  Union  Goyernment  should  pro-
 ceed.  wl
 5.45  hrs.

 [Surt  Sonavane  in  the  Chair]
 -I  know  no  Minister  of  Education  up

 to  this  time  has  taken  so  much  inte-
 rest  in  trying  to  frame,  as  much  as
 possible,  g  uniform  policy  for  educa-
 tion  in  this  country.  In  his  own  way
 the  hon.  Minister  is  doing  his  best.
 I  also  know  what  amount  of  staunch
 opposition  he  has  to  encounter  in  re-
 gurd  to  certain  matters.  Nonetheless,
 wherever  he  gets  an  opportunity,  as
 he  has  done  so  far  as  education  is
 concerned,  he  acts  with  the  clear  idea
 that,  whether  they  like  it  or  not,  it
 is  our  duty  to  see  what  is  best  for
 them.  With  that  spirit  the  model
 should  be  prepared  by  us.  That  is
 on  way  by  which  the  Joint  Comittee
 should  try  to  look  at  this  Bill.

 My  second  point  is  about  the  study
 of  language.  Education  is  divided
 practically  into  three  or  four  stages
 in  India.  They  are:  primary,  second-
 ary,  the  high  s:hool  course,  the  uni-
 versity  course  and  then  the  post-
 gradua‘e  course.  Primary  education  is
 mainly  confined  in  supplying  those
 elemental  needs  without  which  a  boy
 or  a  girl  cannot  make  any  real  pro-
 gress  for  getting  the  real  education.
 Primary  education  is  mainly  intend-
 ed  for  that.  it  is  at  the  secondary
 stage  thet  an  important  stage  comes
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 in  wherein  education  has  to  be  given
 with  a  certain  broader  purpose,  with
 some  main  objectives  in  mind.  At
 least  the  roots,  the  clements  of  those
 main  objectives  should  be  kept  in
 mind  while  preparing  the  syllabus
 or  the  course  of  study  for  secondary
 education,

 From  that  point  of  view,  I  regard
 apart  from  other  matters  in  which

 I  do  not  want  to  enter,  the  study  of
 classical  languages  in  the  interest  of
 teaching  the  elements  of  humanity  to
 the  children  is  very  important.  Now,
 I  mention  ‘classical  languages’  in
 general,  for  in  a  country  like  India
 which  is  inhabited  by  different  kinds
 of  people,  though  we  are  having
 more  or  less  a  common  culture  which
 we  call  the  “Indian  culture”,  we  have
 still  to  recognise  the  fact  that,  that
 culture  also  takes  different  forms  in
 different  places.  There  is,  what  may
 be  called,  the  Muslim  aspect  of  Indian
 culture,  if  you  would  like  to  call  it
 like  that;  there  is  the  Hindu  aspect
 of  Indian  culture  and  in  the  same  way
 there  are  other  aspects  of  Indian  cul-
 ture  also.  There  are  some  differences
 mainly  on  account  of  religion  or
 sect  in  which  they  have  been  brought
 up.

 Therefore,  the  difficult  task  of  the
 educationist  is  this,  that  he  must  pre-
 pare  a  child  to  have  a  proper  ground-
 ing  in  the  culture  in  which  he  or  ehe
 has  been  brought  up  and,  at  the  same
 time,  in  bringing  him  or  her  up  he
 must  also  keep  in  mind  that  he  er
 she  is  brought  up  in  such  a  way  as  to
 be  friendly  towards  the  culture  of
 other  people.  These  two  things  have
 to  be  simultaneously  done.  He  must
 see  that  he  gets  what  is  his  and  also
 that  he  is  friendly  to  what  belongs
 to  others,  Once  this  view  or  objec-
 tive  is  properly  understood,  it  is  870
 easy  mat‘er  to  arrange  the  syllabus
 and  the  course  of  studies,  The  study
 of  the  classical  languages  in  order  to
 give  a  good  grounding  about  the  cul-
 ture  of  this  country  is  very  neces-
 sary.
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 So  far  as  Hindus  are  concerned,  I
 believe  Sanskrit  is  such  a  language
 which  can  certainly  be  said  to  be
 common  to  almost  all  the  Hindus  in-
 habiting  this  country.  It  is  a  classi_al
 language  which  has  great  importance
 in  the  world  of  literature  also,  That
 ig  another  aspect  to  be  considered.  I
 do  not  want  a  classical  language  of
 the  Hindus,  the  majority  of  people  of
 this  country,  should  be  ploced  in
 such  a  portion  that  he  gets  practical-
 ly  no  chan  e  of  having  any  knowledge
 in  the  course  of  his  education.  It  ia
 mecessary  and  proper  that  arrange-
 ments  should  be  made  for  the  study
 of  this  language  from  the  secondary
 @age  of  education.

 In  my  opinion,  having  had  some  ex-
 perience  both  as  a  student  and  also
 a  teacher  for  some  years,  if  three
 ours  in  a  week  are  given  to  the  study
 of  a  classical  Janguage  for  a  period
 of  four  years  one  gets  sufficient
 knowledge  of  that  language  to  carry
 on  his  studies  further.  So  much  pe-
 fiod  of  study  is  necessary  if  one  has
 afterwards  to  make  a  special  study  to
 better  his  knowledge;  he  should  have
 that  much  grounding  so  that  he  can
 really  by  his  own  efforts  get  further
 knowledge  on  the  subject.  How  one
 will  get  those  four  years,  I  leave  it
 to  the  others  to  decide,  but  a  period
 ef  four  years  with  three  or  four  hours
 every  week  is  the  mitimum  time  ne-
 essary  and  in  my  opinion  it  should
 fot  be  difficult  to  find  those  four  years
 to  the  study  of  this  language  during
 secondary  education,  that  is,  up  to
 the  matriculation  class.  So,  the  study
 ef  Janguages  should  be  arranged  in
 such  a  wav,  planned  in  such  a  way
 that  a  student  will  get  four  hours  8
 week  for  a  period  of  four  years  to
 earn  a  classical  language.

 ‘The  difficulty  here  is  the  language
 formula—English,  Hindi,  Marathi  and
 @  on.  50  far  as  the  mother  tongue
 fe  concerned,  that  should  be  the
 fanguage  for  giving  education  at  the
 Primary  schoel  level.  You  ean  cur-
 All  the  study  of  this  language  for  the
 higher  courses  by  curtailing  the  time

 Education  Bill  4502

 allotted  for  it;  you  stiou!lg  keep  the
 minimum  time  for  the  study  of  this
 language  at  the  higher  classes,  You
 can  alluw  the  hkinguage  to  be  studied
 by  making  it  the  medium  so  that
 one  can  sudy  that  language  without
 spending  any  time  specially  for  the
 study  of  it  as  a  language.  In  that  way,
 you  can  reduce  the  number  of  langu-
 ages  to  be  studied  from  four  to  three,
 I  concede  that  for  the  time  being  at
 least,  until  there  is  better  understand-
 ing  among  the  peopie  and  there  is  a
 feeling  of  accepting  Hindi  as  the  na-
 tional  language,  until  that  time,  at
 least  for  some  years  the  study  of
 three  languages  should  be  there.  So,
 by  curtailing  the  hours  on  the  study
 of  the  mother  tongue  ag  a  language
 and  by  keeping  that  vernacular  as  2
 medium  of  study  for  all  the  subjecta
 in  the  secondary  stage,  I  believe  it
 will  be  possible  for  you  to  secure  four
 hours  or  three  hours  a  week  for  the
 study  of  a  classical  language.  It  will
 not  be  difficult.  In  that  way,  by  do-
 ing  that  you  can  introducs  move  bovra
 to  the  ancient  works,  the  teaching  of
 which  has  become  the  basis  of  the
 character,  all  those  who  were  rev«r-
 ed  as  great  men  by  our  culture  from
 the  days  of  Ramayana  and  Maha-
 bharata  tothe  present  day.  Those
 ideas  from  the  beginning  of  history
 will  bo  clearly  before  the  boys  when
 they  start  their  studies,  I  lay  special
 stress  on  that  because  without  acqua-
 intance  of  the  Sanskrit  language  and
 its  literature  one  will  not  be  able  to
 appreciate  what  it  containg  and  one
 would  be  living  in  this  world  like
 soiling  in  a  boat  without  oars.  One
 will  be  simply  drifting  in  the  world
 Do  not  allow  the  boys  to  drift  here-
 after;  give  him  a  good  rudder  and  a
 proper  destination  and  that  you  can
 do  not  by  delivering  lectures  but  by
 giving  him  sound  education  in  those
 classical  Janguages  in  which  this  cul-
 ture  is  fully  explained  and  properly
 clarified.  This  is  the  main  point  that
 I  wanted  to  mention.
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 with  this  grounding  in  our  ancient
 culture  we  have  to  look  upon  the
 other  requirements  of  the  country.
 The  other  rudiments  have  also  to  be
 taught  in  the  secondary  schools.  We
 are  entering  into  an  industrial  age.  In
 addi  ion  to  agricuiture,  our  main  pro-
 gresa  in  future  will  be  in  industrial-
 isation.  We  want  to  be  in  the  van-
 guard  in  industrialisation.  So,  know-
 ledge  about  industries  which  is  so
 very  necessary  for  progress  should
 also  be  made  compulsory.

 l  belieye  the  scheme  which  the
 hon.  Minister  has  prepared,  of  which
 he  has  given  us  an  idea,  will  be  of
 such  a  nature  as  to  possibly  bring  in
 8  proper  base  for  such  an  education
 of  which  I  have  talked  a  little  bit.
 1  thank  him  for  having  introduced  a
 Bill  like  this.  I  am  sure  when  this
 Bill  goes  to  the  Joint  Committee  it
 will  be  more  fully  discussed  there,  all
 the  better  suggestions  will  be  fully
 considered  there  and  that  it  shall  come
 out  of  the  Joint  Committee  in  an  im-
 proved  form  when  this  House  with
 great  pleasure  will  give  its  seal  of
 approval  to  it  as  providing  for  the
 whole  of  India  a  model  secondary
 education  scheme.  With  these  words,
 I  thank  my  hon.  friend,  our  disting-
 uished  Chairman,  for  having  given  me
 80  Much  time  to  explain  my  view-
 point.

 Shri  Yashpal  Singh:  Sir,  on  a  point
 of  order.  There  is  no  quorum  in  the
 House.

 Mr.  Chairman;  The  bell  is
 rung....  Now  there  is  quorum.

 being

 6  hrs.

 Shri  M.  om  Chagla:  Mr.  Chairman
 Sir,  I  have  listened  with  the  greatest
 resp-ct  to  the  remarks  just  now  mode
 by  my  hon.  friend,  Dr.  Aney.  He  has  8
 record  of  very  distinguisheq  servicc
 behind  him  and  I  always  listen  with
 respect  to  anything  that  he  has  to  suv
 on  the  subject  of  education.  I  agrer
 with  him  that  we  must  try  and  make
 (hia  Bill  a  model  Bill  for  the  whole
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 of  India.  He  realises  just  as  much  as
 I  do  that  sccondary  education  is  a
 State  subject.  Some  hon.  Members
 said  that  this  should  be  madv  appti-
 cable  to  the  whole  of  India.  Constitu-
 tionally  we  cannot  do  so,  But  we
 ean  do  this  and  we  will  certainly  try
 and  do  this,  that  is,  make  this  a  model
 Bill  which  could  be  followed  and
 copied  in  other  parts  of  India,  if  not
 by  legal  compulsion,  at  least  by  cx-
 ample  and  persuasion.  I  assure  my
 hon.  friends  that  I  have  listened  to
 the  very  fing  debate  that  we  have  had
 and  we  will  take  all  suggestions  made
 into  consideration  when  we  go  to  the
 Select  Committee.  I  hope,  when  the
 Bill  emerges  from  the  Select  Com-
 mittee,  it  will  be  a  much  better  Biil
 than  when  it  went  there.

 Various  general  observations  were
 made  with  regard  to  secondary  edu-
 ealtion  with  which  I  do  not  want  to
 deal.  It  has  been  said—I  entirely
 agree—that  secondary  education  is
 the  most  vital  sector  of  education,  that
 the  quality  of  secondary  education
 should  be  improved,  that  there  should
 be  diversification,  that  it  should  be
 production-oriented.  I  also  agre®
 that  teachers  are  not  properly  paid.
 We  can  raise  the  standard  of  educa-
 tion  only  when  we  pay  our  teachers
 well.  But  may  I  point  out  to  this
 House  that  this  Bill  is  of  very  limit-
 ed  application.  It  only  deals  with  the
 management  and  administration  of
 secondary  schools  in  the  Union  terri-
 tory  of  Delhi  and  the  reason  for  this
 Bills.  as  the  statement  of  objects  and
 reasons  points  out,  was  that  we  had
 received  several  complaints  of  mal-
 administration  in  schools  which  are
 run  in  the  Union  territory  of  Delhi.

 Mav  I  disabuse  the  mind  of  some
 hon.  Members  with  regard  to  one
 matter.  I  do  not  know  whether  he
 ig  here  but  my  hen  friend  Shri  Patel
 from  Guiarat  askeq  a  ques'ion  85
 to  whether  we  want  to  discourage
 private  agencies  from  onening  =  se
 condary  schools  and  assisting  Gov-
 ernment  in  the  prosecution  of  second-
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 ary  education,  My  emphatic  answer is  “No”.  We  want  the  full  support of  private  agencies  in  secondary  edu-
 cation.  I  4m  the  lirst  to  acknowledge what  great  help,  woal  great  assistance
 whal  greal  cuntribuuion  private
 agen.ies  have  made  as  fur  as  second-
 ary  education  is  concerned.  Both  in
 the  Union  territory  of  Delhi  and  al-
 most  in  every  State,  a  great  deal  of
 work  is  being  done  in  secondary  edu-
 calion  by  private  agencies.  Where-
 as  primary  education  ig  practically
 solely  the  concern  of  the  State,  as  far
 as  secondary  education  is  concerned,
 to  a  large  extent  it  is  the  private
 agency  that  is  running  secondary
 achools  and  helping  the  cause  of
 educa.ion  in  this  country.  But  that
 does  not  mean  that  we  must  not
 Supervise  and  contro]  schools  run  by
 Private  agencies,  If  a  school  is
 well  run,  the  school  has  nothing  to
 fear  from  this  Bill.

 One  hon.  Member  said  that  it
 would  be  like  the  sword  of  Damovtes
 hanging  over  the  management.  I
 do  not  know  why.  If  I  am  the
 Tanager  of  a  school  in  Delhi  and  if
 I  run  my  school  well,  if  I  pay  my
 teachers  properly,  if  I  pay  them  re-
 gularly,  if  I  do  not  dismiss  them  with-
 out  any  cause,  if  the  rules  of  recruit-
 ment  ate  proper,  then  I  have  nothing
 to  fear  from  this  Bill.  It  is  only
 when  I  am  guilty  of  any  of  the  abuses
 which  are  mentioned  in  this  Bill
 that  I  will  be  taken  to  task  and,  may
 be,  my  recognition  would  be  taken
 away.  Therefore,  I  want  to  assure  the
 management  in  this  city  and  the
 Private  agencies  in  this  city  that  thi«
 Bill  is  not  intended  in  any  way  to
 interfere  with  the  running  of  schools.

 The  same  hon.  Member,  Shri  Patel,
 Said  that  the  best  schools  are  the  least
 administered;  the  less  interference
 there  is  the  better  for  the  school.  I
 agree;  but  this  Bill  is  not  intended  to
 interfere  with  the  running  of  the
 schools.  T  am  a  great  belicver  in
 experimentation  in  educatinn  and  I  am
 |  great  believer  in  autonomy  in  edu-—
 cation;  but  autonomy  and  experi- Mentation  does  not  mean  not  paying
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 salaries  to  teachers,  dismissing  them
 without  vause,  making  wrong  use  of
 monies  collected  from  students,  That
 is  not  autonomy;  that  is  not  manage- ment.  That  is  mismanagement.  It  is
 not  the  intention  of  this  Bill  that  we
 will  interfere  with  the  ordinary  run-
 ning  of  secondary  schouls  in  this  city.

 With  these  general  observations  |
 would  like  to  answer  some  of  the
 criticism  that  has  been  made  in  some
 little  detail.  First  turning  to  my  hon.
 friend,  Shri  Anthony,  who  is  not  here
 and  who  drew  my  attention  to  cerlan
 clauses  as  offending  the  Constitution,
 we  have  carefully  gone  through  the
 various  provisions  of  the  Constitution
 and  also  the  judgement  of  the  Sup-
 reme  Court  in  the  Kerala  case  and
 only  with  regarg  to  clause  I8--the
 taking  over  of  the  management—we
 felt  that  it  offended  against  article  30
 of  the  Constitution,  Therefore,  we
 are  going  to  exclude  the  minority
 schools  from  that  clause.  But  I  am
 advised  that  as  far  as  the  other  clauses
 of  the  Bill  are  concerned,  they  do  not
 offend  the  provisions  of  the  Constitu-
 tion.

 Shri  Anthony  spoke  about  the  spe-
 cial  aid  that  is  given  to  Anglo-Indion
 schools.  He  forgets  that  article  337
 which  refers  to  special  aid  to  Angio-
 Indian  schools  had  a  duration  only  of
 ten  years  and  that  article  is  no  ‘onger
 applicable.  So,  now  there  is  no  dis-
 tinction  between  an  aided  school  and
 a  school  specially  aideq  under  the
 provisions  of  article  387.  The  Conat!-
 tution  provided  that  Anglo-Indian
 schools  should  receive  special  aid  un-
 der  certain  conditions  laid  down  un-
 der  that  article  for  a  duration  of
 ten  years.  That  duration  has  pessed
 and,  therefore,  no  question  can  "ow
 arise  as  to  any  infringement  of  that
 article.

 In  this  connection  may  I  read  par-
 sages  from  the  judgement  of  the
 Supreme  Court?  It  reads:—

 “The  minority  cannot  surely
 ask  for  aid  or  recognition  for  an
 educational  institution  run  by
 them  in  healthy  surro
 without  any  competent  teachers
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 Possessing  any  semblance  of  quali- fication  and  which  does  not  main-
 tain  even  a  fair  standard  of  teach-
 ing.”

 “The  learned  Attorney  General
 eoncedes  reasonable  regulation
 May  certainly  be  imposed  by  the
 Stale  as  a  condition  for  aid  or
 even  for  recognition.”

 Therefore,  it  is  open  to  use  to  impose
 reasonable  regulations  even  on  mino-
 rity  schools.  As  I  said  in  my  opening
 speech,  article  30  concedes  to  a  lin-
 guislic  or  religious  minority  the  right
 to  establish  ang  administer  education.
 al  institutions.  But  the  right  to  mun-
 age  does  not  mean  the  right  to  miis-
 manage.  The  Constitution  concedes
 the  right  to  manage  but  some  mino-
 Tities  seem  to  think  that  the  right
 of  manag-men{  includes  the  right  of
 Mismunagement.  The  Supreme  Court
 has  sternly  and,  if  I  may  say  60,
 wisely  rejected  that  argument  and  it
 has  clearly  laid  down  that  it  is  open
 to  the  State—in  this  case  the  Central
 Government—to  imposes  regulations
 @ven  on  minority  schools  os  far  as  the
 management  is  concerned.  Tierefore,
 I  submit  that  there  is  not  much  ‘orce
 in  the  arguments  advanced  by  my
 friend,  Mr.  Anthony,  and  even  so  we
 will  consider  this  point  of  view  in  the
 Select  Committee,

 Then,  my  friend,  Mr.  Warior,  made
 #  very  eloquent  speech.  He  said  many
 things  which  pertain  more  to  general
 education  than  to  this  Bill  in  paiticu-
 lar.  May  I  deal  with  one  or  two  of
 his  points?  He  made  a  very  eloquent
 plea  for  science  and  technology.  I
 am  entirely  with  him.  I  think  we  hove
 not  attached  sufficient  importance  te
 science  and  technology  in  our  edu-
 eation  and  I  assure  him  that  we  are
 doing  our  best  to  introduce  science  in
 secondary  schools  and  to  give  it  as
 much  importance  as  possible.  But  he
 Wade  rather  an  interesting  observa-
 tion  that  we  must  evolve  a  new  lan-
 guoge  which  emerges  from  factenes
 and  workshops.

 Shri  Warler:  For  scieace  and  tech-
 @elogy.
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 Shri  M.  C.  Chagla:  May  I  tell  him
 this?  Science  and  technology  is  inter-
 national  it  is  not  regional;  it  is  uot
 national.  Language  assumes  import-
 ance  only  in  humanities,  where  you are  dealing  with  the  culture  of  a
 country,  and  the  cul.iure  of  a  coumry
 is  enshrined  in  its  language.  But  when
 you  are  dealing  with  science  and
 technology,  the  question  of  language
 does  not  arise,  As  |  said,  knowleage
 is  international,  universal,  and  equal-
 ly  80  is  science  and  technology.
 Therefore,  I  agree  with  him  that  we
 should  evolve  a  common  language  as
 fur  as  science  and  technology  is  con-
 cerned  and  I  assure  him  that  such  a
 language  is  being  evolved.  We  nave
 set  up  a  Commi:sion—it  is  working
 on  it—which  deals  with  technicai  ter-
 minology  with  the  intention  that  the
 whole  of  India  should  have  a  common
 terminology  as  far  as  scientifle  and
 technical  malterg  are  concerned.

 He  made  another  observation  which
 I  must  strongly  rebut  and  that  is
 this.  He  said  that  there  are  scientists
 in  this  country  but  they  cannot  apply
 science  ang  that  they  are  scientists
 in  the  text-book  sense,  in  the  theore-
 tical  sense,  in  the  laboratory  sense.
 We  have  27  laboratories  in  this  coun-
 try  and  they  are  intended  for  zppli-
 cation  of  science.  They  deal  with  ap-
 plied  science  and  not  with  theoretical
 science.  My  hon.  friend  should  know
 what  important  researches  they  have
 made  which  have  been  put  to  practi-
 cal  use.  I  have  already  circulated
 a  brochure  which  I  hope  my  hon.
 friend  has  seen  as  to  the  work  done
 by  our  laboratories  and  how  much
 foreign  exchange  we  have  savei.  We
 have  issued  a  directive  that  all  our
 laboratories  should  be  oriented  for  the
 purpose  of  defence,  for  the  purpose
 of  increasing  food  production  and
 for  making  research  in  order  to
 bring  about  import  substitution  and
 promotion  of  exports  and  already  our
 laboratories  have  made  researches
 which  have  helped  defence  in  dont
 away  with  many  articles  which  they
 seq  to  import  from  outside,  I  a7
 fie  emphatically  because  I  wil!  net
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 permit  our  young  brilliant  scientists
 who  are  working  in  all  these  labora-
 tories  being  run  down  or  not  being
 fully  appreciated.

 Shri  Warior;  There  is  no  in‘ention
 of  running  down  our  brilliant  scient-
 ists  here.  The  spir.t  of  the  criticism  i;
 that  we  are  not  contributing  even  5
 per  cent.  to  the  entire  scientific
 knowledge  that  the  world  has  ac-
 cumulated  -by  this  time.  I  took  it  out
 from  a  report  on  internalioial  science
 and  its  development.  It  is  not  my
 ewn  finding;  it  is  not  my  original
 thinking.

 Shri  M.  C,  Chagla:  But  that  is  not
 ‘orrect.

 Shri  Warior:  You  may  contest  tha’.
 Shri  M.  Cc  Chagla:  We  have  a  large

 fumber  of  scientists  who  are  inviled
 to  international  gatherings  and  =  con-
 ferences  to  read  papers  and  all  ‘hat.
 After  all,  science  is  a  very  technic!
 gubject  and  very  often  a  layman  may
 not  know  about  it.  But  I  assure  my
 hon.  friend  that  international  recog-
 Kition  is  given  to  hundreds  of  our
 eeientists  and  their  reputation  and
 achievement  is  not  confineg  only  to
 this  country.

 Then,  my  hon.  friend  also  quoted
 @  remark  of  the  Educational  Adviser
 fo  the  Government  of  the  United
 Mates,  Mr.  Clinton  Williams:

 “An  outsider  coming  to  the
 tountry  is  almost  shocked  to  dis-
 cover  that  secondary  education
 has  a  classic  bias  and  is  not  orient~-
 ed  towards  economic  and  tarhni-
 cal  needs.”

 f  plead  guilty  to  the  charge  upto  8
 point.  This  was  a  tradition  that  we
 got  from  the  British.  It  was  largely
 fiterary,  largely  classical  and  largely
 biased  towards  humanities.  Now  we
 We  changing  all  that.  We  want  our
 “lucation  to  be  production-oriented.
 When  I  was  at  school,  I  did  not  know
 @e  use  of  my  hands,  We  were  not
 @pposed  to  use  our  hands.  We  did
 ‘et  know  what  we  could  do  with  our
 ‘Wends.  But  now  we  are  changing  all

 this.  Today  we  teach  our  boys  to
 work  with  their  hands,  to  realise  the
 dignity  of  labour  ang  to  go  out  in  the
 farms  and  do  something  and  produce
 something.  Therefore,  my  hon.  fricnd
 heed  have  no  appreheision  and  I  am
 sure  if  Mr.  Clinton  Wiliams  comes
 back  to  India  after  5  or  0  yeurs,  his
 observations  will  b:  differ  ont  from
 what  they  were  when  he  came  here.

 Another  point  that  one  of  my  friends
 made  was:  Why  is  the  Ministry  not
 making  salary  bills  separate  from  con-
 lingency  bi  ls?  |  hink  we  lave  9  oO
 vided  sufficient  safeguards  in  the
 Bili  tay  t  e  salarie;  of  the  teachers,  In
 the  first  place,  the  aid  which  is  given
 is  the  first  charge  for  the  salarivs
 and,  in  the  second  ploce,  the  Director
 is  given  the  nower  to  make  payment
 jo  the  teachers  themselves  if  a  com-
 plaint  ig  made  to  him  that  some
 teachers  have  not  been  paid.

 Then,  my  hon.  friend  referred  to
 Government  schools  and  =  said  that
 some  of  them  were  not  good,  There
 Was  a  criticism  by  other  hon.  Mem-
 bers  also  with  regard  to  Government
 secondary  schools  as  contrasted  with
 private  secondary  =  s‘hnnis.  In  th:
 first  place,  the  Bill  applics  to  all  the
 schools.  If  a  Government  schon]  is  not
 properly  run,  if  it  is  mismanaged,  if
 it  will  come  within  the  mischicf  of
 this  Bill,  proper  action  will  be  taken
 about  it.  There  is  going  to  be  no
 discrimination  whatsocver  as  far  if
 the  management  ig  concerned  as  he-
 tween  a  Government  secondary  school
 and  a  private  secondary  school,

 My  hon.  friend  gave  an  instance  of
 one  particular  Government  school—I
 must  deal  with  that  where  tne
 teachers  were  not  paid  for  a  conside-
 rable  time,  that  is,  the  Government
 Girls  Higher  Secondary  School,
 Pandara  Road.  The  fact  is  that  there
 wos  a  reference  to  delay  in  payment
 of  salaries  pertaining  to  September
 and  October,  964  In  the  Gowernment
 Girls  Higher  Secondary  School,
 Pandara  Roed.
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 (Shri  M.  C,  Chagla]
 When  the  complaint  wag  brought

 to  Education  Ministry's  notice,  we
 bad  made  enquiries  and  found  that
 this  delay  was  due  to  :etention  by
 the  Principal  of  staff  in  excess  of  the
 sanctioned  strength  beyond  lst  ot
 August,  1964,  the  date  upto  which
 sanction  existed.  These  teachers
 should  have  been  surrendered  on  the
 3lst  of  August,  1964,  for  being  posted
 in  other  schools  where  vacancics
 existed  but  the  Principal  failed  to  ao
 this  and  ultimately  the  position  was
 regulariseg  by  adjusting  the  excess
 teachers  against  va.ancies  in  0067
 schools.  This  adjustment  resul  ed  in
 delay  and  the  salaries  were  paid  in
 December,  1964,  There  was  g  dela
 of  about  two  to  thre:  months.  I  can
 see  it,  but  the  reason  was  that  exces:

 #taff  was  not  surrendered.  If  staff  is
 not  san  tioned,  then  it  is  “difficult  to
 pay  for  the  staff  which  is  in  excess  of
 the  staff  already  sanctioned.  So  this
 was  the  real  reason  why  there  was
 delay.

 A  great  deal  has  been  said  oboul
 private  schools  producing  better
 resu'ts  than  gove'nmeny  schoo's.  It  I<
 interesting  to  see  the  figures.  In  959
 the  percentage  of  passes  in  govern-
 ment  schools  was  54.4  gs  against  731
 in  private  sided  schools.  I  can  se?
 the  difference.  The  standard  in  aided
 schools  was  much  higher.  But  ‘n
 1965,  we  have  brought  up  the  standard
 of  government  schools  from  54  to  72.7;
 the  percentage  of  passes  in  aided
 schools  in  965  is  82.2.  So  there  has
 bern  a  markeg  improvement  in  ins-
 truction  and  the  results.

 May  J  give  one  or  two  reasons  why
 aided  schools  produce  better  results.
 than)  government  schools?  One  45
 that  most  of  these  schools  gre  selec-
 tive  and  take  students  after  a  test--
 there  ig  a  special  entrance  examin:-
 tion;  the  rejected  students  are  givep
 seats  in  povernment  schools  because
 it  is  our  dutty  to  give  secondary  edu-
 eation  to  everybody.  Very  often,  the
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 rejected  students  come  to  us  and  the selected  ones  go  to  private  schools.
 Regarding  the  question  of  charging fees  for  holding  classes  in  summer.

 the  practice  of  holding  such  classts is  nol  permitted  in  government  ins- titutions.  ६  may  pe  that  we  may  give free  education;  that  js  another  mat.et, But  as  thing;  stand  today,  we  cannot take  a  student  to  Pay  special  fees  for
 study  as  many  of  the  private  school: do.  Only  30  per  cent  of  the  private schools  are  better  than  government
 schools;  the  remaining  are  not  so  good.

 Shri  Warior:  The  reason  for  pri- vate  schools  giving  better  results  is
 the  more  persona]  attention  given there.

 Shri  M.  Cc  Chagla:  Secondly,  most
 of  the  fovernment  =  aschools  are  ut
 recent  origin  »nd  would  naturally  take
 some  time.  to  develop.  As  soon  as
 ther»  is  a  shortage.  we  have  to  star‘
 schools  because  government  canno!
 tell  the  boys  that  they  have  no  schools,
 chat  they  cannot  give  secondary  edu-
 eation,  The  private  schools  can  turn
 the  bovs  out  but  the  Government  ho«
 certain  responsibility  for  secondary
 education  jn  Delhi  and  that  responsi-
 bility  has  to  be  discha-ged.  Every
 year  new  schools  are  being  opened
 and  it  naturally  takes  time  for  a
 new  school  to  develop.  That  is  as  far
 as  Mr.  Warior  is  concerned.

 Mr.  Naval  Prabhakar  mentione*
 that  the  Director  should  consu’t  the
 Advisory  Committee  before  he  recor-
 nises  anv  school.  That  is  8  valuable
 Suggestion  and  we  shall  certainly  take
 it  up  in  the  Select  Committee.

 My  friend,  Mr.  Balmiki,  said  that
 there  shoulg  be  no  pressurization  or.
 vrivate  schools.  I  assure  him  th’
 ‘here  is  no  attempt  at  pressurizir™ ‘he  private  schoo'g  or  the  educatio"
 given  there  or  the  management,  A;
 I  said.  ang  |  repeat,  a  well-manage4 school  hag  nothing  to  fear  from  the
 provisions  of  this  Bill)  A  badly
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 managed  school  has  everything  tu
 fear,  and  that  is  as  it  should  be.

 Onc  hon.  Member  said  that  we
 must  sec  to  it  that  honest  and  iiberal
 privale  agencies  should  survive  and
 0.9  our  cducational  authorities  and
 State  authorities  as  far  as  secondary
 education  ig  concerned.  4  entirely
 agree.  |  wish  more  and  more  honest
 and  liberal  p.ivate  agencies  will  come
 forwarg  and  open  secondary  schools
 and  they  will  get  every  assistance
 in  the  Union  Territory  of  Deihi.

 Attention  was  drawn  to  clause
 I(2)  and  it  wag  pointed  out  that  it
 would  act  as  a  sword  of  Damoc  es
 and  it  should,  therefore,  be  changed
 I  think  that  clause  (2)  बू  very
 important  because  it  is  q  sort  of
 charter  for  the  teachers.  The  clause
 says:

 ‘Bubject  to  any  rule  that  may
 be  made  in  this  behalf,  no  tea-
 cher  of  an  aided  school  shall  be
 dismissed,  removed,  reduced  in
 rank  or  suspended,  nor  sha'l  his
 services  be  otherwise  terminated
 without  the  previous  sanction  in
 writing  of  the  Director.’,

 If  a  proper  case  is  made  out  for  dis-
 missal  or  suspension  or  removal,  the
 director  will  give  approval  and  the
 teacher  will  be  dismissed.  Shri  Man
 Sinh  P.  Patel  said  that  if  the  manag:-
 ment  had  no  right  to  suspend  a  tea-
 cher  then  Government  wou'q  be
 interfering  with  the  autonomy  of  the
 school,  I  do  no  agree.  If  you
 unjustifiably  suspeng  a  teacher,  or
 if  you  unjustifiably  terminate  संधि
 services  |  do  not  see  how  one  would
 be  interfering  with  the  autonomy  of
 the  institution  if  one  tried  to  safe-
 fuard  the  right  of  the  teacher  and
 five  him  security  of  tenure.

 Then,  obiection  was  taken  to  the
 Provision  with  regard  to  the  removal
 of  the  manager.  But  the  House  will!
 Tote  that  a  Manager  can  only  be
 Temoved  if  he  fails  to  comply  with
 the  provisions  of  clauses  (6)  (ay  by
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 and  (6)  (4)  (c)  or  wilfully  main
 tains  a  faite  statement  of  accounts
 Surely,  you  do  not  want  to  have  8
 manuger  who  does  not  keep  proper
 actouills  or  if  he  Koops  ucoucts  keeps
 them  wrong  y  or  falsely.  Theretoro,
 It  ig  only  in  specific  cuses  that  tre
 Power  to  remove  the  Manwsgir  has
 been  given  to  the  director.

 One  hon.  Member  asked  what  the
 func:ion  of  the  bourd  of  secondary
 education  was,  The  board  of  secon-
 dary  education  has  been  set  up  in
 order  to  hold  examinations  which  are
 held  for  schools  which  are  recognised
 by  the  board.  The  board  presc.ibes
 the  curriculum,  satisfies  itself  that
 the  school  is  properly  equipped,  gives
 recognition  gnq  holds  ex  minations
 ang  issues  certificates  of  passing
 when  the  students  pass  the  cxami-
 nation.  It  is  wor.h  considering
 whether  this  board  should  be  given
 more  powers  under  this  Bi'l.  |  shai!
 consider  it  when  the  Bill  comes
 before  the  Joint  Committee.

 Then,  it  was  pointed  out  that  the
 director  would  be  an  autocrat  and
 some  provision  should  be  made  with
 regard  to  appeals  from  his  decision.
 In  the  Bill  we  have  already  provid-
 ed  for  appeals  under  sub-clauses  (2)
 and  (8)  of  clause  3,  But.  here  again
 T  shall  certainly  scrutinise  the  pro- visions  of  the  Bill  carefully  and  sce
 whether  it  is  necessary  to  provide
 for  appeals  in  More  cases,  |  dia‘ike
 autocrats  whether  they  gre  in  edu-
 cation  or  elsewhere,  and  certainly  if
 it  is  possible  to  safeguard  cer‘ain
 rights  by  providing  for  appeals
 against  a  decision  of  the  director,  we
 shall  do  so  in  the  Joint  Committee

 It  was  also  pointed  out—Lt  is  8
 valuable  sucgestion—that  more  powsrs
 should  be  piven  to  the  Advisory
 Committee.  that  it  should  not  only
 advise  the  Director  but  also  advise
 the  Central  Government  which  lays
 down  policies.  This  is  nlso  a  sugtes-
 lion  worth  considering.  We  will
 cansider  it  in  the  Joint  Committe.
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 {Shri  M.  C.  Chagla]
 I  do  not  want  to  go  into  any  mure

 details.  The  Bill  is  going  to  a  Joint
 Committee.

 Shri  Bade  (Khargone):  There  is
 One  difficulty,  It  ig  here  in  Delhi
 also.  Clause  3(f)  says  that  if  a
 schoo]  is  named  after  a  sect  or  caste,
 it  shall  not  be  recognised.  Now  the
 schools  which  ate  now  run  under  a
 caste  on  sect  mame  wi'l  not  be  aided
 if  there  is  transgression  of  that  pro-
 vision.  There  are  already  so  many
 schools  yunning  under  q  caste  or  sect
 name—Khalsa  schools  and  so  on.  80
 submission  is  that  this  provision
 should  not  have  retrospective  effect.

 Shri  M.  C.  Chagla:  I  am  glad  the
 hon.  Member  has  raised  this  point.
 A  school  may  be  named  after  a  sec.;
 yet  it  may  throw  open  its  doors  to
 everybody.  A  school  may  not  be
 named  after  g  gect  but  it  may  be
 very  regional  or  parochial,  Siri
 Chaturvedi  hag  given  notice  of  an
 amendment—which  I  like  very
 much—'hrat  instead  of  disqualifying
 a  school  named  after  a  sect  or  caste,
 we  shou'd  disqualify  schools  whicn
 discriminate  in  admission  either  in
 the  case  of  students  or  in  the  case  of
 teachers.  That  seems  to  me  to  be  3
 better  provision.  I  will  ce-tainly
 bear  in  mind  in  the  Joint  Committee
 what  my  hon.  friend  hag  said.

 I  have  nothing  more  to  add.  I
 again  thank  the  House  for  the  wery
 valuob!s  and  useful  debate  we  have
 had.  We  wil  bear  in  mind  all  the
 fucgestions  made  in  the  course  of  the
 debate.

 Mr.  Chalrman:  There  are  some
 some  smendments.  I  will  first  put
 amendment  No.  58  by  Shri  Nawal
 Prabhakar  making  some  amendments
 to  his  amendment  No.  87,  to  the  veto
 of  the  House.

 The  question  ts:
 “That  in  the  amendment

 moved  by  Shri  Neval  Prabhaker,
 printed  as  Ne.  07  in  Lin  Ne.  द 4  ff

 NOVEMBER  29,  965  Education  Bill  45I6

 amendments,  for  reference  of  the
 Bill  to  8  Joint  Commit'ce—

 for  “by  the  8th  February,  1966"
 substitute

 “by  the  first  day  of  the  next
 session",  (58)

 The  motion  was  adopted
 Mr.  Chairman:  Now  T  shall  put

 amendment  No.  57,  as  amended  py
 amendment  No.  58,  ty  the  vote  of  the
 House,

 The  question  is:
 “That  the  Bill  to  provide  for

 better  organisation  and  develop-
 ment  of  secondary  education  in
 the  Union  ter:itory  of  Delhi,  be
 referred  to  a  Joint  Commi  tee  of
 the  Houses  consisting  of  45  mem-
 bers,  30  from  this  House.  namely:

 Shrimati  Renuka  Devi  Bar-
 kataki;  Shri  A.  है.  T.  Barrow;
 Shri  Patashottamdas  Haribhai
 Bheel;  Chodhury  .Brahm  Per-
 kash  Shri  8.  N.  Chaturvedi;
 Shri  Vijaysin*:rao  Ramrao
 Dafle;  Shri  Sudhansu  Bhushan
 Das;  Shri  Gokaran  Prasad;  Shri
 Shiv  Charan  Gupta;  Shri  Hem
 Barua;  Shri  Krishnan  Manoh:-
 ran:  Shri  Rama  Chandra  Malli-k;
 Shri  Yamuna  Prasad  Mrndal:
 Shri  Mali  Marivanna:  Shri  P.
 Muthiah;  Shri  P.  K.  Vasudevan
 Nai:  Shri  5.  Osman  Ali  Khan:
 Shri  Rananiava  Singh;  Shri
 Shivram  Reango  Rane;  Shri
 Ratan  Lal:  Shrimati  Jayaben
 Shah:  Shri  Diwan  Chand
 Sharma:  Shri  7  H.  Sonavane:
 Dr.  (Mrs)  T.  8.  Soundaram
 Ramechsndran:  Shri  G.  G.
 Swell:  Shri  Kirshna  Deo  Tri-
 pathi:  Shri  Tula  Ram;  Sh  imatt
 Vijaya  Raje:  Shri  Vishram
 Prasad;  and  Shri  Naval  Pra-
 bhekar;
 and  Ly  from  Rajya  Sabha;
 That  in  order  to  consti'ute  «

 aitting  of  the  Joint  Committee
 fhe  quorum  shall  be  one-third  of
 Gee  total  number  of  members  of
 ao  Jeiny  Committes;
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 that  the  Committce  shall  make
 2  report  to  this  House  by  the
 first  day  of  the  next  Session;

 that  in  other  respects  the  Rules
 of  Procedure  of  t..is  House  relating to  Parliamentary  |  Committees
 shall  apply  with  such  variations
 and  modifications  as  the  Speaker
 May  make;  ang

 that  thig  House  recommends  to
 Rajya  Sabha  that  Rajya  Sabha

 do  =  join  the  said  Joint
 Committee  and  communicate  to
 this  House  the  names  of  5  mem-
 bers  to  be  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”
 (57  as  amended).

 The  motion  was  adopted.
 Mr.  Chairman:  All  the  other

 amendments  are  barred.

 6:¢4  hrs.
 RESOLUT'ON  RE.  INDIAN  COCO-

 NUT  COMMITTEE  AND  INDIAN
 CENTRAL  OILSEEDS  COMMIT-

 TEE—  contd.
 Mr.  Chairman:  Further  discus-

 sion  of  the  Resolutions  regarding
 dissolution  of  the  Indian  Coconut

 Committee  and  the  Indian  Central!
 Oilseeds  Committee,  moveq  by  Shri

 -C.  Subramaniam  on  9th  November,
 1965,

 Shri  Warior  (Trichur):  I  have  only
 a  very  few  observations  to  make.  The

 ‘first  is  that  coconut  js  not  only  an  in-
 dustrial  commodity  but  also  a  con-
 sumer  commodity.  Coconut  prices
 ‘Bre  going  up  almost  abnormally,  The
 Forward  Markets  Commission  has
 tome  down  on  the  trade  and  placed
 a  ceiling  on  prices.  The  main  reason
 for  the  increase  in  prices  is  the  fall
 in  production  especially  in  Kerala
 where  We  produce  coconuts.

 Mr.  Chalrman:  Two  hours  were
 allotted,  and  we  have  exhausted  one
 hour  and  20  minutes.  Now  only  40
 Minutes  are  left.

 Shri  Vasodevan  Nair  (Ambalo-
 Puzha):  No.  you  have  to  increase  the
 time  at  least  by  two  hours.  There  are

 Oilseeds  Comm.  (Res.)
 80  many  Members  standing  up  who
 want  to  speak.

 Mr.  Chairman;  What  is  the  sense
 of  the  House?

 Shri  Warior:  At  least  by  one  hour
 it  should  be  extended.  That  discretion
 rests  with  the  Chair.

 Shrt  s.  M,  Banerjee  (Kanpur):
 This  is  very  important,  coconut  aod
 oilseeds  both.

 The  Minister  of  Food  and  Agricul-
 tore  (Shri  com  Subramaniam):  Any-
 throw,  the  discussion  will  not  be  over
 today,  even  with  the  time  allotted.
 The  discussion  can  go  on  today,  and  to-
 morrow  we  shall  decide  whether  it
 should  be  extended  or  not.

 Mr.  Chairman:  Let  us  see  how
 the  discussion  proceeds,  and  we  will
 fix  the  time  tomorrow.

 Shri  Warior:  The  fall  in  pro
 duction  was  the  result  of  Jong-stand-
 ing  diseases  of  tlre  trees.  For  the  last
 80  years  these  diseases  have  been
 spreading,  and  we  know  a3  8  mat‘er  of
 fact  that  regions  after  regions  are  now
 becoming  affected  with  these  diseases.
 About  40,000  acres  of  cocoanut  plan-
 tations  are  affected  in  this  way.

 There  ar;  many  kinds  of  diseases
 also,  Some  are  on  the  branches  of  tne
 trees,  some  are  at  tht  root.  We  had
 been  incessantly  asking  Government
 to  see  whether  there  wag  some  new
 chemical  methog  to  root  out  especial.
 ly  these  root  diseases,  but  nothing  nas
 come  out  effectively.

 Then  there  ate  cer‘ain  items  which
 are  also  taken  up  by  the  Coconut
 Committee  which  are  essential.  It  is
 not  only  research.  Of  course,  they
 run  two  or  three  research  stationa,
 they  ate  important  in  their  own  way,
 and  these  research  stations  must  be
 expanded,  their  activities  must  be  de-
 veloped  by  the  experience  gained  not
 only  there  but  outside  in  the  coconu.-
 growing  countries  like  Malaya  and
 Philippines.
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 (Shri  Warior).
 Apart  from  th.  activities  of  the  re-

 search  stations,  there  are  other  activ'-
 ties  also  which  can  be  knowr  from
 the  report  of  the  Committee.  This
 Committee  hay  been  doing  some  work
 at  least  from  its  inception  in  1944,  Now
 things  are  becoming  more  and  more
 difficult  in  these  plantations.  We  are
 depend ng  upon  import  of  copra.  Gov-
 ernment  hag  schemes  to  expand  coco-
 hut  production  in  this  country,  ana
 new  arcas  jike  Madras,  Mysore  and
 Bengal  are  being  taken  up.  S9,  the
 activities  are  on  the  increase,  not  on
 the  decrense.  and  the  necessity  for
 continuing  this  Committee  is  also
 there,

 When  Dr.  Ram  Subhae  Singh,  the
 then  Minister  of  State  for  Food  to'd  us
 at  a  meeting  of  this  decision  of  the
 Government,  we  were  <urprised  that  at
 this  time  such  a  decision  has  been
 thought  of  by  the  Government,  because
 it  ig  all  the  more  necessary  now  for
 some  institution  or  agency  to  work  in-
 the  p'aces  of  production  themselves.
 We  understand—let  me  be  very  frank
 about  it—that  it  hn<  heen  the  idea  of
 some  people  in  Delhi.  especially  in  the
 bureaucratic  set-up  to  drag  evyery-
 thing  into  the  Cen‘re  and  make  it  more
 erntralised  and  centrally  controlled
 rather  than  diffuse  and  decentra'ise.
 If  that  is  for  ‘ho  sond  of  this  industry
 it  is  all  right:  but  I  do  not  think  it  7
 so,  because  the  areas  of  plantation  are
 somewhere  2.000  or  .500  miles  away.
 How  can  the  hand  of  the  officials  sit-
 ting  here  stretch  to  such  an  extent?
 We  will  suffer  very  much  under  this.

 As  Shri  Vasudevan  Nair  said,  if
 Kerala  lives  it  is  because  kera  lHves;
 if  there  is  no  kera,  there  is  no  Kerala.
 It  is  our  life-giving  economy.  and  is
 that  also  to  be  neglected?  About  In-
 dustries,  of  course.  We  do  not  com-
 plain.  He  hove  lost  all  sens-  of  com-
 Plaining.  Even  heve  why  shou'g  the
 Agriculture  Ministry  come  down  upon
 such  institutions  which  hay  not  been
 the  gift  of  this  government  but  the
 gift  of  the  erstwhile  British  gov-
 ernment.
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 Mr.  Chairman:  Are  they  gifts  of  the
 British  government?

 Shri  Warior:  We  have  not  pul-
 leq  down  all  the  lamp  posts,  tele-
 graph  posts  and  the  railway  lines  and
 all  these  things.  Whatever  is  neces-
 sa  y  must  be  retained;  that  is  the  jdea
 behing  it.  This  committee  js  func-
 fioning  with  the  cess  amount  of  gbout
 Rs,  8  Jakhs  which  we  collected  as  cess
 in  1963-64.  Out  of  that  administrative
 charres  come  to  about  a  lakh  and  odd;
 so  there  is  a  balance  of  abcut  six
 lakhs.  The  Indian  povernment  should
 not  spend  anvthing  out  of  its  revenue;
 it  is  self-sustaining  and  it  has  some
 surplus,  That  amount  coulg  be  used
 for  research,  for  expansion  of  nur-
 series,  seeds.  dis'ribution  of  fertiliser,
 ir-igation,  ete,  There  should  be  some
 help  to  the  farmers  and  plantation
 owners  there,  What  is  needed  is  not
 research  in  a  Inboratory;  the  research
 expert  is  needed  on  the  spot  They
 might  have  wonderful  scientists  here:
 they  have  brilliant  boys  and  they
 must  be  encouraged.  But  the  imme-
 diate  need  is  to  ron,  out  disesscs  and
 help  the  agriculturists  to  axtend  the
 areas  and  develop  coconut  plantations,
 All  these  things  must  be  done  then
 and  there  on  the  spot.  It  should  be
 somewhere  in  the  south;  T  do  not  mind
 if  it  functions  from  Madras  or  from
 Mysore.  The  main  producing  area  is
 the  south.  There  is  another  d'fficulty.
 Thev  have  been  doing  some  work  in
 eo-ordination  such  ag  deovelupment,
 distribution,  of  seeds,  recommending
 fertiliser  distribution  and  all  that,  A
 part  of  PL-480  amount,  is  8590  ear-
 marked  for  the  development  of  coc
 nut  industev,  That  means  that  the
 amount  js  to  be  spent  there  in  a  profit-
 able  and  effective  wav.  There  are
 other  amounts  also  which  come  into
 the  hands  of  the  committee,  T  do  not
 know  whether  these  things  will  also
 be  taken  over  by  the  Central  Agricul-
 tural  Ministry.  Will  that  be  a  iminis-
 tereq  here?  Or  else.  there  must  be
 an  offecr  in  some  =  estab'ishment
 there.  These  things  must  be  co-ordi-
 nated.  Mr.  Chairman,  you  sve  als
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 taking  so  much  interest  in  there  things.
 You  might  have  seen  that  when  mat-
 te:s  relating  to  irrigation  are  raised,
 they  wil!  shift  it  to  the  Agriculture
 Ministry;  when  we  speak  about  it  to
 the  Agriculture  Ministry,  it  will  be
 shifted  to  the  fertiliser  ministry,  it  a
 shifted  like  that  always.  Ivbory
 takes  responsibility  and  we  dec  not
 know.  All  these  things  mus.  come
 together.  I  do  not  blame  tnem.  It  is
 very  difficult  to  co-ordinate  ail  these
 things  such  as  jrrigation,  fertiliser,
 pesticides  and  insecticides  amn4_  als:
 agriculture,  There  shou'd  b.  ¢o-ope-
 ration  in  many  ways.  All  *hese  must
 come  together.  Thers  must  be  an
 agency  which  will  go  in  betwecn  and
 do  this  work.  There  is  ample  scope
 for  development  even  now.  There  is
 another  necessit  also.  There  must  be
 some  agency  which  will  connect  the
 activities  in  the  States  and  at  the  Cen.
 tre.  There  should  be  co-ordination.
 Otherwise,  each  and  every  unit  will
 shift  its  responsibility  and  shirk  its
 responsibility  and  shift  its  rcsponsi-
 bility  to  somebody  else's  shoulder,  so
 that  in  the  long  run,  the  industry  or
 the  undertaking  will  suffer.  Hence,
 it  is  my  carnest  appeal  to  salvage
 something  out  of  this.  |  know  it  Is  8
 very  belated  apveal:  I  know  that  it  is
 not  only  Shri  Subramanian  who  las
 taken  this  up.—although  he  is  defend-
 ing  this  policy  to  abolish  these  two
 committees,  as  if  these  two  committecs
 trave  stood  in  the  way  of  our  deveion-
 ment,—but  that  If  is  an  old  decizfon.
 We  know  that  this  js  a  Jost  battle.
 Still,  |  want  to  request  the  Minisiry
 also  to  see  that  something  out  of  ‘his
 is  salvaged.  What  can  be  salvaged  is
 the  old  research  work,  the  whole  re-
 Search  work,  which  has  been  carried

 On  for  the  last  20  vears.  should  be
 taken  over  entirely  by  the  Research
 Institute.  Let  the  work  of  dist-ihu-
 tion,  nurseries  and  a'l  such  develop-
 Mental  work  be  giv=n  to  it.

 Only  one  point  more  and  [have
 done.  What  is  the  intention  of  the
 Government?  As  fer  as  the  ins‘itution
 is  concerned.  the  people  ere  to  be  de-
 Mobbed.  What  are  the  staff  to  do?

 Oilseeds  Comm.  (Res.)
 They  have  been  working  there  for
 20  years  or  sv.  It  ig  a  very  diffl-
 cult  matter.  You  know,  Sir,  out  of
 your  own  experience  what  happened
 with  regard  to  the  Coffee  Board.  The
 people  who  had  been  working  there
 for  प  to  20  years  were  never  con-
 firmed  and  they  have  been  thrown  to
 the  winds.  Once  somebody  has  a
 brain-wave  to  abolish  it,  then  it  is  sct
 in  motion.  I,  has  been  donc  like  that
 inthe  Coffee  Board.  Hundreds  of
 wo  kers  have  been  thrown  out.  The
 staff  was  retrenched  and  demobbed.
 They  have  no  other  way  to  get  another
 job,  You  know  the  position  of  em-
 ployment  and  unemployment  these
 days.  I  do  not  know  where  these
 peop'a  will  be  posted.  what  will  be
 their  fate  and  what  will  be  the  staff
 doing.  They  have  been  depending
 upon  this  Government  and  doing  their
 yob  well.  They  have  been  at  their  Joh
 for  about  i5  to  20  years.  Some  wav
 should  be  thought  of  to  retain  them
 in  gervice.  The  brain-wave  of  some-
 body  should  not  take  away  the  bread
 out  of  the  mouths  of  su  many  people
 all  of  a  sudden  most  unnecessarily.

 There  is  no  harm  if  this  Institution
 vontinues  ‘9  work.  1  think  that  there
 if  No  cogent  reason,  no  justification  at
 all,  for  the  qbolition,  although  I  de
 not  blame  this  Ministry  at  present,
 because  thiy  Is  the  result  of  som
 brain-wave  of  some  bureaucrat  si'-
 ting  here  in  Delhi.  I  charge  the
 Government,  and  ask  them,  under
 what  h  itarlan  idcration  or
 justitiable  consideration  they  heve
 taken  this  decision.  This  de-ision  is
 not  jn  the  Interests  of  the  industry;
 it  is  not  in  the  interests  of  those  who
 ure  serving  the  industry;  it  Ig  not
 in  the  interests  of  thore  people  who
 are  living  by  that  Industry:  it  Is  not
 in  the  mterests  of  the  whole  nation.
 This  decision  has  been  taken  all  the
 same;  although  we  are  tghting  ह
 lost  battle,  yet,  we  nave  to  say  that

 ‘this  should  not  be  allowed  to  paqw
 on  like  this.  I  think  the  Government
 will  have  to  reconsider  the  whole
 issue.

 Shri  Man  Sink  PF.  Patel  (Mehsana):
 While  supporting  the  reso!ution,  2
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 (Shri  Man  Singh.  P,  Patel.)
 have  some  doubts  as  to  how  the  cess
 88  contemplated  under  the  different
 Acts  will  be  recovered  by  the  Gov-
 ernment.  I  would  like  to  refer  to
 the  Indian  Central  Oilseeds  Com-
 mittee  Act  wherein  section  3  provi-
 des  a  specific  cess  for  the  improve-
 ment  fund  and  development  activity
 of  the  particular  commodity,  Under
 section  6  of  the  Act,  it  is  provided
 that  if  the  Committee  is  dissolved,
 all  the  funds  will  vest  with  the
 Government,  and  the  Act  shall  stand
 repealed,  So,  my  anxiety  stems
 from  this  section,  हद  am  pot  much
 concerned  about  the  centralisation  of
 the  developmental  activities  of  this
 Oilseeds  Committee,  but  about  the
 financial  resources  available  for  8
 single  commodity  in  respect  of  which
 the  committee  has  done  a  very
 remarkable  work  in  the  last  I8  years.

 IT  had  an  occasion  to  represent  this
 House  by  assoclating  myself  with
 this  Committee  since  the  last  three
 years.  As  far  as  the  Ollseeds  Com-
 mittee  are  concerned,  we  have  4
 treserve  fund  of  about  a  crores  of
 Tupees.  Every  year  we  are  spend-
 ing  practically  Rs.  30  to  Rs.  35  lakhs
 from  these  different  cesses  which  are
 being  collected.  I  want  to  understand
 from  the  Minister  specifically  whe-
 ther  normal  routine  funds  will  be
 made  available  for  the  dev-lopment
 of  this  committee  or  whether  the
 fovernment  has  though;  that  a  cess
 will  be  collected  in  the  same  way  by
 different  legislation,  whereby  large
 funds  which  ore  now  available  to
 the  commodity  for  its  development  or
 marketing  processes,  will  continue  to
 be  available.

 As  TI  understand.  the  dates  for  the
 abolition  of  this  committét  have  been
 changed  because  of  preoccupatien  of
 this  House.  Initially  it  was  thought
 to  be  abolisheq  from  Ist  September.
 Then  it  was  changed  to  Ist  December.
 Now  in  the  oresent  resolution,  the
 date  of  Ist  April,  I968  js  mentioned.
 This  has  happened  because  the  con-
 currence  of  the  House  of  the  People
 was  not  being  obtained  by  passing  the
 resolution.  Through  this  delayed  deci-
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 sion  and  the  mentality  of  the  secre-
 tariat  also,  the  half-yearly  meeting  of
 the  existing  committee,  which  is  nor-
 ma'ly  called  in  September  is  still  not
 called.  I  have  got  one  fear  jn  sup-
 porting  this  resolution.  Ig  by  the  abo-
 lition  of  this  committee,  the  associa-
 tion  of  non-officials  ig  likely  to  be
 curtailed  or  completely  done  away
 with,  I  would  like  to  object.  While
 moving  the  resolution,  the  Minister
 Tightly  said  that  he  is  likely  to  create
 developmen,  councils  for  these  diffe-
 rent  committees,  show  that  slrould  not
 hamper  the  norma)  working.

 It  is  envisaged  that  this  committee
 will  be  abolished  on  Ist  April.  Let
 the  association  be  continued  ang  at
 least  the  half-yearly  meeting  which
 has  been  left  over  or  the  annual  gene-
 ral  meeting  should  be  ily
 convened.  My  only  fear  is  about  the
 approach  of  the  officials  regarding  the
 association.  Especially  in  this  com-
 mittee,  we  are  much  more  concerned
 regarding  the  growers’  association,  |
 Can  Proudly  say  that  when  this  com-
 mittee  wag  formed  in  946  or  sn;  in
 the  production  of  oilseeds  my  State
 of  Gujatat  was  the  fifth  in  the  coun-
 try.  But  as  a  result  of  the  different
 schemes  and  developmental  activities
 promoted  by  this  committee,  I  am
 proud  to  say  that  we  have  practically
 reached  the  second  position  in  the
 country.  If  certain  States  can  take
 over  schemes  where  the  financial
 assistance—50,  60  or  scmetimes  even
 00  per  cent  contribution—comes  from
 the  Committee  of  cess  being  collected
 by  8  special  enactment  and  from  the
 industry  itself,  It  ls  indirectly  a  great
 asset  for  the  commodity.

 Normally  the  committee  used  to
 meet  only  twice  a  year.  The  nor-
 mal  working  was  done  by  research
 scholars  and  experts.  The  Chair-
 man  of  all  these  commodity  com-
 mittee,  was  the  Vice-President  of  the
 Indian  Council  of  Agricultural  Re-
 search.  Unless  science  and  techno
 logy  are  applieq  to  each  part  of  the
 grain,  be  it  any  commodity,  cr  even
 agricultural  commodity,  develop-
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 mental  activities  cannot  take  place.
 If  it  is  thought  that  all  these  deve-
 lopmental  activities  gre  to  be  coordi-
 nateg  through  one  agency—it  may  be
 the  ICAR—I  have  no  objection,  The
 State  Governments  have  to  funetion
 at  the  local  level,  In  view  of  the
 panchayati  raj  administration  now
 heing  available,  these  experiments
 and:  developments  are  also  available
 to  the  panchayat  administration.
 Further  association  of  a  non-official
 character  is  available  at  zila  parishads.
 If  the  ICAR  coordinates  all  develop-
 ment  activities  even  through  the  zila
 parishad  level  and  the  association  of
 farmers  and  growers’  representatives
 is  available.  IT  fhink  the  scheme  may
 be  a  success.

 There  is  the  technical  question  re-
 varding  the  marketing  of  the  commo-
 difies  concerned,  [t  !s  not  only  how
 the  oilseeds  are  grown,  but  bow  thev
 are  marketed  to  the  hetter  advantage
 of  the  agriculfurists  that  is  importan‘.
 While  this  committee  was  functioning,
 sometimes  we  had  this  experience  that
 the  exnort  policy  of  the  Government
 of  Indin  wes  not  coordinated  with
 the  production  period  of  the  oilseeds.
 When  the  agricultural  produce  was
 coming  to  the  market.  the  export
 onlicy  was  not  announced.  It  was
 announced  only  after  two  06  three
 months  after  the  produce  was  avail-
 ohle,  Thereby  the  main  advantage  of
 economic  benefit  by  export  of  the  oil-
 seeds  was  much  more  gained  by  the
 traders,  In  these  committees.  there  wae
 ‘7  opportunity  for  the  members  of
 the  aericultural  community  or  even
 for  other  pevresentatives  to  draw
 the  attention  of  the  Chairman  to  the
 fact  that  he  should  sugeast  ta  the
 tovernment  that  the  export  volicv  of
 each  commodity  should  preferably  be
 ‘Announced  much  earlier,  whereby  the
 Teal  advantate  mav  directly  ao  to  the
 wroducer.  That  will  be  a  much  more
 Material  advantage.
 56  hes.
 IMn.  Depury-Sreaken  in  the  Chair]

 T  would  not  aunte  the  origine  Act
 ‘ni  take  the  timp  of  the  House.

 Oilseeds  Comm.  (Res.)
 There  were  so  many  laudable  objects
 envisaged  in  the  application  of  {ts
 fund  by  this  committee.  To  my  mus
 fortune  from  whatever  association  I

 had  with  this  coramittee,  I  can  say
 that  excepting  for  these  two  major
 objects,  namely  developmental  activi-
 tices  and  marketing  activities,  the  re-
 maining  objects  were  not  carried  out.
 After  18  years  of  very  fine  work,  as
 far  as  development  activities  are
 concerned,  I  personally  do  not  see
 why  this  committee  should  be  at  all
 continued,  if  so  far  as  coordination
 work  js  concerned,  the  association  of
 the  growers  and  farmers  js  not  cur-
 failed  jn  any  aspect.  Then  alone,  the
 abolition  of  thig  committee  will  be
 justified.

 Mr.  Peptty-Speaker;  The  hon.
 Minister.

 Shri  Manlyangadan  (Kottayam):
 Sir,  there  was  8  reques;  that  the  time
 should  be  extendeg  and  it  was  almost
 conceded.

 Mr.  Deputy-Speaker:  All  right,
 Shri  Maniyangadan.

 Shri  Maniyangadan:  Sir,  IT  am
 sorry  I  cannot  agree  with  the  resolu-
 tion  moved  by  the  hon  Minister  for
 the  abolition  of  these  committees.  We
 fing  that  the  government's  policy  is
 divergent  on  thig  very  same  matter.
 The  Commerce  Ministry  hag  under  it
 ecrtain  committees  like  the  Rubber
 Board,  the  Tea  Board,  the  Coffe=
 Board,  etc.  They  are  creating  fur
 ther  committees  and  only  recently
 this  House  passed  the  ‘BO  for  setting
 up  the  Cardamom  Board,  which  ha
 come  into  existence.  But  the  Food
 and  Agriculture  Ministry  are  going
 to  dissolve  these  committees,  which
 are  under  thelr  control.  I  do  rot
 know  what  approach  the  government
 as  such  has  in  thig  matter.  From  our
 experience  of  the  last  so  manv  years,
 T  can  definitely  saw  that  much  good
 has  been  done  by  these  committres  to
 the  commodities  concerned.

 Mr.  ल्कचाप विफल धिहए:.  He  may  com
 tinue  his  speech  on  the  next  day.

 —
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 *WALK-OUT  BY  INDIAN  CHARGE
 D'AFFAIRES  IN  PEKING

 Shrimati  Tarkeshwari  Sinha
 (Barh):  Sir,  this  is  a  very  unusual
 half-hour  discussion.  Usually  a  half-
 hour  discussion  is  meant  to  draw  the
 attention  of  the  Government  to  mat-
 ters  not  only  of  public  importance, but  of  concern  to  this  House,

 पा  hrs.
 This  discussion  has  come  after  an

 earlier  half-hour-discussion  on  the
 some  subject.  Parliamentary  conven-
 tions  have  been  laid  down,  and  it  is
 very  very  necessary  for  each  and
 every  individual  in  this  country  to
 maintain  those  parliamentary  con-
 ventions  with  great  seriousness  and
 consideration  and  also  with  great  res-
 pect.  When  discussions  are  held  and
 when  the  feeling  of  this  House  is  so
 strongly  expressed  either  in  questions
 or  in  discussions—it  may  be  that
 Parliament  may  not  authorise  the
 Government  to  change  the  decision—
 it  is  understood  that  the  Government
 should  give  it  a  serious  consideration
 and  do  something  about  it.  The  Gov-
 ernment  cannot  just  afford  to  sleep
 over  it.

 As  I  said,  this  discussion  has  come
 after  the  earlier  discussion  on  the
 same  subject.  There  was  a  reception,
 as  you  may  remember,  in  Cairo,  by
 Mr.  Chou  En-lai  and  our  Ambassador
 there  had  cabled  to  Indian  Govern-
 ment  asking  their  permission  to  at-
 tend  that  reception.  Our  Government
 was  50  generous  as  to  grant  him  per-
 mission  to  attend  that  reception.  IT
 am  reminded  of  the  question  which
 speaks  about  the  humiliation.  The
 House  has  heard  it.  It  is  in  the
 Hansard  of  the  House.  Shri  Hem
 Barua  asked  the  question  and  he
 mentioned  in  the  House:

 “Information  has  now  come  that
 in  Algiers  the  Chinese  excluded
 *Half-an-Hour  Discussion.
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 the  Indian  delegation  from  the  re-
 ception  to  the  members  of  the
 Afro-Asian  Solidarity  Council  and
 that  was  given  great  publicity
 with  a  great  deal  of  fanfare  in
 the  Council  meeting.”

 Thal  question  was  answered  by  the
 Minister  of  External  Affairs,  the
 Prime  Minister  himself,  ang  he  said,
 in  answer  to  the  question,  that  due
 consideration  would  be  shown  in  fu-
 ture  not  to  commit  the  same  folly.
 But  what  happened?  Again  our
 Charge  d'Affaires  in  Peking  had  to
 undergo  very  sad  ang  tragic  humilia-
 tion.  Unfortunately,  the  Charge
 d,Affairs  himself  was  not  at  all  keen
 to  attend  that  reception.  On  the  earlier
 occasion,  possibly,  the  Ambassador
 had  expressed  keen  desire  and  there-
 forg  they  had  to  spend  foreign  ex-
 change  in  sending  cables,  They  had
 not  the  commonsense  to  know  whal
 to  do  and  what  not  to  do  and  there-
 fore  foreign  exchange  was  spent  on
 sending  cables  and  receiving  back
 orders,  which  they  were  very  happy
 to  receive,  to  attend  that  function.  In
 this  case,  we  understand  that  the
 Indian  Charge  d’Affaires  was  not  very
 keen  to  attend  that  function,  but  be-
 cause  he  had  to  conform  to  the  code
 of  conduct  laid  down  or  instructions
 received  from  the  External  Affairs
 Ministry  he  attended  that  function,
 and  again  the  same  thing
 was  repeated  very  viciously  and
 More  sarcastically.  India  was  abused,
 India’s  stand  was  criticised,  not  only
 was  criticism  voiced  but  India's  stand
 was  criticised  in  a  very  abusive  lan-
 guage  by  the  Chinese  leaders.  All  this
 was  done  in  order  to  humiliate  India
 and  to  make  Pakistan  happy  because
 it  came  just  at  a  time  when  we  were
 having  a  very  bad  time  with  Pakistan.

 That  is  why  I  have  brought  this
 discussion.  I  have  not  been  able  to
 understang  the  explanation  given  by
 the  Ministry  of  External  Affairs,  that
 under  the  usual  code  of  conduct  or
 diplomatic  behaviour  such  a  thing  5
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 done,  The  diplomatic  code  of  con-
 duct  must  haVe  sume  reason,  The
 diplomatic  code  of  conduct  reflects
 internal  feelings,  sentiments,  dignity
 and  respect  of  the  country.  The  dip-
 Jomaty  there  are  the  amivassadurs  oi
 this  couniry  expressing  their  feelings,
 their  sentiments  ana  their  digmty
 which  india  wants  them  to  express.
 They  also  represent  the  nerve  sensi-
 tiveness  of  this  country,  the  respect  of
 this  country.  Therefore,  any  insult  to
 an  individual  ig  an  insult  to  this  coun-
 try.  Now,  what  is  the  gain  that  we
 derive  by  attending  such  functions?
 Why  is  this  done?  By  just  avoiding
 those  receptions  we  save  so  much  of
 humiliation  for  this  country.  Other
 countries  have  been  doing  so.  When
 lesser  occasion:  e  demanded  it,
 other  countries  like  Uganda  have  done
 so.  They  have  refused  to  go  and
 atteng  those  receptions  because  China
 sumetimes  played  bullying  tact-
 ies  with  them;  not  that  China
 committed  aggression  on  the  African
 countries  but  China  has  played  bully.
 ing  tactics  with  them  and  that  it  has
 become  intolerable  for  them  to  ac-
 cept  that  kind  of  attitude  from  China.
 So,  they  boycotted  Chinese  receptions
 and  made  it  known  to  the  whole
 world,

 But  here  is  a  country  which,  I  am
 pained  to  say,  honours  China,  an
 enemy  country,  since  December
 1962,  एला  though  we  have  called
 China  an  enemy  country.  Since  then
 there  has  been  no  improvement  in
 the  behaviour  of  China;  it  ig  still  the
 same;  if  anything  it  has  actually  gone
 from  bad  to  worse.  What  is  the  code
 of  conduct  that  we  are  maintaining
 with  China?  What  is  the  need  and
 what  is  the  benefit  to  this  country  by
 attending  those  receptions?  [  could
 understand  it  if  our  Ambassador,  or
 our  Charge  d'Affaires  or  the  personne:
 uf  the  Embassy  could  get  some  in-
 formation  by  attending  those  recep-
 tions.  But  we  know  very  well  that
 no  information  will  be  available  in
 the  Chinese  receptions,  in  the  Pakis-
 tani  receptions.  On  the  other  hand,
 what  information  could  have  been
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 normally  available  would  not  pe
 avaliubye  a)  We  fad  such  eontucts,
 such  Open  contacts  with  them  by  al-
 lending  their  receptions,  4  have  not
 been  uble  lo  understand  its  signi-
 heanee  ut  all  especially  when  Paruua-
 ment  has  been  consistently  and  per-
 sistenuy  aemunding  that  this  ques-
 on  should  be  considered  from  tne
 point  of  view  of  the  dignity  of  this
 country.  Why  is  it  that  no  concern
 has  been  shown  tu  this  demand  of
 Parliament?

 In  December  ‘1962,  we  declared
 China  an  enemy  country,  In  Febru-
 ary  ‘1963,  within  six  months  of  the
 Chinese  aggression  and  China  being
 acciared  an  enemy  country,  for  the
 first  Lime  our  Charge  d'Affaires  altend-
 ed  a  function  given  by  Mr,  Chou  En-
 tut  in  honour  of  Mr.  Bhutto.  And
 what  was  the  reception  for?  12,000,
 sq.  miles  of  our  territory  which
 Pakistan  has  tuken  in  her  possession
 iWegally  and  called  Azad  Kashmir
 Was  given  to  China  with  the  gene-
 rugily  of  Pakistun  and  Mr.  Bhutto,
 aller  giving  that  territory,  signed  an
 agreement.  This  was  an  elated  re-
 ception  by  China  to  Pakistan,  We  be-
 came  a  party  to  that  by  attending  that
 receplion  when  12,000  sq.  miles  of
 our  territory  went  to  the  lap  of
 China.  I  have  never  been  able  to  re-
 concile  myself  to  this  conflicting  at-
 titude  of  the  External  Affairs  Minis-
 try.

 Then,  again,  Ict  ug  see  what  has
 happened.  I  do  not  know  what  is
 the  lurking  softness  on  the  part  of
 External  Affairs  Ministry  to  those
 receptions.  What  is  special  about
 those  receptions?  I]  du  not  know.  I
 have  attended  some  of  the  Chinese
 receptions  when  we  were  having  good
 terms  with  them,  Nowadays  I  do  not.
 They  do  not  invite  us;  rather,  they
 dare  not  invite  us.  I  have  seen  noth-
 ing  new  in  those  receptions,  They  are
 rather  stale  receptions.  |  do  not
 know  the  attraction  which  the  Exter-
 na!  Affairs  Ministry  finds  in  persis-
 tently  and  consistently  attending
 those  Chinese  receptions.
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 {Shrimati  Tarkeshwari  Sinha]
 Shri  Chagla  is  also  a  member  of

 the  Cabinet.  I  know  Shri  Swaran
 Singh  well  ang  I  congratulated  him
 for  his  performance  in  the  United
 Nations.  His  performance  was  great.
 He  showed  that  India  will  stand  with
 dignity  and  that  we  will,  if  necessary,
 stand  glone  and  fight  our  battle  alone.
 We  will  not  compromise  even  if  some-
 body  wants  to  bully  us.  He  has  be-
 come  8  great  Foreign  Minister  since
 he  has  come  back  from  the  United
 Nations,  Why  has  he  not  been  able
 to  show  the  same  spirit,  the  same  dig-
 nity  and  same  force  in  these  two
 cases?  Probably  these  cases  have  not
 come  to  his  notice.  I  would  appeal  to
 him  to  remember  that  it  causes  great
 hurt  to  the  dignity  and  prestige  of
 this  country.  They  reflect  us  in  a  poor
 light.  Any  indignity  caused  to  them
 is  an  indignity  caused  to  this  coun-
 try.  The  wound  is  so  deep  that  words
 do  not  come  to  heal  them.

 I  will  again  come  to  one  of  the  in-
 cidents.  Shri  Chagla,  when  he  was
 at  the  UN,  refused  to  attend  a  re-
 ception  given  by  Mr.  Patrick  Dean
 because  Mr.  Dean  equated  Pakistan
 and  India  on  a  communal  basis.  Shri
 Chagla  refused  to  attend  that  recep-
 tion,  There  was  so  much  effect
 of  that  refusal  that  many
 things  were  done  and  probably  the
 British  representatives  would  have
 thought  twice  before  they  would  cwim.-
 ment  so  irresponsibly  again.

 His  own  coming  out  of  the  Security
 Council  has  been  appreciated  in  this
 country  tremendously.  He  has  shown
 guts  and  these  guts  have  given  so
 much  prestige  to  this  country.  Even
 people,  who  were  so  critical  of  us,
 have  been  talking  with  a  little  more
 mellow  voice.  They  know  that  talk-
 ing  to  India  like  this  is  not  going  to
 pay  them  results.

 China  is  today  trying  to  break
 everything  that  we  have  been  doing.
 China  is  trying  to  break  our  relation-
 ship  with  the  Soviet  Union;  China  is
 trying  to  break  our  relationship  with
 Arican  countries;  China  is  trying  to
 break  our  relationshtp  with  middle
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 eastern  countries  and  we  are  keeping a  thin  link  with  China  by  attending
 Prominent  receptions  by  China!  |
 would  appeal  to  him,  through  you, that  we  should  make  it  a  point  that
 till  China  is  an  enemy  country  to  us,
 there  should  be  a  total  boycott  of
 China  so  far  as  receptions  are  con-
 cerned.  The  minimum  diplomatic
 necessities  may  be  carried  on.  I  am
 not  one  of  those  people  who  go  by
 sentiment  and  emotions  in  diplomatic
 matters,  but  it  is  a  cold,  calculated
 fact  that  it  is  hurting  this  country
 very  much  and  very  deeply.  Therefore
 {  would  appeal  to  him  that,  while
 curying  on  the  minimum  negessary
 diplomatic  relationship  with  China
 because  of  some  other  reasons,  or
 with  Pakistan,  such  formalities  shoutd
 be  completely  dispensed  with.  Look
 at  the  humiliation  of  the  person  who
 attends  the  reception.  God  forbid,
 anybody  should  go  and  attend  that
 reception.  A  person  so  lonely,  so
 left  alone,  nobody  bothering  about
 him,  no  Chinese  giving  any  attention
 to  him  and  yet  he  is  going  to  that
 reception  as  if  he  had  no  tea  at  his
 home  in  the  evening!  This  kind  of
 humiliation  and  this  kind  of  pain
 should  not  be  caused  to  those  people
 who  are  the  representatdves  of  the
 country.  They  are  individuals  and
 they  have  all  the  sensitiveness  of
 human  beings.  Anybody,  who  has
 been  insulted,  only  can  feel  the  pangs
 of  that  king  of  humiliating  existence.
 We  should  not  cause  our  ambassadors
 or  Charge  d'Affaires  to  undergo  that
 kind  of  humiliation.

 st  बड़े  (सारगोन)  :  महिलायें को
 |

 तो  गुस्सा  जाता  है,  प्राणियों  को  मुल्य]
 नहीं  जाता  t
 Shrimatt  Tarkeshwari  Sinba:  I  wil!

 tell  you  another  example.  I  was  ह
 surprised  that  the  Chinese  had  the
 cheekiness.  They  came  to  one  of  the
 functions  on  the  26th  January.  That
 also  I  find  from  the  questions  asked
 in  Parliament.  The  Chinese  repre-
 sentative  came  to  attend  छाए  of  the
 functions  on  the  26th  January  at
 which  the  President  was  going  to
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 award  the  Param  Vir  Chakra  to  two
 widows,  one  of  Major  Thapa  and the  other  of  Major  S,  Singh,  The
 moment  they  were  called  and  were
 being  given  the  award,  the  Chinese
 representative  had  the  cheekiness  and
 affront  to  leave  that  reception.  It  is not  done  in  the  diplomatic  code  of
 conduct.  When  the  President  of  a
 State  is  attending  a  function,  he  is
 representing  his  country  on  a  very formal  occasion  and  this  thing  is  not
 done,  26th  January  is  a  very,  very solemn  day  for  us.  That  is  never  done
 in  the  diplomatic  code  of  conduct  in
 the  world.  But  why  bother  about  per-
 sons  who  do  not  have  any  diplomatic code  of  corduct?  We  can  certainly
 bother  about  ourselves.  If  we  can
 maintain  our  self-respect  and  dignity,
 the  world  will  understand  us.  If  we
 go  on  humiliating  ourselves  and  im-
 Pressing  upon  other  countries  of  the
 world  that  we  are  such  a  people  that we  do  not  have  self-respect  and  dig-
 nity,  nobody  would  bother  about  us.

 With  these  words,  |  uppeal  once
 again,  that  something  should  be  done
 so  as  to  avoid  these  mishaps  in  future.

 wt  मधु  लिमये  (मुंगेर)  :  यह  जो
 मामला  है  वह  स्वागत  समारोह  का  नया
 यहां  जाकर  चाय  या  शराब  पीने  का  नहीं  है  1
 प्रबल  में  कूटनीतिक  स्तर  पर  हमको  बार  बार
 अपमानित  इसलिये  होना  पड़ता  है  कि  चीन

 |  के  प्राक् रमण  का  डट  कर  हम  मुकाबला  नहीं
 कर  पाते  हैं।  घर  कुछ  द्वीपों  में  हमारी
 भूमि  पर  उन्होंने  फिर  हमले  किये  हैं।
 चार  दफ़ा  सीपीएम  में,  दो  दफा  उर्वशीघ्रम
 यानी  बेटा  के  इलाके  में  दौर  लाख  में  भी
 वे  शन  दिनों  घुसे  हैं  जौर  दोलत  बैंक  प्रोक्ति
 के  इलाके  पर  उन्होंने  कब्जा  कर  लिया  है।  जब
 तक  चीन  के  इस  आक्रमण  के  सामने  हम  झुकते

 (रहेंगे,  दबते  रहेंगे  यह  जाहिर  है  कि  कूटनीतिक
 जो  कार्यक्रम  होते  हैं,  उन  में  हमारे  प्रतिनिधियों
 को  अपमानित  होना  पड़ेगा  ।  इसलिए  मैं
 मंत्री  महोदय  से  जानना  चाहता  हूं  कि  हमारी
 भूमि  का  यह  जो  अतिक्रमण  किया  जा  रहा  हैं
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 प्रौर  हमारे  जो  राजदूत  है  उनको  जो  प्रमाणित
 किया  जाता  है  उसको  खत्म  करने  के  लिए
 क्या  चीन के  साथ  कूटनीतिक  सम्बन्ध  तोड़ने
 के  लिए  सरकार  तैयार  है  भ्र ौर  जिस  तरह  से
 एक  इस  के  बाद  पाकिस्तानी  आक्रमण  का
 हमने  डट  कर  जवाबी  हमला  करके  उत्तर
 दिया,  क्‍या  उसी  तरह  इस  वक्‍त  उत्तरी  सोमा
 पर  जो  हमले  हो  रह  हैं  उनका  भो  हम  जवाबी
 हमला  करके  उत्तर  दंगे  ?
 Shri  D.C.  Sharma  (Gurdaspur):

 May  |  know  if  ‘the  diplomatic  code  of conduct  to  which  reference  has  been
 made  so  often  on  the  floor  of  this House  is  a  written  code  of  conduct  re-
 cognised  internationally  or  it  is  a code  of  duct  which  dep  only °n  conventions  and,  if  it  depends  on
 conventions,  may  |  know  if  the  dip- lomatic  code  of  conduct  is  such  as
 supersedes  our  national  interest  or  is meant  to  serve  our  national  interest?

 Shri  8.  N.  Chaturvedi  (Firozabad): In  view  of  the  great  importance  at- tached  to  diplomatic  Propriety  even at  the  cost  of  our  self-respect,  muy  T know  how  long  are  we  going  to  ex-
 Puse  our  representatives  in  Ching  and
 Pakistan  to  insu!ts  and  indignities  and
 giving  the  world  the  impression  that
 whatever  une  may  do  to  India,  India will  not  take  any  action  beyond  lodg- ing  protests?

 The  Minister  of  External  Affairs (Shri  Swaran  Singh);  Mr,  Deputy-
 Speaker,  Sir,  I  fully  appreciate  the
 depth  of  feelings  which  the  hon.  lady Member  has  shown  on  this  issue.  I
 am  completely  one  with  her  in  so  far
 as  sentiments  of  Indian  people,  senti-
 ments  of  Parliament,  sentiments  of
 hon.  Members  of  this  House,  in  rela-
 tion  to  China  are  concerned.  We  can-
 nal  express  too  strongly  our  sense  of
 indignation  and  our  sense  of  disap-
 Pointment  at  the  aggressive  manner
 in  which  the  Chinese  have  been  be-
 having  particularly  at  the  time  of  the
 Indu-Pakistan  conflict.  The  highly
 provocative  note,  couched  in  very  in-
 sulting  language,  that  was  given  to  us
 at  that  time  was  something  which  is
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 [Shri  Swaran  Singh]
 not  nurmally  heard  of  in  diplomatic
 exchange  of  notes  even  though  there
 may  be  strained  relations  or  bad  re-
 lations  between  countries.  The  feel-
 ings  of  indignation  and  unhappiness
 on  this  score  are  fully  understood  by
 Government  and  I  would  like  to  as-
 sure  Shrimati  Tarkeshwari  Sinha  and
 other  hon.  Members  that  we  are  fully
 conscious  of  the  strong  feelings  that
 are  held,  quite  rightly,  by  our  people
 on  our  relationship  with  China,

 Having  said  that,  so  far  as  the  pre-
 sent  incident  is  concerned,  I  would
 like  to  give  some  factual  information.
 In  the  first  place,  I  would  like  to  in-
 form  the  hon.  House  that  we  have
 made  a  distinction  between  the  recep-
 tion  or  function  organised  by  Chinese
 Ambassadors  in  other  capitals  from
 the  reception  or  function  that  might
 be  organised  by  the  Chinese  Govern-
 ment  in  Peking.

 Our  instructions  to  our  Heads  of
 Missions  and  diplomats  in  other  Capi-
 tals  are  clear  that  they  should  not  and
 need  not  attend  the  functions  that
 are  organized  by  Chinese  Ambassadors
 in  other  Capitals,  However,  about  the
 functions  that  are  being  held  in  China,
 we  have  said  that  our  Heads  of  Mis-
 sions—our  C.D.A.  or  Ambassador  who-
 ever  he  might  be—should  normally
 attend  such  functions.

 I  would  like  to  clarify  one  point.  I
 am  giving  only  factual  information
 which,  I  think,  the  honourable  House
 would  like  to  know.  It  has  been
 wrongly  suggested  by  the  lady  mem-
 ber  and  also  by  certain  other  mem-
 bers  on  on  earlier  occasion  that  our
 Charge  d'affaires  had  objected  and
 had  suggested  that  he  might  not  be
 asked  to  at'end  these  functions.  That
 is  not  correct.  Any  diplomat  func-
 tioning  in  any  Capital  would  normal-
 ly  like  to  have  as  many  contacts  as
 possible.  It  is  in  the  national  inter-
 est  that  our  Heads  of  Missions  in  any
 Capital  should  remain  in  touch  with
 as  many  diplomats  and  as  many  other
 people  in  those  Capitals,  as  possible.
 That  is  the  normal  function  of  a  dip-
 lomat  and  I  would  strongly  urge  that
 we  should  not  be  influenced  too  much
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 by  our  deteriorating  bilateral  rela-
 tions.  We  should  not  create  an  atmos-
 phere  in  which  our  diplomatic  repre-
 sentatives  may  find  themselves  com-
 pletely  cut  off  from  the  life  there  and
 to  forego  occasions  when  they  can
 meet  not  only  Chinese  representatives
 but  also  other  diplomatic  representa-
 tives  from  other  countries.  I  would
 like  to  assure  the  hon.  members  thal
 there  is  no  particular  attraction  in
 these  diplomatic  functions  and  let  us
 not  have  this  impression  that  the  dip-
 lomats  are  anxious  or  are  keen  to
 attend  these  functions;  if  anything,  it
 is  a  very  boring  affair.  l  agree  with
 Mrs.  Tarkesiiwari  Sinha  when  she
 said  that  there  was  nothing  particular-
 ly  attractive  about  these  receptions.
 So  there  is  a  point  to  be  borne  in
 mind  that  it  is  a  duty  that  is  perform-
 ed  and  certainly  it  is  not  a  pleasure  to
 attend  many  of  these  functions  where
 a  large  number  of  people  come;  it  is
 not  particularly  pleasing  to  partici-
 pate  in  these  functions.

 As  pointed  out  by  the  Prime  Min-
 ister  when  he  intervened  while  reply-
 ing  to  some  of  the  questions  when  the
 main  question  came  up  before  the
 House,  our  normal  practice  has  been
 that  our  Charge  d'affaires  in  Peking
 should  attend  those  functions  which
 are  organized  by  that  Government  and
 there  was  no  suggestion  either  by  him
 or  by  any  one  else  that  he  finds  any
 particular  difficulty  in  attending  these
 functions.

 I  would  place  another  aspect  before
 the  House.  That  is,  it  is  more  honour-
 able  to  attend  and  then  to  register  a
 strong  protest  in  the  presence  of  4
 gallaxy  of  Chinese  leaders.  I  claim
 that  it  is  definitely  more  in  favour  of
 advancing  our  prestige  and  it  shows
 greater  courage  on  our  part  if  our  re-
 presentative  attends  the  function  and
 as  soon  as  anything  is  said  which  is
 derogatory  to  India’s  honour  or  dig-
 nity,  he  adopts  a  dignified  course  of
 staging  a  walk-out;  by  that  visible
 means  he  registers  a  more  effective
 protest  which  is  noticed  more  both
 by  the  Chinese  leaders  and  by  every
 one  else—maybe,  all  over  the  world.
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 So,  I  maintain  that  it  is  easy  to  be
 away  from  the  meetings  or  from  the
 reception  or  from  a  banquet,  but  it
 requires  greater  courage  to  be  present
 there.  This  might  itself  have  some
 effect  upon  others,  and  at  the  point
 when  anything  is  said  which  is  incon-
 sistent  with  India’s  honour  or  dignity,
 that  person  gets  up  and  registers  8
 protest  by  walking  out  from  that
 place.  That  to  my  mind  is  really
 more  courageous  and  it  registers  a
 greater  impact  ang  effect  upon  the
 minds  of  not  only  the  Chinese  leaders
 but  others.

 In  this  particular  case,  on  the  30th
 September,  as  soon  as  the  Chinese
 Premier  was  making  reference  to  the
 so  calleg  “Indian  aggression”  on  Pakis-
 tan  and  to  the  right  of  ‘“se!f-determi-
 nation  for  the  people  of  Kashmir,”  our
 Charge  d'’Affaires  upheld  the  honour
 and  upheld  the  dignity  of  our  coun-
 try  by  registering  a  protest  by  walk-
 ing  out  of  that  banquet  in  the  pre-
 sence  of  a  large  number  of  the  top-
 most  Chinese  leaders.  I  think  that
 there  could  not  be  a  more  vivid  and
 more  honourable  and  more  effective
 way  of  registering  our  protest,  and
 we  should  be  really  proud  of  the  very
 dignified  behaviour  of  the  members  of
 our  Mission  who  notwithstanding  4
 freat  measure  of  awkwardness  that
 is  entailed  in  staging  a  walk-out  did
 have  the  courage  and  the  guts  to
 stage  such  a  walk-out.

 Shri  Bade:  Pleading  the  worst  case
 in  the  best  way.

 Shri  Swaran  Singh:  I  am  grateful
 to  the  hon.  Member  that  at  any  rate
 the  way  of  dealing  with  it  appeals  to
 him,  and  if  he  is  a  little  more  respon-
 sive  he  will  certainly  find  that  the  way
 the  affain  are  being  conducted  Is
 really  not  :omething  about  which  the
 House  or  the  country  should  have  any
 regrets,

 Our  relationship  with  China  is  what
 all  of  us  know,  and  we  have  to  func-
 linn  in  the  various  fields  and  in  the
 various  international  forums;  it  will
 net  be  in  our  national  interest  bo  run
 away  from  the  puints  of  contact  ur
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 the  points  of  confrontation:  we  shall
 have  to  meet  the  Chinese  in  the  inter-
 national  field  and  in  the  diplomatic
 field  and  even  where  our  soldiers  are
 facing  the  Chinese  soldiers.  This  is
 a  type  of  confrontation  not  of  our
 seeking  but  forced  on  us,  and  in  this
 whole  atmosphere,  we  have  to  safe-
 guard  our  honour  and  dignity  and
 hold  fast  to  our  position  and  to  put
 up  resistance  rather  than  run  away
 from  resistance.

 So,  ]  would  urge  that  we  should
 view  this  problem  in  the  true  perspec-
 tive  and  should  not  be  carried  away
 too  much  by  emotion,

 The  question  then  asked  was  whe-
 ther  it  was  in  our  nationa)  interest  to
 do  so.  I  have  given  very  careful  con-
 sideration  and  for  a  variety  of  reasons,
 including  those  which  I  have  mention-
 ed  just  a  litthe  while  ago,  the  most
 important  one  being  the  opportunity
 to  establish  contacts,  I  feel  that  it  is
 in  our  national  interest  to  do  su;  the
 opportunity  af  establishing  contacts
 is  to  our  national  interests  also,  our
 registration  of  a  protest  by  a  dignified
 walk-out  is  definitely  in  our  interest
 and  enhances  our  prestige  and  we
 should  not  have  any  other  view  in  this
 respect.

 Then,  mention  has  been  made  about
 some  other  important  leaders  not  al-
 tending  receptions.  This  is  not  un-
 common  in  several  receptions,  Even
 at  the  last  UN  General  Assembly,  I
 myself  did  not  attend  a  large  number
 of  receptions,  particularly  the  ones
 held  by  those  in  regard  to  whom  I
 thought  that  their  attitude  was  partl-
 san  and  not  objective;  I  did  not  have
 any  hesitation  in  attending  those  func-
 tions  which  were  organised  in  other
 capitals  by  the  Ambassadors  or  by
 the  Ministers  in  those  countries,  But
 we  should  try  to  make  a  clear  dis-
 tinction  between  receptions  by  other
 diplomats  or  Ministers  in  cupitals
 other  than  the  Government  headquar-
 ters  to  which  the  diplomat  from  India

 _is  aceredited.  Otherwise  he  will  find
 himself  in  almost  complete  isolation
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 and  will  have  no
 meeting  others.

 It  was  mentioned  by  Shrimati  Tar-
 keshwari  Sinha  that  the  Chinese
 would  not  be  paying  attention  and  he
 would  be  completely  alone  and  forlorn.
 That  is  not  correct.  These  are  func-
 tions  where  representatives  from  all
 the  countries  accredited  there  are  In-
 vited  in  large  numbers  and  there  are
 large  numbers  of  opportunities  which
 I  would  like  to  say  are  not  as  frequent as  in  a  society  like  ours.  If  there  are
 some  opportunities  of  contacts,  we
 should  make  use  of  them.

 Shrimati  Tarkeshwarj  Sinha:  What
 I  said  was  that  they  were  disowned
 by  the  hosts,

 Shri  Swaran  Singh:  If  they  were
 disowned,  they  would  not  have  been
 invited.  The  fact  that  they  are  invit-
 ed  shows  that  they  are  not  disowned.

 Shri  Madhu  Limaye  asked  whether
 we  are  proposing  to  break  off  diplo- matic  relations  with  China.  That  is a  matter  about  which  I  have  said  more
 than  once  that  that  is  not  our  inten-
 tion.  His  second  question  was  whe-
 ther  it  is  our  intention  to  meet  aggres- sion  by  China  and  whether  we  are
 determined  to  defend  our  indepen- dence  and  territorial  integrity,  |  need
 hardly  repeat  what  has  been  stated
 here  on  the  floor  of  the  House  in  very
 categorical  terms  both  by  the  Prime
 Minister  and  by  the  Defence  Minister,
 and  there  was  no  necessity  to  put  such
 8  question,  It  is  the  normal  function, normal  responsibility,  a  responsibility
 which  Government  knows  is  squarely theirs,  and  they  have  to  carry  that
 responsibility  of  defending  the  terri-
 torial  integrity  of  our  country.

 Shri  D.  C.  Sharma  put  three  ques- lions,  He  asked  whether  there  is  any
 written  code  of  conduct.  There  is  no
 such  written  code  of  conduct.  This
 is  all  based  on  the  normal  conven-
 tions,  and  it  depends  upon  the  assess~
 ment  that  each  country  makes  keep-
 ing  in  view  its  own  national  interest.
 Our  national  interest  is  our  foremost

 opportunities  of
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 consideration  and  we  should  not  do
 anything  merely  as  a  sort  of  com-
 pliance  with  some  code  if  it  does  not
 fit  in  with  our  own  national  interest.
 That  we  should  always  keep  in  mind.
 But  in  this  particular  case,  our  natio-
 nal  interest  does  not  in  any  way  come
 in  conflict  with  the  international  con-
 vention  on  this  issue.

 Shri  Chaturvedj  asked  how  long  is
 it  our  intention  to  expose  our  dipla-
 mats  to  these  insults,  There  is  no
 question  of  exposing  our  diplomats  to
 insults;  it  is  the  function  of  diplomats
 representing  any  country  to  face  both
 pleasant  situations  and  also  unplea-
 sant  ones.  Really,  the  capacity  re-
 quired  of  a  diplomat  to  face  an  un-
 Pleasant  situation  and  to  function
 effectively  in  an  atmosphere  where
 there  is  not  great  understanding  of
 his  case  is  even  of  a  higher  order,  and
 requires  a  better  judgment—his  capa-
 city  to  take  the  right  decision  at  the
 right  moment,  when  he  does  not
 know  what  is  going  to  happen,  what
 is  going  to  be  the  type  of  speech  that
 is  going  to  be  delivered.  For  him  to
 react  according  to  the  situation  calls
 for  a  high  degree  of  acumen,  courage
 and  experience.  And  I  am  verv  glad
 to  say  that  our  present  Charge
 d'Affaires  in  China  has  carrieq  this
 responsibility  with  great  credit,  and
 we  are  proud  of  his  functioning  there.
 It  is  wrong  to  suggest  that  he  has
 said  that  he  is  facing  a  great  difficulty
 and  therefore,  he  should  be  saved  this
 inconvenience  of  attending  these  func-
 tions.  I  do  not  know  wherefrom  hon.
 Members  have  carried  that  impression.
 He  is  one  of  our  very  experienced  and
 very  suave  diplomats:  at  the  same
 time,  he  is  a  very  determined  diplo-
 mat:  he  is  functioning  there  in  such
 a  Manner  as  to  keep  India's  honour
 and  dignity  high.  He  has  discharged
 his  duties  well.
 17-35,  brs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  Nor-
 ember  30,  965/Agrahayana  a  687
 (Saka).
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